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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  May  8,  975/Vaisakha  18,
 4997  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mg.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Allocation  of  Steel  to  Maruti  Ltd.

 O95,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state;

 (a)  the  details  relating  to  alloca-
 tion  and  actual  dishursement  of  steel
 to  Maruti  Limited,  Haryana,  by  each
 authority  todate;  and

 (b)  on  what  dates  the  company  ap-
 Plied  for  steel  quota  and  when  the
 same  was  allocated  and  released  to
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 {b).  A  statment  ig  laid  on  the  Table
 of  the  House.

 StaTriMent
 As  per  information  available  with

 Joint  Plant  Committee  and  the  erst-
 while  Billet  Re-Rollers  Committee,
 the  position  is  as  indicated  below:-——

 Details  of  Indents

 Dates  of  placing  Indents
 Quantity’
 {s etric

 Tonnes)
 On  FEC  cree  and  6-32-72—  aig
 On  BRC

 cig
 B92  and

 a  ol  a  873
 ep  ete  pe

 Tora.  soso

 (II)  Details  of  Allocations

 Period  of  Allotments  tity are
 (in Metric

 jpc  Oct-Dec.  "TR  §90
 Jen-March  '73  379
 April-June  ‘73  472
 July-Sep.  ‘73  65
 Oct-Dec.  “3  6a
 Jan-March  "74  Nil

 BRC  April-June  पर  330
 Oct-Dec.  "73  7
 Jan-March  "3  T40
 April-Sept.  es  370

 Oct-*73-March  "14  70

 Toran  2767

 dn  Details  of  Dispatches

 Quanti
 Year/period  of  Despatch

 copied ietric
 Tonnes)

 JPG  97473  799
 1973  74  408
 19475  4

 (ypto b.  75)
 TOTAL  72४३8

 BRC  April-June  '72  stg  395
 October-Dec.  "72  734 *  485
 Jan-March  3  Nil
 April-September  "75  60
 ‘October'73-March  74  20

 TOTAL  729°  880

 737  LS.—2
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 supplies  from  the  stock-,

 cerned,  the  position  as  per  Information ’ available  is  as  under:—  t

 Nove  ofeq:  Stareyael
 Dispaichee tonnes))

 a  ee  et  a  ध्न्  se  ed  —-  et  ee  ge
 HSL  Bomay  257893
 35)  Bomnay  40-000,
 H3u,  Cilewta  की  +650
 Wgs)  Cilzarta  20-000
 Hil  Daanal  ‘120  1055
 H3L  Jalluylurt  30°499
 Hau  Kunpart  |  .  28960
 H3L  D:sthi  I48-  88५9
 Tist)  Dshi  433  "900
 i333)  Dslhi  4  637600,

 Tora,  .  ary

 SHRI  JYOTIRMOY  BOSU:  The
 elatement  in  fact  conceala  more  than
 it  reveals  because,  according  to  the
 statement,  they  have  said:

 JeS.s  ‘O2-Dec.  472  999  metric  tonnes
 Jaa-March  ‘73  379  matric  tonnes

 The  total  is  969  metric  tons,  if  you
 add  them  up  together.

 Then,  in  the  details  of  despatches
 of  JPC,  it  is  different,  if  you  take  the
 years  1972-73,  and  1978-74.  First  they
 show  for  October—December,  Janu-
 ary—March,  Aprjl—June  etc.  ut
 here,  they  suddenly  show  year-wise,

 for  1972-73,  etc.  Thig  is  all  done  with
 the  intention  of  confusing.  One  can-
 not  make  heard  or  tail  of  the  state-
 ment  given.

 T  would  like  the  Hon'ble  Minister  to
 refer  to  the  question  and  the  reply
 given  to  my  Qn.  No,  2532  dated
 88-73  wherein  it  was  stated  under
 ‘despatch’  for  Maruti  Ltd.  upto  March
 1073  from  various  sources,  1968:52,
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 tonnes,  But  if  you  add  these  up  (end as
 the  main  producers  are  con-  to  my  calculation,  it  was  done  in  a

 great  burry,  because  I  got  it  just  now)
 it  does  not  come  to  that  figure,  Will
 the  Hon'ble  Minister  kindly  clarify
 the  same  and  will  the  Hon'ble  Minis-
 ter  also  kindly  tell  us  as  to  what  is
 the  difference  between  the  words
 ‘allocated’,  ‘despatch’  and  ‘supply’?
 What  do  they  mean  by  using  three
 different  words  in  the  different  sets  of
 replies,  if  they  have  no  intention  to
 confuse  the  House  in  this  regard?

 MR.  SPEAKER:  What  is  this  con-
 dition  that  you  put  every  time  at  the
 end?

 SHRI  JYOTIRMOY  BOSU:  With
 all  humility  I  will  request  you  to  see
 the  previous  replies  and  today's  state-
 ment;  please  take  one  hour  and  gee  if
 you  can  make  head  or  tail  out  of  this,
 if  you  can  sort  out  ag  to  how  much
 steel  was  given  month-wise  or  quarter-
 wise  from  the  time  it  was  started,
 And  what  is  the  difference  between
 the  words  used?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT
 YADAV):  In  this  statement  nothing
 hag  been  concealed,  but  a  very  clear
 and  detailed  picture  has  been  placed
 before  the  hon.  House,  The  question
 is  that  the  party  concerned  places
 certain  indents  and  also  certain
 demands  with  the  various  authorities.
 Whatever  demands  or  indents  they
 place  come  under  a  different  category.
 What  was  allotted  to  them  matters.
 Really  speaking,  they  may  have  asked
 for  10,000,  tonnes  hut  the  authorities
 concerned,  after  examining  the  appli-
 cation  and  seeing  the  requirements,
 might  have  allotted  only  2,000  tonnes.
 That  is  the  difference  between  indents
 and  ellotment.  About  despatch,  the
 parties  might  not  have  availed  of,
 might  not  have  picked  up  the  entire
 allotment.  Therefore,  about  the  actual
 despatch,  the  quantity  has  been  given
 as  to  what  was  the  actual  supply  made,
 May  be,  the  allotment  was  made  but
 the  steel  was  not  available  at  that
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 ‘time  and,  therefore,  the  full  allotment
 wes  not  picked  up  by  the  party  or
 ‘was  not  given  to  the  party.

 SHRI  JYOTIRMOY  BOSU:  What
 4s  the  difference  between  ‘despatch’
 and  ‘supply’?

 SHRI  CHANDRAJIT  YADAV:
 Despatch  and  supply  are  the  same.

 SHRI  JYOTIRMOY  BOSU:  What
 is  the  difference  between  ‘despatch’
 and  ‘supply’?  What  is  the  reagon  for
 using  these  two  words,  if  there  is  no
 difference  in  meaning,  in  two  different
 sets  of  replies?  He  has  not  replied  to
 my  question  at  all.  According  to  his
 statement,  from  JPC,  for  (1972-73,  and
 ‘1878-74  it  comes  to  207  tonnes;  for
 1972-73,  it  is  799  tonnes.  From  BRC,
 for  April-June  1972,  October-December
 1972,  and  January-March  1973,  it
 comes  to  650  tonnes.  Thus,  they  make
 a  total  of  a  little  over  400  tonnes.
 But  in  reply  to  my  question  No.  2532
 he  has  given  a  statement  showing  the
 supply  of  steel  to  Maruti  Ltd.,  upto
 March  973  from  various  sources
 where  it  is  said  1,698-529,  tonnes.
 What  is  the  reason  for  the  discrepancy
 in  the  figures  given  in  two  sets  of
 replies?  He  has  not  replied  to  that,

 SHRI  CHANDRAJIT  YADAV:  I
 have  given  8  very  clear  picture.  The
 ‘hon,  Member  himself  admits  that  he
 was  in  a  great  hurry  and,  therefore,
 he  might  not  have  made  the  correct
 total.  4  have  given  very  elaborate
 figures,  quarter-wise,  because  the  pro-
 cedure  is  that  any  company  or  firm
 or  party  which  has  to  apply,  has  to
 apply  every  quarter.  Earlier  the
 position  was  three  months.

 given  from  October
 January—March,  April—June  and  0
 on,  Accordingly,  the  quarter-wise
 allotment  has  also  been  shown  in  this
 statement.  We  have  given  the  figures,
 yYear-wise,  how  much  the  parties  got.
 There  is  no  difference  between  ‘sup-
 ply’  ang  ‘despatch’,  May  be,  somebody
 has  used  the  word  when  it  comes  from
 the  plant  that  it  hes  been  ‘despatched’.

 May  be,  he  has  picked  up  from  the
 yard  and,  therefore,  it  is  sald  ‘sup-
 plied’  by  the  stockyard.  There  Is  no
 difference  between  ‘supply’  and  ‘des-
 pitch’.  The  entire  figures  have  been
 given  year-wise  and  quarter-wise,  and
 there  is  no  contradiction.

 SHRI  JYOTIRMOY  BOSU:  He  has
 not  replied  to  my  question,  Sir....

 MR,  SPEAKER:  I  am  not  going  to
 allow  any  argument.

 SHRI  JYOTIRMOY  BOSU:  Accord-
 ing  to  his  statement,  upto  March,
 1973,  a  total  of  1440  tonnes  have
 been  given,  fe.,  item  III  in  his  state-
 ment.  Kindly  see  798  tonnes  from
 JPC  plus  the  amount  of  quantities
 that  have  been  given  from  BRC
 during  April—June,  1972,  October
 December,  972  and  January—March,
 1978,

 MR.  SPEAKER:  You  asked  a  ques-
 tion  and  he  has  explained.  All  this
 ig  not  necessary.  You  better  put  a
 second  question.

 SHRI  JYOTIRMOY  BOSU:  The
 Minister  is  giving  wrong  figures.

 MR.  SPEAKER:  Whatever  figure  he
 has  given,  he  has  given  from  his  own
 file  and  not  from  your  file.

 SHRI  JYOTIRMOY  BOSU:  I  have
 not  got  a  reply.  Sir,  in  reply  to  my
 question  No,  2532  on  8-8-1978,  it  was
 stated  that  i698.29  tonnes  of  steel  had
 been  supplied  to  Maruti  till  March,
 ‘1973.  According  to  his  statement  now,
 7449  tonnes  have  been  supplied.  There
 is  a  difference  of  more  than  250  tonnes
 of  steel.  Let  him  clarify  that.  He  is
 deliberately  misleading  the  House,  He
 ig  shielding  the  Prime  Minister,

 MR.  SPEAKER:  Every  time,  every
 Minister,  according  to  you  misleads
 the  House.  Kindly  sit  down.

 SHRI  CHANDRAJIT  YADAV:  This
 jg  very  unfair  on  the  part  of  the  hon.
 Member  to  say  that  JI  am  shielding
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 the  Prime  Minister.  The  Prime  Minis.
 ter  ‘hes  nething  to  do  with  if  This
 46  @  company  and  I  am  replying  about
 that.  Wh  T  have  to  say,  I  have
 said,  If  the  hon.  Member  has  go  an-
 other  set  of  figures,  let  him  send  it
 to  me,  I  will  look  into  them.  I  have
 given  very  detailed  and  elaborate
 figures  and  year  wise,  I  have  nothing
 to  say  more  than  that.

 SHRI  JYOTIRMOY  BOSU:  Sir
 will  the  hon.  Minister  tell  us  (a)  dates
 of  applications  of  Maruti  Ltd  for  al-
 location  of  steel  and  (b)  how  much
 steel  was  allocated  to  other  small  car
 projects  in  the  country?

 *  st  शंकर  बॉल  हु  प्रध्यक्ष  महोदय;
 हम  लोग  भी  दस  बारे  में  जरुरी  सवाल  पूछता
 चाहते  है।  प  सात  में  केवल  यही  मद स्प
 नहीं  है।  वह  मोत  मप्लोम्टर  प्रश्न  पक्ष
 बुके  हैं।  मैं  एक  सप्तीमेटरी  प्रीत  के  लिए
 नाप  की  इजाजत  चाहता  है  ।

 MR,  SPEAKER:  I  have  invited  his
 attention  and  told  him  that  there  is
 no  need  to  enter  into  arguments,  He
 should  ask  his  question.

 SHRI  JYOTIRMOY  BOSU  Let  the
 hon.  Minister  reply  to  my  question.

 SHRI  CHANDRAJIT  YADAV:  In
 the  statement  itself,  I  have  given  that
 Maru:  appked  in  which  quarter.  I
 have  given  dates  of  placing  indents
 on  JPC  as  i7.3972  and  6.12,1972  and
 on  BRC  24.3.1972,  §.8.1972  and
 30-i-972.  I  have  also  mentioned  all
 the  quarters  in  which  Marut  has
 applied  with  JPC  and  BRC.  Figures
 have  also  been  given  on  what  Maruti
 got  from  the  stockyard.

 So  far  as  the  supply  of  steel  to
 other  amall  car  manufacturers  ta  coh-
 cerned,  that  question,  was  not  asked
 ang  so.  I  dp  not  heave  the  information
 with  me  now.  But,  if  the  Member
 gives  notice,  I  can  give  thet  informa-
 tion.
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 SHRI  JYOTIRMOY  BOSU:  How
 much  steel  was  given  to  other  small
 car  projects?  I  know  others  were
 given  small  or  negligible  quantity
 whereas  a  huge  quantity  ba,  been
 given  to  Maruti  because  it  belonge  to
 Prime  Minister's  son....  (Interrup-
 tions).

 MR.  SPEAKER:  No,  please,  It  is
 the  Prime  Minister  who  is  your  target
 always.

 SHRI  JYOTIRMOY  BOSU:  Corrup-
 tion  and  misuse  of  power.

 SHRI  N.  हू,  SANGHI:  The  kon.
 Minister  has  given  a  very  conclusive
 answer  to  the  question.  But  the  most
 question  that  arises  is  that  the  JPC
 and  BRC  made  an  allocation  of  2767
 tonnes  of  steel  but  the  quantity
 actually  delivered  wag  only  977  tonnes.
 Will  the  hon  Minister  kindly  consider
 taking  some  action  that  once  an  alloca-
 tion  is  made,  the  total  quantities  are
 also  supphed?  To-day  what  the
 industry  is  complaining  is  that  the
 allocation  is  made  but  the  supplies  are
 not  made.

 SHRI  CHANDRAJIT  YADAV  For
 gome  time,  steel  was  in  short-supply
 and  at  is  correct  that  in  many  cases,
 allotments  were  made  but  the  indus-
 tnes  or  the  parties  were  not  able  to
 get  the  entire  allotment  because  steel
 was  in  short  supply.  To-day,  the
 position  has  changed,  and  there  is  no
 difficulty  in  meeting  all  these  require-
 ments  except  in  places  and  some  one
 or  two  other  items.  All  other  stems
 are  available  and  there  is  no  complaint
 from  the  industry  at  present,

 SHRI  JYOTRIMOY  BOSU:  Only
 the  black-market  hag  come  dowh  8
 little.

 at  राम  महाश  |  यह  को-चन  पूरी-
 याण  ते  सम्बन्ध  शजगों  है।  ॥21. ह  लोग
 साले  से  यह  मामता  कभी  त्रिचेट  के  द्वारा

 “क्र  कभी  कीवर्ड  के  द्वारो  इस  पीलिया-
 मेंट  में  लागा  जा  रहा  है।  मेरे  पाल  में
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 हस  पार्लियामेंट  का  आधा  समय,  जिंस  को
 ये  लोग  चाहती  स्कूल  कहते  है,  उस  पर
 खर्च  हो  रहा  है।  (व्यवधान)  ये  लोग
 प्रालियामेट  का  सारा  समय  इस  सवाल  को
 ला  कर  बर्बाद  कर  रहे  है  ।  (व्यवधान)
 क्या  यह  कॉस्चन  समिति  लिमिटेड  के  मता-
 मलिक  है  ?  यह  एक  पोलेटिकल  स्टंट
 है 1

 PROF.  MADHU  DANDAVATE:
 Can  he  ask  a  question  from  a  Mem-
 ber,  Sir?

 शो  राम  प्रकाश  इन  लोगा  का
 मकसद  सिवाये  इस  के  झोर  कुछ  नहीं  है  कि
 हरियाणा  के  साफ  मिनिस्टर  को,  जिस  ने
 हरियाणा  का  नाम  ऊचा  किया  है,  प्लोर
 प्राइम मिनिस्टर  को,  जिन  का  नाम  दुनिया
 भर  में मगहर  है  ग्रोवर  जित  की  सारी  दुनिया
 पुजा  करती  है,  बदनाम  किया  जाये।  क्या
 इन  लोगो  के  सामने  मूक  का  और  कोई
 सवाल  नहीं  है  ?  कया  ये  लोग  प्रक्रिया-
 पेट  में  जा  कर  मो  तरह  अपनी  कास्टीटपु-
 एमसीए  को  शिप्रेजेन्ट  करते  है  ?

 MR,  SPEAKER:  No  information  is
 asked  far,

 SHRI  R  8,  PANDEY  The  hon.
 Member  wanted  to  know  pertinently
 whether  it  is  only  a  political  stunt
 Let  the  Minister  reply  to  it.

 ‘SHRI  M.  RAM  GOPAL  REDDY.  It
 is  quite  a  relevant  question.

 SHRI  K,  §.  CHAVDA:  What  ‘was
 the  quantity  of  steel]  mentioned  by
 Maruti  Ltd.  in  its  original  industrial
 Ucence  application?  Was  there  any
 additional  demand  for  steel?  If  80,
 was  that  referred  to  the  Licensing
 Committee?  If  jt  was  not  referred,
 then,  may  I  know  the  reasons  why
 it  was  not  referred  to  the  Licensing
 Committee?

 ‘This  is  not  my  political  question.

 VAISAKHA  18,  1697  (SAKA)  Oral  Answers  to

 MR,  SPEAKER:  Whatever  you
 may  say,  everybody  knows  what  it  is.

 SHRI  CHANDRAJIT  YADAV:  The
 category  of  steel  asked  for  by  Maruti
 Lumited  was  for  structural  purposes, for  building  factory  and  also  for
 manufacturing  processes  and  there
 Was  no  need  of  sending  it  to  the
 Industria]  Licensing  Committee.  The
 concerned  authorities  were  JPC,  SPC
 and  Stock  Yard  In  certain  cases
 they  supply  straightway.  Therefore,

 the  actual  demand  put  forward  by
 Marut:  Limited  was  50,259,13  tonnes.
 But  the  real  supply  made  to  them  was
 977  880  tonnes.  The  total  supply  from
 stock  yard  and  from  JPC.,  BRC  was
 4,604,  tonnes.

 भारतीय  मूल  के  भारत  वापस  बाये
 व्यक्तियों  का  मध्य  प्र  वा  में  पूर्ववत

 936.  श्री  गंगा  चरण  शिक्षित  :
 क्या  पूति  लोग  पुनर्वास  मंत्री  यह
 बताने  की  pat  करेंगे  कि

 (क)  पार्क  पाकिस्तान  से  जाये  बौर

 श्रीलंका,  वर्मा,  मुताबिक  जौर  जुगाड़ा  से
 वापिस  लौटे  भारत  मूल  के  कितने  व्यक्ति  मध्य

 प्रदेश  मे  पुन  बसाये  गये  ,

 (@)  उनके  पुनर्वास  के  लिए  किस  प्रकार

 की  सहायता  प्रदान  की  गई  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND
 REHABILITATION  (SHRI  G,  VEN-
 KATASWAMY):  (a)  and  (b).  A
 statement  giving  the)  latest  information
 supplied  by  the  State  Government  and
 the  families  resettled  in  Dandakara-
 nya  Project  (Madhya  Pradesh  portion)
 as  on  ‘81-12-1974,  is  laid  on  the  Table
 of  the  Sabha.
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 (i)  Pomilies  of  migrants  repatriates  settled  by  the  Government  of  Madhya  Pradesh

 Number  of  Noture  of  rehebilitaticr  cssistsr ce Category  of  families  families  given

 i  ioulturist  families  of  old  mi-  7279  actes  of  developed  760  tultccks,
 es  from  former  East  Pakistan  ?

 seeds,  fodder  agricultural ements,  house  builcirg  cen
 drinking  water  wells,  tanks  for  Nister

 ance  assistance
 at  Res  o/-  per  month  was  also  given

 2.  Non-agriculturist  families  of  TO  Business/small  trade  loans,  hemestesd
 migtatts  from  former  East  plots  or  loans  for  purchase

 ror  on homestead  plots,  house
 Joans  and  maintenance  grant,

 g.  Agniculturist  families  of  new  mi-  3360  §  acres  of  reclaimed  land  for  cultivation,
 grants  from  former  East  Pakistan,  t/3  ecre  for  abadi,  a

 need
 a  peir f  »  a  cow  or  bullock  cart,

 =
 |  eteds,

 fertiliser,  pesticides  and  other  agri- cultural  inputs  tenance  assis-
 tance  and  subsidised  ration-
 during  initial  years  of  settlement,

 Agriculturist  families of  repatriates  76  Same  88  at  item  3. Agriculturis

 Nonengriculturist  families  of  new  589  Families  settled  im  small  trade  have 5
 migrants  from  former  East  Pakistan  been  given  loar  icr  business,  hou-

 sing  and  shop  construction,  Some
 families  have  been  provided  with
 employment  in  the  Cement  Concrete
 ar}  oe

 Itarsi,  Families  settled
 as  ८0  were

 rovited
 fishing rets,  and  fishing  ts.  Housing loans  and  maintenance  assistance  for

 3  months  were  also  given,
 6  Non-agriculturist  familes  of  72  Families  settled  in  small  trade  have

 Burma  repatriates  been  given  loan  for  business,  hou-
 sing  and  shop  construction

 7)  No  familiesof  repatriates  from  Mozambigesnd  Shri  Lanka  ae  ported. NB.  0  to  have  been  settled  by  the  State  Movernment.  However,  according  t  the  infor-
 mation  available,  a  certain  number  of  Sri  Lanka  repatriates  trained  in  IJ,  Mana, have  been  absorbedin  Bharat  Heavy  Electricals  Bhopal,

 (i)  Apcording  to  the  periodical  reports  submitted  by  the  State  Goverment,  epert  frcm
 With  =  barr]  the  form  of

 oy
 Es  52297  fox  poe  se stipend,  edu- cational  concessions  h  Shope,  $

 (ai)  "The  figures  do  not  include  families  who,  after  resettlement.  bed  left  the  ret  cbiliteticn sites  oD  their  own.

 (i)  Families  resettled  by  Dandakaranya  Projects  in  the  Madhya  Pradesh  portion  of  the
 project  areas.
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 Category  of  persons  Number  of  Nature  of  rehabilitatior
 families  assistance resettled

 i.  Agricelturist  fomilies  of  old  mig-  2292  7  acres  of  land  per  family,  hemesterd-
 grants  from  former  East  Pakistan.  plot,  building  leen,  =  cgn-

 cultural  ins  =
 term  agri- oan  for  setting  up  cott

 2.  Non-agriculiurist  families  of  old  282  Homestead  ple’  Tete  leikurg  leer
 migrants from  former  East  Pakis-  small  trade  loan  ard  2  tence  of  eg-
 tan,  ricultural  Iend.  है

 iculturist  families  of  new  mig-  39  §  ectes  Of  agricultural  land  ¢  acres .  bs  from  former  East  Pakista.
 a  in  areas  where  protective  fogucn for  one  crop  is  available  ard  ३  ecres where  perennial  irtigeticr  is  ¢vail-

 able),  800  sq.  yds
 of  agriculture]

 plot,
 booing  Siicy  ceo Ing,  sul  ary  tien  sin=
 King  "fell  atd  purchase  of  fertilisers. Nance  assistance  is  also  given
 obi

 the  first  and  the  second
 agricultural  seasons  of  6  months
 each,

 4  Non-agriculturist  familes  of  595  2acres  of  unirrigated  land,  homestead
 new  migrants  from  former  Fist  plot,  loans  jor  housing,  small
 Pakistan  trade/rural  business,  loan  for  cul- of  land,  homestead  well  and maintenerce  grant.

 sit  गंगा  चरण  दीक्षित  :  क्या  यह  सच

 है  कि  मध्य  प्रदेश  राज्य  शासन  ते  चम्बल  क्षेत्र
 में  विस्थापितों  को  बसाने  के  लिए  i-7~73
 को  एक  अह्द  बोलता  भारत  सरकार  के  पास
 भेजी  है  जिसमे ंकि  20  हजार  एकड़  जमीन  उन्हें
 बसाने  के  लिए  शौर  कृषक  परिवारों  को  कृषि
 भूमि  के  रूप  में  देने  की योजना  थी  i  वह
 योजना  जो  भारत  सरकार  के  पास  भेजी
 मई  है  उस  मे  कहा  तक  गति  हुई  है  कौर
 उसमें  कहां  तक  कार्य  हुमा है  कौर  कब  तक
 वह  मंजूर  होने  जा  (ही  है”  क्‍योंकि  तबा

 प्रोजेक्ट  में  जो  4  हजार  परिवारों  को  काम
 पॉच  लगाया  गया  है वह तो  वहां  हे  म्पोररी  बेसिन
 पर  लगाए  गए  हैं  आर  दो  या  कौन  साल  के
 बाद  ने  बेकार  हो  जाएंगे  ।  इसलिए  यह
 योजना  प्रेशर  कम्बल  क्षेत्र  की  कार्यान्वित  हो
 जाती  है  तो  वे  जो  चार  हजार  परिवार  बकार
 होने  वाले  हैं  तीन  साल  के  बाद  उन  को  इस

 योजना  में  काम  मिल  जाएगा  a  तथा  इस
 योजना  का  फल  इन  को  मिलेगा  ।  तो  यह
 योजना  जो  1-11-73  को  भेजी  है  उसे  कहा
 तक  भारत  सरकार  ने  मंजूर  किया  है  ?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  के.  छू.
 KHADILKAR):  We  are  always  wel-
 coming  any  suggestion  for  settlement
 of  refugees.

 So  far  as  Chambal  w  concerned,
 we  know  they  have  a  scheme  but
 actually  no  settlement  activity  has
 started  go  far,  As  goon  as  we  start,
 ‘we  will  take  advantage  of  it,

 ी  गंगा  चरण  दीक्षित  :  बह  कब
 स्टार्ट  होगी  ?

 SHRI  ER.  K.  KHADILKAR;  It
 depends  on  many  things.  Water  ls  the
 main  thing.  Communication  and  other
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 factors  are  contributing  factors.  As
 soon  as  these  factors  are  ready,  it  will
 be  there.

 थी  गंगा  चरण  दीक्षित  :  का  वेलूर जिले
 के  शाहपुर  क्षेत्र  में  जो  पांच  एकड़  सीमित  भूमि
 देते  को  भारत  सरकार  से  मांग  की  गई  यी  उसने
 स्थान  पर  बिस्थापिकों  को  पाच  एकड़
 असिचित  भूमि  वहां  दी  गई  है,  उसे  सीमित  करने
 के  लिए  जो  भारत  सरकार  ते  बचत  दिया
 था  वह  वचन  कार्यान्वित  किया  गया  ?

 SHRI  R.  K.  KHADILKAR:  So  far
 as  Betul  is  concerned,  regarding  the
 promise  of  making  available  5  acres
 of  land  and  that  too  irrigated,  as  far
 88  Possible  we  are  making  every
 effort  to  see  that  it  ig  fulfilled.

 श्री  हुकम  न्य  कछवाय :  क्‍या  यह
 बात  सही  है  कि  जब  इन  लोगों  को  बसाने
 की  बात  भाई  थी  उस  समय  इन  में  से  बड़ी
 संख्या  में  लोगों  को  चम्बल  योजना  में  बसाने
 की  बात  थी  प्रौढ़  चम्बल  की  बीहड़  जमीन  को
 समतल  कर  के  बड़ी  संख्या  में  इत  को  वहां
 बसाने  की  गोना  सरकार  के  सामने  है?
 यदि  हां,  तो  कब  तक  इन्हें  वहां  बसाया  जायगा
 जोर  जमात  समतल  करने  की  क्‍या  योजना
 शाप  के  सामने  है  ?

 SHRI  R.  K.  KHADILKAR:  If  the
 hon.  Member  is  prepared  to  do  some
 pioneering  work  in  Chambal  ravine,
 in  this  particular  area,  we  will  take
 advantage  of  it.

 tt  हुकम चय  कछवाय  :  प्रत्यक्ष
 महोदय,  यह  कोई  उत्तर  हैं?  प्राय  संतुष्ट
 हैं?  यहां  मध्य  प्रदेश  सरकार  की  योजना
 थी  भर  मेरे  ऊपर  गे  टाल  रहे  हैं।  मैं  तैयार

 gi  मैं  ने  साफ  प्र् छा  कि  चम्बल  योजना
 के  अन्तर्गत  लोगों  को  बसाने  की  बात  थी  कौर
 उस  के  लिए  मध्य  प्रदेश  शासन  ने  योजना  भेजी

 है,  वह  तैयार  हैं,  तो  इन  की  क्या  योजना  उस
 लड़के  है  7
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 SHRI  R.  K.  KHADILKAR:  May  I
 make  it  clear  that  we  are  in  search
 of  land  for  settlement,  Of  course,
 other  area,  is  made  available  and
 I  must  say  it.  But  some  others  are
 resisting  all  attempts  of  settlement.
 In  a  situtation  like  this  if  a  land  in
 Chambal  or,  as  he  put  it,  in  some
 other  area,  ig  made  available  and
 such  an  offer  is  made,  certainly,  we
 will  welcome  it.

 शो  राम  सहाय  पिय:  यह  बड़ी
 प्रसन्नता  की  बात  है  कि  कम  से  कम  मध्य  प्रदेश
 के  झौदापं  को  मंत्री  महोदय  ने  स्वीकार
 किया  हैं  कि  वे  विस्थापितों  को  अपने  यहां
 बसाने  के  लिए  तैयार  है।  लेकिन  जैसा  कि
 दीक्षित  जी  ने  पूछा,  जो  योजना  मध्य  प्रदेश
 शासन  ने  भेजी  है  जैसे  चम्बल  रेबा इन्स  सें
 उन्हें  बसाने  के  सम्बन्ध  में,  उस  में  चम्बल
 रेबा इन्स  को  रिप्लेस  करने  के  लिए  राजस्थान,
 उत्तर  प्रदेश  कौर  मध्य  प्रदेश  तथा  होम
 मिनिस्ट्री  ने  एक  इनिशिएटिव  लिया  था
 जिस  से  बुलडोजर  से  भूमि  को  समतल  कर  के
 खेती  के  लायक  उर्वरक  बनाने  की  योजना
 दी  उस  योजना  के  सम्बन्ध  में  क्‍या  हुआ  ?
 क्‍यों  कि  मध्य  प्रदेश  एक  ऐसा  प्रदेश  है
 जो  सब  का  स्वागत  करता  है  चाहे  पूर्वी
 पाकिस्तान  से  जाये  हों  या  बाहर  से  आए  हों  ।
 हमारे  पास  धरती  है।  लेकिन  जो  योजना
 हम  भेजते  है  झपना  कर्तव्य  पूरा  करने  के  लिए
 दीक्षित  जो  ने  उम्र  की  गति  पृथी  है,
 प्रवक्ता  हूं  कि  उस  की  गति  या  दुर्गति  जो  भी  Y,
 aa  बताई  जाय  |

 SHRI  R.  K,  KHADILKAR:  The
 hon.  Member  knows  this.  Yet,  I  must
 make  it  clear.  There  are  certain  pre-
 requisites  which  must  be  fulfilled.
 Certain  conditions  are  to  be  satisfied

 to  mak,  land  available  to  the  refugees.
 They  must  have  proper  land  for  doing
 agricultural  work  or  fishing  or  some
 industry  there.  So  long  as  that  is  not
 clearly  indicated  it  is  difficult  to
 settle  any  refugee  families  there.  That
 is  the  position,
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 SHRI  SAMAR  MUKHERJEE;  It
 ig  clear  from  the  answer  that  there  .s
 no  ponerete  scheme  before  Govern-
 ment  by  which  so  many  thousands  of
 families  could  be  rehabilitated.  From
 experience  we  know  the  land  used  for
 rehabilitation  is  of  euch  a  nature  that
 refugees  are  forced  to  desert  the  land.
 In  view  of  this  experience  and  in  view
 of  the  failure  of  the  Government  to
 formulate  any  scheme,  I  ask  the
 Minister  to  make  it  clear  to  us,  how
 many  are  the  families  in  Madhya
 Pradesh  in  the  various  camps  who  ure
 awaiting  rehabilitation  and  how  you

 are  going  to  give  them  proper  rehabi-
 litation  facilities.  I  request  you  to  be
 categorical  in  your  reply.

 SHRI  R,  K.  KHADILKAR:  21,000,
 tehabitable  families  are  in  camps/
 work  sites.  Wel  are  finding  it  extre-
 mely  difficult  and  we  are,  as  you  know,
 searching  everywhere  to  get  suitable
 land  and  they  are  awaiting  settlement.
 We  are  trying  our  best  to  settle  them
 near  about  Dandakaranya  in  Madhya
 Pradesh  after  certain  preliminary
 arrangements  are  made,

 SHRI  SAMAR  MUKHERJEE:  You
 are  not  mentioning  the  time.  How
 much  time  will  you  take?  You  have
 to  give  some  idea.

 SHRI  B.  K.  DASCHOWDHURY:
 From  the  statement  laid  on  the  Table
 of  the  House  by  the  hon.  Minister,  I
 find  this  information  regarding  fami-
 lies  settled  by  the  Madhya  Pradesh
 Government.  It  has  been  stated  in  the
 reply  that  this  number  Is  4339  agri-
 cultura]  families.  The  land  given  is
 25,7553  acres  in  the  Dandakaranya
 Project  which  comprises  also  Orissa.
 In  Madhya  Pradesh  portion,  the  fami-
 Hes  settled  come  to  7,281  and  the  land
 given  to  them  comes  to  38,825  acres.

 I  would  like  to  know  from  the  hon.
 Minister  whether  it  is  a  fact  or  not,
 from  the  report  of  the  Ministry  of
 Rehabilltation,  for  the  Jast  several

 years,  the  total  land  so  far  allocated
 is  less  than  what  is  mentioned  here.
 In  view  of  this  discrepancy,  would
 you  kindly  tell  me  what  is  the  actual
 land  that  has  been  allocated  to  the  dis-
 placed  persons,  particularly,  to  the
 agriculturists  coming  from  East  Pakis-
 tan  in  Dandakaranya  Project  in
 Madhya  Pradesh.  There  is  apparent
 contradiction  in  the  figres  given  in  the
 statement.

 SHRI  R.  K.  KHADILKAR:  They  are
 not  contradictory.  The  hon.  Member
 will  try  to  understand  that  we  allocate
 the  land  fur  the  resettlement  purpose,
 in  some  places  we  have  given  hardly
 three  acres  while  in  some  other  places
 we  have  given  them  more  because  it
 depends  upon  many  other  factors.  So,
 there  is  no  question  of  any  discrepancy
 or  discrimination.

 SHRI  B.  K.  DASCHODHURY:  My
 question  is  very  specific.  The  amount
 of  land  that  has  been  given  to  the
 agriculturists  either  in  Dandakaranya
 Project  in  Madhya  Pradesh  or  by
 Madhya  Pradesh  Government  them.
 selves  is  quite  at  variance.  There  is
 sOMe  discrepancy  in  the  amount  of  land
 that  is  mentioned  in  the  Ministry's
 Report  and  the  statement  here.  [  find
 that  there  is  concoction.  That  is  why
 I  seek  a  clarification  from  him,

 SHRI  R.  K.  KHADILKAR:  I  am  very
 sorry  that  there  is  no  contradiction.
 What  he  says  is  a  fact  that  in  Danda-
 karanya  or  in  some  other  place  the
 acres  are  less  than  what  ig  mentioned
 here.  He  may  be  right  on  that.  But,
 there  are  certain  other  factors  which
 led  to  this  conclusion,

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  ask  the  Minister  a  question
 pertaining  to  the  M.P.  portion  of  the
 Dandakaranya  Project  area.  In  this
 Statement  in  the  righthand  column
 they  have  given  the  nature  of  the  re-
 habilitation  assistance  given  to  these families.  I  do  not  find  there  any mention  of  any  kind  of  assistance  by way  of  supply  of  rations  or  essential



 39  Oral  Answers

 commodities.  I  am  asking  this  ques-
 tlon  because,  only  very  recently  some
 of  the  refugees  in  the  Dandakaranya
 Project  area  at  a  place  called  Pakhan-
 jore  in  Madhya  Pradesh  were  demon-
 strating  against  a  very  notorious  black-
 marketeer.  In  order  to  get  cheap  food.
 Firing  took  place  in  which  one  boy
 had  been  killed.  Generally,  the  police
 are  carrying  out  a  lot  of  repression
 in  that  area  Therefore,  I  would  like
 to  know  from  his  whether  in  order  to
 avoid  such  incidents  and  to  give  them
 some  real  relief,  they  have  any  scheme
 whereby  these  families  will  also  be
 provided  with  some  rations  and  essen-
 tia]  commodities  at  reasonable  prices.

 SHRI  R.  K.  KHADILKAR:  Normally,
 till  they  are  settled,  we  provide  them
 with  rations.  The  hon,  Member
 knows  very  well.  Once  they  are
 settled  on  their  own,  we  do  not  pro-
 vide  any  rations.  But,  there  is  a  sug-
 gestion  that  even  after  that  we  should
 give  them  some  fair  price  shops  or
 something  like  that.  We  shall  consider
 that.

 SHRI  INDRAJIT  GUPTA:  But,  why
 are  you  shooting  them  down?

 SHRI  SAMAR  GUHA:  I  want  to
 know  from  the  hon.  Minister  whether
 these  wretched  réfugees  numbering
 -1,30,000  are  rotting  in  different  camps,
 mostly  in  Madhya  Pradesh,  for  the
 last  ten  years.  You  have  been  giving
 an  assurance  that  you  will  send  a
 Parli  tary  Delegation  to  explore
 the  possibility  of  rehabilitation  of  these
 families.  That  has  not  been  done.
 How  is  it  that  these  people  are  ili-
 treated  for  the  last  ten  years  or  so?
 Lakhs  of  people  are  rotting  there,  We
 are  not  getting  any  opportunity  to  talk
 about  them  in  this  House.  They  are
 rotting  for  the  last  ten  years;  there
 hag  been  firing.  They  have  been  treat-
 ed  worse  than  the  criminals  by  the
 camip  officers.  From  the  many  reports
 it  seems  the  women  are  being  treated
 worse,  There  is  rape  etc.  It  is  very
 unfortunate  that  we  are  not  getting
 any  opportunity  to  discuss  about  these
 wretched  people,  From  the  figure  given
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 by  him,  rehabilitation  -assistance  has
 been  given  to  5,378  famtilies  in  Madbya
 Pradesh  and  9908  families  in  Danda-
 karanya  project.  I  would  like  to
 know  how  many  of  these  families  have
 got  fully  rehabilitated  and  bow  many
 of  them  deserted?  Secondly,  I  would
 like  to  know  the  expenditure  made  for
 their  rehabilitation  and  also  the  total
 expenditure  incurred  for  this  purpose?
 Lastly,  I  would  like  to  know  whether
 you  are  going  to  send  these  refugees
 in  different  camps  to  Andamans?  They
 878  too  eager  to  go  to  Andamans,  |
 would  like  to  know  whether  you  are
 going  to  send  them  to  Andamans?  I
 would  also  like  to  know  whether  you
 will  institute  an  enquiry  into  the
 atrocious  manner  in  which  these
 refugees  are  being  treated  different
 camps?

 SHRI  5.  K.  KHADILKAR:  I  wilt
 begin  with  the  last  question  firat.  So
 far  as  Andamans  is  concerned  jt  ig  not
 a  no-man'’s  land.  There  is  a  huge
 forest.

 SHRI  SAMAR  GUHA:  In  1969,  a  high
 powered  committee  of  Secretaries  was
 constituted.  That  Committee  visited
 Andamans  and  recommended  that
 150,000,  refugees  can  be  rehabllitated
 there,

 SHRI  है.  हू,  KHADILKAR:  I  am
 going  to  keep  my  promise,  season  per-
 mitting,  as  far  as  sending  a  delegation
 is  concerned.  Hon.  Member  knows
 that  this  is  not  the  season
 to  send  any  delegation  there.  So  far
 ag  Andamans  is  concerned,  we  have
 got  to  look  to  the  forest  area,  the
 ecology  and  other  factors,  te  clear  it
 up  and  make  it  available  for  cultiva-
 tion  and  it  is  not  meant  for  a  parti-
 cular  type  of  refugees.  There  are
 repatriates  coming  from  Ceylon.  Wi
 must  algo  consider  their  cases.  In  re-
 gard  to  the  actual  expenditure,  I  will
 require  notice  because  it  is  not  possible
 for  me  to  give  the  information  just now.  I  will  give  him  the  information.
 IT  must  make  one  thing  clear.  What-
 ever  the  reports  and  whatever  the  agi- tations  golng  on,  so  far  as  the  refugees
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 are  concerned,  they  are  well-treated.
 Of  course,  within  Lmits.  All  these
 allegations  have  no  foundation.

 MR.  SPEAKER;  Mr.  Daga.

 SHRI  SAMAR  GUHA:  Sir,  a  very
 high-powered  committee  of  Secretaries
 of  important  Ministries  wag  constitut-
 ed.  That  visited  Andamans  and  that
 committee  made  a  recommendation
 that  150,000,  refugees  can  be  rehabili-
 tated,  What  about  that  report?  Sir,
 the  hon.  Minister  has  completely  mis-led
 the  House.  What  about  that  report?
 This  was  a  high-powered  committee
 consisting  of  Secretaries  of  important
 Central  Government  Department.
 (Interruptions).

 MR.  SPEAKER:  Why  don't  you
 resume  your  seat?  I  have  called  Mr.
 Daga.  Don’t  monopolise  the  time  of
 the  House.  This  is  a  very  bad  habit.

 SHRI  SAMAR  GUHA:  Sir,  the  hon.
 Minister  has  mis-led  the  House.  What
 about  that  report?  Why  is  he  not
 talking  about  that  report?

 MR.  SPEAKER:  The  Minister  has
 already  replied.  He  cannot  reply  as
 you  like.  He  has  replied  as  per  the
 information  with  him.

 SHRI  SAMAR  GUHA:  He  has  not
 mentioned  about  that  report.  I  would
 submit,  the  hon,  Minister  has  given
 wrong  information,  Sir,  a  high-power- ed  committee  was  constituted  by  the
 Central  Government,  (Interruptions).

 MR.  SPEAKER;  We  are  not  taking
 any  notice  of  what  you  say.  You  are
 taking  the  time  of  the  House.

 SHRI  SAMAR  GUHA;  He  has  made
 a  misleading  statement,

 MR.  SPEAKER:  Whatever  it  be,  I
 have  called  the  next  Member  already.
 He  is  standing  there.  (Interruptions).
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 SHRI  SAMAR  GUHA:  I  come  from
 that  area.  J  know  the  condition  of
 these  refugees.

 MR,  SPEAKER:  You  have  so  many
 opportunities  to  ask  questions.  *

 SHRI  SAMAR  GUHA:  They  are
 treated  like  as  if  they  are  animals.  I
 would  like  to  know,  what  happened
 to  the  recommendation  of  that  com-
 mittee?  What  about  the  report  of  that
 Committee?  What  about  the  recom-
 mendations  of  that  Committee,  the
 most  high-powered  committee  that  was
 ever  set  up  by  the  Central  Govern-
 ment?—I  ask  Shri  Daga  to  have  some
 consideration  for  these  refugees.

 SHRI  M.  0.  DAGA:  You  have  already
 put  your  question.

 SHRI  SAMAR  GUHA:  He  has  given
 wrong  information,

 MR.  SPEAKER:  You  cannot  force
 him  to  reply  in  a  particular  manner,
 Whatever  information  he  has  got,  he
 has  given.

 SHRI  SAMAR  GUHA:  If  you  visit
 any  of  the  camps,  your  heart  will  also
 melt  away  seeing  the  miseries  of  these
 people.  For  ten  years,  they  have  been
 treated  like  animals.  What  about  the
 recommendations  of  that  Committee?
 Please  ask  the  Minister  to  reply.

 MR.  SPEAKER:  Shri  Daga  is  on  his
 legs.  Mr.  Samar  Guha,  please  do  not
 do  it  every  time.  Mr.  Daga.

 SHRI  SAMAR  GUHA:  For  ten  years
 they  have  been  in  the  camps,  With
 folded  hands,  I  ask  him  to  have  some
 sympathy  for  them.  What  happened
 to  the  recommendations  of  the  most
 high-powered  committee  that  was  set
 up  by  the  Central  Government  for  the
 rehabilitation  of  the  refugees  in
 Andamans.  (Interruptions).

 भ्रष् यक्ष  अयोग्य  :  यह  कया  तरीका  हैं
 जौ  झावमी  च  दु-दे-औन-दहौल्ड-दि  हाउस-
 रैनसम-प्राल-दिन्दाइम  |  कमा  लगातार  हो



 23  Oral  Answers

 रहा  है।  सारों  हाउस  देख  रहा  है  कि  प्राप
 सब  का  टाइम  ले  रहे  है

 SHR]  SAMAR  GUHA:  With  folded
 hands,  I  say  ?  am  not  going  to  yield.
 J  have  seen  thousands  of  people  die
 in  the  last  ten  years  in  different  camps.
 The  Central  Government  took  a  deci-
 sion,  What  about  that  decision?  In
 the  name  of  thousanfs  and  lakhs  of
 jhuman  beings,  I  ask  what  happened  to
 the  recommendations  of  that  Com-
 mittee?  You  have  replied  about  agri-
 culture,  afforestation  etc.  All  these
 questions  were  covered  in  300  pages
 of  the  report,  The  Home  Ministry,
 the  Ministry  of  Rehabilitation,  the
 Ministry  of  Finance  and  other  Minis-
 tnes  were  represented  on  that  Com.
 mittee  That  Committee  visited  the
 area,  made  a  survey  and  made  their
 recommendations.  What  has  happened
 to  those  recommendations?  (Inter-
 ruptions).

 SHRI  N.  SREEKANTAN  NAIR.  By
 allowing  him  to  go  on  like  this,  I
 accuse  you  of  preventing  others  from
 putting  questions.

 SHRI  SAMAR  GUHA:  I  am  doing  it
 deliberately  in‘  the  name  of  lakhs  of
 humanity  J  have  been  in  jail  I8  times
 while  doing  refugee  rehabilitation
 work,  (Interruptions).

 MR.  SPEAKER:  After  he  put  the
 question,  he  got  up  again.  The  Minis-
 ter  again  rephed.  Then  he  got  up:  the
 Minister  again  replied,

 SHRI  SAMAR  GUHA:  He  did  not
 reply.

 MR.  SPEAKER:  It  is  not  necessary
 that  be  should  give  a  reply  which  satis-
 fies  you.

 SHRI  SAMAR  GUHA;  He  has  given
 a

 SS  ee
 statement.  What  about

 “those  ations?  Why  have
 ‘those  recommendations  not  been  im-
 plemented?
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 SHRI  VASANT  SATHE:  It  is  because
 Shrt  Samar  Guha  behaves  like  this,
 that  Netaji  is  not  coming  back.  (In-
 terruptions),

 SHRI  SAMAR  GUHA:  I  will  face  the
 consequences.  (Interruptions),  These
 refugees  are  dying.  What  about  the
 implementation  of  the  report  of  that
 Committee?  They  said  that  -1,50,000
 refugees  should  be  rehabilitated  by
 i972.

 SHRI  VASANT  SATHE:  It  is  because
 of  your  behaviour  that  Netaji  is  not
 coming  back.

 SHRI  R.K  KHADILKAR:  I  am  going
 to  make  a  statement  in  which  all  these
 things  are  being  cleared  today.  So  he
 will  be  satisfied  later  on.  (Interrup-
 trons),

 श्री  मूल  च्चन्व  डागा  शाप  ने  सदन
 में  कई  वार  यह  ग्रामवासी  दिया  था  कि
 सन  97)  में  जो  भर णा थों  पश्चिमी
 पाकिस्तान  से  आकर  राजस्थान  मे  बसे  है
 उन  को  लौटाया  जायेगा,  लेकिन  वें
 जाने  को  तैयार  नहीं  है  और  रन  की
 हालत  बढ़ी  चिंताजनक  और  दर्दनाक  हों
 रही  है।  मैं  जानना  चाहता  हु  कि  उन
 के  लिए  सरकार  ने  क्या  कदम  उठाये  हैं  ताकि
 उन  को  यहा  पर  स्थापित  किया  जा  सके

 SHRI  है,  K.  KHADILKAR:  Hon.
 Member  has  raised  several  times  this
 question.  Those  who  came  during  the
 wake  of  war  to  India  are  still  foreign
 nationals  and  after  our  talks  with
 Pakistan  the  same  will  be  considered.
 But  I  am  quite  hopeful  that  they  will
 be  uccessful  and  they  will  be  sent
 back.  In  case  there  are  difficulties  we
 will  have  to  think  about  the  scheme,

 aft  मूल  दो  डागा!  यहं  क्या  जवाब
 है,  पाकिस्तान  से  बात  करते  हुए  चार  माल
 ही  गये,  लेकिन  अभी  तक  कोई  मिरे  नहीं
 हुआ  ।
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 SHRI  DINEN  BHATTACHARYYA:
 From  the  statement  there,  doeg  not
 appear  to  be  any  mention  about  the
 permanent  liabilitues  of  one  category  of
 refugees  in  the  Dandakaranya  and
 Mana  camps.  What  is  their  total  num-
 ber?  Actually  there  is  a  great  agita-
 tion  over  the  permanent  liabilities  of
 these  refugees  on  whom  the  Police
 fired,  lathi-charged  and  whose  doles
 have  been  stopped.  Wha  is  your  re-
 action  to  this?

 SHRI  पे.  K.  KHADILKAR.  I  would
 request  you  to  have  a  separate  ques-
 tion  on  this  point.

 *938.  SHRI  WN.  SREEKANTAN
 NAIR:  Will  fhe  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  the  existence  of  the
 Firing  Range  at  Malappuram  is  a
 hindrance  to  the  development  of  the
 town;  ’

 (b)  whether  Government  of  Kerala
 have  repeatedly  requested  for  the
 release  of  land  for  development  of
 the  town;  and

 (o)  whether  the  Central  Govern-
 ment  have  taken  any  decision  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  to  (c).  The  State
 Government  had  requested  for  the  re-
 lease  of  the  land  et  Malappuram  Fir-
 ing  range  for  locating  a  college  and  for
 development  of  the  town.  A  decision
 will  be  taken  after  the  unit  for  which
 the  Range  ig  required  is  shifted  from
 Malappuram,  Alternative  sites  for  the
 unit  have  been  suggested  and  are  under
 consideration.

 SHR]  N.  SRERKANTAN  NAIR:  Sir,
 the  réply  of  thé  Minister  is  not  only
 evasive  but  I  would  say  it  is  inhuman.
 Th  ‘thle  backward  area,  a  lotig  stredeh

 of  a  very  valuable  Jand  adjoining  the
 National  Highway  has  been  taken  over
 by  the  Firing  Range.  It  was  taken  over
 during  the  Mopla  rebellion.  The  ques-
 tion  is  that  in  spite  of  the  repeated
 requests  by  the  Stale  Government,  the
 land  was  not  handed  over  to  them.
 I  would  like  to  know  when  this  back-
 ward  district  will  get  blessings  of  the
 Central  Government  to  set  up  a  col-
 lege.  What  time  will  it  take  for  them
 to  release  this  land  at  Malappuram
 which  is  the  most  backward  district
 in  the  State  of  Kerala?

 SHRI  J.  B.  PATNAIK:  Now,  the
 Government  is  not  unwilling  to  shift
 the  Firing  Range  from  that  area.  One
 alternative  site  has  been  suggested--:
 as  is  rightly  said,  that  is  the  Manjeri
 aréa.  But  that  place  is  not  suitable
 for  the  purpose  of  locating  this  Firing
 Range  for  the  reason  that  it  has  a
 steep  gradient  and  is  imaccessible.
 Secondly,  the  land  required  for  this
 purpose  is  inadequate.  Therefore  we
 are  searching  for  another  alternative
 site  and  there  is  also  a  proposal  for
 key  location  plan  for  this  particular
 unit  stationed  there.  After  the  key
 location  plan  comes  into  being,  this  will
 be  shifted  and  the  Jand  in  question
 will  be  released.

 SHRI  पे.  SREEKANTAN  NAIR:  In
 view  of  the  fact  that  students  appear-
 ang  for  Secondary  School  Examination
 have  increased  to  four-fold  and  in  view
 of  the  fact  that  Malappuram  district
 has  been  gelected  by  the  State  Govern-
 ment  to  set  up  a  college  for  Pre-Uni-
 versity  course,  will  the  Central  Gov-
 ernment  select  any  other  land  and  re-
 lease  this  site  so  that  a  college  may
 be  started  In  this  District  by  the  be-
 ginning  of  the  next  acadermec  year?

 SHRI  J.  B  PATNAIK:  We  will  try
 to  expedite  this  decision  and  we  will
 try  to  accommodate  the  State  Govern-
 ment's  point  of  view.

 SHRI  VAYALAR  RAVI:  It  is  a  back-
 ward  district  and  there  is  mo  college
 at  all,  Can  you  give  an  assurance
 that  this  land  will  be  vacated  as  early
 as  possible—-within  three  months?
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 SHR:  J,  8,  PATNAIK:  It  is  very
 difficult  to  give  the  thme-limit,  [  can
 giva  you  an  fssurance...  Chen fons).

 MR,  SPEAKER:  This  disease  is  very
 contagious.  After  all,  this  has  become
 the  order  of  the  day  whether  it  is  your
 party  or  that  party.  I  feel  that  you
 consider  as  if  the  Minister  is  standing
 in  the  dock;  as  if  the  Minister  has
 come  ag  a  witness  and  you  ate  cross-
 examining  him.

 SHRI  com  K.  CHANDRAPPAN:
 Whether  it  is  a  fact  that  this  matter
 has  been  taken  up  with  the  Centre  by
 the  Kerala  Government  several  years
 ago  and  whether  it  is  also  a  fact  that
 ‘he  Kerala  Government  has  repeatedly
 requested  the  Government  to  take
 action?  If  these  are  the  facts,  why
 this  delay  in  taking  a  decision  in  spite
 of  the  fact  that  alternative  site  has
 been  pointed  out?  Is  it  not  true  that
 the  only  objection  that  the  Government
 bas  raised  in  regard  to  this  site  was
 lack  of  road  facilities  which  the  Gov-
 ernment  of  India  could  have  built?

 SHRI  J.  B,  PATNAIK:  The  request
 was  not  made  several  years  ago,  it  was
 made  only  three  years  ago,  The  site
 that  was  referred  to  had  been  surveyed
 and  the  proposa]  examined.  And  as  I
 have  already  pointed  out,  that  was  not
 an  adequate  piece  of  land.  We  require
 More  land  for  the  purpose  of  this
 Range.  Because  of  a  steep  gradient,
 this  land  wag  not  accessible.  Regard-
 ing  the  second  point,  we  have  been
 searching  for  an  alternative  site.  As
 long  as  we  do  not  get  an  alternative
 site  suitable  for  this  particular  Range, we  cannot  shift  the  Range  from  this
 area,

 MR.  SPEAKER:  Next  question,  Shri
 Ram  Gopal  Reddy.

 SHRI  TRIDIB  KUMAR  CHAUDHARI:
 Sir,  on  a  point  of  order.  The  question
 asks  for  information  about  the  coun-
 fries  of  the  world.  Are  we  responsible
 for  all  the  countries  of  the  world?
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 MA,  SPEAKER:  |  think  they  get  in-
 formation  through  the  UNESCO,  WHO
 etc.

 Compulsory  Family  Planning
 +

 9048,  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  B.  ्  NAIK:
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  the  countries  of  the  world
 which  have  as  of  date  adopted  or
 have  under  active  consideration  of
 the  respective  Government,  compul-
 sory  family  planning;

 (b)  thelr  respective  growth  rates  of
 Population;  and

 (c)  whether  our  Government  have
 considered  compulsory  family  plan-
 ning  a8  a  workable  option?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  The  information  in  res-
 pect  of  other  countries  is  not  readily
 available.

 (9)  Does  not  arise.
 (९)  There  is  no  proposal  to  make

 family  planning  compulsory.
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 research  in  reproduction  biology,  in-
 cluding  integration  of  family  planning
 with  health  and  nutritional  services
 so  that  they  can  be  taken  to  the  rural
 area;  in  thig  country  more  effectively
 than  hitherto.

 sit  एम०  राम  गोपाल  शेट्टी  मंत्री
 जी  जो  कह  *हे  है  कि  इफेक्टिव  स्टेप्स  ले  रहे
 है  तो  मैं  कहता  चाहता  हूं  मर्ज  बढ़ता  गया
 ज्यूं-ज्यू  दवा  की--यही  किस्सा  है।  डेथ
 रेट  कम  हो  रहा  है  तो  बचे  शै  भी  उठती  के
 हिसाब  से  कम  होना  चाहिए  |

 डा०  कर्ण  सिह:  डेथ  रेट  भी  कम  हो
 रहा  है  कौर  मुझे  इस  बात  का  विश्वास  है  कि
 शाम  गोपाल  जी  का  सहयोग  रहेगा  तो  बर्थ
 रैट  भी  कम  हो  जायेगा  |

 SHRI  8  B.  GIRI:  Even  though  we
 have  adopted  several  schemes  to  bring
 down  the  population  growth,  the  re-
 sults  have  not  been  very  encouraging.
 In  view  of  that,  will  the  Government
 Of  India  initiate  gome  legislation  to
 ensure  reduction  in  the  population
 growth?

 DR.  KARAN  SINGH;  It  would  not
 be  correct  to  say  that  the  measures
 80  far  adopted  have  not  been  effec-
 tive.  Some  States  have  done  parti-
 ecularly  well.  Here  I  might  mention
 the  namen  of  Maharashtra,
 Tamil  Nadu,  Punjab  and  Haryana,
 who  have  done  extremely  well.  They
 have  succeeded  in  bringing  down  the
 birth  rate.  At  present  our  policy  is
 not  to  have  any  legislation  for  this
 purpose.  We  are  trying  to  create  pub-
 lie  opinion  so  that  we  can  got  thei
 voluntary  and  willing  cccp272  in
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 SHRIMATI  M.  GODFREY:  I  would
 like  to  know  from  the  Minister  whe-
 ther  he  ia  aware  that  quite  a  large
 portion  of  the  money  allocated  for
 family  planning  is  being  wasted.  Is
 it  not  8  fact  that  many  of  the  villag-
 ers  are  forced  to  take  to  family  plann-
 ing  schemes  without  proper  educa-
 tion?  Is  it  also  not  a  fact  that  some
 of  the  family  planning  measures  are
 injurious  from  the  health  point  of
 view  and  proper  precautionary  mea-
 sures  are  not  taken  in  those  cases?

 DR.  KARAN  SINGH:  It  would  not
 be  correct  to  say  that  money  is  being
 wasted.  It  ig  true  that  in  some  cases
 we  do  get  complaints  that  the  money
 could  have  been  better  spent.  I  can
 assure  the  hon,  Member  and  the
 House  that  we  have  taken  very  strin-
 gent  measures  to  ensure  that  there  ‘s
 the  optimum  use  of  the  resources
 available.  I  have  been  in  touch  with
 all  the  State  Health  Ministers,  We
 just  hag  a  meeting  about  a  month
 ago,  and  we  have  devised  measures
 to  ensure  that  whatever  money  is
 spent  is  spent  to  the  maximum  ad-
 vantage  and  that  there  should  be  no
 cause  for  complaint.

 Sine

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Opening  of  C.G.H.S.  Dispensaries
 in  JanakPurl,  Dethi

 #997,  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  the  medical  facilities,  namely
 Hospitalg  and  Dispensaries  a
 by  Government  to  three
 dents  of  Janakpuri,  Delhi;

 (b)  whether  Government  have
 considered  the  proposal  to  start
 C.G.H.S.  dispensaries  for  the  Gov-
 ernment  employees  and  their  depen-
 dents  residing  at  Janakpuri;  and

 {c)  if  so,  when  these  dispensaries
 will  start  functioning  ang  where
 these  will  be  located?  नि

 lakh  resi-

 +
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 HE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  EARAN
 SINGH):  (a)  to  (c).  The  CGHS  Die-
 pengary  which  has  been  functioning
 in  Nangal  Raya  since  ist  December,
 1970,  caters  to  the  Central  Govern-
 ment  servantg  and  their  families  who
 reside  in  Blocks  C-3,  C-5A,  C-5B,
 C-6B  and  Block  D  of  Janakpuri.  It  is
 proposed  to  open  a  CGHS  dispensary
 in  Janakpuri  during  i975-76.  Action
 is  being  taken  to  procure  accommoda-
 tion  for  the  proposed  dispensary
 through  the  Delhi  Development
 Authority,

 दल्ली  में  खाद्य  झपलिनषण  के  भाले

 #939,  डॉ०  लछमीनारायण  पांडे  :

 शनी  लाल ली  भाई  :

 कया  स्वास्थय  शी  परिवार  नियोजन
 मंत्री  यह  बताने  की  कपा  करेंगे  छि

 (क)  गत  दो  वर्षों  के  दौरान  वर्षवार
 दिल्‍ली  में  खाद्य  झपभिश्रण  के  कितने  मामलों

 का  पता  लगाया  गया  है!  शर

 (खि)  कितने  मामलों  में  Cite  ov.
 मिश्रण  करने  वालों  को  दंड  दिया  गया  तथा
 कितने  मामलों  मे  उल्टे  न्यायालय  द्वारा  रिहा
 किया  बया  ?

 स्वास्थ्य  गौर  परिवार  नियोजन  मंत्री

 (डा०  कर्ण  सिह)  :

 (#)  973  758

 4974  549

 ख  पिछले  दो  वर्षों  में  606  व्यक्ति
 दोषी  और  250  “प्रकति  दीप  मुक्त  पाए
 गये  ।

 MAY  8,  1078  Written  -Anewere  ;

 :  Amendment  of  Hachetleg  Act,  796

 840,  SHRI  DB  K.  PANDA;  Will  the
 Minister  of  LABQUR  be  pleased  tr
 state:

 (a)  whether  Government  have
 Proposal  to  amend  the  Factories  Act,
 948  with  a  yiew  to  providing  more
 safety  measures  to  the  factory  labour;
 and

 (b)  if  so,  the  main  features  thereof
 and  the  steps  belng  taken  in  this
 regard?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 (a)  Yes,  Sir,

 (b)  A  number  of  amendments  to
 the  Factories  Act,  948  are  proposed
 to  provide  for  better  conditions  of
 working.  An  amending  bill)  will  be
 introduced  in  Parliament  as  soon  as
 possible,

 Disappearance  of  foodstuffs  meant  for
 Bangladesh  Refugees  in  Assam

 "941,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  Government  have  since
 taken  any  action  against  the  persons
 involveq  in  the  disappearance  of
 foodstuffs  and  other  articles  worth
 lakhs  of  rupees  in  connection  with  the
 Bangladesh  refugee  relief  operations
 in  Asgam  in  97l-72  ag  reported  in  the
 Report  of  the  C&A.G.:  and

 (b)  the  nature  of  action  taken  o
 fart  ou

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  Rr  K.
 KHADILKAR):  (a)  The  Government
 of  Assam  ‘have  reported  that  two
 casés  of  misappropriation  of  food-
 stuffs  have  been  detected.  Ih  dne  calle
 relating  to  Sherfynguri  Camp  of  Goel.
 para  district  240  quintals  of  rice  were
 accounted  short.  In  the  second  case
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 district  207  quin-
 tals  of  wheat  and  74  Kgs,  of  atta  have
 been  foung  short  against  the  quantity
 of  wheat  supplied  by  the  Food  Cor-

 (b)  In  the  first  case  proceedings
 have  been  instituted  in  a  court  of
 law.  In  the  second  case  the  Deputy
 Commissioner  has  referred  the  matter
 to  the  police  for  investigation.

 Central  Marine  Design  and  Research
 Institute

 9942,  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 Pleased  to  state:

 (a)  whether  Government  intend  to
 set  up  a  Central  Marine  Design  and
 Research  Institute;  and

 (b)  if  0,  the  outlines  thereof?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  UMA
 SHANKAR  DIKSHIT)-  (a)  Yes,  Sir

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 SratemMent
 Indian  Ship  Yards,  at  present,  build

 ships  according  to  designg  purchased
 from  abroad.  The  need  for  setting  up
 a  Central  Marine  Design  and  Re-
 search  Organisation  has  been  keenly
 felt  by  the  Government  for  some
 time.  The  matter  was  discussed  in  an
 inter-Departmental  meeting  held  on
 lth  June,  1973,  In  pursuance  of  the
 decision  taken  at  this  meeting,  a  team
 of  experts  visited  some  countries  in
 Europe  and  Japan  to  study  the  work-
 ing  of  Marine  Design  Centres  in  those
 countries.  The  team  recommended
 the  establishment  of  a  Central  Marine
 Design  and  Research  Organisation  in
 the  country,  for  achieving  self-suffl-
 ciency  in  the  field  of  ship  design.

 The  expenditure  involved  in  the
 setting  up  of  this  Organisation  was
 estimated  by  the  Expert  Group  at

 37  LS—3
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 Rs.  8.70  crores.  A  provision  of  Ra,  0
 crores  wags  made  for  the  purpose  in
 the  Fifth  Five  Year  Plan,  For  the
 year  1974-75,  a  provision  of  Ra  76
 lakhs  was  made  and  a  provision  of
 Rs,  25  lakhs  has  heen  made  for  ‘DTS.
 i976.  No  expenditure  has  however
 been  incurred  so  far.

 Negotiations  are  continuing  with
 foreign  technical  Consultants  for  pre~
 paration  of  g  detailed  Project  Report,
 The  detailed  Project  Report  is  expec.
 ted  to  be  received  fram  the  collabo-
 rators  within  six  months  from  the
 date  of  their  engagement,

 Shaft  Sinking  at  Koltlhan  Mines

 944,  SHRIMATT  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 stale:

 (a)  whether  the  production  and
 service  shafts  in  Khetri  Mines  nad
 been  fully  commissioned  in  1972;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  the  shaft  sinking  wi  tk
 at  Kolihan  Mine  wag  awarded  to
 M/s.  Thaper  ang  Co.;  and

 (d)  if  so,  the  progress  at  Kolihan
 shaft  hy  Thaper  and  Co?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YA-
 DAV):  (a)  No,  Sir.

 (b)  According  to  the  time  schedule
 prepered  in  1970,  the  Service  and
 Production  Shafts  were  to  be  com-
 missioned  by  last  quarter  of  1973-74,
 The  sinking  of  the  service  Shaft  was
 completed  by  Febuary,  ‘1973,  How-
 ever,  due  to  delay  in  the  receipt  of
 600  KW  hoist,  the  shaft  could  not  be
 commissioned  with  permanent  fittings.
 This  shaft  was,  however,  put  into
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 operation  from  December,  498  with
 temporary  hoisting  facilities.

 The  sinking  of  Production  shaft
 wag  delayed  due  to  encountering  of
 a  major  fault  zone  and  the  same  could
 be  completed  only  by  August,  1974,
 The  work  of  equipping  the  shaft,  ins-
 tallation  of  crusher  station  and  per-
 manent  headgear  is  now  in  progress.

 (९)  Yes,  Sir.

 (d)  Upto  March,  1975,  ¢he  progress
 of  sinking  of  the  shaft  was  9]  metres
 against  the  total  of  264  metres.

 Employment  through  Employment
 Vouchers  issued  by  EmPloyment

 Exchanges

 "945,  SHRI  D.  8.  CILIANDRA
 GOWDA;  Will  the  Minister  of  LA-
 BOUR  be  pleased  to  state:

 (a)  whether  Government  have
 considered  the  system  followed  m
 some  foreign  countries  under  whirh
 job  seekers  in  public  and  private  sec-
 tors,  including  shops,  establishincnts
 and  house-hold  work  are  employed
 through  employment  vouchers  issued
 by  the  Employment  Exchanges;

 (h)  if  so,  the  outlines  thereof;  and

 (c)  whether  Government  proposa
 to  introduce  the  samc  system  in  the
 country?

 THE  MINISTER  OF  LABOUR
 {SHRI  RAGHUNATHA  REDDY):
 (a)  and  (b).  According  to  available
 information  the  system  of  giving  jobs
 in  the  private  sector  entirely  on  the
 basis  of  a  voucher  issued  by  the  Em-
 ployment  Exchange  ig  not  in  vogue
 in  any  country.  However,  employ-
 ment  vouchers  are  Teportedly  issued
 by  some  of  the  foreign  governments
 to  job-seeking  immigrants.

 (९)  There  is  no  such  proposal  under
 considerstion  of  the  Government.
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 Indian  Help  Sought  by  Sthancuk
 Government

 *946,  SHRI  SHANKAR  DAYAL
 SINGH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  Prince  Sihanouk  sought
 Government  of  India’s  help  for  safe.
 guarding  his  interests;

 (b)  if  80,  the  action  taken  by  Gov-
 erment  in  this  regarg  ang  the  nat-
 ur?  of  help  given;  and

 (c)  whether  Government  propose
 to  depute  any  of  their  diplomats  or
 senior  representatives  for  talkg  with
 Prince  Sihanouk?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  BIPINPAL  DAS):
 (a)  No,  Sir.

 (b)  The  question  does  not  arise.

 (e)  As  the  House  is  aware,  Govern-
 ment  accorded  de  jure  recognition  to
 the  Royal  Government  of  National
 men  of  Cambodia  (Prnce  Siha-
 nouk's  Government)  on  April  ,  ‘1975.
 Earlier,  our  Prime  Minister  and  For-
 eien  Miniter  had  discussions  with
 Prince  Sihanouk  and  Members  of  his
 Government  on  several  o°cagions

 Opening  of  Fair  Price  Shops  in
 Every  Establishment

 *947.  SHRI  K.  M.  MADHUKAR:
 Will  the  Minister  of  LABOUR  be
 Pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to
 bring  a  legislation,  making  the  opon-
 ing  of  the  fair  price  shopg  compul-
 sory  in  every  establishment;  and

 (b)  if  so,  the  salient  features  there-
 of  and  by  when  it  is  expected?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 (a)  and  (b).  There  is  a  scheme  for
 opening  of  Consumers’  Cooperative
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 Stores  and  Fair  Price  Shops  in  all
 Industrial  establichmente  employing
 300  or  more  workers.

 Medical  Facilities  in  E.S..8,  Hospi-
 tals,  Ahmedabad

 9948,  SHRI  P,  G.  MAVALANKAR:
 Will  the  Minister  of  LABOUR  be
 Pleased  to  state:

 (a)  whether  Government  are  awa-
 re  that  the  working  of  the  E.S.I.S.
 hogpitalg  and  units  in  Ahmedabad  is
 far  from  satisfactory;

 (b)  whether  all  necessary  and  pro-
 per  medical  facilities  are  not  avail-
 able  at  the  said  units;

 (c)  whether  the  visiting  and  part
 time  doctorg  and  surgeons  attending
 the  said  units  are  not  paid  their
 monthly  amounts  of  salaries,  hono-
 raria,  ete.  adequately  and  regularly;
 and

 (d)  if  so,  the  various  remedial
 steps  being  taken  by  Government  to
 urgently  improve  the  situation  80
 that  the  patients  get  geod  treatment
 and  the  doctors  and  surgenng  in  turn
 algo  receive  proper  courlesy  and  co-
 operation  from  the  authorities?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 The  administration  of  medical  care
 under  the  Employees’  State  Insurance
 Scheme  being  the  statutory  respunsi-
 bility  of  State  Governments,  it  is  for
 the  Government  of  Gujarat  to  look
 into  the  matter.  The  State  Govern-
 ment  has  reported  as  under:—

 (a)  No.

 (b)  No.

 (c)  No,

 (6)  Does  not  arise.  Remedial  steps
 @re  taken  where  necessary.

 State  Government's  Royalty  Rates
 *949,  SHRI  ANADI  CHARAN

 DAS:
 SHRI  S.  M.  BANERJEE;

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Union  Government
 have  increased  the  State  Govern-
 ment's  royally  rates  of  major  mine-
 rals  trom  the  current  Financial  year,

 (b)  if  so,  whether  the  States  will  be
 getting  an  additional  benefit  ag  a  re-
 sult  thereof;  and

 (c)  if  so,  the  broad  outlineg  there-
 of?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YA-
 DAV):  (a)  and  (b).  Yes,  Sir.

 (c)  The  over-all  eflect  om  the  rayal.
 ty  revenues  of  the  States  taken  to-
 gether  in  respect  of  the  minerals  on
 which  rates  have  been  increased  with
 effect  from  Ist  April,  975  is  expected
 to  be  an  increase  of  more  than  75
 per  cent  over  what  the  accruals  would
 have  bren  at  the  pre-revised  rates.
 Copies  of  the  Gazette  notification
 giving  the  item-wise  revised  royalty
 rates  have  been  placed  on  the  Table
 of  the  House  on  l0th  April,  ‘1975.

 Whereabouta  of  Badshah  Khan
 #950.  SHRI  K,  MALLANNA:

 SHRI  M.  M.  JOSEPH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  is  a  mystery
 regarding  the  whereabouts  of  the
 Freedom  Fighter  Badshah  Khan;  and

 (b)  if  80,  whether  Government  of
 India  have  approached  the  Govern-
 ment  of  Pakistan  about  the  where-
 abouts  of  Badshah  Khan  and  if  80,
 the  facts  thereof?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  BIPINPAL  DAS):
 (a)  The  Government  have  seen  re-
 port,  to  the  effect  that  Badshah  Khan
 has  been  placed  under  house  arrest
 by  the  Government  of  Pakistan.

 (b)  No,  Sir.

 Demand  for  Self-Determination  for
 People  of  Tibet

 "05l.  SHRI  KUSHAK  BAKULA:
 SHRI  JAMBUWANT

 DHOTE:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:
 (a)  whether  there  is  a  growing

 public  opinion  in  the  country  urging
 upon  Government  to  voice  demand
 for  right  of  self-determination  for
 the  oppressed  people  of  Tibet;  ang

 (b)  xf  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  BIPINPAL  DAS):
 (a)  The  Government  of  India  is  not
 aware  of  any  growing  public  opinion
 of  the  nature  mentioned.

 (b)  The  question  does  not  arise.

 विदेशों  के  विश्वविद्यालयों  में  डिग्बी
 का  शिक्षण

 952.  थ्रो  ईश्वर  चौधरी:
 शो  लगाव  राव  जोशी:  :

 क्या  विवेक  मंत्री  पह  बताते की  कृपा  करेंगे
 किः

 (=)  किन-किल  विदेशी  विश्व-
 विद्यालयों  में  हिन्दी  की  शिक्षा  दी  जाती
 है;

 ु)  उन  विश्वविद्यालयों  में  हिन्दी
 सीखते  वाले  व्यक्तियों  को  भारत  सरकार  से
 क्या  प्रोत्साहन  दिया  है  तथा  किस  प्रकार
 का  श्रोत्सोहन  दिया  है;  शौर
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 (गे)  कित-किन  देशों  को  भ्रम  तक
 प्राध्यापक  भेजे  गये  है  तथा  उनकी  कितनी
 साक्ष्य  है  कौर  उन  देशों  को  क्या  भाप  सहायता
 दी  गई  है  ?

 विदेश  मंत्रालय  में  उप  स्त्री  (भी
 बिपिन पाल दास)  :  (क)  इत  समय  94

 विदेशी  विश्वविद्यालयों  में  हिन्दी  पढ़ाई
 जाती  है  |  इन  विश्वविद्यालयों  को  एक

 सूची  सदन  की  मेज  पर  रख  दी  गई  है  ।

 िंगालय  में  रखो  गई  देखिये  सख्या
 LT—9691/75)

 (@)  प्र  (ग).  शिक्षावृत्ति,  वजीफे
 और  विमान  किराया  दिया  जाना  हिन्दी
 पुस्तकालयों  की  स्थापना,  हिन्दी-विदेशी
 भाषा  कोषों  का  निर्माण,  हिन्दी  झब्यापकों
 की  प्रतिनियुक्ति,  विदेशों  को  हिन्दी  साहित्य-

 कार/पत्रकार|प्रकाशक  भेजना  और  वहां
 से  बुलाना,  स्वयंसेवी  संगठनों  को  वित्तीय

 सहायता  देना  और  हिन्दी  की  पुस्तकें/चार्ट/

 कलाकृतियों|टाइपराइट  र/लिग्वाफोन  रिकार्ड
 तथा  अध्यापन  में  सहायक  दूसरी  सामग्री
 जिसमे  ज़िन्दों  पादृयचर्णा  भोर  परिवारों
 के  लिये  सहायक  और  मार्गदर्शक  सामग्री
 शौर  पत्न चार  पाद्यक्रम  की  धुँधाये  तथा
 न्य  इसी  प्रकार  के  प्रोत्साहन  हम  लोगों
 ने  दिये  हैं।  हमने  बल्गारिया,  जमन  जब
 बादी  गणतंत्र,  मेक्सिको,  रूमानिया  कौर

 यूगोस्लाविया  के  लिये  पांच  प्राध्यापक  भेजे

 है  तथा  श्रीलंका  में  दो  अंशकालिक  अध्यापकों

 की  और  गुप्ता,  सूरीताम  तथा  ट्रिनिडाड
 स्थित  झपने  सास्कृतिक  के  में  तीव्र

 प्राध्यापकों  की  भी  व्यवस्था  की  है  a
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 Vitusation  of  Gujarat  Lignite  and
 Bauxite

 *953,  DR,  MAHIPATRAY  MEHTA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Lignite  and  Bauxite
 are  found  in  huge  quantities  in  Guja-
 rat;

 (b)  if  so,  the  plans  for  their  utilise-
 tion;  and

 (c)  whether  G.M.D.C.  ig  exploit-
 ing  the  labour  as  there  is  severe
 draught  in  Gujarat?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YA-
 DAV):  (a)  Lignite  deposits  estimated
 at  204  million  tonnes  have  been  lo-
 cated  in  Kutch  District  and  Bauxite
 deposits  estimated  at  44.06  million
 tonnes  have  been  located  in  the  Dis-
 tricts  of  Jamnagar,  Kutch,  Kaira,
 Bhavanagar,  Amreli  and  Junagadh.

 (b)  Gujarat  Mineral  Development
 Corporation,  a  public  sector  undertak-
 ing  of  the  State  Government  hag  com-
 menced  preliminary  mining  opera-
 tions  for  lignite  in  April,  1974.  A
 feasibility  report  on  exploitation  and
 utilisation  of  these  deposits  is  under
 preparation.

 G.MLD.C.  hag  since  February,  978
 undertaken  bauxite  mining  ag  a  scar-
 city  work  in  Abadasa  Taluka  and  ‘s
 supplying  ore  to  different  industries,
 The  State  Government  is  also  pursu-
 ing  a  proposal  to  set  up  an  export
 oriented  alumina  plant  in  Kutch.

 (९)  No,  Sir.

 Shertage  of  Medicine  ह. ज  Assam
 “9i4.  SHRI  ROBIN  KAKOTI:  Wil

 the  Minister  of  HEALTH  AND  [FA-
 MILY  PLANNING  be  pleased  to
 state:

 (a)  whether  medicines  are  not

 some  sub-division  hospitals  in  As-
 sam;  and

 (b)  if  go,  whether  Government
 Propose  to  give  any  special  grant  to
 Assam  in  1975-767

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  The  information  has
 been  called  for  from  the  Government
 of  Assam.

 (b)  There  is  no  specific  proposal
 under  consideration  of  the  Central
 Government  for  giving  grants  to
 Assam  for  purchase  of  medicines.

 मध्य  प्रदेश  का  विधान  हारा  भूतत्वीय  :  वें क्षण

 *oss.  श्री  शरद  यादव  37  इस्पात
 शौर  छान  मंत्री  यह  बताने  की  कृप।  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  विमान  द्वारा
 होने  बाले  भृतत्वीय  सब क्षण  कार्य  में  कितनी
 प्रगति  हुई  है:  ौर

 (ख)  उन  बोजनाओोों  के  सौम  क्या  हैं
 जिनको  सरकार  उक्त  सर्वेक्षण  के  पश्चात
 मध्य  प्रदेश  में  खनिज  सम्पदा  का  उपयोग
 करने  के  लिये  आरम्भ  करते  का  विचार
 रखती  है?

 इस्पात  कौर  खान  मंत्री
 (श्री  चर्चित  यादव):  (क  )  भारतीय  भूविजान
 सर्वेक्षण  art  :तय  प्रदेश  मे  11,310
 वर्ग  कि०  क्षेत्र  का  हवाई  सर्वेक्षण  किया
 गया  है  ।  आंकडों  का  विश्लेषण  किया  जा
 रहा  है  1

 मध्य  प्रदेश  सरकार  के  कहने  पर  ही
 राष्ट्रीय  भभौतिकी  प्रनुसधान  संस्थान,
 हैदराबाद  द्वारा  मध्य  प्रदेश  के  बुन्देलखंड,
 बेदा  घाटी  के  पूर्वी  प्रभाव  तथा  दक्षिणी

 बस्तर  क्षेत्र  में  दूसरा  हवाई  चुम्बकीय  सर्वेक्षण
 किया  गया  |  बुन्देलखंड  इलाके  में  सर्वे  किये
 गये  क्षेत्रों  मे  धरातल  पग्रनुवर्ती  कार्रवाई
 चल  रही  है
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 (a)  उपर्युक्त  सर्वेक्षणों  के  फ़ल-

 स्वरूप  की  गई  धरातली  अनुवर्ती  कार-

 वाई  के  विश्लेषण  के  प्रस्तिम  परिणाम
 मिलने  तक  कोई  निर्णय  नहीं  लिया  जा
 सकेगा  1

 Tracing  of  persons  “missing”  during
 military  operations.

 056  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  all  those  listed  as
 “Missing”  in  the  military  operations
 during  the  conflicts  with  China  and
 Pakistan  in  1962,  965  and  97]  have
 been  traced;

 (b)  if  80,  the  total  number  of  those
 who  were  declared  mussing  during
 the  above  mentioned  conflicts,  sepa-
 rately:  and

 te)  if  not,  the  nameg  of  those  who
 are  still  missing  in  the  case  of  each
 one  of  those  conflicts?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No,
 Sir.

 (b)  a  Chinese  Aggression  (1962),  १657

 (u)  Indo.Pak  Conflict  (1965)  9  372

 (iu)  Indo-Pak  Conflict  (I97!)  =  233

 (c)  Investigations  made  through
 Indian  Prisoners  of  War  and  ICRC
 confirmeq  that  none  of  the  missing
 personnel  were  held  by  the  Chinese
 or  Pakistan  authorities  All  the  miss-
 ing  personnel  of  the  Chinese  aggres-
 sign  and  the  Indo.Pak  conflicts  were
 therefore,  presumed  “killed  tn  action”
 for  all  official  purposes  after  follow-
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 ing  the  préseribed  procedure  of  ob-
 taining  the  consent  of  the  next  of

 for  two  casea  in  which
 such  a  consant  is  still  awaited,

 Shifting  the  Office  of  U.N.  Agency
 Controle  by  Health  Ministry  trom

 Delhi  to  Pondicherry

 9078.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  any  of  the  United
 Nations  Agency  controlled  by  Health
 Muustry  for  checking  the  Mosquito
 spread  in  India  is  being  shifted  to
 Pondicherry,  and

 (b)  if  so,  the  reasons  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A,  K.  M.
 ISHAQUE):  (a)  and  (b).  The  matter
 is  under  consideration.

 Employees  Working  in  HAL  ai  Nasik,
 Maharashtra

 9079  SHRI  B  R  KAVADE;  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  number  of  employees  work-
 ing  m  HAL  ozar  Mig  District  Nasik,
 Maharashtra;

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  workers  and
 their  percentage  respectively,  and

 (९)  the  steps  Government  propose  to
 take  to  fulfill  the  Scheduled  Castea
 and  Scheduled  Tribes  percentage?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 RAM  NIWAS  MIRDHA):  (a)  7235,
 Bg.  on  Sist  March,  ‘1975,

 ee  Number  aan  BI-3-1975,
 8  799 Te  TT

 Percer  tege  of  total  strength  Me  25
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 (ec)  Instructiong  have  been  issued
 from  time  to  time  to  HAL  and  other
 public  Sector  Undertakings  in  the
 form  of  President's  Directives  so  as
 to  ensure  that  the  prescribed  percent-
 age  of  S.C.\S.T.  candidates  are  ap-
 pointed.  In  accordance  with  these
 Directives,  HAL  notify  the  reserved
 vacancies  to  the  Employment  Ex-
 change  and  also  advertise  them  in
 the  newspapers,  These  reserved
 vacancies  are  filled  by  general  candi-
 dates  only  after  securing  prior  opp-
 roval  of  the  Government  in  the  case
 of  Class-I  and  Class-II  posts  and  that
 of  the  Managing  Director  in  the  case
 of  Class-III  posts.  The  shortfall  in
 the  recruitment  of  Scheduled  Caste}
 Scheduled  Tribes  candidates  in  any
 particular  year  ig  carried  forward
 upto  3  subsequent  recruitment  years.
 Ad-hoe  recruitment  is  also  resorted
 to  to  make  good  the  short-fall  in
 the  recruitment  of  Scheduled  Caste|
 Scheduleg  Tribe  candidates,

 Selection  of  S.C./S.T,  Candidates  for
 Assiguments  In  Iraq  Tanzania,  Zambia

 and  Libya

 9080.  SHRI  A.  8,  KASTURE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  total  number  of  592
 Indian  Experts  were  selected  through
 official  channels  for  assignment  abroad
 to  Iraq,  Tanzania,  Zambia  and  Libya
 during  LAT4:

 (b)  the  number  of  applicants  be-
 longing  to  SC.|ST.  who  applied  for

 Such  foreign  assignment;

 (e)  the  total  number  of  SC  ‘ST
 selected  for  the  assignment;  and

 (a)  the  special  conctessiong  grant-
 ed  te  the  SC.|ST,  candidates  for  their
 selection  for  foreign  assignment  with
 a

 ng
 to  improve  their  representa tien’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS):  (a)
 A  total  number  of  66  Indian  ex-
 perts  were  selected  on  direct  contract
 assignments  in  Iraq,  Tanzania,  Zam-
 bia  and  Libya  quring  ‘1974,

 (b)  ang  (c).  No  information  is
 available  in  this  regard  from  the
 forms  of  registration  of  Indian  ex-
 perts.

 (d)  No  special  concessions  were
 Granted  to  the  §.C./S.T.  candidates.
 The  foreign  governments  concerned
 had  sent  their  teams  of  experts  to
 interview  and  select  candidates  based
 on  job  requirements,  qualifications
 and  experience,

 Alternative  to  Cement  in  Construction
 of  Roads

 9081,  ‘SHRI  BHAGAT  RAM  MAN-
 HAR:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  road  construction
 material  has  become  costlier  due  to
 increase  In  the  price  of  cement,

 {b)  whether  the  Central  Road  Re-
 search  Organisation  has  done  research
 tw  find  out  alternative  to  the  cement
 for  use  in  construction  of  roads,  ond

 (९)  if  so,  the  features  thereoly

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (£HRI  प्र,  M.  TRIVEDI):
 (a)  Presumably  the  Members  is  hav-

 ing  in  mind  the  question  of  construc-
 tion  of  roag  pavements  as  distinct  from
 bridges  and  culverts,  Cement  as
 been  used  for  this  purpose  only  to  a
 limited  extent.  Even  this  has  virtu-
 ally  come  to  8  stop  because  of  the
 current  ban  on  its  use  for  building
 roads,  The  question  of  road  construc-
 tion  having  become  costlier  due  to
 increase  in  the  priee  of  certent  does
 not  therefore  arise.
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 (४)  Yes,  Sir.  Gomi)  Romy  Re.
 Search  Institute  ang  eter  faborato.
 ries  in  the  country  have  been  carrying
 out  research  to  fing  suitable  materials
 as  an  alternative  to  cement  for  road
 construction,

 (c)  Research  has  shown  that  lime
 in  combination  with  pozzolanic  mate-
 rials  like  surkhi  or  fly  ash  can  be
 successfully  utthsed  as  a  stabilising
 agent  for  the  building  of  road  sub-
 bases  and  bases

 हिन्दी  के  दाहपराइटर  सप्लाई  करना

 9082.  की  सुधाकर  पांडे  :  क्या
 नौवहन  और  परिवहन  यह  बताने  की
 कृपा  करेंगे  कि  उसके  मंत्रालय  के  अधीन
 जिन  कार्यालयों  से  इस  समय  केवल  भ्र ग्रेजी
 के  टाइपराइटर  है  उनको  हिन्दी  टाइप-
 राइटर  सप्लाई  करने  के  बारे  में  क्‍या  कार्य-
 बाहर.  की  जानी  है  t

 बहन  शौर  परिवहन  सवाल  में  राज्य
 सत्री  (आओ  एच०  एम०  जरिये)
 हिन्दी  टाइपराइटर  मंत्रालय  के  संबद्ध  और
 अधीनस्थ  कार्यालय  प्रगति  श्र  आवश्यक  iT.
 अनुसार  स्वय  खरीद  करते  है  ।  उनसे  इसमे
 सदी  कोई  कमी  हो,  तो  से  पूरा  करने  के
 लिये  कहा  ग।  है।

 Harassments  and  Molestation  of  Mals-
 yall  Nurses  in  U.P.  and  Rajasthan

 9083,  SHRI  C  JANARDHANAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  difficulties  heing
 faced  by  the  Malayali  Nurses  in  Uttar
 Pradesh  and  Rajasthan  who  ore  sub.
 jected  to  all  sorts  of  harassments  end
 molestation:  and

 (9)  if  eo,  what  immed‘ate  measures
 have  been  taken|being  taken  for  the
 protection  of  the  Malayali  Nurses  in
 these  Stutes?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K,  M.
 ISHAQUE):  (a)  A  news  item  to  this

 —
 hag  come  to  Government's  no-

 b)  Thel  Director  of  Medical  and
 Health  Services,  U.P.  has  informed
 that  the  report  regarding  difficulties
 being  faced  by  Malayali  nurses  by
 their  being  subjected  to  harrasament
 and  molestation  in  U.P.  is  not  true.
 Only  one  petition  was  received  from  a
 junior  nurse  of  Ghazipur  making  cer-
 tain  allegations  of  mis-behaviour  by
 #  medica]  officel.  The  matter  is  bemg
 investigated.

 Information  in  respect  of  Rajasthan
 is  belng  collected  and  will  be  laid  on
 the  Table  of  the  Sabha

 Budget  Proposal  for  Dandakaranya
 Project  for  Fifth  Plan

 9084  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Mimuster  of  SUPPLY  AND
 REHABILITATION  be  pleased  to
 stale’

 (a)  what  is  the  budget  proposal  for
 Dandakaranya  Project,  Korsput,  Orissa
 for  Fifth  Five  Year  Plan:

 (b)  the  money  earmarked  for  the
 development  of  the  local  trib2l  people
 from  the  budget:

 (९)  the  strategy  adopted  for  the  tri-
 bal  development  of  this  area  by  the
 Government  of  India  as  the  area  comes
 under  the  project  and  direct  develon:
 mental  responsibility  rests  upon  the
 Centre;  and

 da  whether  the  cost  of  develonment
 of  the  tribals  will  be  borne  by  the  Pro-
 ject  or  Department  of  Rehabilitation
 according  to  the  policy  decision?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  SUPPLY  AND  RE-
 HABILITA’  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  An  amount  of
 Rea,  24.78  crores  (including  provision
 for  the  Pottern  Irrigation  Scheme)
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 former  East  Pakistan  in  Dandakara-
 nya  and  for  the  integrated  develop-
 ment  of  this  area  with  particular  re-
 gard  to  the  promotion  of  the  interests
 of  the  area’s  triba]  population.  No
 separate  provision  has  been  made  for
 the  Koraput  district  of  Orissa,

 (ec)  ang  (a,  25  per  cent  of  lang  re-
 claimed  by  the  Dandakaranya  Deve-
 lopment  Authority  is  earmarked  for
 allotment  to  tribals,  In  addition  an
 amount  of  Rs.  2,850,  is  provided  to
 each  tribal  family  50  resettled,  for
 construction/improvement  of  home-
 stead,  purchase  of  agricultural  imple-
 ments,  inputs  and  bullocks  ete.  The
 tribals  also  shaie  fully  with  the  qis-
 placed  persons  all  amenities  such  as
 irrigation,  animal  husbandry,  health,
 education,  communication  ete.  pravid-
 ed  by  the  Dandekaranya  Development
 Authority.

 This  programme  for  tribals  ig  fin-
 anced  by  the  Dandakaranya  Develop-
 ment  Authority  but  implemented  by
 the  respective  State  Governments  of
 Orissa  and  Madhya  Pradesh,  and  is
 in  addition  to  any  special  or  general
 programmes  of  tribal  development  be-
 ing  undertaken  ir  the  area  by  the
 concerned  Stat.  Governments  or  the
 Central  Government,

 Requirement  of  Cold  Rolled  Grain
 Oriented  Steel

 9065.  SHRI  G.  Y.  ERISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  present  requirement  of
 cold  rolled  grain  oriented  steel  i  the
 «ountry;  and

 ()the  quantity  of  that  steel  which
 is  imported  and  the  names  of  the
 countries  from  which  it  is  imported?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SURHDEV  PRASAD):  (a)  The
 domestic  requirement  of  cold  rolled

 grain  oriented  steel  sheets  is  estimat-
 ed  at  about  27,500  tonnes  during  the
 current  year.

 (b)  No  separate  import  etatistics
 are  maintained  for  cold  rolled  grain
 oriented  steel  sheets,  The  total  im-
 port  of  electrical  steel  sheets,  which
 includes  cold  rolled  grain  oriented,
 cold  rolled  non-grain  oriented  and  hot
 rolled  high  silicon  gteel  sheets,  was
 21,550,  tonnes  during  ‘1973-74,  and  81,611,
 tonnes  during  April—November,  974
 The  import  was  mainly  from  Japan
 but  small  quantities  were  also  import-
 ed  from  Australia,  U.S.A.  U.K.,  U.S.
 SR.,  France  etc,

 Relief  to  passengers  at  Intermediate
 Stops  by  D.T.C.

 9086.  SHRI  S.  श्र.  MISRA;  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  any  assessment  has
 been  made  in  regard  to  the  frequency
 of  D.T.C.  Services  and  clearance  of
 Passengers  after  the  introduction  of
 centralised  service  by  the  D.T.C,;

 (b)  if  so,  for  how  long  passengers
 have  to  wait  for  a  bus  at  the  main
 stops;

 (c)  whether  the  passengers  at  in-
 termediate  stops  are  facing  a  great
 hardship  ag  they  have  to  walt  for
 longer  time  for  getting  atty  bus;  and

 (d)  if  so,  what  measures  are  con-
 templated  to  provide  relief  to  the
 passengers  at  intermediate  stops?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र,  M,  TRIVEDI):
 (a)  and  (b).  As  the  plan  for
 restructuring  of  bug  routes  in
 Delhi  under  the  new  design  ays
 tem  ig  still  in  the  process  of  being
 implemented,  it  Is  not  possible  to
 make  any  realistic  assesment,  at  this
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 Op,  Various  routes,  introduced  recent-
 ly,  on  the  volume  of  traffic.  How-
 ever,  based  on  operations]  statistics
 and  findings  of  the  field  staff  of  the
 DTC,  deputed  at  varioug  places  for
 clearance  of  traffic,  it  is  considere!
 that,  by  and  large,  passengers  qo  not
 have  to  wait  for  more  than  l0  or  76
 minutes  to  get  a  bus  at  any  time  of
 the  day.

 (e)  No,  Sir,  During  the  peak  hours,
 passengers  have  to  wait  a  little  longer
 at  some  intermediate  stops,  than  is
 the  case  at  the  main  terminal  points
 to  get  a  bus  This  problem  does  not,
 however,  exist  during  the  remaining
 hours  of  the  day.

 (d)  As  more  ang  more  buses  are
 brought  on  to  the  new  system  and  the
 frequency  of  the  services  on  the
 radial  and  arterial]  route;  is  stepped
 up,  the  difficulty  will  get  reduced.
 The  Corporation  is  simultaneously
 expanding  tg  fleet  to  increase  its
 carrying  capacity.

 Providing  Sight  te  the  Blind

 9087.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  be  pleased  to
 state:

 (a)  the  populatio,  of  the  blind  in
 Indig  and  ite  State-wise  break-up:

 (b)  whether  Government  have  pre-
 pared  a  special  plan  for  providing
 sight  to  the  blind  with  the  assistance
 of  W.H.O;  and

 (c)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE):  (a)  According  to  the  Na-
 tional  Sample  Survey  the  number  of
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 blind  persons  in  Indie  and  ite  डिनिईहन,
 wise  break-up  is  as  follows—

 Ratimated
 Number

 Name  of  the  States  plac Per  000
 persons

 Andhra  Pradesh  है  733
 Assam,  Manipur  &  Tripura  O-gI
 Bihar  :  Is
 Gujarat.  Crs
 Jammy  &  Kashmir  नि  ‘ld
 Kerala  x  नि  हे  T'03
 Madhya  Predesh  2.42
 Tamil  Nadu  :  :  >  O71

 Maharashtra  324

 Karnataka  0  Bo
 Orissa.  हे  '  T*6g

 as
 Baz

 Rajasthan  2§
 Uttar  Pradesh  7  3"36
 West  Bengal  +  हर  वा
 All  India  88

 (b)  and  (ec).  The  Central  Council
 of  Health  at  its  meeting  held  on  L7th
 to  8th  April,  i975  recommended  a
 Plan  of  Action  for  the  contro]  of
 blindness.  The  plan  is  yet  to  be  ex-
 amined  by  Government.

 Pay  Scales  of  Field  Inspector;  In
 Settlement  Organisation

 9088.  SHRI  Pr  VENKATASUB-
 BAIAH:  Will  the  Minister  of  SUPPLY
 AND  REHABILITATION  be  pleased
 to  refer  to  the  reply  given  to  Unstarr-
 ed  Quistion  No,  5698  on  the  20th
 December,  1973,  regarding  Puy  Scales
 of  Freld  Inspectors  in  Settlement
 Organtsation  and  state:

 (a)  whether  the  assurance  for  in—
 tegrating  the  three  pay  scales  of
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 Field  Inspectora  in  Settlement  Orga-
 nisation  into  one  scale  has  been  ful-
 filled;  and

 (b)  if  80,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  The  question
 of  integrating  the  scales  of  pay  of
 the  Field  Inspectors  is  still  under
 consideration,

 Crisis  i,  West  Bengal  Aluminium
 Industry

 9089,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  g  total  crisis  prevails
 in  the  aluminium  industry  in  West
 Bengal;

 (b)  if  so,  the  reasons,  thereof;;

 (c)  whether  the  level  of  production
 had  dropped  to  about  50  per  cent  of
 its  usual  level  at  the  unit;

 (d)  if  so,  in  view  of  this  whether
 Union  Government  have  suggested  to
 the  State  Government  to  step  up  the
 production  fn  aluminium  industry;
 and

 (e)  whether  the  State  Government
 have  taken  steps  in  that  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEFL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 {e).  Presumably  the  reference  in  the
 question  is  to  the  present  scarcity  of
 aluminium  metal.  Owing  to  inade-
 quate  power  supply  to  the  aluminium
 smelters,  production  of  aluminium
 has  been  decreasing  since  1973-74,
 Lower  production  of  aluminium  metal
 in  the  country  had  adversely  affected

 availability  of  aluminium  to  consum-
 ing  units  throughout  the  country,  in-
 cluding  the  State  of  West  Bengal.
 Steps  for  ensuring  sustained  and  In-
 creased  power  supply  to  aluminium
 smelters  in  order  to  increase  metal
 production  are  being  taken  by  Gov-
 ernment  on  a  continuing  basis.

 Effects  of  Vasectomy  and  Tubectomy  on
 Human  Health

 9090,  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  any  study  has  been
 made  on  the  effect  of  vasectomy  cn  the
 health  of  a  man  and  tubectomy  on
 women;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE):  (a)  and  (b).  In  order  to
 scientifically  evaluate  the  effect  of
 vasectomy  and  tubectomy  on  the  ac-
 ceptors  on  country  wide  basis,  Indian
 Council  of  Medical  Research  hag  ini-
 tiated  a  collaBorative  study  in  2
 centres  in  different  parts  of  the  coun-
 try.  Ag  these  studies  have  only  re-
 cently  started,  results  of  these  will
 only  bo  available  after  a  year  or  80

 Implementation  of  Recommendations
 of  Third  Pay  Commisdon  in  respect
 of  Medical  Officers  working  in  C.G.H.S.

 Dispensaries

 909l.  SHRI  P  M  MEHTA
 SHRI  K  LAKKAPPA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  the  recommendations  of
 the  Third  Pay  Commission  In  respec
 of  Medical  Officers  working  in  dispen
 saries  of  C.G.H.S.  have  been  acceptec
 in  full;
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 (b)  whether  Government  are  aware
 o!  the  financial  difficulties  being  faced
 by  Medhcal  Officers  on  account  of  non-
 implementation  of  the  recommenda.
 hon  of  the  Commission,  and

 (९)  the  date  by  which  the  Govern-
 ment  propose  to  implement  the  recom-
 mendation  of  the  Commission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A  KK.  M.
 ISHAQUE):  (a)  The  posts  of  Medical
 Officers  working  in  the  dispensaries
 of  C.GHS.  are  included  in  General
 Duty  Grade  I  and  General  Duty
 Grade  II  of  the  Central  Health  Ber-
 vice.  Government  have  accepted  the
 recommendations  of  the  Third  Pay
 Commission  with  improvement  re-
 garding  the  rate,  of  Non  Practising
 Allowanee  and  the  eligibility  of  Ge-
 neral  Duty  Officers  Grade  I  for  place-
 ment  in  revised  Senior  Class  I  Scale,
 after  due  consideration  of  the  various
 representationg  made  by  the  Medical
 ‘Officers’  Associations

 (by)  and  (c)  Government  have  al-
 ready  notified  the  revised  pay  scales
 of  various  grades  of  the  Central
 Health  Service  on  the  7th  October,
 974  and  have  also  issued  orders  re-
 garding  the  revised  rates  of  Non-
 Practising  Allowance  admissible  in
 the  Central  Health  Service  on  the  2st
 December,  ‘1974,  and  22nd  March,
 1075,  In  accordance  with  the  Central
 Pay  Commissions’  recommendations
 two  sets  of  revised  pay  scales  have
 been  prescribed  each  for  General
 Duty  Officers  Grade  II  and  General
 Duty  Officers  Grade  I  of  the  Central
 Health  Service.  In  view  of  this  the
 General  Duty  Officers  Grade  IT  and
 General  Duty  Officurse  Grade  I  are
 required  to  be  screened  and  assessed
 respectively  for  their  placement  in
 the  revised  pay  scales.  For  screening
 of  General  Duty  Officers  Grade  II,
 the  Union  Public  Service  Commission
 have  already  been  addressed.  For  the
 purpose  of  assessment  of  General
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 Duty  Officers  Grade  I,  a  Department
 al  Committee  Hag  been  bonstituted,
 The  screening  and  aastesment  of  Ge-
 neral  Duty  Officers  is  being  expedited
 ang  88  soon  as  thig  is  completed,  their
 emoluments  in  the  revised  pay  scales
 will  be  fixed  by  the  Accounts  Officers
 concerned.

 Facilities  to  Jawang  of  Backward  Arenxs

 9092.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 cently  announced  its  policy  regarding
 giving  facilities  io  jawans  serving  7
 the  army  belonging  to  the  backward
 classes,  and

 {b)  If  so,  the  facts  regaviling  the
 areas  which  have  been  consulered  back-
 ward  in  this  regard  according  to  their
 population,  State  wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 J.B  PATNAIK);  (a)  No,  Sir.

 (b)  Does  not  arise.

 Value  of  Work  done  by  Garden  Reach
 Workshops  and  Mazagon  Decks

 9099  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  DFFENCE
 be  pleased  to  state:

 (a)  the  total  value  of  repair  work
 done  by  the  Garden  Reach  Workshons
 and  Mazagon  Docks  during  the  last
 three  years  and

 {b)  the  value  of  the  work  done  for
 foreign  ships  during  the  above  period?
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 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MI-
 NISTRY  OF  DEFENCE  (SHRI  RAM

 58.

 NIWAS  MIRDHA):  (a)  and  (b).  The
 requisite  information  is  given  below

 (In  lakhs  of  Re  )

 I972-73I973-74  _  1974-75.
 (Provislanal)

 (i)  Total  talue  of  veparn  work
 a Mazagon  Dock  Ltd.  ‘537°  22  60I"05  न-075"  00

 Garden  Reach  Workshops  Lid.  246-84  300" 12  34200
 पा)  Reparr  work  dom  jor

 foreign  slips
 Mazagon  Dock  Ltd.  ‘gs:  00  305°00  =  50  ०0

 Garden  Reach  Workshop,  Ltd.  2°36  437  200

 Delegation  of  Powers  to  State  to  ap-
 prove  N.H.

 9094,  SHRI  RAM  HEDAOO:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state;

 (a)  whether  the  Central  (jovernment
 have  delegated  powers  to  the  State
 Governments  in  regard  to  the  National
 Highways  for  technical  approval  and
 financial  sanctions  upto  the  limit  of
 Rs.  0.00  lakhs;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 CB,  Enquiries  against  Steel  Plant
 Officers

 9095.  SHRI  SHYAM  SUNDER  MO-
 HAPATRA;  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  there  are  C.B.L  enqui-
 ries  against  officers  of  steel  plant;  and

 {b)  if  so,  the  broad  outlines  thereof
 and  the  charges?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.

 Indian  Experts  to  Bangladesh

 9096.  SHRI  ARVIND  M,  PATEL:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Indian  Government
 have  sent  many  experts  to  Hangla-
 desh  during  the  year,  ‘1978-74;  and

 (b)  if  so,  the  total  number  of  the
 experts  who  have  gone  to  Banuladesh
 together  with  their  field  of  expertlae
 ie,  Doctors,  Engineers,  efr.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 During  the  year,  ‘1978-74,  240  engl-
 neers  and  8l  doctors  were  sent  to
 Bangladesh  for  restoration  of  Meghne
 ‘bridge.  During  the  same  year,  another
 3  engineers  were  sent  to  Bangle-
 desh  for  techno-economic  feasibility
 studies  in  respect  of  cement,  fertili-
 zers  and  aponge  fron  projects.
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 Establishing  of  3  War  Museum  and
 Martyrs  Museum

 997  SHRI  GAJADHAR  MAJHI
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state

 (a)  whether  Government  have  taken
 any  decision  to  ecstablsh  a  Wer
 Mureum  ang  Marty:s  Museum,  and

 (a)  if  so  the  outlines  theresf  and
 ther  location  end  the  proposed  outlay
 for  the  proyect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 3  B  PATNAIK)  (a)  Yes  Sir

 (b)  A  Project  Report  has  been  pie-
 pared  and  its  detail  implementation

 as  being  examimed  no  final  decision
 has  been  tuken  ahout  the  location  of
 the  Museum  The  project  is  expected
 fo  te  constructed  n  two  phies  the
 first  phase  costing  approximately
 Rs  325  crores  and  the  secong  phase
 Rs  8  crores

 Fire  in  Air  Force  Signal  Centre,
 New  Delhi

 9008  SHRI  SA]  PAL  KAPUR  Will
 the  Minster  of  DEFENCE  be  pleased
 to  state

 (a)  whether  a  fire  broke  out  on
 the  5th  or  6th  March,  1915  at  the  Aur
 Foice  Signa!  Cente  tn  King  Geoige
 Avenue,  New  Delhi,

 (b)  the  extent  of  damage  coused
 te  the  signallinglinstrumenis  and  offi-
 inl  records,  and

 (c}  the  causes  of  fire  and  preven-
 tive  measures  taken?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  (a)  A  fire
 broke  out  af  thus  Centre  on  the  mid-
 night  of  4th/sth  March,  975

 (b)  and  (c)  A  Court  of  Inguiry  has
 been  ordered  The  extent  of  the
 damage  anc  ihe  causes  of  the  fire
 would  be  known  utter  the  Court  of
 Inquuy  has  reported  Preventive
 measures  alieady  in  force  will  be  re-
 vicwed  if  ne  essary  in  the  hght  of  the
 recommend  itions  of  the  Court  of
 Inquiry

 Office  of  General  Manager,  Visakha-
 patnam  Steel  Plant

 ‘dag  SHRI  ५  TSWARA  REDDY
 Wil  the  Minster  ot  STIEL  AND
 MINLS  be  olcated  to  state

 a)  whethe:  the  offue  of  the  Geneial
 Managtt  Visuhhapulnam  Steel  Plant
 i  ll  working  droy  Delhi

 (hi  ab  so  n¢n  it  25  proposed  to  be
 shille!  to  the  spuf  im  view  of  dou!  ts
 linking  m  the  nines  of  people  of
 Andh  a  Pradesa  4  oul  the  coming  up
 of  the  yc  ccd  and

 (ec)  it  not  the  :easons  therefor’

 lHE  DEPUIY  MINISTER  JN  THE
 MINISTRY  OF  SILTEL  AND  MINES
 (SHRI  SUK]HIDEV  PRASAD)  (a)
 Yes  Sir

 (b)  and  (c)  A  project  office  has
 already  been  set  up  at  Vuekhapatnam
 and  it  has  started  functiommg  thera
 with  effect  from  (1768-1975,  Large  scale
 woiks  at  site  will  commence  only

 after  the  Detailed  Project  Report  78
 Teady  and  the  headquarters  of  the
 General  Manager  would  be  shifted  to
 Visakhapatnam  gg  soon  ag  the  plan-
 ning  for  initial  works  is  completed,
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 Stee]  allocation  to  Punjab

 9100.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Steel  allocation  to
 Punjab  State  has  been  increased  dur-
 ing  ‘1974-75,  as  compared  to  973  74:
 and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  {a)
 and  (b).  As  per  the  system  of  distri-
 bution  of  steel,  there  is  no  Statewise
 allocation.  Despatches  are  made  after
 taking  into  account  the  aviilalniity  in
 a  particular  period,  the  end  use  tor
 which  steel  is  required  and  the  com-
 peting  demands.  At  present  there  i4
 adequate  availability  of  most  cate-
 gories  of  iron  and  tee).

 Diplomativ  assignments  to  politicians
 amd  officials  during  jast  three  years

 9i0l,  SITRI  VEKARIA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  he
 pleased  to  stute

 (a)  the  name,  and  other  particulars
 of  the  former  politicians  and  officials
 who  had  been  given  diplomatic  assign-
 ments  abroad  duzing  the  last  thee
 years;  and

 (b)  the  specific  assignments  given  to
 each  one  of  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAI.  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  ch).
 A  statement  showing  the  names  and
 assignments  of  former  politicians,  men
 from  public  life  and  retired  officials
 is  placed  on  the  table  of  the  House.

 Statement
 i.  Shri  D.  P,  Dhar,  former  Cabinet

 Minister,  Ambassador  of  India
 to  USSR.

 ह: ड

 5

 द

 =

 ut
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 Shri  K.  8,  Shelvankar.  former
 Journalist,  Ambassador  of  India
 to  Norway,
 Shri  Apa  B.  Pant,  from  Public
 ife,  Ambassalor  of  India  to
 Italy
 Dr,  Gopal  Sigh,  former  Politi
 cian,  High  Commissioner  for
 India  to  Guynna,
 Shi  J.  B.  Muthyal  Rao,  former
 Politician  Ambassador  ol  India
 to  Somalia.
 Shr  7.  S  Nashar,  forme:  Pol:ti-
 gain.  Ainba  sada  of  India  to
 Phihppines,
 Slit  A  M  Tous,  former  Poll.
 dian,  fourm:  High  Commis-
 aoner  it  Jncdia  ta  Zana.

 Laile  Sia  Guinam  Singh,  former
 Policia  Ligh  Comnu-sioner
 ter  Imba  to  ALtrala

 Shi  D  ह  chatlerjee,  Ri!  TFS,
 Ambossacor  of  India  to
 France.

 Siar  T  ON.  Ketd,  Rtd,  ICS,
 Aminssa  a:  ot  India  te  U.S.A.

 Shr  S  Sen  Rid.  ICS.  High
 Commissioner  tor  Inda  0
 Bangladesh.
 Shi  K  B  Lail  Rt  ICS,  Ambas-
 -nflor  of  India  to  Belgium,

 Shn  B.  KE.  Neluu,  Rld.  Ics)  High
 Cosnmes  tite  !
 U.K.

 tur  India  to  the

 Shri  की.  Jaipal.  Rtd,  IFS,  Ambas-
 sado;  Permatient  Representative
 ol  Indha  to  UN,  New  York.

 Shri  Zamir  Ahmad,  Rt.  LAS,
 Ambas  ator  of  India  to  Sauda
 Arabia
 Shri  Imdai  Ali,  Rtd.  IPS,
 Ambassador  of  India  to  Peoples
 Democratic  Republic  of  Yaman.
 Shri  Arjan  Singh,  Rta.  Servioe
 Chief,  High  Commissioner  for
 India  to  Kenya,
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 1.  Shri  Khaliq  Ahmad  Nizaml,  for-
 mer  Educationist,  Ambassador
 of  India  to  Syrian  Arab  Re-
 public.

 19.  Shri  Sisir  Gupta,  former  Edu-
 cationist,  Ambassador  of  India
 to  Democratic  Republic  of  Viet-
 nam,

 20,  Shri  S.  E,  H.  Rizvi,  former
 Banker,  Ambassador  of  India
 to  United  Arab  Emirates.

 BL  Shri  R.  Khathing,  Rtd.  IFAS,
 former  Ambassador  of  India  to
 Burma,

 Country-wide  pilot  study  project  by
 AIR.

 9102.  SHRI  RAM  PRAKASH.  Will
 he  Minister  of  HEALTH  AND  FAMI.-

 LY  PLANNING  be  pleased  to  state:

 (a)  whether  Government  are  satis-
 fied  with  their  family  planning  mes-
 sage  conveyed  through  plays  and  songs
 to  motivate  villagers,

 (b)  whether  the  All  India  Radio
 has  decided  to  launch  a  country-wide
 pilot  study  project  to  determine  in
 which  direction  :t  should  proceed  with
 its  campaign,  and

 (९)  if  so,  the  broad  outlines  of  the
 scheme  in  this  regar’l’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  By  and  large,  yes;
 although  in  such  matters  there  is
 always  scope  for  improvement.

 (b)  Yes

 (c)  The  study  will  be  conducted  in
 70  villages  in  various  part  of  the
 country  to  determine  listening  habits
 and  preferences  for  varioug  types  of
 programmes  amongst  specific  audience
 groups.
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 Stoppage  of  traffic  of  artillery  practioa:
 at  Kaimoor  Range,  Rews,  MP.

 9103.  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  artillery  practice  at
 Kaimoor  Range  near  Rewa  town  of
 MP.  has  caused  a  total  stoppage  of
 traffic  on  the  Rewa-Sidhi  highway
 causing  a  J5  mile  detour  in  this  period
 of  fuel  shortage:

 (b)  if  so,  what  steps  are  proposed
 to  remove  thus  hardship:  and

 (९)  af  not,  what  was  orginally  de-
 clared  to  be  periodical  exercise,  has
 taken  the  shape  of  a  permanent  establ-
 ishment?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 Export  of  Steel  Material  by  SALL
 International

 9i04.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be

 “be  pleased  to  state  the  volume  of
 export  of  steel  material  handled  by
 SAIL  International  Ltd.  since  its
 inception  till  3lst  March,  876  year-
 wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  SAIL
 International  was  appointed  canalis-
 ing  agency  for  export  of  steel  items
 with  effect  from  23-7-1974,  Till  Stet
 March,  975  contracts  for  export  of
 283,800  Metric  Tonnes  were  concluded,
 Export  of  steel  materials  handled  by
 SAIL  International  till  3ist  March,
 3975  was  65,417,  Metric  Tonnes,
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 है  earned  by  Tndian  Copper
 Osrporation

 9105,  SHRI  SHIVNATH  SINGH:
 Will  he  Minister  of  STEEL,  AND
 MINES  be  pleased  to  state:

 (a)  whether  Indian  Copper  Corpo-
 ration,  which  is  now  @  unit  of  Hindus-
 tan  Copper  Ltd.  wag  in  profit  at
 the  time  of  nationalisation;

 (b)  if  BO,  the  exact  amount  of
 profit  earned  by  Indian  Copper  Cor-
 poration  in  the  year  it  was  nationa-
 lised  and  in  one  of  the  previous  years;

 (e)  whether  thig  tota;  profi,  was
 tdken  over  by  Hindustay  Copper  Ltd.
 in  its  account  and  now  the  same  is
 shown  ag  profit  of  Hindustan  Copper
 Ltd,  and

 (a)  whether  Hindustan  Coppe;  Ltd.
 has  earned  any  profit  in  this  year
 or  previoug  year  excluding  the  profit
 earned  by  Indiay,  Copper  Corporation
 which  4  now  one  of  the  unit  of
 Hindustan  Copper?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRL  SUKHDEV  PRASAD):  (a)  Yes,
 Sir,

 (b)  The  management  of  the  under-
 taking  of  Indian  Copper  Corporation
 Ltd.  was  taken  over  by  Central  Gov-
 ernment  on  l0th  March,  ‘1972,  The
 undertaking  of  Indian  Copper  Corpo-
 ration  was  acquired  (and  became  a
 unit  of  Hindustan  Copper  Ltd.)  on
 2l-2-972.  Prior  to  the  takeover,  the
 Indian  Copper  Corporation  Ltd.  was
 prepering  balance  sheet  and  profit  and
 logs  account  on  calender  year  basis.

 (c)  Profit  prior  ta  90-9-1972,  was
 transferred  to  capital  reserve  account
 while  the  profit  from  2j-$-l972
 onwards  upto  ‘BI-1073-  wea  transfert
 ed  to  the  balance  sheet  and  formed
 part  of  general  reserve.

 (a  No,  Sir,

 PM.’  visit  to  Khetri  Copper  Complex
 9106.  SHRI  BASHWESHWAR

 NATH  BHARGAVA:  Will  the  Minister
 of  STEEL  AND  MINES  be  pleated  to
 state:

 (a)  whether  Prime  Minister  made
 any  reference  in  her  public  meeting
 regarding  hardships  of  the  workmen,
 who  met  with  accidents,  while  on
 duty,  in  connection  with  relevant  rule/
 lawa  for  its  amendment,  when  she
 visited  Khetri  Copper  Complex  on
 5th  February,  ‘1978;

 (b)  if  80,  the  nature  of  reference
 and  necessary  action  taken  in  the
 matter  by  the  Ministry  so  far;  and

 (c)  whether  Prime  Minister  direct-
 eq  the  Minister  of  State  for  Steel  and
 Mines  to  take  necessary  action  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (c)  In  the  pubhc  meeting  at  Khetri,
 on  (5-2-1975,  Prime  Minister  paid
 homage  to  the  poor  workers  who  died
 in  an  accident  in  the  Khetri  Mine  on
 lst  February,  1975.  Conveying  ber

 dolenses  to  the  bereaved  faniflies The  profits  earned  by  the  unit  bef
 take-over  and  after  take-over  are
 indicated  below:—

 Period  Profit
 (छा  Re.)

 ag7t  T6.97,087
 I=I-3972  TO  eR 7E  I,34  28  288

 तड़ी  न्कनाफ्ाड  to  33-73  232  gacsg
 4

 737  LS—4.

 she  expressed  her  deep  sympathies
 far  the  hardship  faced  by  them.  She
 further  stated  that  though  fhe  fami-
 les  of  the  workers  who  died  in  the
 eccident,  had  been  paid  compensation
 as  per  existing  rules/lawa  she  desired
 the  Minster  of  Steel  and  Mines  (who
 was  present)  to  arrange  examination
 of  the  adequacy  of  such  compenga~
 tion,  payable  to  workers  involved  in
 accidents,  This  matier  is  belng  exa- mined  by  the  Government,

 ae
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 Deterioration  in  quality  of  medical  aid
 im  Willingdon  Hospital,  New  Dethi

 $i07,  BHRI  P.  K.  GHOSE:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state;

 (a)  whether  there  has  been  any
 deterioration  in  quality  of  medica)  aid
 ag  distinct  from  surgical  aid  in  Wil-
 lingdon  Hospital,  New  Delhi  in  recent
 months:

 (b)  if  a0,  the  reasons  thereof  and
 the  remedia]  measures  proposed  to  be
 taken;  and

 te)  whether  there  is  any  wholetime
 heart  specialist  atteched  to  the  hospl-
 teal  now?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  हू,  M.  ISHA-
 QUE);  (a)  No,  Sir.

 (b)  Doeg  not  arise,
 (e)  Yes,

 Incidence  cf  Malaria  in  Indusrtial  Belt
 of  Chotanagpur,  West  Bengal  and

 Orisa

 9i08.  BHRI  CHAPALENDU  BHAT-
 TACHARYYA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  the  extent  of  increase  in  inci-
 dence  of  malaria  in  the  Industria)  belt
 of  Chotunagpur,  West  Bengal  and
 Orisag  over  the  last  three  year,  and
 Hep,  taken  to  combat  it;

 (b)  the  quantity  and  value  of  anti-
 malaria  drugs  with  itemised  break-
 down  purchased  by  Directorate  of
 Health  Services  in  ‘1974-75  and  distri-
 buted  malaria  prove  areas;  and

 (e)  the  ateps  taken  by  the  Directo-
 rate  of  Health  Services  to  make  such
 Gragg  available  to  ‘malaria  prove
 areas  in  view  of  its  acute  shortage
 fn  market  and  emergence  of  black-
 marketing  at  places?
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 THE  DEPUTY  MINIBTLR  Ii  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  KM.
 ISHAQUE):  (a)  Statement  |  showing
 the  incidence  of  malaria  positive
 cases  in  the  Industrial  belt  of  Chhote-
 nagpur,  West  Bengal  and  Orissa  during
 the  last  three  years  is  laid  on  the
 Table  of  the  House.  [Placed  in  Libra-
 ty.  See  No,  LiT-9692/75)  Sufficient
 quantities  of  insecticides  and  anti-
 malarial  drugs  have  been  supplied  to
 the  above  States  to  control  malaria
 incidence,

 {b)  Statement  II  showing  the  quan-
 tity  of  anti-malarla  drugs  with  their
 approximate  value  supplied  to  the
 above  3  States  during  ‘1974-75  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-0602/75]

 (c)  4-Aminoquinoline  tablets  are
 supphed  by  the  Directorate  of  Natic-
 nal  Malaria  Dradication  Programme
 to  the  States  for  presumptive  treat-
 ment  Its  further  distribution  ip  done
 by  the  State  Governments.  The
 tablets  are  supplied  free  of  cost  to  the
 patients  by  the  National  Malaria  Eradl-
 cation  Programme  Organisations/  Dis-
 pensaries/Medical  Institutions.  This
 drug  is  also  available  in  the  open
 marke(  from  the  private  practitioners.

 &Aminoquinoline  tablets  used  for
 radical  treatment  of  malaria  positive
 Cases  are  also  supplied  by  the  Direc-
 torate  of  National  Malaria  Eradication
 Progrmme  to  the  State  Governments
 for  use  through  National  Malaria
 Eradication  Programme  Organisation.
 State  Governments  have  also  been
 authorise  to  supply  the  drug  to  local
 branches  of  Indian  Medical  Assocle-
 tions.  Steps  have  been  taken  to  make
 this  drug  available  in  the  open  market
 through  Indian  Drugs  Pharmaceuticals
 Lid,

 Worker,  retrenched  in  West  Bengal,
 Bihar  aad  Oriesa

 9i09,  SHRI  DINEN  BHATTA>
 CHARYYA;  Will  the  Minister  of
 LABOUR  be  pleased  to  state:

 (a)  the  total  mumber  of  workers
 laid  off  and  retrenched  during  the
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 Inst  three  months
 eg

 trom  let
 January,  2878  to  Sst  ४5  in
 ‘West  Bengal,  Bihar  end  Orissa;  and

 th)  any  effort  made  by  Govern-

 =
 stop  the  layoff  and  retrench-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA);  (a)  and  (b).  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  after
 it  ie  received,

 Visit  of  Chinese  Military  Delegation
 to  Pakistan

 9110.  DR.  i  P.  SHARMA:  Will  the

 —
 of  DEFENCE  be  pleased  to

 state;

 (a)  whether  Government's  attention
 has  been  drawn  to  the  reports  that  a
 Chinese  high-level  military  delega-
 tion  recently  visited  Pakistan  to  as-
 certain  Pakistani  “needs”  for  arms-

 (b)  if  so,  Government’s  information
 about  the  nature  and  extent  of  arms
 aid  eought  by  Pakistan  and  the  assur-
 ances,  if  any,  given  by  Chinese  dele-
 gation;  and

 (e)  how  this  Chinese  arms  aid  in
 addition  to  the  American  supplies  to
 Pakistan,  recently  committed,  is  likely
 to  affect  the  peace  in  the  Indian  sub-
 continent?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (c).
 Government  have  seen  presg  reports
 to  this  effect,  However,  Uovernment
 have  no  further  information  on  the
 subject,

 Custr,  Irrigation  Canal  Project

 §)4l.  हिलना  M.  a  PURTY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Bleased  to  state:

 (a)  whether  the  Government  of
 Nepal  have  not  taken  interes,  eo  far

 in  the  munagement  of  the  Chatra
 Irrigation  Canal  Project  built  by
 Government  of  India;  ang

 (b)  if  90,  the  reaction  of  Govern-
 ment  of  India  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  His
 Majesty's  Government  of  Nepal  have
 assured  us  that  they  will  take  over
 the  management  of  the  Chatra  Irriga-
 tion  Canal  Project  during  May,  ‘1975.

 (9)  Doeg  not  arise,

 p1)2,,  SHRI  8,  R,  DAMANI:  will
 the  Minister  of  LABOUR  be  pleased
 to  state

 (a)  whether  Government  have  con-
 sidered  or  are  considering  drawing  up
 a  national  wage  policy  for  all  cate-
 gories  of  employees  in  the  drugs  and
 pharmaceutica;  indvatry;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  and  (b)-
 The  National  Wage  Policy  that  may
 be  evolved  by  Government  will  also
 cover  employees  in  the  drugs  and
 pharmaceutical  industry.

 Indo-U.8.  clash  of  interests

 9ii3.  SHRI  RAJDEO  SINGH,  Will
 the  Minister  of  EXTERNAL  AFFAIRS
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 ‘(b)  whether  recently  is  partieu-
 larly  0  efter  India  explodea  =  ite
 peaceful  atomic  device  last  year
 which  unnerved  the  Pentagon  and
 State  Department;

 (e)  whether  im  this  anti-India  drive
 eels

 are  teking
 a
 lending role

 i
 Werk  are  a  g  tole  in
 Painting  the  whole  country  (India)  as

 v4  large  slum  and  people  begging;  and

 (a)  if  80,  Government’,  reaction  to
 it  ang  the  etepg  to  counteract  this
 mischievous  moye  with  a  definite
 motive?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a).
 Government  is  not  aware  of  this,

 {b)  to  (d).  Doeg  not  arise.

 Shortage  of  Water  in  Health  Centres
 of  West  Bengal

 9ll4.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  be  pleased  to  state:

 (a)  whether  some  Health  Centres
 in  West  Bengal,  specially  the  Jagal-
 ‘Ballabhpur  Primary  Health  Centre,
 admits  the  patients  on  the  assurance
 ‘that  the  water  wil]  be  supplied  by
 ‘the  relative  and  friends  of  the
 patients;

 (b)  whether  the  Doctorg  and  mea-
 eal  staff  are  feeling  great  difficulties
 in  carrying  out  operationg  or  prepar-
 ing  mixtures  due  to  shortage  ot  water
 and  in  some  cases,  the  patients  were
 refused  admission;  and

 (c)  it  ao,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 TSHAQUE):  (a)  to  (७).  ‘The  infor-
 mation  is  being  collected  and  will  be
 Yurnished  ag  800n  es  it  becomes  avall-
 able.

 MAY  a  l978  Wriiten  Answers  ८
 Conséruction  of  Pecbet  erie

 9iI5.  SHRI  THA  KIRUTTINAM:
 Will  the  Minister  of  SHIPPING  AND,
 TRANSPORT  be  pleased  to  state;

 (a)  whether  the  tender  for  construc.
 tion  of  Pamban  Bridge  hag  been
 settled;

 (h)  if  20,  the  facts  therecf;
 (c)  the  reagong  for  inordinate  de-

 lay  in  settling  the  tender;  and
 (d)  the  tame  stipulated  to  complete

 the  work?

 THE  MINISTER  OF  STATE  IN-
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र,  हा.  TRI-
 WEDI):  (a)  Yes,  please,

 (b)  It  has  been  decided  by  the
 State  Government  to  award  the  con-
 tract  for  the  Bridge  to  M/s  Nilakan-
 tan  Bros,  Contractor  (Private)  Limit-
 ed  of  Madrag  ang  the  acceptance  of
 the  Tender  was  conveyed  to  this  con-
 ‘tractor  by  them  on  3i-8-74,

 (c)  There  has  not  been  any  inordi-
 nate  delay  in  settling  the  tender.

 (d)  The  stipulated  time  for  comple-
 tion  of  the  bridge  is  4  years  (48°
 months)  and  it  is  expected  to  be  com-
 pleted  by  the  end  of  the  year  ‘1978,

 परिक्रम  एशिया  के  वेशों  के  साथ  औद्योगिक
 |

 सहयोग

 9ii6.  st  फल  ह. थ  ्य !  क्या

 बिदेश  मंत्री  यह  बताते  की  क्व्पा  करेंगे  कि  :

 (क)  क्या  भारत  पश्चिम  |...
 के  देशों  के  साथ  प्रौद्योगिक  सहयोग  को

 बढ़ाने  के  लिये  महत्वपूर्ण  कार्मेवाहौ  करने

 जा  रहा  है  ;  बौर

 (जल)  यदि  हां,  तो  इस  संबंध  में

 पूरा  ब्यौरा  क्या  है  ?
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 fen  सियासत  में  उपसत्तोी  (लो
 चित्रित  पाल  बस)  :  (क)  पश्चिम  एशियाई
 देशों  के  साथ  भौश्योगिक  सहयोग  बढ़ाने
 के  लिये  प्रभावी  कदम  उठाये  जा  चके  हैं  t

 (a)  पश्चिम  एशिया  के  देशों  के
 साध  कच्चे  लोहे  के  पैलेट,  एलूमिलां,  कागज
 चीनी,  ज़ेरक,  इस्पात  कौर  स्प  लोह,
 कास्टिक  तोडा  प्लोर  सोडा  खार  शादी  के
 क्षेत्र  मे  प्रौद्योगिक  सहयोग  पर  विचार  किया
 जा  रहा  है  1  प्रौद्योगिक  सहयोग  को  सुदृढ़
 करने  के  लिये  उनमे  से  कुछ  देशों  में  ह  ने
 प्रौद्योग/-आाथि  ,  सर्वेक्षण  भी  किये  है  ।

 Preparatory  Meeting  of  Oil  Producing
 and  Consuming  Nations  in  Patis
 ‘117,  SHRI  R,  V,  SWAMINATHAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  attended  the
 meeting  of  the  70  nations  held  in  Paris
 on  7th  April,  975  to  finalise  the  ways
 and  plens  for  world  conference  of
 oil  producing  and  consuming  nations
 to  deal  with  the  problem  of  high  price
 of  off  and  the  escalating  prices  of
 fertilisers  and  industrial  raw  materials
 and  equipment,

 (b)  if  so,  whether  any  decision  has
 been  taken;  and

 (c)  whether  India  put  forward  pro-
 posal  in  this  meeting?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Sir.

 and
 was  included  in  all  the  draft  agendas which  were  submitted  during  the  pre-
 paratory  meeting  for  consideration.

 War  in  Vietnam

 9i8  SHRI  8.  ss.  BHAURA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  awere
 of  the  fact  that  war  clouds  are  gather-
 ing  over  Vietnam  once  again  endan-
 gering  peace  in  Asia,  ag  the  U.S.

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon;  and

 (c)  whether  any  step  has  been
 taken  by  Government  of  India  to  we
 their  position  to  avert  a  crisis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 to  (c).  As  the  House  is  aware,  war'
 in  Vietnam  has  ended  with  the  sur-
 render  of  the  erstwhile  Saigon  re-
 gime  on  April  30,  975  to  the  forces
 of  the  Provisional  Revolutionary  Gov-
 ernment  of  South  Vietnam.

 Impact  of  shortage  of  Aluminium  on
 National  Economy

 9119.  SHRI  P.  GANGADEV:
 SHRI  0,  D,  DESAI:
 SHRI  G  Y.  KRISHNAN:
 SHRI  PURUSHOTTAM  KA-

 KODKAR:
 SHRI  R.  V.

 THAN:
 SHRI  VARKEY  GEORGE:
 SHRI  R.  8  PANDEY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  he  ig  aware  that  there
 ig  an  acute  shortage  of  altmninimm:

 SWAMINA-
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 (b)  if  *,  ite  impact  on  National
 Economy;  and

 (९)  whether  any  measures  have
 been  taken  to  face  the  situationt

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 to  (c).  Heavy  power  cuts  imposed  on
 the  aluminium  smelters  by  the  dit-
 ferent  State  Electricity  Boards  in
 ‘1978-14,  I974-75  and  in  the  current
 year  have  resulted  ma  substantial
 drop  in  the  production  of  aluminium,
 The  scarcity  of  metal  (both  electrical
 and  commercial  grades)  has  affected
 the  working  of  the  consuming  units
 particularly  cable  and  conducter
 manufacturers.  Measures  for  ensur-
 ing  sustained  ang  increased  power
 upply  to  aluminium  smelters  to  the
 extent  possible,  are  being  taken  by
 Government  on  continuing  basis,

 Karnataka  Government  request  for
 Eegional  Passport  Office  at  Bangalore

 9l20,  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  the  names  of  the  places  in  the
 country  where  Regional  Passport
 Offices  are  functioning  at  present;

 (8)  whether  there  is  no  Regional
 Passport  Office  at  Bangalore  in  Karna-
 taka  st  present;

 (c)  whether  a  lot  of  inconvenience  is
 caused  to  the  people  as  a  result  there-
 of;

 (a)  the  reasons  for  denying  a  Reglo-
 nal  Passport  Office  at  Bangalore;

 (ने  the  criteria  for  selecting  places for  setting-up  Regional  Passport  Offi-
 cam;  and

 MAY  है,  765

 as cur  |
 Madras  and  Ernakuldm,

 (b)  No,  Sir,

 (ec)  to  (f).  The  State  of  Karnataka
 ig  served  at  present  by  the  Regional
 Passport  Office,  Madras.  A  proposal of  the  Mysore  Chamber  of  Commerce
 and  Industry  to  open  a  Passport  Office
 at  Bangalore  was  forwarded  by  the
 Government  of  Karnataka  with  a  re-
 commendation.  This  was  examined
 carefully.  Taking  into  account  the
 costs  of  maintaining  an  office  it  was
 found  that  the  volume  of  work  did  not
 justify  the  opening  of  a  separate office  at  Bangalore.  The  proposal  is
 kept  under  constant  review  with  a
 view  to  considering  -implementation
 as  and  when  the  increase  in  the  vo-
 lume  of  work  justifies  it,
 Demand  and  Production  of  Aluminium

 9i2l.5HRI  VARKEY  GEORGE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  number  of  Aluminium  plants
 working  in  the  country  at  present  in-
 dicating  thelr  capacity;

 (b)  the  total  production  of  aluminium in  the  country  at  present  and  the  do.
 mestie  demand  thereo?;

 (c)  whether  there  is  a  40  per  cent
 under-utflisation  of  capacity:  and

 (d)  if  a0,  the  steps  taken  to  ytifise the  existing  capacity  in  full  and  make
 try  self-sufficient?

 THE  DEPUTY  MINISTER  IN  THE
 'Y  OF  STEEL  AND  MINES

 aluminium  plants
 working  in  the  country  at  present
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 and  their  installed  capacity  are  Indicated  below  —

 Looation  of  the  Plant  Present  Management installed
 capacity

 (in  tonnes  per  annum)
 Hirakud  (Orissa  +  M/s.  Indian  Alunini |  ¢  )  (20,320  ra

 um  Company

 a  Alwaye  (Kerala)  15850  Do,
 3.  Belgaum  (Karnataka)  §0,000  Do,

 4.  Renukoot  (U.P.)  <  95,000  M/s.  Hindustan  Aluminium  Cor-

 ro  Mattur  (Tamil  Nadu)  ।
 é  Asansol  (West  Bengal)  under  Lock  out  since

 Sept.,  7973)

 poration  Limited,  Bombay.
 70,000,  M/s.  Madras  Aluminium  Company

 Ltd,  Coimbatore.
 9,000  The  Aluminium  Corporation  of

 India,  Calcutta

 2,30,T70
 (b)  and  (c).  The  production  of

 aluminium  in  ‘1974-75.  was  about
 126,550  tonnes  as  against  an  installed
 capacity  of  about  210,000  tonnes.
 There  was  thus  a  40  per  cent  under
 utilisation  of  capacity,  The  demand  as
 recently  estimated  is  about  2  lakh
 tonnes  for  ‘1975-76.

 (d)  The  main  reason  for  under  uti-
 lisation  of  existing  capacity  is  lack
 of  adequate  power  supply.  Steps  for
 ensuring  sustained  and  increased  po-
 wer  supply  to  aluminium  smelters
 in  the  country  tc  the  extent  possible
 are  being  taken  by  Government  on  a
 continuing  basis.

 9122.  SHRI  NANUBHAI  N.  PATEL:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 {a)  how  many  cars,  scooters  and  tru-
 Cks  are  registered  in  Union  Territory
 of  Dedra  and  Nagar  Haveli  during
 the  years  ‘1972-78,  1073-14  and  1974275;

 (b)  whether  these  are  registered
 only  on  the  names  of  those  who  are
 sealding  in  Dadra  and  Nagar  Haveli
 or  outsiders;  and

 (ce)  if  they  are  registered  on  the
 Dameg  of  outsiders;  what  are  the  num-
 bers  and  on  what,  ground  they  are

 ~eoueed
 in  Dadra  and  Nagar  Have-

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र  M,  TRI-
 VEDI):  (a)  The  information  re-
 quired  is  given  below:—

 Year  Scooters  Cars  Trucks
 including Motor

 ‘1978-73  45  88  6
 1973-74  44  ga  i
 IQTA75,  48  584  7

 (b)  All  the  vehicles,  shown  above
 were  registered  in  the  names  of  per-
 sons  residing  in  Dadra  &  Nagar  Ha-
 veli,  since  their  local  addresses  were
 mentioned  in  the  sale  letters,  certi-
 ficates  of  insurance  and  the  spplica-
 tions  for  registration  of  the  vehi.
 cles.

 (eo)  Does  not  arise,
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 Relie?  Scandal  of  Bengal

 9123,  SHRI  SOMNATH  CHATTER-
 JEE;  Will  the  Minister  of  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  his  attention  haa  been
 drawn  to  a  report  headed  “Relief
 Standal  of  Bengal”  which  appeared
 in  ‘Indian  Express’,  Bombay  of  March
 18,  I975  and  Government's  reaction
 thereto;  and

 (b)  if  the  report  is  correct,  the
 steps  Government  have  taken  and  are
 going  to  take  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  Yes,  Sir;  the
 position  ig  explained  in  the  statement
 attached,

 Statement

 The  position  in  regard  to  the
 various  points  raised  in  the  news-
 report  appearing  in  the  ‘Indian
 Express’,  Bombay  of  March  3B,  1975,
 is  indicated  below

 a  Rendition  of  accounts  by  the
 Government  of  West  Bengal  in  res-
 pect  of  the  advance  given  by  the  Cen-
 tral  Government  for  the  running  of
 camps  for  Bangladesh  refugees.

 A  sum  of  Rs  i0,57  crores  was
 given  to  the  Government  of  West
 Bengal  as  ‘On  Account’  advance.  The
 State  Government  have  so  far  re-
 ported  an  expenditure  of  Re.  49.30
 crores  (including  liabilities).  They
 are  taking  all  possible  steps  to  cx-
 pedite  the  submission  of  complete
 accounts  to  the  Accountant  General,
 ‘West  Bengal,  They  have  also  been
 requested  to  enaure  that  the  unspent
 foplances  ate  refunded  over  a  period
 of  0  years.  .

 The  reference  to  a  gum  of  Ra  2
 crores  which  the  West  Bengal  Gov-
 ernment  cannot  account  for  might  re-
 Jute  to  disposal  of  shelter  materials
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 worth  Re,  4.60  crones  gt  Balt  Lake
 camp,  at  8  small  amount.  Thin  eset
 was  referred  to  the  C.B.l.  for  investi-
 gation  by  the  West  Bengal  Govern-
 ment  and  the  result  of  the  investiga-
 tion  is  awaited  by  the  State  Govern-
 ment.

 (2)  Reported  C.BI  enquiry  cow
 taining  adverse  remarkg  against  some
 Ministers

 The  only  case  is  one  in  which  tt
 was  alleged  that  a  truck  carrying
 blankets  was  intercepted  by  the  Fo-
 lice  who  registered  8  case  against  the
 transport  company.  A  former  Deputy
 Minister  of  West  Bengal  was  among
 those  arrested.  Thig  information  was
 given  on  Sist  January,  974  in  fulfil-
 ment  of  the  assurance  regarding  re-
 ply  to  Lok  Sabha  Unstarred  Question
 No  788  dated  i6th  November,  ‘1972,
 after  obtaining  information  from  the
 State  Government.

 (3)  Report  of  the  Comptroller  and
 Auditor  General  of  India.

 The  Report  of  the  Comptrolier  and
 Auditor  General  of  India  for  the  year
 1972-73  Union  Government  (Civil)
 contained  a  para  on  Bangladesh  re-
 fugees.  This  Report  hag  already  been
 placed  before  the  Parliament  and  the
 para  relating  to  the  Bangladesh  re-
 fugees  has  been  discussed  by  the
 Public  Accounts  Committee.  The  vari-
 ous  cases  of  irregularities  etc.  which
 have  been  brought  to  light  by  this
 Report,  are  being  pursued  with  the
 State  Government.

 कार  कम्पनी  हरा  कल कतला  से  सामान  को
 दुलाई

 9i24.  थी  विभूति  मिल  :  क्या
 नौधहुत  1. अ  परिचहुम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  कारकम्पती,  कलकत्ता  से
 पटता,  बा राजसी  तबा  इलाहाबाद”  तक
 सामान  की  बुलाई  पहले  कम  दाम  पर  किया
 करती  थी  ;
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 (@)  कया  कार  कम्पनी  ते  कब  झपने
 जहाज  बताता  बन्द  कर  दिया  है,  ौर

 (ग)  यदि  हा,  तो  क्‍या  सरकार  का
 विचार  अ्रस्तद शिव  जल  सेवा  को  पुन  चालू
 करने  का  है  ?

 नौवहन  शोर  परिवहन  मंत्रालय  में
 शस्य  मंत्री  (श्री  एस०  एन०  घिषेड़ी)  :

 (क)  जी  हा  ।  ये  सेवाये  भूतपूर्व
 इंडिया  जनरल  नेविगेशन  एड  रेलवे  कम्पनी
 जौ  दि  रिजर्व  स्टीम  नेविगेशन  कम्पनी
 जिसे  बिहार  और  उत्तर  प्रदेश  में  कार  कम्पनी
 के  ताम  से  जाना  जाता  था,  द्वारा  चलाई
 जाती  थी  |

 ख)  जी  हा।

 (ग)  पदना  और  गाजीपुर  के  बीच
 गंगा  में  एक  श्रस्तदेशोय  जल  परिवहन  सेवा
 l0  नवम्बर,  97  से  प्रयोगात्मक  छे

 संबर्भधनात्मक  प्राकार  पर  पहले  से  ही
 चलाई  जा  रही है  1  इस  सेवा का  Ve  rn
 को  चुनार  तक  विस्तार  किया  गया  ्र
 जनवरी,  .974  तक  चलाई  गई  जब
 इसके  परिचालन  को  गाजीपुर  तक  फिर
 सीमित  कर  दिया  गया  ।  गंगा  में  लम्बी
 पूरी  के  लिये  सेवा  चलाने  की  व्यवहार्यता
 की  जाँच  की  जा  रही  हैं  ।

 Wage  Cell
 9125,  SHRI  NOORUL  HUDA;  Will

 the  Minister  of  LABOUR  be  pleased
 to  mtate:

 (ea)  whether  it  mw  true  that  the
 Ministry  has  formed  a  wage  cell  for
 evolving  a  formula  of  wage,  income
 and  prices;

 (b)  whe  are  the  members  of  this
 ce'l  and  whether  representatives  of
 national  trade  union  organisations
 have  been  associated  with  the  cell;
 and

 (९)  whether  Government  have  any
 proposals  to  freeze  or  curb  un-

 tettered  profits  of  big  monopolist  nri-
 vate  concerns,  in  view  ए  the  deen  and
 continuing  economic  crisis  in  the
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  and  (b).
 The  Wage  Cell  is  a  part  of  the  Minis-
 try  and  the  question  of  associating
 trade  union  organisations  with  it  does
 not  arise.

 {e)  The  monetary  and  fiscal  policy
 and  the  anti-inflationary  measures
 taken  by  the  Government  are  design-
 ed  to  meet  the  situation.

 Increase  in  Cancer  Casés  in  Kerala
 9$i26  «©6SHRIMATI  BHARGAVI

 THANKAPPAN:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  the  number  of  cancer
 cages  have  registered  a  steep  rise  in
 Kerala  State  during  the  last  two
 years;

 (b)  whether  the  number  of  beds
 available  for  the  treatment  of  the
 disease  in  the  State  is  inadequte-

 (r)  if  so,  whether  there  is  any
 scheme  under  the  consideration  of
 Government  to  augment  medical  faci-
 lilie,  in  Kerala  for  the  treatment  of
 this  disease;  and

 (d)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A,  KE.  M.
 ISHAQUE):  (a)  No,  the  number  of
 inpetient,  and  out-patients  treated  in
 various  Hospitals  for  the  years  {97!—~
 73  as  reported  by  the  Government  of
 Kerala  ie  as  under:—

 Year  Ont-  Ine  ‘Portal
 patients  patients

 97  36.677  3,641  ans
 T9972  :  27420.  165  2385
 9735  2242  562900  BOTT
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 ‘7  Medical  College  Hospital,
 Trivandrum  .

 A  १28
 $  Medical  College  Hospital,

 Kottayam
 3.  General  Hospital,  Erana-

 kulam
 Medical  Hospital 4  College  Hospi

 .  48

 Total  +  251

 (eo)  and  (a).  Apart  from  the  facili-
 tles  which  may  be  provided  by  the
 State  Government,  the  Central  Gov-
 ernment  is  planning  to  provide  assist-
 ance  for  the  setting  up  of  a  Cobalt
 Therapy  Unit  at  one  of  the  medical
 colleges  in  the  State  during  the  Fifth
 Five  Year  Pian.

 Alleged  Operations  of  Boys  and  Old
 People  by  Government  run  Vasectomy

 9127,  -1:1:1 स  MOHINDER  SINGH
 GILL;

 PROF  MADHU  DANDA.
 VATE:

 SHRI  DHAMANKAR:
 SHRI  M.  RAM  GOPAL

 REDDY:
 SHRI  R,  8  PANDEY
 SHRI  N.  K.  SANGHI:
 SHRI  VARKEY  GEORGE:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 tate:

 (a)  whether  the  Centre  for  Social
 Medisine  and  Community  Health  of
 the  Jawaharlal  Nehru  University  has
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 revealed  in  a  report  that  most  of  the
 brought  to  Government

 varectonty  camp,  for  steriisation  are
 either  very  old  or  just  boys  for  a
 price  of  Re.  00  to  Re.  200  per  case
 by  so-called  agents;

 (b)  whether  irrespective  of  these
 startling  findings,  the  State  wealth
 Officers  ang  Collectors  of  the  States
 are  regularly  pleasing  for  more  and
 More  cages  through  those  agents  at  the
 block  meetings;  and

 (eo)  if  so,  his  reactions  to  such  8
 state  of  affairs  and  the  measures  taken
 againgt  it?

 THE  DEPUTY  MINISTER  IN  [HE
 MINISTRY  OF  HEALTH  AND  FA-
 MIILY  PLANNING  (SHRI  A,  K.  M.
 ISHAQUE):  (a)  The  Centre  for  Social
 Medicine  and  Community  Health  of
 Jaweharlal  Nehry  University  has  not
 submitted  any  report  as  its  study  is
 said  to  be  still  incomplete  Certain
 Press  report,  appearing  in  this  regard
 are  based  on  the  interview  with  some
 of  the  field  workers  engaged  in  the
 project,  who  however  have  not  given
 full  particulars  Enquirles  by  State
 authorities  indicate  that  the  allega-
 tiong  are  baseless.

 (b)  Health  Officers  and  Collectors
 are  given  targets  for  their  respective
 areas  who  involve  all  development
 departmentg  of  the  Government  to
 help  in  the  achievement  of  targets
 No  professional  agents  are  engaged.

 (c)  Government  does  not  think  any-
 thing  wrong  in  involving  all  Govern-
 ment  departments  for  the  furtherance
 of  Family  Planning  Programme.

 Harassing  of  Adivasi  wowen  by  Ot
 cupants  of  Milltary  Helloopter  at  Nasik

 9128,  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  thete  were  attempts  by
 occupants  of  a  military  helicopter  to
 harass  two  Adivasi  wonen  sebirsir
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 from  thelr  work  in  8  village  near
 Devlali,  2  District  Nasik,  Maharashtra;

 (b)  if  go,  whether  when  the  adivasi
 women  tried  to  lodge  a  complaint  at
 the  Police  Station,  the  Police  refused
 asking  them  to  give  the  nuntber  of
 the  military  helicopter;  and

 (c)  whether  any  action  is  taken
 against  the  occupants  of  the  military
 helicopter?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (c).
 Some  investigations  relevant  to  the
 incident  have  been  carried  out;  full
 details  are,  however,  not  yet  avail-
 able.  The  information  asked  for  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 गंगानगर  के  किसानों  को  सुझावजे  का  भुगतान
 9129.  श्री  पन्नालाल  बा सर पाल  :  47;

 रक्षा  मानी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  गत  भारत  पाकिस्तान  युद्ध
 के  दौरान  सीमा  पर  स्थित  कृषि  प्रधान  जिला
 सं गा लगर  मे  सेना  द्वारा  पढ़ाव  डालने  से  बहा
 के  किसानों  की  लाखा  रुपये  की  फसल  नष्ट
 हो  गई  थ।  |

 ख)  यदि  हा,  तो  इसमें  से  कितने
 किसानों  को  मुनावर।  दिया  गया  है  भौर
 किताबों  को  मुआवजा  नहीं  तथा  इसके  क्या
 कारण  हैं  ;  भौर

 (ग्र)  कया  सुझाव जा  प्राप्त  करने  वाले
 किसानों  घोर  जिनके  क्लेम  प्रस्वीकृत  कर  दिये
 गये  था  जिनको  म्रुप्रावजा  नहीं  दिया  गया  है
 उनकी  सूची  सभा  पटल  पर  रखी  जायेगी  ?

 रक्षा  मंत्री  (श्री  स्वर्ण  सिह)  :  (क)
 पिछले  भारत-पाक  संघर्ष  के  दौरान  सीमा  पर
 स्थित  गंगानगर जिले  में  लगभग  10.  25  लाख
 पये  की  फसल  नष्ट  हुई  ।

 (@)  526  किसानों को  मुंझाषजा  दिया
 गया  कौर  बार  मामले  विचाराधीन  हैं

 दो  मामलों  को  नामंजूर  कर  दिया  गया  है
 चूकि  वे  इस  योजना  के  अन्तर्गत  नहीं  जाते  ।

 (ग)  जिन  526  कि  जनों  को  मुआवजा
 दिया  गया  है  उनकी  सूची  ज्योही  तैयार  हो
 जायेगी,  सभा  पाल  पर  रख  दी  जायेगी  ।
 छ  मामलों  (4  विचाराधीन  प्लोर  2  नामंजूर)
 का  ब्यौरा  नीचे  दिया  गया  है  :--

 .  श्रीमती  भ्रम रिक  8,000  इनके  दावे  की
 कौर,  श्री  ग्राम-  रुपये  के  प्रभी  जांच की
 रीक  सिंह  की  लिए  जा  रही  है।
 पत्नी

 2.  श्री  बलवन्त  सिंह  ‘SEL215  पर थोप रि
 to®
 लिए

 3  श्री  जगमोहन  7,0i4  wife
 सिह  हल्के

 लिए

 4.  गंगानगर  के  हिज  .  यग्रथोपरि
 हाय नेस

 5.  राजस्थान  राज्य  ,  3,  425  इस  योजना
 सरकार  (कृषि  %०  के  के प्रश्नगत न
 विभाग  )  लिए.  जाने  के

 कारण  नॉन
 मजूर

 6.  श्रीमती  गोपी.  8,700  योवेरी
 बाई,  श्रीनगर  रुपये  के
 की  पत्नी  लिए

 Raw  Material  Supply  to  Durgapur
 Steel  Plant

 9130.  SHRI  DHAMANEKAR:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a}  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news  te-
 port  appearing  in  the  Economic  Times
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 dated  the  28th  March,  1975,  under  the
 caption  ‘DSP  doesn't  get  enough  rew
 material’;

 (b)  If  a0,  the  facts  thereof;  and

 (c)  the  reaction  of  Government  to
 the  observations  made  therein  and
 the  action  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 Yes,  Sir.

 (9)  and  (०),  For  supply  of  raw
 materfals  to  Durgapur  Steel  Plant,
 there  are  established  sources  where
 capacity  exists  to  meet  the  require-
 ments.  Owing  to  the  all  India  Rail-
 way  strike  during  the  early  part  of
 ‘1974-75,  and  ity  aftermath,  there  were
 certain  shortfalls  in  the  supply  of
 raw  materials.  Thig  problem  has
 been  tackled  by  continuous  contact
 with  the  Railways  and  the  Suppliers.
 There  Were  also  certain  problems  in
 the  Material  Handling  Section  at
 Durgapur  due  to  which  stocks  could
 not  be  built  up.  Notwithstanding
 these  problems,  the  production  of
 saleable  steel  in  the  Durgapur  Steel
 Plant  during  1074-75  gt  520,000  tonnes
 was  significantly  more  than  the  pro-
 duction  of  377,000  tonnes  in  the  pre-
 ceding  year.

 Pak  response  to  Indiay  meve  for
 normalisation  of  relations

 9i3i.  SHRI  SHRIKISHAN  MODI:
 SHRI  RAGHUNANDANLAL

 TIA:
 SHRI  S.  M.  BANERJEE;
 SHRI  9.  0.  DESAI:
 SHRI  P,  R.  SHENOY:

 का!  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 {a)  whether  the  Government
 India  have  recently  asked  the  Pakis-
 tan  Prime  Minister  not  to  impede  thi

 MAY  8,  i978
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 (b)  it  so  whether  there  has  been
 any:  reeponse  thereto;  and

 (c)  if  80,  the  salient  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  In  a
 letter  dated  20th  March,  1978,  add-
 resseq  to  Mr.  Bhutto,  our  Prime
 Minister  hag  pointed  out  that  Pakis-
 tan’s  sustained  propaganda  campaign
 against  India  can  only  vitiate  the
 prospects  of  early  normalization  of
 relations  between  India  and  Pakistan.
 The  letter  also  states  that  the  Simla
 process  should  not  be  impeded  much
 less  suffer  a  set-back.

 (b)  and  (c).  In  his  letter  dated  the
 25th  April,  975  Mr.  Bhutto  haa  stated
 that  Pakistan  remains  committeq  to
 the  Simla  process  The  Government
 of  Pakistan  has  since  accepted  the
 invitation  of  the  Government  of  India
 and  the  Pakistan  Foreign  Secretary
 is  expected  here  in  the  middle  of
 May  for  talks  on  Civil  Aviation
 matters.

 शाहजहांपुर  आयुष  कारखाने  में लाखों  रपये
 का  तब नस

 9132.  शो  हुकम  द...  कछवाय:
 क्या  रक्षा  मंत्री  शाहजहांपुर  प्रारूप  कारख़ाने
 में  लाखो  रुपये  के  गबन  के  बारे मे  20  फरवरी,
 975  अतारांकित  प्रश्न  सख्या  597  के  उत्तर
 के  सम्बन्ध  में  यह  पतन  की  कृपा  करेंगे  कि

 (क)  शाहजहांपुर  आयुध  कारखाने  में
 सरकार  को  घोटाला,  गीत,  भ्रष्टाचार  की
 शिकायतें  प्रफेसरों  के  विऋद्ध  छह  और  किनके
 द्वारा  मिली  भौर  शिकायतों  में  किस-किस
 प्रकार  के  झा रोष  लगाये  गये  हैं  ;

 ि)  मामले  में  जांच  किस  एजेंसी  भौर
 व्यक्तियों  के  माध्यम  से  की  जा  रही  हैऔर
 जांच  का  आदेश  कब  दिया  गया  था  धौर  जांच
 पूरी  करने  में  कितना  समय  लगेगा  ;  और



 G9  Written  Answers  ‘VAIGAKHA  18,  607  (SAKA)  Written  Answers  90

 [ग)  क्या  आरोपों  की,  जांच  पूरी  होते
 हक  उन  प्राधिकारियों  को,  जिन  पर  आरोप  हैं,
 स्थानान्तरित  कर  दिया  गया  है  भौर  यदि

 महीं,  तो  क्या  इसकी  जांच  पर  प्रतिकूल  प्रभाव

 नहीं  पड़ेगा  ?

 रक्षा  मंत्रालय  (रक्षा  उत्पादन)  भें
 राज्य  मंत्री  (श्री  रास  निवास  सिर्धा):(क)

 फैक्टरी  में  सरकारी  रकम  के  गबन  की  रिपोर्ट
 महाप्रबंधक  मे  28  जनवरी,  i974  को  दी
 थी।  पहली  जीत,  974  को  फैक्टरी  के  एक
 कर्मचारी  ने  रिपोर्ट  दी  थी  कि  उत्पादन  के

 लिए  घटिया  किस्म  का  सामान  स्वीकार  किया
 कया  है  d

 (a)  घटिया  किस्म  का  सामान
 स्वीकार  किये  जाने  से  सम्बन्धित  आरोप  i0

 जून,  974  को  केन्द्रीय  जांच  ब्यूरो  को  जांच
 के  लिए  दिये  गये  ।  इसके  अलावा  इत  आरोपों
 की  जांच-पाताल  करते  कौर  रेखीय  जांच

 व्म्मूरो  की,  इन  जांचों  के  परिणामों  से  मदद  करने

 के  उद्देश्य से  जांच-मंडलों  का  गीत  किया  गया

 है।  केल्ली  जांच  ब्यूरो  ने  फैक्टरी  के  एक
 अधिकारी  के  मामले  को  अन्तिम  कप  दे  दिया

 है।  गबन के  पारो  के  सम्बन्ध में  एक  विशेष
 लेखापरीक्षा  की  गयी  शौर  एक  जांच  मण्डल
 का  गीत  किया  गया  |  मण्डल  ने  भ्र पनी  रिपोर्ट

 दे  दी  है।  इस  मण्डल की  रिपोर्ट  के  प्राकार

 पर  कैसी  आंच  ब्यूरो  ते  कुछ  प्राधिकारियों

 के  बिरद  जांच-पाताल शुरू  कर  दी  है  1

 (व)  जिन  चार  अधिकारियों  के  विशुद्ध
 प्रत्यक्ष:  मामले  बनते  हैं,  उन्हें  फैक्टरी  से

 स्वातान्तरिेत  किया  जा  चुका  है  |

 Talks  on  Maritime  Boundary  with
 Bangladesh

 9133,  SHRI  9,  D  DESAI,
 SHRI  D.  P,  JADEJA;
 SHRI  K.  LAKKAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  maritime  boundary
 talks  between  India  and  Bangladesh
 were  concluded  on  the  4th  April,  975
 at  New  Delhi;

 (b)  if  90,  whether  any  accord  was
 reached;  and

 (c)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  The  last
 round  of  talks  on  the  maritime  bound-
 ary  between  India  and  Bangladesa
 was  held  at  New  Delhi  between  29th
 March  and  2nd  April,  1975.

 (b)  and  (c).  Both  sides  agreed  that
 negotiations  on  the  question  of  the
 maritime  boundary  in  the  Bay  of
 Bengal  had  advanced  to  a  stage  where
 they  could  expect  to  reach  an  expedl-
 tious  and  mutually  satisfactory  solu-
 tion,

 Hooghly  as  National  River,  Ways
 9i34.  SHRI  H,  N.  MURMERJSE:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Port  Development  Cor-
 poration  has  recommended  that  Hoogh-
 ly  should  be  madg  national  riverways;

 (b)  if  ®,  the  outlines  thereof;  and
 (ce)  Government's  opinion  on  It?

 THE  MINISTER  OF  STATE.IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H,  M,  TRIVEDI):
 (a)  to  (c).  The  Bhagavati  Commitee
 on  Inland  Water  Transport,  1970,
 in  ity  report  inter-alia  recommended
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 that  the  Gange-Bhagirathi-Roogily
 rivers  system  should  ba  considered  for
 being  declared  gs  National  Water
 Ways,  Thig  recommendation  was  exa-
 mined  by  the  Government  of  India,
 who  set  up  a  Committee  in  March,
 1078,  to  undertake,  inter-alia  a  study
 ot  the  Ganga-Bhagirathi-Hooghly
 rivers  for  this  purpose.  In  its  report,
 submitted  in  March,  1974,  this  Com-
 mittee  observed  that  at  present,  the
 Ganga-Bhagirathi-Hooghly  riverg  do
 not  provide  an  assured  and  continu-
 ous  navigable  channel  which  connects
 the  Ganga  with  the  Bhagirathi  and
 the  Hooghly,  After  the  completion  of
 fhe  Farraka  Barrage  there  will  be  a
 waterway  (Ganga-Bhagirathi-Hooghly)
 eonnecting  the  major  port  of  Calcutta.
 In  this  background,  the  Committee
 recommended  that  thie  river  system
 whould  be  selected  for  eventual  de-
 Claration  ag  a  National  Waterway.
 The  question  of  declaration  of  indivi-
 dual  waterways  ag  “National  Water-
 way"  ig  under  consideration  of  Gov-
 ernment,

 इलाहाबाद  छात्र नो  बोर्ड  के  एक्जीक्यूटिव
 झ्राफिसर  के  विकास  कथित  शिकायतें

 9i35.  eft  जनेश्वर  मिश्र  :  क्‍या  रक्षा
 मंत्री  बहु  बताने  की  कपा  करेगे  कि

 (क)  क्या  सरकार  को  इस  तरह  की
 शिकायतें मिली  हैं  कि इलाहाबाद  छाती  नी बोई

 के  एक्जीक्यूटिव  अाफिसर  ने  वर्ष  9748
 चुनावों  के  दौरान  कोई  निर्वाचन  सूची  तैयार
 कराई  भी  जिसमें  गलतिया  थीं  ;  कौर

 ब)  यदि  हां,  तो  इस  बारे  में  क्या
 क्ायेवाही  की  गई  है  ?

 रहा  अंबाला  में  उप  पंत्री(भी  te  who
 पत्रवाहक)  :  (क)  अप्रैल,  i974  में  भाया-

 जित  चुनावों के  लिए  973  लेते  यार  की  गयी
 लिवाचिक-सूचियों  के  संबंध  में  कुछ  शिकायतें
 मिली  थीं  I

 MAY  8,  wi  Written  Angomy  =  ga

 (a)  लेकिन  शॉट-पाताल  करने  पर
 प्रता  चला  कि  तिर्मोचक-सूलियाँ  मिसरों  के
 प्रसार  गौर  जनता  को  मनोनीत  बसर
 प्रदान  करने  के  बाद  ही  तैयार  की  गयी  थी  ।
 इन  सूचियों  को  तैयार  करते  समय  जनता  से
 प्राप्त  दावों  तथा  झा पत्तियों  पर  भी  विचार
 किया  गया  था।  भ्रम:  झाग  कौर  का रंगाई  कर  aw
 प्रेरित  नही  था  |

 Help  to  Taxi  Drivers  in  Delhi

 986  SHRI  H.  हू  L  BHAGAT:  Will
 the  Minster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  are  about  3,000
 Taxis  in  Delhi;

 (b)  whether  about  2,000  taxis  gene-
 rally  remain  idle,  because  of  high
 price  of  petrol;  and

 (०)  what  steps  are  belng  taken  to
 help  the  tam:  drivers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  There  were  436  valid  permits
 for  DLT  taxis  in  Delhi  as  on  30-4-1975,
 In  addition,  292  DLY  tax  and  293
 DLZ  Taxig  were  also  operating  on
 that  date,

 (b)  Government  have  no  informa-
 tion  In  regarg  to  this  matter,  since  no
 survey  or  study  of  the  utilisation  of
 taxis  in  Delhi  has  been  carried  out  by
 the  Delhi  Administration.

 (c)  Does  not  arise,

 Allocation  of  Steel  to  KT.  Steel,
 Bombay

 9137,  SHRI  SHASHI  BHUSHAN:
 Will  the  Mimster  pf  STEEL  AND
 MINES  be  pleased  to  state;

 (a)  the  total  amount  of  steel  quota
 allocated  to  K.T.  Steel,  Amarmeth
 Bombay;
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 tb)  the  purpose  for  whioh  the  steel
 quota  was  allotted  to  them;

 (९)  whether  they  have  failed  in
 uti'ising  gteel  for  the  purpose  for
 which  it  was  allotted  to  them;  and

 (d)  if  eo,  whether  the  firm  hag  since
 been  black  listed  and  if  so,  since  when
 and  further  action  taken  or  proposed
 to  be  taken  against  the  firm  and  its
 Directors  along  with  the  names  and
 addresses  of  Directors  of  the  firm?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (a),  The  information  38  being  collect-
 eq  and  will  be  laid  on  the  Table  of
 the  House,

 Supply  of  Political  Literature  by
 USSE  to  India

 0i38,  SHRI  SAMAR  GUHA;  Will
 the  Mimister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  3224  on  the
 22nd  August,  974  regarding  Supply
 of  Political  Literature  by  U.3.8.R,  to
 India  and  gtate:

 (a)  the  reasong  for  not  collecting  the
 promised  information  gnd  supplying  It
 to  the  Member  who  raised  it;

 (b)  whether  after  eight  months  of
 the  assurance,  the  necessary  informa.
 tion  hag  been  collected;  and

 ६९)  if  go,  the  facts  thereabout?

 THE  DEPUTY  MINIST  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  to  (6).

 In  implementation  of  the  assurance
 given  in  reply  to  Unstarred  Question
 No.  3224,  the  requisite  information

 Parliamentary  Affairs  on  the  ith
 April,  1018  The  collection  of  Intor.

 took  considerable  filme  as
 severa|  departments  of  Government,
 eg.  the  Ministry  of  Commerce,  the
 Minlstyy  of  Finance  ang  the  Cabinet

 Secretariat  ware  concerned.  The
 Ministry  of  Finance  alsp  had  to  seek
 information  from  their  Collectors  of
 Customs  in  different  parts  of  India,

 उधमपुर  हवाई  च्े  वे  ठेकेदार  हारा  स्थानीय
 झ्र धि कारियों  के  विकास  पेश  किया  गया  शाम

 9139.  थी  धनज्ञाहु  प्रधान  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेगे  कि :

 (क)  उत्तरी कमान  के  जम्मू,  व  काश्मीर
 क्षेत्र  मे  ऊधमपुर  में  गैरिजन  इंजीनियर  का
 नाम  कया  है  तथा  जम्म  व  काश्मीर  के  चीफ
 इंजीनियर  का  ताम  क्या  है  ,

 (ख)  क्‍या  उधमपुर  हवाई  1... ड  का
 निर्माण  करने  बाले  ठकेदार  ने  भ्रमित  अथवा
 पिकप,  97:9,  पथ  त॑।य  प्रति,।  ये,
 के  दुष् यं बहार  तथा  उनके  द्वारा  उसके  काम  में
 अनुचित  रूप  में  बाधाये  पैदा  करने,  जिसके
 कारण  उसे  विवश  होकर  प्राप्त  की  शरण

 लेती  पड़ी,  के  विरुद्ध एक  ज्ञापन  पेश  किया  था
 शौर  झपने  दावों  सीधी  एक  विस्तृत  विवरण
 दिया  था  ;

 (ग)  क्‍या  उनके  मंत्रालय  ने  पुनः
 ठेकेदार  को  काम  सौंपने,  उसकी  बकाया  राशि
 का  भुगतान  करने  तथा  स्थानीय  भ्रमणकारी  के
 विरुद्ध  स्टाफ  कोर्ट  ग्राफ  इ्वायरी  के  आदेश
 दिये  थे  ;  कौर

 (घ)  क्या  इत  आदेशों  के  बावजूद  जम्मू
 व  काश्मीर  क्षेत्र  के  चीफ  हंसी  मायर  ने  स्थानीय
 प्राधिकारी  बैरिमन  इजीतियर  तथा  अन्य
 प्राधिकारियों  के  विरुद्ध  कोई  कार्यवाही  नहीं
 की?

 रक्षा  मंत्री  (भी  स्वर्ण  सिह:.  (क)
 क्रमश”  मेजर  के  ०  पी  ०  प्रासाद  कौर  लगे  हिं
 यर  एम  ०  के  ०  बसु  ।

 (स्व)  ठेकेदार  ने  एम  ई  एस  के  साथ
 झपने  के  ठेके  सम्बन्ध  में  उठे  कुछ  विवादों  के
 बारे  में  एक  प्र भ्या वेदन  दिया  था  q
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 म  इकेवार के  शत  ्भ्याबेदन  के
 पम्बा  में  प्राप्त  रिपोर्ट  के  ‘OTaTt  पर  रन  सी
 की  शाला  से  कहा  गया  था  कि  हू  इस  बात
 की  जांच  करे  कि  ठेका २  के  दावों  वी  किस  हद
 तक  स्वीकार  किया  भा  सकते  है  ।  ई  एस  सी
 शाखा  से,  एम  ई  एस  के  पदाधिक  रियों  द्वारा
 मदि  कोई  भूल-चूक  हुई  हो  तो  उसकी  भी
 जाने-पाताल  करने  के  लिए  कहां  गया  था  ny

 (ध)  जम्मू  कौर  काश्मीर  उच्च  त्याया-
 जय,  जिसे  कि  ठेकेदार  ने  भपनी  अर्जी  दी  थी
 द्वारा  प्रतिनोदित  एक  मध्यस्थ  की  नियुक्ति
 की  गयी  है  जो  विभाग  तथा  ठेकेदार  के  बीच  उठे
 विवादों  को  जाच  कर गा  |  एम  ई  एस  के
 प्राधिकारियों  द्वारा  यदि  कोई  भूल-चूक  हुई
 हो,  तो  उसकी  जाच-पडताल  के  लिए  एक  स्टाफ
 जाच  अदालत  भी  बिठायी  गयी  है  ।

 कार  बी०  एच०  एस०  जूड  मिल.  कटिहार,
 बिहार  सेना  निर्यात  जबूर।  को  भविष्य

 निधि  की  राशि  का  भुगतान

 9i40  ही  रामवतार  ज्ञास्तरी  क्‍या
 अम  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  करार  ०  बी  ०  एच ०  एम ०
 जू  सिह  कटिहार  (बिहार)  के  जो  मजदूर
 मार्च,  l966  से  फरवरी  i974  के  बीच
 सेवा-निवृत  हो  चुके  है  उन्हें  आवेदन  करने
 के  बावजूद  भविष्य  निधि  की  राशि  का
 भुगतान  नही  किया  गया  है  ,

 (ख)  क्या  जुट  मिल्स  के  स्टाफ  एसो-
 सियेशन  के  सेक्रेटरी  ने  3  अप्रैल,  1975,  को
 ऐसे  i08  सेबी-निवृत्त  मजदूरों  की  सूची
 केस्दीय  भविष्य  निधि  प्रयुक्त,  नई  दिल्‍ली  के
 पास  भेजी  थी  जिसकी  प्रतिलिपि  मंत्री  महोदय
 को  भी  भेजी  है  ,  शौर

 (घर)  यदि  हा,  तो  इस  बारे  मे  सरक  र
 ते  क्या  3;  पैबाही  की  है  ?

 Weiften  armen  a

 cen  मेजलंब में उप में  उप  मंदी  (भी  arm
 वाकिफ  बरमा):  भविष्य  निधि  प्राधिकारियों

 मै  चिह्न  कार  चित  किया  है
 —

 (क)  कुछ  श्रमिकों  को  उनके  दावों  का
 भुगतान  कर  दिया  गया  है  भोर  कुछ  दाने,
 नामुकम्मल  भौर  त्रुटिपूर्ण  होते  क ेकारण  वापस
 कर  दिए  गए  हैं  पौर  कुछ  की  जाच  की  जा
 रही  है  t  .

 (a)  जी  हा  ।

 (ग)  सूची  की  जाच  की  जा  रही  है
 और  प्रत्येक  दावे  की  स्थिति  दर्शाने  बाला
 विस्तृत  उत्तर  सदन  की  मेज  पर  रख  दिया
 जाएगा।

 DIC  Buses  Impounded  by  Haryana

 $l4]  SHRI  HARI  SINGH
 SHRI  PRABODH  CHANDRA’

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  some  buses  of  the
 Delhi:  Transport  Corporation  Were
 mpounded  by  Haryana  Government
 during  April,  1975,  and

 (b)  if  80,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M  TRIVEDI)
 (y  Yes,  Sir

 (b)  A  mutually  acceptable  formyla
 foy  the  share  of  inter-State  (road)
 passenger  traffle  had  not  been  worked
 out  belween  Delhi  and  Haryana.  Har-
 yana  Roadways  started  plying  35
 services  which  were  not  covered  by

 Del)  @nd  Haryana,
 Transport  Corporation  was  alao  plying
 5  such  services  The  Haryana  autho
 rities  unilaterally  took  action  gud  im-
 pounded  the  saul  Corporation's  buses
 plying  on  some  of  the  uteuthorised routes
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 Confinement  of  Indian  Constable,  by i  Mopalese  Labourers

 9i42,  SHRI  N.  2  HORO;  will  the
 Minister  pf  EXTERNAL  AFFAIRS
 be  pleaseq  to  state:

 fa)  whether  Government's  atten-
 tion  has  been  drawn  to  a  news  item
 in  ‘Motherlan?’  dated  the  28th  March,
 975  that  four  constables  of  the  Uttar
 Pradesh  Excise  Department  have
 been  wrongfully  confined  by  Nepalese
 labourers  after  8  raiding  party  geized
 distilling  equipment  and  illicit  iiquor
 from  them;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  ©HE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  The  facts  of  the  case  are  that
 on  March  24,  i975,  Excise  Inspector
 of  Pauri  Garhwal  (UP)  alongwith  7
 Excise  Constables-raided  Nepali  Iabo-
 urerg  of  a  Contractor  working  on  road
 near  Dwari-Khal  In  District  Pauri,  UP,
 and  recovered  illicit  liquor  and  dis-
 tilling  equipments.  The  labourers
 resisted  and  assaulted  the  raiding
 party  causing  minor  injuries  to  four
 contables.  The  Contractor  gs  well  as
 i2  labourers  were  arrested  and  it
 to  jail.

 Number  of  ‘8.0,/5.1.  Temporary  Em.
 ployees  in  Ministry  and  its  atiached/

 subordinate  Offices

 oi43.  SHRI  P  M,  SAYEED:  Will
 the  Minister  of  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  stale.

 (a)  the  total  number  of  Scheduled
 Caste  and  Scheduleg  Tribe  temporary
 employees  In  Class  I,  Class  IJ,  Class
 Ti  and  Class  IV  posts  in  the  Ministry
 and  its  attached  and  subordinate
 Offices  88  on  30th  June,  I974;

 (b)  the  number  amongst  these
 who  had  completed  three  years  ser-
 vice  on  that  date;  and
 nT  LS.—5

 (e)  the  reasons  for  not  ceciaring
 those  mentioned  in  (b)  above  as  per-
 manent?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  BR.  Ei
 KHADILKAR)  (a)  to  (c).  The  Infor-
 mation  is  being  collected  and  will  be
 lud  on  the  Table  of  the  House,

 State-wise  Welfarg  Scheme  for  Agri-
 cultural  Labour  ang  their  Number

 9144.  SHRI  TUNA  ORAON:  Will  the
 Minister  of  LABOUR  he  pleased  to
 stute-

 (a)  the  number  of  Agricultural
 Labour  in  the  country  during  the
 last  (wo  years,  State.wise;

 (9)  the  major  welfare  schemes  80
 far  approved  by  Government  for  the
 welfare  of  the  Agriculture  Labourer
 in  the  country,  State-wise,  during  Jast
 three  years  and  implementation  of
 these  schemes,  scheme-wise;  and

 (c)  the  features  of  welfare  centres
 for  agriculture  labour  in  West  Bengal
 during  Fifth  Plan  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b),  A
 sialement  ig  laiq  on  the  Table  of  the
 House.  {Placed  in  Library.  See  No.
 LT-9693/75].

 (e)  According  to  information  made
 available  by  the  State  Government,
 there  was  a  specific  proposal  for  open-
 ing  of  four  Labour  Welfare  Centres
 during  the  first  year  of  ith  Five  Year
 Plan  at  the  following  places:—

 U)  Champadanga  (Hooghly  Die
 trict.

 (i)  Jhargram  =  (Midnapore  Dis-
 trict)

 (lil)  Kalachak  (Malda  इल)

 (iv)  Gangarampur  ‘(West  Dutge
 pur  District)
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 In  the  Labour  Welfare  Centres,
 there  will  be  provision  for  certain  acti-
 vities  meant  for  the  weilfare  of  agri-
 cultural  labourers.  These  activitics
 are:—

 (i)  Recreational  facilities  through
 indoor  and  outdoor  games.

 (ii)  Library  facilities.

 (iii)  Facilities  for  Primary  Educa-
 tion,

 (iv)  Radio  and  Cinema  =  Pro-
 grammes,

 (v)  Newspapers  ang  Journals.

 Temporary  Posts  in  Ministry  ang  its
 attached|subordinate  Offices

 9145,  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  the  total  number  of  CElags  I,
 Class  II,  Class  HJ  and  Class  IV  tem-
 porary  posts  in  the  Ministry  and  its
 attached  and  subordinate  Offices  as
 On  the  30th  June,  974  which  were  in
 existence  for  the  last  three  years  and
 are  likely  to  continue  for  indefinite
 period;  and

 (b)  the  reasons  for  not  declaring
 these  posts  as  permanent  as  required
 under  rules?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  R,  K.
 EHADILKAR);  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Senisrity  List  of  Assistant  Executive
 Enzincers  of  MLE.S.

 9i46.  SHRI  S.  M,  SIDDAYYA:  Will
 the  Minister  6  DEFENCE  be  pleased
 to  state:

 (a)  whether  in  the  seniority  list  of
 ‘Assistant  Executive  Engineers  of  the

 MES  issueq  in  August  1973,  a  number
 of  permanent  Scheduled  Caste  and
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 Scheduled  Tribe  officers  have  been
 shown  junior  to  a  large  number  of
 ‘their  temporary|quasi-permanent  non-
 Scheduled  Caste|Tribe  colleagues;

 (9)  whether  thig  action  is  against
 their  spirit  of  Ministry  of  Home  Af-
 fairs  O.M.  No.  9/45/60-Estt(D),  dated
 20th  April,  1961;  and

 (c)  if  so,  what  action  has  been
 taken  to  set  right  this  error?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B,  PATNAIK):-  (a)  Yes,  Sir,  in  a  few
 cases.

 (b)  ang  (c).  The  seniority  of  offi-
 cers  in  the  MES  is  governed  by  the
 ment,  Promotion  and  Seniority)  Rules
 which  do  not  at  present  contain  a  nro-
 Military  Engineering  Service  (Recruit-
 vision  on  the  lines  of  that  laig  down
 in  the  Ministry  of  Home  Affairs  OM
 No  %/4&/60-Estt(D),  dated  20/4/96l.
 Action  has,  however.  already  Seen
 initicted  to  amend  the  MES  (RPS)
 Rules  1949,  inter-alia,  to  enable  the
 provisions  of  the  Ministry  of  Home
 Affairs  CM  Noa.  9/45,'G0-Estt’TD)  dated
 20-4-lS6]  keing  made  anpiicable  to  the
 MES  alco, Wow  थे.

 Financial  and  other  aid  to  Private
 Medical  Colleges

 9147,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  have  pre-
 pared  any  scheme  to  grant  financ#al
 and  other  aid  to  the  private  medical
 colleges  in  the  country  to  enable  them
 to  run  without  collecting  capitation
 fee;  and

 (9)  if  so,  the  salient  features  of  the
 scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K.  My
 ISHAQUE):  (a)  No

 (b)  Does  not  arise.



 Tot  Written  Answere  VAISAKHA  18,  667  (SAKA)  Written  Answers  05

 ह... 2  प्रदेश  में  मेडिकल  स्टोर  डिपो  बोलने
 का  ब्रस्ताथ

 o48.  थी  भारत  सिंह  चौहान  :
 जया  स्वास्थ्य  कौर  परिवार  नियोजन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या:केखीय  सरकार  का  विचार
 मध्य  प्रदेश  में,  एक;  मेडिकल  स्टोर  स्पो
 खोलने  का  है  ;  कौर

 (ख)  यदि  हां,  तौर,  संबंध  मेंकती
 किन  स्थानों  पर  विचार  किया  गया  है  ौर
 इसे  खोलने  के  लिये  कब  तक  निर्णय  कर
 लिया  जायगा  ?

 स्वास्थ्य.  और  परिवार  नियोजन
 मंत्रालय  में  उप  मंत्री  शनी  go  के०  एस०
 इसहाक)  :  (क)  जी  हा  1  _

 (ख)  जबलपुर,  भोपाल,  , इटारसी
 और  कटनी  ।  इस  प्रस्ताव  का  विवरण  और
 इस  मामले  पर  होने  वाले  कुल  खर्च  का
 पूरा  ब्यौराग्ममो  तैयार  किया  जा  रहा  है
 और  इस  मामले  मे  भ्रान्ति  निर्णय  या-
 शीघ्र  लें  लिया  जायगा  |

 Balachadi  Sainik  School,  Gujarat

 ‘B148.  SHRI  9,  P.  JADEJA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state,

 (a)  the  total  strength  of  students
 &t  Seainik  School,  Balachadi,  Gujarat;

 fb)  bow  many  out  of  them  are
 from  Gujarat?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH);  (a)  and
 (b)..  The  present  strength  of  boarders

 in  Sainlk  School,  Balachadi,  Gujarat.
 is  484,  out  of  which  35]  are  from
 Gujarat  State,

 Staff  of  various  Research  Project  of
 Indian  Council  of  Medical  Research

 9i50,  DR.  RANEN  SEN;  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  the  nature  of  various  research
 projects  undertaken  by  various  units
 of  Indian  Council  of  Medical  Fe.
 search,  New  Delhi;

 (b)  total  amount  sanctloned  or
 each  unit;  and  number  of  employees
 working  in  each  unit;

 (co)  the  number  of  those  temporary
 and  permanent;  and  the  number  of
 those  who  have  put  in  five  years,  lo
 years  and  45  years  service  and  are
 still  temporary;

 (७)  whether  recently  retrenchment
 notices  have  been  served  in  any  unit;
 and

 (e)  if  go,  the  steps  being  taken  to
 absorb  them  in  other  unit  of  ICMR?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  KEK.  ४.
 ISHAQUE);  (a)  The  nature  of  varloys
 research  projects  undertaken  by  the
 various  units  of  the  ICMR  falls
 broadly  into  the  following  categorles:

 fy  Co  ble  D:  di)  Re
 pnoductive  Biology,  (ii)  Nutritional
 Metaholic  ang  Degenerative  Disorders
 and  (४४)  Delivery  of  hvalth  service.

 (b)  A  statement  giving  the  required
 information  ig  lald  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No  T/TaRn4/75}
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 (e)  A  statement  giving  the  informa-
 tlon  required  {¢  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No,  LT-9004/76),

 (d).Yes.

 (९)  The  lists  of  retrenched  employees
 have  been  circulateq  by  the  ICMR  to
 all  the  institutes  under  the  ICMR,
 medical  colleges  etc,  in  the  country
 with  the  request  to  absorb  them  in
 Suitable,  vacancies,

 Fertilizer  Sales  Office  of  Khetri  Co-
 pper  Project  iy  Dethi

 ‘OL5L,  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseq  to  state,

 (a)  whether  Khetus  Copper  Project
 (HCL)  has  opened  a  Sales  Office  tor
 the  sale  of  fertilizers  at  Delhi:  if  so,
 since  When  and  at  what  rent;

 (b)  the  total  expenditure  on  this
 office  80  far;

 (c)  the  names  and  designations  of
 the  officers  posied  here  and  salary  and
 allowances  paid  or  payable  to  them;

 (d)  whether  Khetri  Copper  Project
 bag  not  yet  started  producing  fertili-
 zers;  and

 (e)  if  so,  the  utility  of  such  an
 office?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 Khetri  Copper  Project  has  not  opened
 any  Sales  Office  for  the  sale  of  ferti-
 lizer  at  Delhi.  However,  Hindustan
 Copper  Lid,  has  set  up  a  Marketing
 Division  at  Delhi  for  the  promotion  of
 sale  of  fertilizer  and  the  gale  of
 vatious  other  products  from  Khetrl
 and  Chatsila  Plants,  The  nucleus  of
 this  office  started  functioning  from
 August,  1972,  The  present  rest  of  the
 building  which  houses  the  Marketing
 Division  ag  well  as  Lialson  and  Local
 Purchase  Office  of  the  Company  at
 Delhi,  ia  Rs.  14,924  per  month,
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 (b)  The  total  on  this
 Office  upto  March,  I975  ig  about
 Rs,  20,78,588.

 (c)  L  Shri  s.  P,  Bhasin,  General
 Sales  Manager,  Basic  Pay
 Rs.  3000  and  allowances
 Rs.  75,

 BR  Shri  P.  Chaudhri,  Sales
 Manager,  Basic  Pay  Rs.  i900
 and  allowances  Rs,  1134.

 a  Dr.  U.  N.  Mishra,  Chief  Agro-
 nomist,  Basic  Pay  Rs.  680
 and  allowances  Rs,  906.

 4.  Shri  M,  K.  Bhat,  Dy,  Mana-
 ger  (Sales),  Basic  Pay  Rs.  500
 and  allowances  Rs,  999.

 Shri  P.  8,  Gablaut,  Assistant
 Sales  Manager(P),  Basic  Pay
 Rs.  450  and  allowances
 Rs,  399.

 6.  Shr:  R,  Sarm,  Assistant  Sales
 Manager,  Basic  Pay  Re,  250
 and  allowances  Rs,  749.

 7.  Shr:  B,  R.  Katyal,  Assistant
 Sales  Manager,  Basic  Pay

 ua

 Rs,  i200  ang  allowances
 Rs.  744.

 8,  Shn  P.  Ky  Johri,  Assistant
 Seleg  Manager,  Basic  Pay
 Rs,  1100,  and  allowances
 Rs.  639.

 9,  Shri  Vinod  Mahajan,  Assist
 ant  Sales  Manager,  Basic  Pay
 Rs.  1100  and  allowances

 Rs.  836,
 10.  Shri  Prem  Paondjt,  Publicity

 Officer,  Basic  Pay  Res,  00
 and  allowances  Rs.  738.

 ॥.,  Shri  M,  8.  Kulkarni,  Senlor
 Accounts  Officer,  Basic  Pay,
 Rs,  29  and  allowances
 Rs.  749.

 a  Rajvir  Singh,  Seniot ;
 +  Officer,  Basic  Pay  Ra.  £29
 and  allowances  Rs.  OT3A0,

 13.  Shri  मर,  K.  Sharma,  Regional
 Agronomist  Basic  Pay  Ra,  969
 and  allowances  Rs,  746.80,
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 i4,  Shri  G.  0.  Shrotya,  Regional
 Agronomist,  Basic  Pay  Rs,  900
 and  allowances  Hs,  623.

 I5.  Shri  R.  Gandhi,  Regional
 Agronomist,  Basie  Pay  Rs,  900
 and  allowances  Rs.  788.

 (9)  The  fertilizer  plant  at  Khetri
 Copper  Project  has  not  yet  started.

 (e)  The  Marketing  Division  of
 Hindustan  Copper  Ltd.  at  Delhi  is
 responsible  for  the  sale  promotional
 activities  for  Triple  Super  Phospha'«
 which  is  a  mew  product  and  for
 gypsum.  This  Division  is  also  re*
 ponsible  for  the  sale  of  the  following
 products  of  the  Company:

 l.  Copper  wire  bars.
 rs  Selenium,

 3.  Nickel  Sulphate.
 4.  Brass,
 5.  Sulphurie  Acid.

 Payment  of  PF,  to  nominees  of  gec.
 eased  in  Rajasthan

 9152,  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  LABOUR  be  plased
 to  state:

 (a)  the  total  number  of  case,  filed
 by  the  nominees  of  the  deceased

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA);  The  Provident
 Fund  Authorities  have  reported  as
 under:—

 wt?
 yiia)  As  per  records  of  the  Regional

 Office,  Rajasthan  57  claims  were
 pending  ag  on  3lst  March,  1975,  As
 on  I.5-975  only  0  cases  were  pending
 for  soltlement  involving  a  sum  of
 Rs,  49,000  approximately.

 (b)  Nine  cases  were  pending  for
 more  than  one  month  but  less  than
 4  months  and  only  one  case  is  pending
 for  aver  6  monthg  but  less  than  one
 year.

 (०)  The  reasons  for  delay  mainly
 are  that  claims  being  incomplete  and
 defective  are  requireg  to  be  returned
 to  the  claimants/employers  for  recti-
 firation.

 (d)  Instructions  have  been  Issued
 for  safe  eustody  of  nominations
 received  ui  Regional  Office  and  to  ob-
 tain  nominations  in  duplicate  in  iuture
 to  avoid  hardship.  to  tue  nominees.
 Tustruction,  have  also  been  issued  to
 ull  the  Regonal  Comtmissioners  to
 rete  the  claims  which  are  complete in  all  respects  within  l0  days  at  the
 latest.  In  case  the  wanting  documents
 deo  nol  received  from  the  employer
 for  long,  area  Frovident  Fund  Inspoe- 075  are  advised  to  contact  the  em-
 ployers  and  to  collect  the  wanting

 workers  for  withdrawal  of  PF.  am-
 ounts  pending  with  the  Regional  P.F.
 Commissioner,  Rajasthan  ang  the  am-
 ount  involved  in  such  cases  for  the
 last  two  years;

 (b)  the  period  for  which  these  cases
 have  been  pending;

 (ce)  the  reasons  for  the  inordinate
 delay  in  making  payment  to  the  nom.
 nees  of  the  deceased;  and

 (d)  what  procedure  is  sought  to  be

 8  s0  as  to  avoid  undue  hard-
 ships  to  the  claimnants

 The  pending  claims  would  be  dis-
 posed  of  within  a  month  if  the  defici-
 encies  are  removed  ang  wanting  docu-
 ments  are  received,

 Development  of  lapso  Kyanile  Mines
 in  Bihar

 9153.  SARDAR  SWARAN  SINGH
 SOKHI,  Will  the  Minister  of  STEEL
 AND  MINES  te  pleased  to  state:

 (a)  whether  the  development  of
 Lapso  Kyanite  Mines  owned  by  Hin-
 dustan  Copper  Limited,  Ghatsila,  in
 Bihar,  reached  its  Dead  End;  and
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 (b)  of  m,  the  reasons  thereof  and
 the  steps  Government  propose  to  take
 for  its  benefaction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD);  (a)  No,

 Sir,
 {b)  Does  not  arise,

 मध्य  प्रदेश  के  लिये  नसबन्दी  का  लक्ष्य

 9i54,  श्री  नीति राज  सिंह  चौधरी  :
 क्या  स्वास्थ्य  और  परिवार  निभी मन  मन्नी
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  राज्य  में  परिवार  नियोजन
 कार्यक्रम  श्रन्तगंत  लक्ष्य  निर्धारित  करने
 का  आधार  क्या  है  और  गे  निर्धारित  करते
 समय  फिन  कन  बातों  we  हयात  ने  रजा
 जाता  है  ,

 (ख)  क्या  यह  197d-7 0  से  मध्य
 प्रदेश  राज्य  के  लिये  अन्य  राज्यों  की  अपेक्षा
 सर्वाधिक।  7.7  विधावती  या  गया  हे
 और  यदि  है,  ता  इसके  क्या  कारण  £  और

 (गे)  जाएगा  परे  or  जिस  उत्तर
 प्रदेश  (जिंसी,  मगस था.  मरण  पेश  से
 दुगती  है)  में  गो  धि  समरी  ण्य
 निर्धारित  पिया  गया  है  नवी  उत्तर  प्रति
 मे  प्रति  हजाए  तस यन् दी  वी  दर  से  मध्य  प्रदेश
 की  तुलना  य श्ाया  कार्य  हुए है  प्यार  यदि
 हा,  तो  उत्तर  देश  ?  लिये  मध्य  प्रदेश  से
 ग्रसित  लक्ष्य  न  निर्धारित  करने  के  क्या
 कारण  है”

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय
 सें उप  मंत्री  (जी ह्  केत  एम०  इसहाक )

 (क)  और  ब)  विभिन्न  राज्यों  में
 i974-75  के  लिये  परिवार  नियोजन  के

 लक्ष्य  निर्धारित  करने  के  सबंध  से  अपनाई
 ई  करिया धि त्ति  संलग्न  विवरण  में  स्पष्ट  की

 MAY  8,  i975

 गई  है।  974-75,  में  मध्य  प्रदेश  के  लिये
 निर्धारित  लक्ष्यों  से  से  केवल  तस बन्दी  के
 लक्ष्य  ही  सर्वोच्च  हैं।  गर्भाशय  गर्भ रोधक  '

 (सूप)  शौर  प्रचलित  गर्भ तिर ों को  के  लक्ष्य
 अपेक्षाकृत  कम  थे  t

 (ग)  जी  हा  ।  प्रश्न  के  भाग  (क)
 और  ख)  के  उत्तर  मे  उल्लिखित  परिशिष्ट
 में,  लक्ष्यों  को  निर्धारित  करने  की  विस्तृत
 क्रियाविधि  दी  गईं  है  ,चुकी  मध्य  प्रदेश  की
 पिछली  कार्य  निष्पत्ति  उत्तर  प्रदेश  की  कार्य-
 निष्पति  से  बहुत  बढिया  हो  गई  थ।,  इस
 लिये  1974-75  मे  मध्य  प्रदेश  के  लिये
 पिछली  कार्यसमिति  वे  अधार  पर  निर्धारित
 किये  गये  लक्ष्य  भी  उत्तर  प्रदेश  के  लिये  निर्धारित
 किये  गये  लक्ष्यों  से  अधिक  हो  गये  थे  t

 विवरण

 पांचवी  पब वर्षीय  योजना  के  लिये  शुरू
 में  परिवार  नियोजन  कार्यक्रम  का  लक्ष्य
 योजना  के  मत्त  (1978-79)  तक  जन्म
 दर  का  25  प्रति  हजार  तक  कम  करना  रखा
 गया  था  t  इस  उद्देश्य  को  ध्यान  मे  रख  कर
 योजना  के प्रत्येक  वर्ष  के  लिंग  नशाबन्दी
 आपरेशनों,  गर्भावधि  पर्भेरोंप्रा  प्रवृत्तियों
 (जून)  भर  प्रचलित  गर्म  निरोधक  का  प्रयोग

 करने  बाला  ह  सनबर  में  राष्ट्रीय  स्तर  पर
 लक्ष्य  निर्धारित  हि  थे  गये  ।  उप  समय  पिछली
 काय निष् पति  के  आधार  पर  अखिल  भारतीय
 स्‍तर  पर  'विविध  राज्यों  के  लिये  अन्तिम
 प  से  अराग  अंग  लंदन  निर्धारित  किये
 गये  थे  ।  बाद  में  योजना  आयोग  द्वारा
 स्थापित  पांचवी  प्रचवर्षीय  योजना  के  कार्य-
 कारी  दल  की  बैठकों  में  इन  लक्ष्यों  पर  विचार
 विमर्श  किया  गया  और  राज्यों  की  पिछली
 कार्य निष् पति  कौर  कार्यक्षमता  को  ध्यान  में
 रख  कर,  राज्यों  के  प्रतिनिधियों  की  सलाह
 से  इतने  संशोधन  किया  गया  ।  इस  प्रकार
 आपसी  सहमति  से  पांचवी  प्रवर्धित  योजना
 की  अवधि  के  लिये  प्रस्थायी  रूप  से  लक्ष्य
 निर्धारित  किये  गये  थे  |

 Written  Annoers  ro
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 तत्पश्चात  पांचवीं  योजना  में  परिवार

 निर्वाचन  कार्यक्रम  के  उद्देश्य  को  संशोधित

 कर  i978-79  के  भ्रमण  तक  जन्म  दर

 को  कम  करके  30  प्रति  हजार  जनसंख्या

 तक  करने  का  लक्ष्य  निर्धारित  किया  गया  t

 तदनुसार  सम्पूर्ण  देश  के  लिये  योजना  के

 प्रत्येक  वर्ष  के  लिये  नसबन्दयों,  गर्भाशय

 गर्भरोधक  (लूप)  प्रविष्टियों  और  प्रचलित

 गर्भनिरोधकों  का  इस्तेमाल  करने  वालों

 के  बारे  में  संशोधित  कार्यनिष्पति  लक्ष्य

 निर्धारित  किये  गये  ।  अखिल  भारतीय
 लक्ष्यों  का  आबंटन  तब  विभिन्न  राज्यों
 और  संघ  शासित  क्षेत्रों  में  उनके  पिछले
 लक्ष्यों  के  प्रभुपाद  से  ही  योजना  आयोग  के

 कार्यकारी  दल  को  बैठकों  में  पारस्परिक
 विचार  विमर्श  और  सहमति  से  किया  गया  ।

 Pathetic  Condition  of  Tamil  Labourers
 in  Sri  Lanka

 9i55.  SHRI  M  KATHAMUTHU:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  reported
 selling  of  children  by  their  parents— Tamil  workers  on  tea  and  rubber
 plantations—in  Sri  Lanka;  ang

 (b)  whether  Government  are  aware
 of  the  pathetic  living  condition  of  the
 Tamil  labourerg  in  Sri  Lanka?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS);  (a)  Govern-
 ment  have  seen  press  reports  to  this

 —
 The  Sri  Lanka

 as  officially
 these  reports.

 “aby  This  is  2  matter  which  falls
 +  Within  the  domestic  Jurisdiction  of  the

 theless  in  constant  touch  with  the  Sri
 authorities  on  this  question,

 Retrenchment  of  Employees  of  Haff-
 kine  Institute,  Bombay

 9156,  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  9  employees  of  the
 Haffkine  Institute  Bombay,  have  been
 retrenched  recently  under  a  directive
 dated  the  22nd  February,  975  from
 the  Director  General  of  the  Indian
 Council  of  Medical  Research,  New
 Delhi;

 (b)  if  so,  the  names  of  the  emplo.
 yees  and  length  of  service  and  service
 record  of  each  of  them;  and

 (c)  the  reasons  of  retrenchment
 ang  Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K,  M.
 ISHLAQUE);  (a)  to  (c).  An  expert
 group  has  recommended  that  Entero-
 virus  Unit  at  the  Haffkin  Institute,
 Boumbey,  should  he  reorganised  to  ag
 to  give  up  some  of  the  routine  aciigl-
 ties  like  surveillance  aig  undertake
 so.  bisticated  research  on  specific  pro-
 blems.  In  view  of  ihe  change  in  the
 reseurch  programme,  the  staffing  pat~
 tern  of  the  Unit  for  the  financial  year
 1976-70  hag  undergone  a  change.  This
 Unit  hag  4l  posts  and  of  thesg  79
 posts  including  4  vacant  posts  have
 become  redundant,

 2,  In  view  of  above  the  Council  has
 terminated  the  services  of  the  9  per
 sons  who  were  junior  most  in  the
 Unit  with  effect  from  Sist  March,
 ‘1075,  The  staff  appointed  in  the  Unit
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 a  The  folowing  statement  shows
 names,  service  particulars  of  staff
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 who  have  been  served  with  fermina-
 tion  notice:

 a
 Name  of  employees  Designation  sa

 i,  Shri  K.  M,  Kathe  Health  Visitor  22-2-I950
 he  Shri  D.  K.  Parthe  Laboratory  Assistant  15-97-1967,

 co  Shri  Ss.  D.  Delvi  Lab.  Attendant  ‘Ting-1958

 a  Shri  T.  R.  Dhanate  De.  T-6-7960

 5  Shri  9,  R.  Gurav  Do.  4-I2-I959

 6  Shri  5,  H.  Halipyati  Animal  Attendant  9-12-1964

 a  Shri  R.  K,  Lad.  Do.  36-I2-I964

 ca  Shri  A.  Ss.  Dodke  Do.  2-4-1965

 9.  Shri  R.  G.  Kartckar  Lower  Division  Clerk  30-1  a9

 Visit  by  Foreign  Minister  of  Cambodia
 ‘9157.  SHRI  BANAMALI  BABU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state-

 (a)  whether  the  foreign  Minister
 of  Cambodia  during  hig  visit  to  India
 recently  had  u  discussion  with  him;
 and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS).  (a)  Yes,
 Sir.

 tb)  The  two  Foreign  Ministers  dis-
 cussed  the  situation  in  Cambodia,  the
 cupport  India  had  consistently  ex-
 fended  to  the  Royal  Government  of
 the  Natlonal  Union  of  Cambodia  in
 international  councils.  India  also  ac-
 corded  de  jure  recogailion  of  the
 Government  of  Netlional  Union  of
 Cambodia.

 Steel  materials  to  major  customers  at
 Base  Points

 9i58,  SHRI  KRISHNA  CHANDRA
 IIALDER:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  what
 portion  of  rake-load  of  steo]  materials
 sent  to  the  major  customers  at  the  base
 points  under  the  New  Industry  Pro-
 cedure  for  the  distribution  of  steel
 has  actually  been  lifted  by  ihe  cus-
 tomers  since  introduction  of  the  pro-
 cedure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SUKHDEV  PRASAD);  Hindu
 tan  Steel  Ltd,  have  reported  fhat
 whatever  steel  materials  have  been
 sent  by  them  in  rake  loads  to  the  base
 point  have  by  and  farge  been  ac.
 eepted  and  Ufted  by  the  consumers.
 Indian  Iron  ang  Steel  Company  Ltd.
 have  also  not  come  across  any  inst-
 tance  where  consumers  have  not  lifted
 the  material  sent  in  a  rake,

 The  information  in  respect  of  Tata
 ron  und  Steel  Company  Sid.  te  ‘hot
 readily  available.
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 Collapse  of  Eight-storeyed  cold  storage
 on  Lawrance  Road,  Delhi

 ‘9159.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 LABOUR  be  pleased  to  state:

 {a)  whether  fourteen  persons  were
 injured  when  the  rear  portion  of  an
 eight-storeyed  cold  storage  collapsed
 under  the  weight  of  6.000  bags  of
 potatoes  in  the  industrial  area  of  the
 Lawrance  Road,  Delhi;

 (b)  the  name  of  the  proprieloy  of
 the  cold  storage;

 (९)  whether  the  samples  of  the
 building  meterial  used  in  the  cons.
 truction  of  this  cold  storage  have  since
 been  examined  and  if  so,  the  outcome
 thereof;

 (a)  the  compensation  paid  by  the
 Proprietor  of  the  cold  stoiage  to  the
 victims;  and

 (e)  whether  o  comprehensive  Icgis-
 lation  is  likely  to  be  enacted  dvaling
 with  all  these  things?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA);  (a)  Yes.

 (b)  The  cold  storage  is  owned  by  a
 Privale  Limiteqg  company  named  M/s.
 Suri  and  Suri  (P)  Ltd,

 (c)  The  samples  have  been  taken
 and  sent  to  experts  for  examination.
 The  opinion  of  experts  is  awaited.

 (9)  Two  of  the  victims  have  been
 paid  Rs,  00  and  Rs,  50  respectively
 by  the  Management  to  enable  them  0
 go  to  thelr  native  place.

 (e)  There  is  no  such  proposal  under
 consideration,

 Representation  against  Anti-Indian
 French  TV  Films

 9i60.  SHRI  ATAL  BIHARI  VAJ-
 PAYEE:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  his  aitention  hag  been
 drawn  ty  the  two  anti-Indlan  Freneh
 TV  films,  namely  (i)  Note-book  on  a
 Journey  to  India,  and  (ii)  Journey  to
 the  South,  being  shown  by  the
 Bavariun  Broadcasting  of  West  Ger-
 many;

 (b)  whether  he  has  received  a  re=-
 presentation  in  this  regard  giving
 details  of  the  anti-Indian  propaganda
 through’  these  films;  and

 (ey  the  main  poinnts  of  the  repre-
 sentation  and  the  action  tuken?

 THE  DEPU]Y  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir,

 (bi  Govetument  have  seen  the  copy
 of  a  commumeation  trom  anu  Indian
 nulional  m  Meuich  to  the  Bavarian
 Broadcasting  Coinpany  protesting
 against  their  showing  an  afem  entitled
 “Jovrnev  to  the  South’,  which  was  one
 in  a  sene,  of  films  on  India  called
 “Note  Boul;  un  a  Journey  to  India”,

 (c)  The  communication  referred  to
 above  proteste;]  agamst  sume  sequen-
 ces  in  the  item  ag  being  repugnant  to
 viewers,  and  one  of  them  having  shown
 some  Indians  in  a  vulgar  way,  and  algo
 inade  the  point  that  this  borrowed
 Frenvh  series  of  anti-Indran  films
 woul!  not  help  to  bring  the  Federal
 Republic  of  Germany  and  India
 together,  but  on  the  other  hand  would
 affect  bilateral  relationship  between
 the  two  countries.  Ags  soon  as  the
 Indian  Mission  in  Bonn  came  to  know
 about  the  screening  of  the  series  by
 the  Bavarian  Broadcasting  Company
 the  Head  of  Mission  took  up  the  matter
 with  them  and  also  other  concerned
 authorities  in  the  F.R.G.  Subsequently
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 the  Bavarian  Broadcasting  Company
 have  assured  our  Mission  that  in  the
 near  future  they  would  be  showing
 good  films  on  Inca  dealing  with  its
 religion  and  culture.

 Berthing  capacity  at  Indian  Ports

 9l6l.  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state,

 MAY  a  2075  Written  Answers  116.

 ह!  what  is  the  maximum  DWT  of
 ships  that  can  ba  berthed  in  different
 Indian  ports;

 (b)  whether  there  is  any  proposal
 to  Increase  this  capecity  in  different
 ports;  and

 (९)  if  so,  the  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M,  TRIVEDI):

 (a)  Port  Maximum  DWT  of  ships  that
 can  be  berthed

 Calcutta  @  Calcutta  15,000,
 (४)  Haldia  Oil  Jetty  87,500  DWT  loaded  to  /§0,000

 Swr
 °

 Bombay  @  Drv  Cargo  22,000  DWT
 (uy  Oil  Tankers  §3,000  DWT

 Madras  Sage
 DWT  loaded  to

 vr  T1900

 Cochin  @  Etnakulam
 Channel  {  Wharf  28,000  DWT
 Berths,  Open  Berth  and  One
 Tanker  Jetty)

 Ga)  Mattancherry Channel  ‘Fourr  18,000,  DWT wharf  berths)
 fu.)  Mutancherry  Channel  (other

 lenis)  ‘16,805  DWT
 Vis  khapatnam  36,000  DWT

 Kandla  es  35.000  DWT

 Mormugao  (४)  Aongstwe  berth  2§,000—30,000  DWT
 Gr)  Steam  Anchorages  T,00,000  DWT  (in  fair  season)

 Paradip  Ore  carriers  क  60,000  DWT
 New  Mangalore  20,000  DWT
 New  Tuticorin  .  .  3577०  DWT

 ®  Yes.

 ©)  Port  Enhanced  facilities  being  proposed  or

 Haldia  :  @  87,500  DWT  tankers  fully  loaded  to  4o  ft.  draught
 (i)  Vessels  other  than  tankers  fo,p00  DWT  loaded  to

 ft.dreught  976  and  improved  to  4o  ft.  by  r980,
 SS  ——  ७  ७  ऋ  न  ?  भाभी  मा  आन
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 (a)  Port  Maximum DWT  of  ships  thar  con  be  berthe {

 2,  Bombay  Satellite  Port  at  Nhava  Sheva  six 0)  —  to  receive  ship  of  sixe

 3.  Madras

 ‘Carriers
 (i)  The  Outer  Harbour  is  being  build  to  receive  ore

 carriers  of  upto  100,000  D’
 ed  further  to  receive  150,000, caer

 co  Visakhapatnam

 up  to
 (६)  oil  berth  at  Butcher  Island  to additional

 87,500,  DWT  tankers  dead—freighted  to  89,000  DWT
 ()  Bharathi  Dock

 receive  re
 DWT  vessels  and

 proposed
 to  be deepened  to  46  ft.  draught

 T  to  rective  r,00,000  द  ore

 and  is
 propowed

 to  be
 ty  WT  ore

 Gi)  An  Oil  berth  to  accommodate  tankers  of  about
 1,090,000,  DWT  is  proposed.

 §.  Mormugao  (i)  Ore  Berth  to  handle  carriers  of  60,000  DWT  at  all
 states  of  accommodate and  further  deepening  to
 100,000.  DWT  ore  car

 @  An  Oil  Berth  to  receive  tankers  of  50,000  DWT
 initially  and  100,000,  DWT  ulumately,

 6.  New  Mangalore  B

 9.  New  Tuticorin
 a

 to  receive  60,000  DWT  vessels  is  under  con=

 .  Being  devel  to  receive  ‘upto  20,000  DWT  vessela
 Healy  Tous  will  be  capal  ble  of  being  imprvoed  to

 receive  vessels  upto  35,000  DWT.

 Pilferage  of  Weapons/Explosives  from
 Ordnance  Factories|Depets

 9l42.  SIIR]  INDRAJIT  GUPTA:  Will
 the  Minster  of  DEFENCE  he  pleased
 to  stute’

 (a)  whether  any  intensive  check-up
 hag  been  made  of  pilfcrage  of
 weapons/exPlosives  from  each  of  the
 Ordnance  factories/depots  in  the
 country;

 (b)  if  80,  the  extent  of  such  pilfer-
 age  during  the  past  3  years  ang  how
 much  of  the  stolen  material  wag  re-
 covered;

 (c)  whether  any  investigation  has
 been  conducted  to  detect  the  channela
 of  pilferage  and  the  culprits,  the
 results  thereof;  and

 (d)  whether  8  part  of  the  lethal
 materials  rejected  from  old  stock  and

 disposed  of,  are  serviceable  after
 minor  repairs?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDIIA):  (a)  The  existing
 secu‘ity  arrangements  im  the  Ordn-
 ance  Factories  are  adequate  and  satls-
 factory.

 (b)  No  casc  of  pilferage  of  weapons/
 explosives  from  an  Ordnance  factory
 has  come  to  the  notice  of  the  Govern.
 ment  in  the  past  3  years.

 te)  Does  not  arlge.
 (d)  Lethal  materiale  from  the  rejec.

 ted  old  stock  are  not  disposed  of  to
 public,  but  destroyed  under  the  super-
 vision  of  the  Factory  Management.

 In  80  far  as  the  Ordnance  Depots are  concerned,  information  ia  being
 collected  and  will  be  laid  on  the  Tabla, of  the  House,
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 Ratnagiri  Aluminium  Plant
 9i63.  SHRI  SHANKER  RAO

 SAVANT;:  Will  the  Minlster  of  STEEL
 AND  MINES  be  pleased  to  state

 (a)  the  item-wise  expenditure  on
 the  Aluminium  Plant  at  Ratnagiri  for
 the  last  three  yeara;

 (b)  the  proposed  ijiem-wise  expen-
 diture  on  this  plant  during  ‘1075-76;

 (c)  whether  the  funds  earmarked
 for  thig  plant  are  being  spent  else.
 where  for  the  last  three  years;  and

 (8)  if  80,  where  ang  reasong  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  Total
 expenditure  incurred  so  far  on  the
 Ratnagiri  Project  is  Rs.  50  crores
 Item-wise  expenditure  for  the  three-
 year  period  1972-73  to  1974.75"

 (In  fakhs  of  rupees)
 (i)  Fixed  assets,  2  96
 (u)  Consultancy  Fees  485
 (wu)  Survey  and  imniual

 prospecting  .  i  47
 Civ)  Salavies,  Wages  ad

 Miscellatied  ws.  Office  a4  60
 enditure

 (v)  Stores  «os  I  oo

 Total  44  83

 (b)  Proposed  expenditure  in  1975-76

 Ain  lakh,  of  rupees)
 (i)  Site-levelling.  Survey  and

 initial  prospecting  '  35  co

 (४)  Consultancy  Fees  .  20:00
 (Ht)  Salaries,  Wages  and

 Miscellaneous  office  expendi-
 ture  2  न  .  1s  00

 Total  50  00

 (c)  No,  Bir,

 |
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 Payment  of  Salary  to  six  of
 M/s,  Luk  Anto  Ancillary  Initia  Ltd.

 9i64,  SHRI  G.  P.  YADAV:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  M/s.  Luk  Auto  Ancil-
 lary  India  Limited,  New  Delhi  ig  a
 Defence-oriented  concern  catering  to
 the  needs  of  Defence  Ministry;

 (b)  whether  the  staff  of  Luk  Auto
 Ancillary  India  Limited  has  not  been
 paid  their  salary  for  the  last  eight
 months,  and  if  so,  the  reasong  there-
 for:

 (c)  whether  there  is  any  proposal
 of  taking  over  this  concern  by  the
 Government;  and

 (d)  if  60,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  (DE-
 FINCE  PRODUCIION),  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 RAM  NIWAS  MIRDHA)  (a)  M/s.
 Luk  Auto  Ancillay  India  Ltd.  have
 executed  some  orde:s  to  meet  Defence
 Te,.i¢icent-  but  it  has  not  been
 estublishtit  exclusnely  to  meet  such
 requirements

 (b)  No  imto:mation  is  available  re-
 garding  non  puyment  of  salary  to  the
 slaff  of  the  firm

 (c)  No  proposal  tor  taking  over  this
 concern  is  under  examination.

 (0)  Does  not  arise,

 Assistance  to  Democratic  Republie  of
 Vietnam

 9165,  SHR]  BHOGENDRA  JHA;  Will
 the  Minster  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  5744  on  the
 l0th  April,  974  regarding  Number  of
 DRVN  students  in  India  and  state:

 (a)  the  nature  of  the  assistance
 given  fo  the  DRV  in  terms  of  ह........ज
 tary  value  end  number  of  units;
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 trial
 the  DRV;  and

 cy  if  80,  the  facts  thereabout?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  India  is
 providing  agricultural  and  animal  hus-
 bandry  assistance,  besides  training  of
 some  students,  to  the  Democratic  Re-
 public  of  Vietnam,  The  amount  spent
 86  far  is  approximately  Rs.  287,000.

 (b)  and  (c}.  At  present,  there  is  no
 such  proposal  under  consideration.

 Settlement  of  P.  F.  claims  in  Dethi
 9i66.  SHRI  LILADHAR  ROTOKI:

 Will  the  Mimster  of  LABOUR  be  pleas-
 ed  to  state:

 (a)  whether  a  large  mumber  of
 cases/claims  of  the  workera  regard-
 ing  payment  of  Provident  Fund  in
 the  Office  of  Regional  Commissioner,
 Delhi  are  pending;

 (b)  whether  the  claimantg  are  be-
 ing  harassed  by  the  Office  on  one  plea
 or  the  other  in  settlement  of  their
 claims;  and

 (c)  if  the  replies  to  (a)  and  (b)
 above  be  in  the  affirmative,  what

 steps  are  being  taken  to  clear  all  the
 pending  cases  within  a  reasonable
 me?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  The  Provident
 Fund  Authorities  have  reported  as
 under:—

 (a)  and  (b).  No,  The  claims  recely.
 ed  complete  in  all  respects  are  gener.
 ally  passed  for  payment  within  0  to
 i5  days  of  their  receipt  in  the  Regional
 Office.  As  settlement  of  claims  in-
 volves  payment  of  huge  amounts,  pro-
 per  scrutiny  and  due  care  is  required
 to  be  exercised  to  avoid  over/wrong
 payment.

 e)  Does  not  arize.

 Payment  towards  Employers  State
 Insurance  by  C.8.7.0.

 9167.  SHRIMATI  ROZA  DESH-
 PANDE;  Will  the  Minister  a  SHIP-
 PING  AND  TRANSPORT  be  pleased  to
 state  whether  Central  Road  Transport
 Corporation  of  India,  Western  Zone
 has  failed  to  pay  Rs,  50,000  towards
 Employees  State  Insurance?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 The  workshop  and  watch  and  ward
 staff  of  the  Central  Road  Transport
 Corporation  (Western  Zone)  were
 brought  under  the  purview  of  the  Em-
 ployees’  Stale  Insurance  Scheme  with
 effect  from  ‘1-4-1978,  The  ESL
 authorities  have,  however,  claimed  a
 sum  of  about  Re,  59,030  from  this  Cor-
 porution  from  June,  97  (when  the
 Western  Zone  of  the  Corporation  was
 set  up)  to  3I-3-973.  Since  the  em.
 ployees  of  the  Corporation  did  not  get
 any  benefit  under  the  E.S.I.  scheme
 during  the  above  period,  the  manage- ment  of  the  Corporation  His  urged the  Director  General,  E.S.L,  to  con-
 sider  exempting  it  from  the  provisions of  the  Employees  State  Insurance  Act
 for  the  above  period.  The  छा.
 authorities'  decision  has  noi  been  com
 municaled  so  far,

 Deaths  due  to  accidents  in  Coal  Mines
 9168,  SHRI  HARI  KISHORE  SINGH:

 Wii  the  Minister  of  LABOUR  be
 Pleased  to  state:

 (a)  whether  the  provisions  of  Coal
 Mines  Act  and  Regulations  are  being
 violated  on  a  large  scale  in  coal
 mines  leading  to  accidents;

 (b)  the  number  of  minors  and
 other  workers  killeg  and  injured  in
 these  accidents  during  the  last  one
 year  and  facts  thereof;

 (९)  whether  the  Director-+Generat
 of  Mines  Safety  imposed  section  23  in
 anticipation  of  dangers  to  workers  ta
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 coking  and  non-coking  coal  mines
 during  the  Jast  one  year;  and

 (a)  if  so,  on  how  many  occasions
 and  in  which  coal  mines  it  was  im-
 posed  and  with  what  reeults?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  to  (d).  Ac-
 cording  to  the  information  available,
 20l  fatal  accidents  and  205]  serious
 accidents  took  place  in  the  coal  mines
 during  the  year  ‘1974,  234  persons
 were  killed  in  these  fatal  accidents
 and  250  persons  were  seriousl!  in-
 jured  in  these  serious  accidents,  Apart
 from  79  notices  and  23  orders  issued
 under  section  22  arising  out  of  defects
 observed  in  specific  individual  cases,
 50  notices  in  respect  of  winding  in-
 stallations  and  42  notices  in  respect
 of  use  of  flame-proof  equipment  in
 below  ground  coal  mines  have  been
 issued  recently  following  special  safety
 drives,

 Expenditure  on  Indian  Missions  abroad
 and  economy  measureg  taken

 6169.  SHRI  ISHWAR  CHAUDHRY:
 SHRI  NARENDRA  SINGH:

 SHRI  PHOOL  CHAND
 VERMA:

 SHRI  MADHAVRAO
 SCINDIA:

 SHRI  JAGANNATH  RAO
 JOSHI:

 SHRI  HEMENDRA  SINGH
 BANERA:

 SHRI  ATAL  BIHARI
 VAJPAYEE:

 Will  the  Mimister  of  EXTERNAI,.
 AFFAIRS  be  pleased  to  state

 (a)  the  expenditure  incurred  cn
 each  of  the  Indian  Embassies  and  Mise
 sions  abroad  during  the  last  one  year;

 (b)  the  measures  taken  under  the
 @eonomy  drive  launched  since  August, 7973  and  the  results  achieved;
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 (९)  the  directions  issued  to  various
 Embassies/Missions  in  this  regard  and
 the  extent  to  which  those  were  com-
 plied  with;  and

 (d)  the  amount  of  foreign  exchange
 generally  involved  in  the  expenditure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (8)  The
 Expenditure  Accounts  for  ‘1974-75  is
 not  yet  avalable.  However,  a  state-
 ment  showing  the  Final  Grant  of  each
 of  the  Indian  Embassie,  and  Missions
 abroad  is  placed  on  the  table  of  the
 House.  [Placed  m  Library.  See  No.
 LT-9695/75).

 (b)  to  (a).  Statements  are  placed
 on  the  table  of  the  House.

 Aluminium  Foils  Unit  in  AP.

 ‘8170.  SHRI  ४,  ESWARA  REDDY:
 Will  the  Minster  of  STEFI.  AND
 MINES  be  pleased  to  state

 (a)  whether  the  Andhra  Pradesh
 Industrial  Development  Corporation
 hag  a  proposal  for  the  establishment
 of  an  Alumimum  foils  unt  in  the
 State;  and

 (b)  if  so,  its  broad  outlines  and
 Government's  decision  thereon?

 TNE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  and
 (b)  The  Andhra  Pradesh  Industrial

 Development  Corporation  Limited  sub
 mitted  an  application  in  November,
 i973  for  grant  of  an  industrial  Heence
 for  the  establishment  of  a  3,000  tonne
 pe:  annum  aluminium  foil  plant  in
 Andhra  Pradesh,  The  total  cost  of
 the  project  was  estimated  at  Rs,  ‘531
 Inkhs.  As  a  substantial  capacity  is
 being  set  up  by  the  Bharat  Aluminium
 Company  in  the  public  sector,  the  ap-
 plication  of  the  Andhra  Pradesh  In-
 dustrial  Development  Corporation
 Limited  has  not  been  granted,
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 Canference  of  Amnesty  International

 9l7l.  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  India  is  officially  a
 member  of  Amnesty  International,  the
 South  Asia  Regional  Conference  of
 which  was  held  in  Delhi  recently;

 (b)  if  not,  whether  Government
 sent  any  representative  to  the  Con-
 ference  as  an  observer;

 (ce)  the  deliberations  of  the  Confer-
 ente  in  a  nutshell;  and

 (a)  whether  Government  associate
 themselves  with  the  conclusions  of  the
 Conference?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  No,  Sir.

 (b)  No,  Sir.

 (e)  According  to  available  reports,
 discussions  at  the  Conference  were
 concerned  primarily  with  organisa-
 tonal  matters,

 (0)  Does  not  arise.

 Measures  to  check  Faking  of  Drugs
 ‘p172,  SHRI  VASANT  SATHE:  Will

 the  Minister  of  HEALTH  AND  FAMI.
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  effective  and  well  coordinate  4
 Measures  to  check  faking  of  drugs:

 (b)  if  so,  broad  features  thereof;
 (९)  whether  there  is  a  propnssl  tc

 involve  the  Organisation  of  Pharma-
 ceutical  Producers  of  {ndia  jn  distri.
 bution  of  quality  drugs  in  the  irapor-
 tant  cities  to  start  with,  and

 (d)  what  steps  have  been  taken  to
 ttrengthen  enforcement  machinery  at
 State  level  and  whether  there  ig  a
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 proposal  to  use  MISA  against  drug
 fakers?

 THE  DEPUTY  MINISTER  IN  हि ५:! '
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  KE.  M
 ISHAQUE):(a)  and  (b),  The  manu-
 facture  and  sale  of  fake  drugs,  which
 are  covered  by  the  definition  of  “mis-
 branded  drugs"  under  the  Drugs  &
 Cosmetics  Act,  940  and  the  rules
 made  thereunder,  ig  an  oftence,  De-
 terrent  punishment,  including  im-
 prisonment  upto  fen  years.  has  been
 provided  for  under  this  Act  and  Rules
 for  such  offences  and  persons  involv-
 ed  in  the  manufacture  of  fake  or
 spurious  drugs  could  be  prosecuted  by
 Inspectors  appointed  under  the  Act
 and  stocks  of  fake  or  spurious  drugs,
 any  implements  of  machinery  used  in
 such  manufacture,  receptacles,  puck-
 ings  and  any  conveyance  used  in
 carrying  such  drugs  also  confiscated.
 The  control  over  manufacture  and
 sale  of  spurious  drugs  is  mainly  exer-
 cised  by  the  State  Drugs  Control
 Authorities  who  are  the  licensing
 authorities  for  manufacture  and  sale
 of  drugs.

 A  note  mdicating  in  deta  tne  steps
 taken  by  the  Central  Drugs  Control
 Organisation  to  combat  the  manufac-
 ture  und  sale  of  spurious  drugs  is  laid
 on  the  Table  of  the  House,  [Placed  in
 Library,  See  No,  LT-0006,  51.

 (c)  Not  at  present,

 (d)  A  resolution  passe]  at  the  joint
 meeting  of  the  Central  Council  of
 Heaith  and  Central  Farmly  Planning
 Counril  held  in  April,  iv74  making
 recommendations  regurding  organiza-
 tional  pattern  for  eflective  drugs  con.
 trol  ineasures  for  tracking  vown  the
 culprit.  engaged  in  the  manufacture
 and  sule  ol  spurious  crugs  hag  been
 sent  to  the  State  Governments  and
 State  Drugs  Control  authoritie,  for
 implementation.

 The  Union  Health  Minister  has  also
 written  to  the  Stale  Health  Ministers
 drawing  their  attention  to  the  increase
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 in  the  incidence  of  spurious  drugs  and
 suggesting  streamlining  of  thelr  drugs
 Control  Organisation  on  ihe  lines
 recommended  by  the  Central  Council
 of  Health  and  has  forwarded  a  note
 setting  forth  the  measutes  that  need
 to  be  taken  to  tighten  the  compaign
 against  spurious  drugs

 There  ig  no  proposal  to  woe  MISA
 against  drug  fakers

 Participation  of  India  in  the  Confer-
 ence  on  Energy  and  Economic

 matters
 973  SHRI  P  VENKATASUB-

 BAIAH:
 SHRI  R  V  SWAMINATHAN.

 Will  the  Miniter  of  EXITLRNAL
 AFFAIRS  be  pleaced  to  stute

 (a)  whether  an  iniitation  by
 French  President  to  participate  an  the
 Piepaiatory  meeting  of  the  conference
 On  energy  and  economic  matierag  Lag
 Leen  accepted  by  Government,

 (0)  if  go,  the  stand  proposcd  to  ve
 fahen  by  India;

 (eo)  the  composition  of  the  delega-
 tion,  and

 (d)  when  the  Conference  is  hkely
 w  be  helg  and  the  number  oj  .Jun-
 tries  which  are  expected  to  petticipate
 w  the  Conference?

 THE  DEFULY  MINISIER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  Yes.  Sir,
 The  meeting  was  actually  held  in
 Paris  from  7th  to  [bth  April,  I973

 {b)  The  Indian  Delegation  had  taken
 the  position  that  the  problems  of  oul,
 raw  materials  food  and  fertlisers,
 international  monetary  system,  put-
 chasing  power  of  the  developing  coun-
 tmes  and  the  problems  of  the  most
 aeriousl;  affected  countries  must  be
 included  in  the  agenda  for  the  pro-
 posed  ziceting  at  Ministers  level.
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 (९)  The  composition  of  the  delega-
 tion  was  as  follows:—

 i  Shr:  8  K  Sanyal,  Secretery  (ED),
 Monistry  of  External  Affars—
 Leader.

 2  Shr:  K,  G  Vardva,  Economic
 Adviser,  Department  of  Economic
 Affairs,  Mimstr;  of  Finance—
 Member

 4  Shn  8  M,  Hash,  Deputy  Per-
 munent  Representative,  Perma-
 nent  Mission  of  India,  New  York
 —Member,

 4  Shr  K  K  Bhargava,  Counsellor,
 Embassy  ot  India  Brusseib—
 Member

 8  Shu  8  K  Kathpalia,  Counsellor,
 Embassy  of  India,  Parta--Member

 b  Shn  A  S  Mehta,  Deputy  Secre-
 tur,  Minisity  of  Petroleum  and
 Chemicals>—Member.

 7  Shri  N  EK  Singh  Special  Assis-
 tant  to  Mmuster  of  Commerce—
 Member

 8  Shr.  U  N  Abhyankar,  Furst
 Secretary,  Embassy  of  India,  Paris
 —Member

 9  Shri  IL.  Mansingh,  Deputy  Secre.
 tary  Ministry  of  Extenral  Aftairs
 Secrelary  to  the  Delegation

 (0)  The  Conference  took  place  from
 7th  to  I6th  April,  975  in  Pans,  and
 the  following  participated

 USA,  EEC.  Japan,  Algeria,  Iran
 Saud:  Arabia,  Venezuela,  India,
 Brazil  and  Zaire

 भूमिहीन.  कृषि  अमरीक

 O174.  Bo  लक्ष्मीनारायण  पांडे

 क्या  अमर  मंत्री  यह  बताने  की  कृपा  करेगे  कि  a

 (क)  क्या  भूमिहीन  कृषि  श्रमिकों
 की  माया  में  वृद्धि  हो  रही  है  ;  शौर
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 (a)  af  हां,  तो  कृषि  कौर
 चोगा  पर  निर्भर  रहने  वालें  श्रमिकों  की
 अलग  अलग  प्रतिशतता  क्‍या  है  ?

 श्रम  संत्रालय  में  उप  मंत्री  (श्री  बाल
 योबिस्द  वर्मा)  :  (क)  जी  हां  ।

 (ख)  कृषि  और  उद्योग  पर  प्रभावित
 श्रमिकों  की  प्रतिशतता  क्रमश  26.3
 शौर  22.4  है।

 Amendment  to  Motor  Vehicles  Act

 ‘e175,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  igs  no  provision
 in  the  Motor  Vehicles  Act  for  pro-
 viding  insurance  coverage  in  respect
 of  self-driven  commercial  cars  in
 India;  and

 (9)  if  so,  what  steps  Government
 propose  to  take  to  make  necessary
 amendment  in  the  Act?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  Yes,  Sir,

 (b)  A  proposal  to  incorporate  neces-
 sary  provisions  in  the  Motor  Vehi-
 cles  Act,  1939,  for  insurance  cover  in
 respect  of  self  driven  taxis  is  being
 processed.

 Assistance  being  given  to  Migrants
 for  Resettlement  in  Agriculture  and

 Small  Scale  Industries
 ‘8176.  SHRI  NARENDRA  SINGH:

 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  scales  of  assistance  being
 giving  to  the  migrants  for  reset(lement
 in  agriculture  and  small  industries;

 (b)  whether  the  scales  of  asaistance
 Provided  long  ago  have  now  beeome
 outdated  due  to  rise  in  cost,  and

 (c)  if  so,  the  steps  proposeg  to
 increase  the  scales  of  assistance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  REHA-
 BILITATION  (SURI  ७.  VENKAT-
 SWAMY):  (a)  The  details  of  assist.
 ance  being  given  to  migrants  from
 former  East  Pakistan  for  resetliement
 in  agriculture  and  small  trades  in
 Dandakaranya  and  in  areas  other  than
 Dandakaranya  and  Andamans  are
 available  in  Appendices  V,  VI  and  VII
 of  the  Annual  Report  of  the  Ministry
 of  Supply  and  Rehabilitation  (Depart-
 ment  of  Rehobilitation)  for  the  year
 ‘1974-75,  The  scales  of  assistance  being
 given  to  migrants  for  setUement  in
 Andamans  are  indicated  in  the  attach-
 ed  statement,  There  is  no  scheme  for
 grant  of  assistance  to  migrants  for
 setting  up  small  industries,

 (b)  Yes,  Sir,
 (c)  The  scales  of  assistance  are  con-

 tinuously  under  review  and  are  modi-
 fied  from  time  to  time  in  the  Light  of
 prevailing  circumstances,

 Statement

 Andaman  and  Nicobar  Isslands—Resettloment  Assistance  for  New  Migrants

 ise  ne  ?  jam
 Homestead  Plot  .  cry  wre

 Maintenance  Grant  द  At  enh  dole  rates  for  a  period  of  6  months  during  the
 Fisst  year  of  resectlément.

 37  LB—s
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 Other  assistance  (Loans)  rs

 maintenance  for  a  period Og  6  months  during  the  seoond  year  at  50%  of  the  cash  dole  rates,
 (i)  housing  Ra,  3,000
 (४)  plough  anunals  Rs.  800
 (sv)  agriculture  tools  and  implements  400

 (Rs.  ६00  was  sanction:d  in  c2rtam  old  cases),
 (v)  for  subsidiary  income  (Livestock  Rs.00.  (For  mikanmalsamported  from  the  mamland

 ete.)  Rs.  7200  has  been  sanctio  ed)
 (छा)  seeds,  fertilizers  and  pettiides  Rs.  1500,  “Asaustance  sanctioned  for  this  item  for  the

 agricultural  famulies  moved  in  September  973  to
 Little  Andaman  it  Rs.  750  per  family  only review  of  the  scale  sanctioned  earlers.e.  Rs.  ‘T§00).

 (on)  paddy  bunding  and  soil  =  con-
 yervation  Measures.  Ra,  7209

 (vw,  for  sinking  wells  «  Rs,  200

 (The  amounts  indiated  agunst  My  (in),  (tw),  (v),  (vt)  and  (vu)  are  the  upp  ramus.)
 Small  Trade  T'amily—

 Busmess-cum-Llomestead  land  2/3  acre
 Housing  Loan  Rs.  3000
 Small  tade  loan  upto  Rs,  5,000
 (Phe  amounts  indicated  are  the  upper  im),

 Experts  gone  Abroad

 7  SHRI  RAJDEO  SINGH!  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 he  pleased  to  state

 (a)  whether  a  total  of  592  Indian
 experts  have  been  selected  through
 official  channel  for  assignments  abroad
 during  ‘1074,

 (b)  whether  Reserve  Bank  of  India
 hag  sufficient  foreign  exchange  to
 meet  their  emoluments  and  other
 pllowances  in  foreign  exchange;  and

 (c)  the  total  number  of  experts
 tent  abroad  since  ‘1972  to  different
 countries  and  continents  ang  their
 accounts  with  the  Reserve  Bank?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  For  experts  recruited  on  a  direct
 contract  basis,  the  foreign
 cost  of  emoluments  and  other  allow-

 ances  i5  met  by  their  employers  in
 toreign  countries  For  ITEC,  Colombo
 Plan  and  SCAAP  experts  Reserve
 Bunk  of  India  provides  the  necessary
 toreign  exchange  to  meet  their  emo.
 luments  and  other  allowances

 (c)  The  total  number  of  experts
 selected  ihroigh  the  LCevartment  of
 Personnel  &  Administrative  Reforms
 from  (1972-73  io  end  of  I974  i5  2840,
 Individuals  do  not  operate  accounts
 with  the  Reserve  Bank  of  India.

 Establishment  of  Pharmaceutical  Unites
 Manufacturing  Sub-standara  Dengs

 9l78.  SHRI  s.  R.  DAMANI’  Will
 the  Minister  of  HEALTH  AND  FAML
 LY  PLANNING  be  pleased  to  state:

 (a)
 PP  Melia

 number  of  drug  apd
 pharmaceu  Unite,
 have  ssushroumed  in  the  म्  is
 recent  yearg  ang  the  manufactiire
 sub-standard  and

 J
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 (b)  whether  any  lew  existe  making

 at  oblgatory  on  fhe  units  to  employ
 qualified  technologists  to  be  in

 of  theip  entire  production  pro-
 @rammes;  and

 (c)  if  so,  the  broad  features  there-
 of?

 THE  DEFUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI
 LY  PLANNING  (SHRI  A  K  M
 ISHAQUE)  {a)  Information  is  being
 collected  and  will  be  Jad  on  the  Table
 of  Subha

 (hy)  ang  (c)  The  Drugs  &  Cosmetics
 Rules  prescribe  various.  ¢on  litions
 which  have  to  be  complic]  vith  be
 fore  8  manuticturing  licence  can  be
 giantei  One  of  the  pre-requisite  con
 dit.ons  ३०  that  the  propoced  munutac
 ture  should  le  conlucted  under  the
 active  direction  and  personal  super
 vision  cf  compelent  techni  al  =  stafi
 The  qualific  ities  fo)  the  competent
 technical  staff  for  matuiacture  of
 non-schedule  drugs  and  Schedule  C  and
 Cl)  drugs  }ave  teon  prescriber  in
 Rules  7  and  76  of  the  Diugs  and
 Cosmetics  Rules

 Albion  Plywood  Lid  at  Budge  Budge
 and  Long  Islands

 9I79  DR  RANEN  SEN  Will  the
 Minister  of  LABOUR  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  the  Albion  Plywood  Limited  at
 Budge  Budge  and  Long  Islands  have
 huge  arrears  in  respect  of  wages  and
 salanes  of  their  employees,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA)  (a)  to  (d)  The
 matter  falls  ewentially  in  the  State
 sphere  According  to  awajlable  infor.
 mation,  the  management  have  not  paid
 eavne  wages  to  employees  irom  Jan,
 2975  and  salary  to  monthl  paid  staff
 from  November  [74  The  mitter  ws
 recervine  the  attention  of  the  State
 Industrial  Relations  Mach  nery  Finan.
 cinl  position  of  the  company  is  re-
 ported  to  be  bad

 Work  on  Smelter  Plant  by  BHEL
 1180  SHRE  RAILTO  SINGH  Will

 the  Muuster  of  SIFEL  AND  MINES
 be  placed  to  st  ite

 (a)  whether  India  laigest  Alum
 mum  Part  af  Kort:  im  Bilaspur  dis-
 tint  of  Malay  Pradesh  ha.  been
 commissioned,

 (b)  whither  Bhuat  Heavy  I  lectri-
 ca'g  Limited  h  ve  ex¢cuted  the  come
 plete  wok  gncluding  designing  imanu-
 factur.  erecticn  and  commussiomng
 of  the  rntue  power  electrics  required
 for  the  Sme'ta  Plant,  and

 W)  the  tme  by  wlhiuh  ut  will
 achieve  its  tugeted  ploduction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SIEEL  AND  MINES
 (SURI  SUKHDEV  PRASAD)  (a)  The
 first  phase  (25,000  tonnes  per  annum
 capacity)  of  the  Korba  Aluminium
 Smelter  has  been  installed  and  is

 heduled  for  during
 May,  975  after  necessary  testa  have
 been  completed,

 (b)  Bharat  Heavy  Electricals  Limited
 are  executing  the  complete  work  in-
 cluding  designing,  manufacture,  erec-
 tion  and  commissioning  of  the  main
 power  electrics  required  for  the  Rofha
 Plant  Their  work  on  the  first  phase
 smelter  bas  been  completed  and  com-
 missioning  is  now  in  progress;  and

 (c)  The  plant  will  achieve  its  rated
 préduction  of  25,000  tonnes  of  metal
 for  the  first  phese  in  about  7  months
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 -from  the  date  of  commissioning.  The
 eonstruction  of  the  remaining  three
 pot  lines  of  the  Smelter  Plant  is  being
 rephased  to  synchronise  with  the  avail.
 ability  of  power  from  the  Madhya
 Pradesh  State  Electricity  Board.

 Agricultural  Labour  in  Tripura

 9181.  SHRI  TUNA  ORAON;
 SHRI  5.  N.  SINGH  DEO:

 Will  the  Minister  of  LABOUR
 be  pleased  to  state;

 (a)  whether  the  agricultural
 labour  is  on  decrease  in  Tripura;

 (b)  if  so,  the  number  of  agricul-
 tural  labourers  in  the  State  during
 the  last  three  years;

 (९)  whether  a  massive  programme
 hag  been  undertaken  by  the  State  for
 resettlement  of  the  landless  agricul-
 tural  labour  in  the  State  during  the
 Fifth  Plan  period;

 (d)  if  so,  the  action  taken  by  the
 State  Government  during  ‘1974-75,  and
 the  number  of  agricultural  labourer
 famulies  resettled  durmg  the  year;
 area-wise;  and

 (९)  the  salient  features  of  the
 Programme  for  the  landless  in  the
 State  during  the  Fifth  Plan  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).  Ac-
 cording  to  information  available,  the
 number  of  agricultural  labour  in  Tri-
 pura  showeq  a  tendency  to  decrease  as
 follows:—

 tg7t-7a  '  #  4498
 19773  द  *  *  4375
 1973-74  "  3142

 (Fhese  figures  do  not  include  Agri.
 eultural  Labourers  belonging  to  Sche-
 deed  Castes  and  Scheduled  Tribes  and
 Retugees).

 MAY  8,  795  Written  Anmwers  736

 0}  to  (९),  Scheme  for  resettlement
 of  landiess  agricultural  labourers  other
 than  Scheduled  Castes/Scheduled
 Tribes  and  Refugees  under  the  5th  Five-
 Year  Plan  Scheme  with  financial  assist-
 ance  of  Rs.  9I0  per.  family  for  re-
 clamation  of  land  and  agricultural
 purposes  and  house  building  has  been
 formulated.  So  far  497  families  have
 been  resettled  on  land  not  exceeding
 2  standard  acres  for  agricultural  land
 and  0.2  acre  for  homestead  land.

 Use  of  Imported  Liqnor  at  Official
 Keceptions/Dinnerg

 9182.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state,

 (a)  whether  Government  have
 permitted  serving  of  imported  liquor
 at  tne  receptions/dinnerg  hosted  by
 heads  of  various  Departments  of  the
 Central  Government;

 (b)  if  so,  what  are  the  reasons
 therefor;  and

 (c)  whether  Government  propose  to
 use  Indian  made  quors  at  these
 receptions/dinners  hosteg  by  heads  of
 varioug  Departmente?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  to  {c).
 Both  imported  as  well  as  Indlar
 whisky  is  served  in  receptions/dinners
 etc.  hosted  by  heads  of  Departments.
 However,  only  Indian  manufactured
 Gin  and  Beer  are  served  on  such
 functions.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 ‘LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  The  information  is  being
 eollected  and  will  be  lal  on  the
 ‘Table  of  Sabha.

 ‘Import  of  Monkeys  for  Production  of
 Polio  Vaccine

 9184.  SHRI  GAJADHAR  MAJHI:
 ‘Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  there  has  been  any
 lack  of  fundg  to  import  monkeys  for
 the  production  of  polio  vaccine;  and

 (b)  if  so,  the  broad  outlines  of  the
 shortfull  in  production  of  polio  vac.
 cine  and  the  steps  being  take,  by
 Government  to  improve  the  situa-
 tion?

 ,  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  No,  Sir,  The  shortfall
 is  mainly  because  of  technological
 difficulties,  occasional  power  failure
 ete.

 (b)  As  against  the  installed  annual
 capacity  of  2.50  lakhg  doses  of
 trivalent  vaccine,  the  actual  production
 during  1972-73,  and  1973-74,  was
 1,72,500  and  19,350,  doses  respectively.
 Studies  are  in  progress  to  determine
 and  eliminate  the  factors  responsible
 for  the  shortfall  in  production.

 Supply  of  Additiona]  Coking  Coal  for
 Second  Blast  Furnace  at  Bokaro
 9i85.  SHRI  P.  GANGADEB:

 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  his  Ministry  and
 Bharat  Coking  Coal  Ltd.  seem  to  be
 fm  a  tight  corner  in  regard  to  the
 commissioning  of  the  second  blast

 furnace  at  Bokaro;

 (9)  if  80,  the  reasons  therefor;

 (c)  whethor  his  Ministry
 supply  additional  coking  coal
 Bokaro  in  the  three  quartergs  “das i975-76.  and

 (d)  if  so,  the  steps  his  Minj
 Propose  to  take  for  meeting  the  vey
 tional]  needs  of  Bokaro?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  STEEL  AND
 (SHRI  SUKHDEV  PRASAD):  Pe Sir.

 (b)  Does  not  arise,

 (ec)  and  (a).  Additional  requirment
 of  coking  coal  for  commissioning:  the
 third  coke  oven  battery  is  about  69,000
 tonnes  per  month.  This  requiremegt will  arise  from  the  fourth  quartet  of
 i975.  It  should  be  possible  to  meet
 thig  additional  requirement.

 Agreement  on  Freight  Rates  on  Goods
 covereg  under  Indo-Pak  Trai

 Protocol

 9186,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state;

 (a)  whether  some  agreement  “has
 been  reached  op  freight  rateg  df  the
 goods  covered  under  the
 trade  protocol  signed

 oa

 countries  on  the  30th  N
 I974;  and

 (b)  if  80,  the  particulars  therapf?  '

 पक THE  MINISTER  OF  STATE  i  tan MINISTRY  OF
 SM  aber: TRANSPORT  (SHRI  H.  M.  +

 (a)  and  (b).  In  pursuance  of  the
 protocol  signed  in  New  Delhi  on  ist
 January,  975  for  resumption  of  Ship
 ping  Services  between  India  and  Pakis
 tan,  a  Pakistani  Shipping
 visited  India  for  commercleadgig
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 talks  to  finalise  arrangements  for  the
 actual  commencement  of  the  service,

 The  broad  conclusions  reached  at
 the  end  of  the  talks  are:—

 a)  The  freight  rates  on  the  main
 item  of  import  viz,  raw  cotton,  from
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 Pakistan.  tg
 were  fixed,

 various  porta  in  India

 (i)  The  freight  rates  of  the  tran
 portation  of  Raw  Cotton  from  Pakie-
 tan  to  the  varioug  ports  in  India  shall
 be  ag  under:—

 Freight  Rate  Burker  Surcharge  Total
 uss  USs  US,

 (a)  Frem  Karachi  (७
 Bombay)  Bhavragar  »  3¢°0O  Per  metic  ten  €  (९  per  rete  ten  36  co  per  meinctom

 &)  From  Karachi:  to
 Cochin  i  Bre  per  Metric  ton  630,  per  mutriecten

 (०)  From  Karachito  Madras  35  40  pur  metric  ton

 (d)  From  Karachi  tu
 Calcutta  ,

 38  co  per  mitnicton

 7  IG  yer  Hl  cur  42°  50  Pur  mcli  cli

 96  25  permetricton  7  25  Purmetimion  43°50  permetrctun,

 (iu)  The  freight  rates  in  the  reverse
 direction  will  also  be  the  same.

 (iv)  The  freight  rates  on  other  com-
 modites  like  Engineering  Goode,  Jute
 manufactures,  Iron  Ore,  Railway
 Equipment,  Rice  and  Tea,  mentioned
 in  the  Indo-Pak  Trade  Protocol  of
 30th  November,  974  would  be  finalis-
 ed  after  due  consultation  with  the
 Export/Import  Organisations  of  the
 two  countries.

 Grants-in-alg  to  States  for  construc-
 tion  and  Development  of  N.  H.

 9i87.  SHRI  BHAGATRAM  MAN-
 HAR,  Will  the  Minter  of  SHIPPING
 AND  TRANSPORT  be  pleaseq  to
 state:

 (a)  whether  the  funds  provided  for
 the  construction  and  development  of
 national  highways  are  granted  under
 the  ‘Limited  letter  of  credit  syetem’
 ang  not  granté-in-ald  system;

 (b)  if  so,  the  reasons  .therefor;  and

 {c)  the  fundg  allotted  to  each  State
 last  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M,  TRIVEDI):
 (a)  Funds  for  the  constriction  and
 development  of  National  Highways
 are  provided  neither  under  the  ‘Limit-
 ed  letter  of  credit  system’  nor  a3
 grant-ir-aid.  The  expenditure  on  the
 construction  and  development  of
 national  highways  is  met  by  the  Cent-
 Ta]  Government  as  a  direct  expendl-
 ture  against  Central  Cash  balances.

 (b)  Does  not  arise.
 (c)  A  statement  giving  the  re-

 quisite  information  is  attached,

 Statement
 (Rs,  in  Iskhs)

 State  Firal
 Alloumert

 :  =
 panes

 Andhra,  .  425°00
 Asm  .  42509
 Biher  &  +  409  "Gm



 T4r  Written  Answers  VAISARBA  18,  ‘1807,  (SAKA)  Whitten  Answers  r42

 I  2

 Delhi  48  98

 Goa  60  00

 Guyarat  440  00
 Haryana  ,  :  770  00

 Himachal  Pradesh  I0§  00
 Jammu  &  Kashmir  36  78

 Karnataka  320  00
 Kerala,  248  72
 Madhya  Predush  409  80

 Maharashtra  ‘710  00

 Manipur  25  00

 Meghalaya  20  00

 Nagaland  34  00

 Orissa  394  00
 Purab  95  00
 Raysthan  ,  178  00
 Tami  Nadu,  A  *  490  00
 Uttar  Predesh  .  .  755  00
 ‘West  Bengal  .  .  350  00

 Toit’  ,  नि  5553  00

 लहास  के  कारगिल,  लेह,  कुबरा  जा समद,
 चुंगचूग  सुनें  पर्याप्त  चिकित्सा  सुविधायें

 9189.  श्री  किशोर  वकुला  क्या
 स्वास्थ्य  प्रौढ़  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  लद्दाख  भें  कारगिल,  लेह,
 कुबरा,  जासमठ,  चुनचुन,  सूर  में  पर्याप्त
 चिकित्सा  सुविधायें  प्रदान  नही  की  गई  हैं,  ौर

 (ज)  यदि  हा,  तो  इन  क्षेत्रों  में
 चिकित्सा  संविधानों  मे  सुधार  करने  के  लिये
 चपा  कार्यवाही  की  जा  रही  है  ?

 स्वास्थ्य  फ्लोर  परिधि,  नियोजन  मंत्रालय
 में  उप  मंत्री  (श्री ए०  के०  एम०  इसहाक)  :
 (क)  प्रपेक्षित  सूचना  राज्य  सरकार  से

 मांगी  गई  है  गौर  सकता  पटल  पर  रख  दी
 जायगी  |

 (ख)  जम्मू  व  कश्मीर  सरकार  से
 प्राप्त  सूचना  के  अनुसार  लद्दाख  के  गायों  मे
 निम्नलिखित  स्वास्थ्य  सिवाय  उपलब्ध  है-

 (1)  अस्पताल--3

 (2)  प्राथमिक  स्वास्थ्य  सेना--3

 (3)  उपकेन्द्र>  2

 (4)  सूती  भ्र ौर  शिव  स्वास्थ्य  देख

 (5)  परिवार  नियोजन  केसर--2

 (6)  एलोपैथिक  गोपन  a.-—i6

 (7)  चलते  फ़िरते  चिकित्सा  एकक--2

 (8)  मची  केन्द्र  (स्वदेशी  पद्धति)---
 30

 (9)  चिकित्सा।  सहायता  ra--40.

 (10)  यौन  राग  कालोनी--

 (11)  चलता  फिरता  हल्के  लगाते
 वाला  दस्ता  ।

 (i2)  जन  स्वास्थ्य  सफाई  दल--

 लद्दाख  में  स्वास्थ्य  लेवाझो  के  सुधार  #
 लिये  भिम्तलिखित  उपाय  करन  का  विवाद
 है-

 (क)  7  प्राची  केन्द्र  खोलता

 (ख)  विद्यमान  प्राथमिक  =  स्वास्थ्य
 केन्दों  में  सुधार  करता

 (ग)  क्षयरोग  से  पीडितों  के  इलाज
 के  लिये  एक्सरे  उपस्कर  ख़रीदता  t

 (घ)  2  ऐलोपैथिक  भ्रौषधालमी  का
 दर्जा  बढ़ाकर  उन्हें  पूर्ण  रूप  से
 प्राथमिक  स्वास्थ्य  केन्द्र  खोलता  |

 ($)  एक  सहायक  चिकित्सा  प्रशिक्षण:
 स्कूल  खोलना
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 (व)  लेह  पौर  कारगिल  के  प्रस् पता लों
 में  25  पलंगों  वाले  रोग  चिकित्सा
 बाई  बढ़ाता  t

 (8)  लेह  कौर  कारगिल  में  भ्रस्पताल
 की  इमारतें  बताना

 (ज)  पा तिकार  में  भौषधालय  की
 इमारत  के  साथ  साथ  स्टाफ
 बववार्टर  बनाना  |

 (झ)  लेह  कौर  काबिल  के  भ्र स्प तालों
 के  स्टाफ  क्टर  बताना  ।

 1... 3  of  Raw  Material  to  Orissa

 9i90.  SHRI  ANAD]  CHARAN  DAS:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  ,  Union  Government
 have  supplied  adequate  raw  materials
 to  Orissa  during  ‘1874-75,  for  steel,
 stainless  steel,  aluminium  industries,
 tube  industries  etc;  and

 (b)  if  so,  the  facta  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD);  (a)  and
 (b).  The  information  ig  being  collect
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 8191,  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 fo  state;

 (a)  whether  twenty-seven  class  I
 and  II  officers  sre  employed  at  Port
 of  New  Mangalore;

 Ch)  if  so,  the  number  of  scheduled
 castes  and  scheduled  tribes  among
 these  officers

 ५...  ४)  whether  there  ip  a  representa-
 <Stve  of  scheduled  tribes  in  the  Ap-
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 polntment  Committee  and  Departmen-
 tal  Promotion  Comrmittee  of  the  Port
 of  New  Mangalore;  and

 (d)  if  not,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M,  TRIVEDI):
 (a)  Thirty  officers  are  now  working
 in  the  Port  of  New  Mangalore  in
 various  Clasg  I  and  I.  (Gazetted),
 posta,

 (b)  Nil.
 (c)  No,
 (d)  No  scheduled  tribes  officer  is

 available  in  the  Port  for  being  sp-
 palnteg  on  the  relevant  Committee.

 Brain  damages  -and  blindness  due  te
 shortage  of  protein  and  calorie

 9192,  SHRI  KUSHOK  BAKULA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  nearly  a  million  child-
 ren  in  India  suffer  brain  damages  and
 blindness  due  to  severe  shortage  of
 protein  and  calorie:

 (b)  whether  Government  propose
 to  seek  the  assistance  of  W.H.O.
 in  this  regard;  and

 (c)  the  outlines  of  the  measures
 being  taken  in  this  regard  locally  and
 in  league  with  the  W.H.O.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K,  M
 ISHAQUE):  (a)  The  Government’  of
 India  ig  not  aware  that  nearly  a  mil-
 lion  children  in  India  guffer  brain

 on  set  of  severe  form  of  protetn
 calorie  malnutrition  in  early  life  may
 impair  mental  capacity  for  learning.
 One  of  the  main  causes  for  blindness,
 among  children  is  severe  deficiency  of
 vitamin  ‘A’  in  the  diet,
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 {b)  No  decision  hag  been  taken  in
 ‘this  regard,

 (co)  A  statement  giving  the  outlines
 of  various  nutrition  programmes  under
 @aken  by  the  Government  of  India  for
 vulnerable  segment  is  attached.

 Statement
 The  varioug  nutrition  programmes

 implemented  -by  the  Government  of
 India  are  briefly  given  below:
 Lh  Supplementary  Feeding  Programme:

 (i)  Mid-Day  Meal  Programme  for
 primary  school  children  is  in
 operation  in  about  i9  States
 and  Union  Territorles.  In  the
 Fourth  Five  Year  Plan,  about
 i2  milhon  children  were
 covered  under  the  programme
 and  in  the  Fifth  Five  Year
 Plan,  an  additional  5  million
 are  expected  to  be  covered,

 ui)  Special  Nutrition  Programme
 for  pre-school]  children,  pre-
 gnant  and  lactating  mothers
 ig  in  operation  in  city  slums
 and  tribal  areas  of  the  count-
 ry.  In  the  Fourth  Five  Year
 Plan  about  4  million  children
 ‘were  covered  and  in  the  Fifth
 Five  Year  Plan,  an  additional
 6  million  are  expected  to  be
 covered,

 ili)  Balwadi  Feeding  Programme
 ig  being  implemented  through
 Balwadies  and  coveres  22
 lakhs  children,  mostly  in  rural
 areag.

 2.  Other  Frogrammes:
 44)  Applied  Nutrition  Programme

 is  directeq  towards  improving
 the  nutrition  of  rural  com-
 munity  by  production  and
 consumption  of  protective
 foods  like  fruit,  vegetables,
 द... ह  fish  etc,  by  establishing
 kitehen  gardens,  school  gar
 dens,  poultry  units  and  fish
 ponds  in  the  community,

 (Ui)  Prophylaxis  blind-
 mesg  In  children  caused  by
 vitamin  A  deficiency,  Under

 this  programme,  children  aré
 belng  given  massive  doses  of
 vilamin  A  every  six  months
 orally  to  prevent  vitamin  A
 deficiency  leading  to  blind-
 ness.  In  the  Fourth  Five
 Year  Plan,  about  I4  million
 children  were  to  be  benefited
 by  the  programme  and  in  the
 Fifth  Five  Year  Plan  about  60
 million  children  are  expected
 to  be  covered,

 (ii)  Prophylaxis  against  nutritton-
 al  anaemia  in  mothers  and
 young  children:  Iron  and  folie
 acid  tablets  are  being  given
 daily  to  children,  expectant
 and  nursing  motherg  through
 Primary  health  centres,  mate-
 rnal  and  child  health  clinics,
 ante.natal  and  post-natal  cli-
 nics,  ete.  The  Fourth  Five
 Year  Plan  target  was  to  cover
 380  lakh  beneficiaries  and  in
 the  Fifth  Plan  it  is  expected
 to  cover  about  500  lakhs,

 Besides,  it  is  contempleted  to  im-
 Plement  8  programme  called  ‘Integrated
 Child  Care  Services’  which  will  pro-
 vide  a  package  of  services  to  the
 vulnerable  segments  of  the  population
 consisting  of  pre-school  children,  ex-
 pectant  and  nursing  mothers.  The
 Services  would  consist  of;

 (a)  Supplementary  Feeding
 (b)  Health  Care
 (c)  Nutrition  and  Health  Educa-

 tion
 (ay  Pamily  Planning
 (९)  Provision  of  Safe  Drinking

 Water.

 Payment  of  one  month's  salary  in  lew

 College  and  Hospl-
 tal,  New  Dethi

 9103,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state;

 (a)  whether  some  of  the  employees
 of  Lady  Hardinge  Medical  College
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 ang  Hospital,  New  Delhi  were  to  pay
 one  month's  salary  in  Heu  of  notite
 period  when  they  wanted  to  Join
 other  organisations  under  his  Minis-
 try;

 (b)  of  so,  whether  this  is  in  contra-
 vention  of  the  Government  of  India
 Rules  and  Orders  appliuble  to  that
 Institution  का  this  regard;  and

 (c)  whether  request.  from  such
 persons  for  refund  of  the  amount  are
 bemg  considereq  favournbly?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K,  M.
 ISHAQUE):  (a)  Yes,

 (b)  No.

 (९)  No  such  request  is  under  consl-
 deration

 मध्य  प्रदेश  में  परिवहन  सुविधाओं  का  लक्ष्य

 9i94.  श्री  गंगा  चरण  दीक्षित  :
 छह  भावहीन  प्रौढ़  परिवहन  मन्नी  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्या  पांचवी  पत वर्षीय  योजना
 के  प्रथम  वर्ष  मे  मध्य  प्रदेश  मे  परिवहन
 सुविधाघरों  अवधि  सभ्य  के,  अंतिम  रूप
 दे  दिया  ग.।  है  ,  ग्रोवर

 (ख)  यदि  हा,  ता  तत् सब धी  रूप-
 रेखा  क्‍या  है  ?

 सौ बहन  शोर  परिवहन  मंत्रालय  में
 राज्य  मंत्री  (शनी  एच०  एस०  त्रिवेदी)  :

 (क)  शार  (ख)  पाती  योजना  के
 प्रथम  बर्ष  झघति्‌  ‘1974-75  में,  मध्य
 प्रदेश  की  सड़क  परिवहन  योजनॉनो  के
 लिये  i20  लाख  रुपये  के  परिव्यय  का

 अनुमोदन  किया  गयो  |  इस  राशि  में  से,
 राज्य  सरकार  चौर  केन्द्रीय  सरकार  (रेलवे
 अंज्नीलय)  के  अंशदान  क्रमश.  80  लाख
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 कौर  40  लाख  क्य  थे  |  जबकि  राज्य
 सरकार  ते  धपता  झंपान  पूरी  तरह  से
 सदा  कर  दिया,  रेलवे  मंत्रालय  ते  केबल
 16.44  लाख  शाये  दिये  1  संभावना  थी:

 कि  96,44  लाख  रुपये  की  सारी  राशि
 सीमित  वर्ष  के  दौरान  निम्नलिखित  कार्य-
 क्रमो  पर  उपयोग  की  जाएगी-

 (रुपये  लाखों  में)

 i.  गाड़ियों की  खरीद  40,50

 2.  भूमि  और  इमारते  25.00

 a  सहित  और  मशीनरी  8.50

 4  फर्नीचर  भोर  जुन्नार  .50

 5.  उन  प्राइवेट  परिचालकों
 को  महान  oT  जिनके  रूट
 अधिकार  मे  लिये  जाते  है  4.50

 6.  ब्याज  भुगतान  6.44

 कुल  96,  44
 लख  रुपये

 भिलाई  इस्पात  संवत्  को  हानि

 ‘9195.  श्री  गणा  चरण  दीक्षित  =
 क्या  इस्पात  भर  ख़ान  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि  :

 (क)  भिलाई  इस्पात  संयंत्र  का  चे
 1973-74  में  हानि  हुई  थी  ;  शीर

 ख)  यदि  हां,  तो  कितनी  शौर  दुर्गा
 पुर  भौर  रूरकेला  इस्पात  संयंत्रों  को  हुई
 हानि  की  तुलना  में  उक्त  हानि  कितनी  है
 शौर  होती  के  क्या  कारण  हैं  ?
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 इस्पात  और  खाम  मंत्रालय  में  उप  सन्नी
 (भी  सुखदेव  अरसाद)  (क)  जी  नहीं  ।

 वर्ष  t973-74  में  भिलाई  इस्पात
 कारवाने  को  7  778  करोड़  रपये  का
 लाभ  हा  था  ।

 (ख)  प्रश्न  नहीं  उठता

 होशंगाबाद  झर  प्  निगाह  जिलों  में
 कर्मचारी  राज्य  बसा  योजना  के  तगत

 जाने  वाले  क्यारियों  को  सेला

 o96.  श्री  गया  चरण  दीक्षित  4
 कया  झाम  मंत्री  वह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  प्रदेश  में  होशंगाबाद
 शौर  पूर्व  निमाड़  जिलो  मे  उन  कर्मचारियों
 की  सख्या  कितनी  है  जो  कर्मचारी  राज्य
 बीमा  योजना  के  सदस्य  है  भ्रौर  उन्हे  क्या-
 क्या  सुविधायें  प्रदान  की  जा  रही  है  ,  और

 खि)  क्या  कमंत्रपर्यां  के  लिये
 एक  बाहन  खरीदने  का  काई  प्रस्ताव  है  ?

 कम  मजा लय  में  उप  सन्नी  (श्री  बाल-
 गोविल  वर्मा)  :  (क)  कर्मचारी  राज्य  बीमा
 नियम  ने  नि-नलिखित  सूचना  दी  है

 (क)  मध्य  प्रदेश  राज्य  में  हाशमी-
 बाद  आर  ह.  निमाड़  जिलो  मे
 ऐसे  7000  कर्मचारी  हैं  जो
 कर्मचारी  राज्य  बीमा  योजना  के

 अन्तर्गत  लाये  गये  है  तथा  जो  योजना
 द्वारा  दिये  गये  लाभों  के  हकवार  हैं
 बीमा कृत  व्यक्तियों  के  प्रस् पताल
 में  भर्ती  होकर  इलाज  कराने  की
 सुविधायें  शामिल  करके  पूर्ण
 डाक्टरी  देख  रेख  प्रवान  की  जा
 रही  है।  उनके  परिवारों  के  सदस्यों
 की  विस्तारित  'हाज़िरी  देख-
 रेख  प्रदान  की  जा  रही  है,  भरपाई
 भ्  डाक्टरी  देख  रेखा  जिसमे

 अस्पताल  में  भर्ती  होकर  इलाज
 कराता  शामिल  नहीं  है  1

 (ख)  राज्य  सरकार  से  ऐसा  कोई
 प्रस्ताव  प्राप्त  नही  हुआ  है  ।

 लोहे  एवं  इस्पात  को  कमी  के  कारण  मध्य
 प्रवेश  लघु  प्रौद्योगिक  एकदो  पर  प्रति-

 कूल  प्रभाव

 9i97,  ot  am  चरण  लक्षित.
 क्या  स्वात  और  जान  मत्ती गह  बताते
 की  कृपा  करेंगे  कि

 (क)  कया  लोहे  आर  इस्पात  की  कमी
 का  मध्य  प्रदेश  के लघु  झौदूयोगिक  एककों
 पर  बहुत  भ्र धिक  प्रतिकूल  प्रभाव  पड़ा  है,  ौर

 (ख)  यदि  हितो  लघु  श्नौद्योगिक
 एकको  के  उत्पादन  को  सामान्य  बनाने  के
 लिए  क्या  उपाय  किये  गये  है  ?

 इस्पात  जीत  कान  सवाल  में  उप
 मंत्री  (श्री  सुखदेव  कसाव)  (क)  कौर
 (ख)  पिछले  एक  वर्ष  में  इस्पात  की
 प्राप़्ति  की  स्थिति  में  काफी  सुधार

 हुमा  है  1  गत  वर्ष  के  उत्पादन  की

 तुलना  में  वर्ष  974-75  पे  सर्वसाझी
 इस्पात  कारखाने  में  विक्रेय  इस्पात  का
 उत्पादन  5  4  लाख  टन  प्रतीक  हुमा ।  इस
 प्रकार  उत्पादन  में  i2  4  प्रतिशत  की
 बद्  हुई  हैं।  adi974.75  में  देश की
 अर्थ  व्यवस्था  के  लिए  04  लाख  टन
 प्रतीक  विक्रेय  इस्पात  मिला  है  जो  गत

 वर्ष  प्रात  .973-749t  तुलना  t  20%
 है  ।  प्र धिक ताश  किस्म  का  उत्पात  भर
 कच्चा  लोहा  पर्याप्त  मात्रा  में  उपलब्ध
 है।  पता  चला  है  कि  भ्र धि काश  राज्य  भु,
 उद्योग  निगमों  (मध्य  प्रदेश  राज्य  लु
 उद्योग  निगम  भी  शामिल  है  )  के  पास
 इस्पात  सामग्री  का  पर्याप्त  स्टाक है।



 Joba  to  discharged  Airmen

 9i98.  SHRI  ANADI  CHARAN  DAS:
 SHRI  PURUSHOTTAM

 KAKODKAR:

 Will  the  Minister  of
 tbe  pleased  to  state:

 DEFENCE

 (a)  whether  some  Airmen  who  were
 discharged  from  services  in  the  period
 from  September  to  December  ‘TL
 have  not  been  given  any  assistance
 in  getting  jobs  in  the  civil  Depart-
 ments;

 (b)  if  so,  the  reasons  therefor;
 (e)  the  nameg  and  particularg  of

 auch  Airmen;  ang

 ‘(d)  whether  any  steps  are  proposed
 ‘to  be  taken  to  rehabilitate  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B.  PATNAIK):  (a)  It  is  the  policy  of
 ‘the  Government  to  assist  all  those  ex-
 -wervicemen  who  are  registered  with
 the  various  Employment  Exchanges

 .and  with  the  Directorate  ‘General,
 Resettlement  of  this  Ministry  and  are
 duly:  eligible  in  all  respects,  in  ob-
 taining  jobs  in  the  civil  Departments.
 Accordingly,  those  Airmen  who  काती
 discharged  from  service  during  the
 period  September  to  December  1071
 who  are  so  registered  and  eligible,
 have  been/are  belng  given  appropriate
 assistance  in  finding  jobs  in  the  various

 ‘Civil  Departments,  in  the  same  way
 ag  other  such  ex-servicemen,  by  the
 Directorate  General,  Re-settlement  of
 this  Ministry,

 {b)  to  (@.  The  relevant  records  are
 “being  maintained  on  a  “Card  System”
 “operated  manually  and  the  effort  in-
 cvelved  in  collecting  these  particulars
 will  not  be  commensurate  with  the

 9i99.  SHRI  ANADI  CHARAN  DAS:
 SHR]  SHRIKISHAN  MODL:

 Will  the  Minister  of  DEFENCE:
 be  pleased  to  state:

 (a)  whether  Ammunition  Factory,
 Kirki,  hag  not  been  registering  orders
 for  ammunition  in  accordance  with
 the  serial  number  of  priority;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  number  and  names  of  par-
 ties  who  have  registered  their  orders
 during  the  last  one  year  from  Kanpur,

 bral
 Delhi,  Cuttack  and  Ahmeda-

 ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  No,  sir,  The
 Ammunition  Factory,  Kirki  has  been
 registering  orders  for  ammunition  In
 order  of  priority,

 (b)  In  view  of  (a)  above,  question
 does  not  arise.

 (०)  Names  of  parties  who  have  re-
 gistered  their  orderg  during  last  one
 year  are  given  in  the  statement  ate
 tached,

 Statement
 The  number  &  Names  of  Parties  who
 have  Registered  their  order  during  the

 lagt  one  years  from  KANPUR  mo,

 Sl.  Name  of  Party
 No.

 KANPUR  :  TOTAL  NUMBER—3t
 x.  M/s.  Bharat  Gun  House.

 Mahbook  Alam  and  Sons,
 Bharat Arms  Corpn,
 प्र,  Abdul  Rehman  and

 a
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 Chetram  Sharms
 India  Arms  Corpn,
 Hassen  Uddin  and  Sons
 K.G.  Thakundar
 National  Gun  House
 ‘Lords  Gun  House
 International  Arms  Corpr,
 Karpur  Arms  Corpn.
 Singh  snd  Sons
 Gauges  Arms  Corpn.
 Swastik  Arms  Corpn.

 Anand  बटक
 Choudhury  Gur  House
 Anurag  Arms
 Swadesh:  Gun  House
 Punjab  Armoury
 AK  Neogy
 PK  Biswes
 Iqbal  Armoury
 Strangs  Arms
 Indie  Gun  House
 Gupta  Shastragalaya
 Kitsap  Armcury
 Hind  Arms.
 SK.  Biswas
 ‘Vijay  Armoury
 PD  Gooba

 :  Tora,  Numemk—az
 Lucknow  Gun  House
 KP  Sales
 Siogh  Gun  Houre
 ‘Initis  Arms  Corp.

 SLM
 No.

 ame  of  ES

 i  Capital  Gun  House
 Ekramul  Haque
 Igbal  Arms  Corpn,
 Meens  Gur  House
 Janta  Armoury
 National  Gun  Service
 Karpur  Arms  Corpn.

 Natioral  Gun  House
 AK  Neogy
 Elahee  Buksh
 Lucknow  Arms  Corpn..
 Banitoug  House
 Ebco  Industries
 Sansar  Gun  Howse
 Sirhind  Gun  House
 Menir  Store
 Dout  Arms  Corpn.

 DELHI  ;  Totat.  Numprr—22
 I,  Mis.  Pandit  Amrs  Stores

 Singh  Gun  House
 Rajdhary  Traders
 Oriente]  Arms  and  Ammr...
 Delhi  Gun  House
 S.N.  Kohli.
 Jatinder  Pal  Singh
 Capital  Gun  Heuse

 Dalip  Singhand  Sons
 B.R,  Sewhaney
 Pandit  Nur  Singh  Das
 Singh  Arms  Hose

 Anand  Armoury
 Goodwill  Arma
 Man  Ton  stl  Co.
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 Si.  Name  of  Party
 Neo

 16.  M/s.  Evstern  Arms  Co.
 Ij.  »  National  Stores
 Th  a  Delhi  Armoury
 oc  »  Shantilal  Tareya

 29,  »  Pemmet  (Premier)  Gun  House
 2i,  »  Singh  Bros,

 ae  595  Singh  Fir,  Arms  Co.

 CUTTACK  :  Torat—r
 is  Ms.Ja  ‘Daw  Jr

 VW  TEDABAD  ;  ‘Tu  WL?
 0  oMis  The  Aw  (  -Op  rate  Stor

 Pato

 Granis  and  aid  given  to  private
 Orpanisation,  ior  Lamuy

 Planning

 4200,  SHRI  D,  B,  CUANDRA  GOW-
 DA  Will  the  Mmuister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 te  gtute:

 (a)  the  amount  of  grants  and  aid
 given  during  the  last  two  yearg  to  the
 private  organisulions  engaged  in  the
 work  of  Fami'y  Planning,  State-wise;
 and

 {b)  the  amount  of  work  completed
 by  them  in  the  fleld  of  Family  Plan-
 ning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  हू,  M.  Is-
 HAQUE):  (a)  Grants-in-aid  to  Volun-
 tary  Organisations  for  the  Faraily
 Planning  Programme  are  being  given
 ‘by  the  State  Governments  under  the
 delegated  powers.  The  required  in-
 formation  for  ‘1978-74  to  the  extent

 ‘available  is  given  in  the  statement
 ‘attached.  Fullinformation  for  l973-74
 and  1974-75  is  being  collected  and  will

 tbe  laid  on  the  Table  of  the  Sabha,
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 (b)  The  declared  policy  of  the  Gow
 ernment  of  India  ig  to  Involve  Volun-
 tary  Organisations  in  increasing  mea-
 sure  in  the  implementation  of  the
 Family  Planning  Programme,  Volun-
 tary  Organisationg  receiving  grant-in-
 aid  are  engaged  in  motivation,  train-
 ing,  research  and  services  and  they
 are  generally  fulfilling  the  tasks  under
 tuken  by  them,

 Statement

 Grants-in-aid  vanctioned  by  the  State
 Government;  Umon  Terntory  Admnitra-
 tons  dining  IGT IMPS  to  Voluntary  Orgam-
 ‘atont  for  Fanuly  Planning.

 Name  of  the  State  Govt. |  Amourt
 Union  Tertiary
 Administration

 (Rs,  )
 Andhra  Pradesh  18,79  20  00
 Assam,  Ss  90,522,  00
 Ynbar  4  6y.39  38
 Guiurat  24,71,261  75
 Kirala  1,63,363,  ०0
 Mathys  Pra'esh  3565,237,  00
 Maharashua  14.46  Coo  00
 Manip  tr  4,300°00
 Muighalaya  20  020  00
 ‘Lami  Naw  R15,558  60
 Ounsa  .  .  7.60  763  97
 Rajasthan  .  §.44,549° 00
 Tripura  7§,400°  00
 Himachal  Pradesh  नि  Nil
 Andaman  &  Nicobar

 Islands  ‘  नि  Nil
 Goa,  Daman  &  Diu  न  143100'00
 Arunachal  Pradesh  .  Nil
 Pondicherry  ,  नि  न  Nil
 Mizoram.  नि  छह
 Dadra  &  Nagar  Haveli.  Nil
 Chandigarh  .  eo  6§,000" 00
 Nogdand  2  ws  Nu
 Uter  Pradesh  ,  *#«.  SHGOT OO

 Delhi  '  2  6  696,638" 49°
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 Manufacturers  of  Bauxite

 $20i,  SHRI  0.  8,  CHANDRA  GOW-
 DA;  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (8)  the  names  of  manufacturers  of
 bauxite  in  the  country  and  the  loca-
 tion  of  mines;  and

 {b)  the  production  of  bauxite,  mine-
 wise,  during  the  last  thiee  years?

 THE  DEPUTY  MINISTER  IN  ‘1HE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  and
 (b)  A  statement  showing  the  required
 inforr  ton  ig  laid  on  the  Table  of
 the  House  [Placeg  था  Library.  See
 No  LT-697/75]

 Compensation  to  whles,  coe  miners
 of  Hazaribagh  Dasirnts

 9202  S*RDAR  SWA'NAN  SINGII
 SOK]  Will  the  Minitu  of  LABOUR
 be  pleured  to  state

 (a)  whether  akout  30600  Coal
 Miners  who  have  been  throw,  out
 of  jobs  Ly  the  Mine  owners  in  Hurari-
 bagh  Distiict  due  to  no  fault  ot  thar
 2876  facing  starvation,

 (b)  whether  Government  would
 force  the  Mine  owners  to  compensate
 for  the  idle  period,  til]  they  imprav-
 ‘ed  the  safety  measures  in  their  coal
 wines,  or  provide  with  some  alter-
 native  arrangement  so  that  they

 wnight  not  revolt,  in  the  present  dis-
 turbing  situation  of  Bihar;  and

 (९)  what  other  suitable  steps  Gov-

 mcrae
 propose  to  take  in  the  mat-

 7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA);  (a)  to  (c).  In-
 Tormation  is  being  collected  and  will
 eo  placeg  on  the  Table  of  the  Sabhe.
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 Conversion  into  high  grade  Iron  Ore
 of  over  burden  removed  from  iron

 Ore  Mines

 p203,  SARDAR  SWARAN  SINGH
 SOKHI  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state

 (a)  whether  the  over  burden  re-
 moved  from  an  Iron  Or  Mines  again
 become  bg  yiade  won  ore,  alter
 a  petod  of  hundre,  yeu’,

 (b)  whether  eny  research  hay  been
 made  by  any  geologist  of  eminence  80
 fa,

 (cy  wheth  Gave  aioent  propuce  to
 pet  tr  maile,  cya  d  by  an  प्यार
 nent  warld  pool:  an  4  atonul  in
 terest,  and

 (d)  th  tof  ove  Lunds,  removed
 every  year  fram  th  Titu  Ore  Mines
 in  the  country?

 TUL  PPPUSY  MINISTPR  IN  THE
 wihl-ThyY  OF  SI:TL  AND  MINES
 (sl  WAHDEV  PRASAD)  (a)  and
 M»  Ne  Sn

 (ले  Docs  nop  aise

 @  The  qutrtts  oof  ove  97905
 ts  almost  neghgible  in  most  ot  the
 tron  ore  «deposits  such  as  thn  e  in
 Bihir-Onssa,  Bailadila,  Bellery-Ho.pet
 ani  Dalli-Rajhara  regions

 Return  of  Indian  Doctors  from  West
 African  Countries

 9204  SHRI  BHAGIRATH  BIIAN-
 WAR  Will  the  Minster  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  refer  to  the  reply  given  to  Unstar
 red  Question  No.  2484  on  the  6th
 March.  976  regarding  return  of  Indian
 Doctors  from  West  African  countries
 and  state;

 (a)  the  reasona  due  to  which  five
 doctorg  mentioned  in  the  earlier  ans-
 wer  are  staying  beyond  l672  te.
 after  five  years  period  of  deputation
 and  precisely  what  actlon  was  taken
 against  each  to  see  their  return  to
 India;
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 (b)  what  precise  action  hag  been
 taken  since  the  answer  given  on  6th
 March,  975  against  them;  and

 {c)  the  date  when  their  retury  is
 stipulated,  failing  which  punitive
 action  including  impouding  of  passport
 ig  contemplated  against  the  defaulting
 doctors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K,  M,  ISHA-
 QUE:  (a)  to  (c).  The  three  doctors  viz.
 PS.  Jain,  OP,  Chadha  and  C.R.  Malik
 ctntinued  to  be  absent  beyond  their
 approved  tenures  of  foreign  assign-
 ment  with-out  any  intimation  to  the
 Government  of  India,  The  Ministry
 of  Fxternal  Affairg  have  been  re-
 quested  to  contact  these  persons
 through  Indian  Embassy  in  Nigeria
 and  direct  th  to  report  to  India
 immediately;  otherwise  their  passports
 may  be  impounded.  Doctors  A,  K.
 De  and  N.  Pakrasi  had  in  I973  sub-
 mitted  their  resignation  from  Govern-
 ment  service  while  in  the  State  of
 Nigeria,  It  was  decided  that  resigna-
 tion  while  in  foreign  assignment  may
 not  pe  accepted.  Accordingly  the
 Indian  Embassy  in  Nigeria  through
 the  Ministry  of  External  Affairs  were
 requested  to  advise  these  doctors  to
 report  to  their  parent  cadre.  It  has
 now  be  intimated  by  the  Govern-
 ment  of  North  Western  State  that  Dr.
 N.  Pakram  will  return  to  India  on  the
 expirv  of  hig  present  contract  in  May,
 2976  and  that  Dr.  A.  K,  De  is  in  U.K.
 on  leave  granted  by  that  Government
 for  study  for  the  period  6--I974  to
 30-8.1975  ang  action  to  contact  Dr.

 Fed
 on  the  address  now  given  will  be

 बिहार  के  age  कर्मचारियों  को  मांग

 9205.  भी  हॉकर  बवाल  सिह
 ह 516  कम  मंत्री  यह  बाते  की  करत  करेंगे कि  :

 (क)  क्या  मंत्रालय  में  उपभोक्ता  ने
 हाल  ही  में  कुछ  प्राधिकारियों  के  साथ  देश
 के  झनक  के  क्षेत्रों  का  दौरा  किया  था
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 wre  यदि  हां,  तो  उन्होंने  बिहार  कित
 क्षेत्रों  का  दोशी  किया  उनके  ताम  क्या  हैँ  +

 (ख)  क्या  प्रश्न  कर्म वा  ज्यों  की भर
 से  उन्हे  कई  ज्ञापन  अबवा  मंगत  दिया  गया
 था  प्रौढ़  याद  हां,  तो  उनकी  मुख्य  मांग  कया  हैं  .
 और

 (ग)  इस  बारे  में सर्कार  दुबारा  क्या
 कार्यवाही  को  जा  रहो  है?

 श्रम  मंत्रालय  में  उप  मंत्री  (श्री  बालू
 गोविन्द  वर्मा):  (क)  जी  हा,  उन्होंने
 काइम।  प्रश्न तक  खान  क्षेत्र  का  दौरा  किया  था  #

 (ख)  जी  हा,  घातुत्पादक  ख। न  भ्रमित री
 प्रो  अमित  एविएशन  (राष्ट्रीय  मजदूर
 कास  )  ढा  कोला  के  ज्ञापन  में  निम्न-
 लिखित  अन्‍य  मांगे  थी

 (s)  अलका  खान  क्षेत्रों  मे  सिचाई
 की  सुविधाघरों  की  व्यवस्था  को
 जानी  चाहिए  ।

 (2)  झक  खान  श्रुतियों  के  लिए
 खू नाम  मजदूरी  निर्धारित  की  जानी
 चाहिएं  ।

 a  प्रश्न  खान  श्रमिकों  के  लिए  एक
 मजदूरी  बोई  स्थापित  किया  जाना
 चाहिए  |

 (4)  उठ  क्षेत्रीय  भविष्य  विधि  भावुक
 का  एक  कार्यालय  कोडर्मा  में  स्वरित
 किया  जाता  चाहिए।

 (5)  झन्नकं  खा  श्रमिकों  को  आवास,
 चिकित्सीय  देख-रेख  और  पीने  के
 पाती  की  झपटती  सम्बधी  सुविधाएं:

 प्रदान  की  जानो  चाहिएं  ।

 (ग)  माँग  से  ०  i-th  जात  कौ  चर

 रही हैं।
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 wet  तक  पाग,  संद्या  (5)  का  सम्बन्ध
 हैं,  नई  कल्याण  सुविधाएं  प्रारम्भ  करने
 के  लिए  कॉर्षेचानी  राज्य  सलाहकार  समिति
 और  केन्द्रीय  सलाहकार  बोर्ड  की  प्रिफारिशों
 पर  की  जाती  है।  तथापि,  यह  बता  दिया  जाए
 कि  कल्याण  सुविधाएं  झक्क  के  निर्यात

 से  एकत्र  की  गई  सीमा  की  राशी पर  निसार
 करती  है इस  सम्बन्ध  में,  निम्नलिखित
 आँकड़ों  से  यह  मोट  कर  लिया  जाये  कि  बिहार
 क्षेत्र  में  कल्याण  सम्बन्धी  कार्यकलापों  पर  व्यय
 इसकी  राय  से  पहले  अधिक हो  गया  है  ।

 वर्ष  राय  व्यय

 go  Go
 I97I-72  11,868,000  00  30,21,366,  00
 1972-73  17,24,000.  00  (27,42,878,  00
 ‘1973-74  -19,86,000.  00  29,25,676.  00

 Allotmen;  of  a  petrol  pump  to  depen-
 dents  of  military  personnel  killeq  in

 action
 9206.  SHRI  G  P.  YADAV;

 SHRI  MUKHTIAR  SINGH
 MALIE:

 SHRI  BIRENDER
 RAO:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  refer  tu  the  reply  given
 to  Unstarred  Question  No,  5883  on
 the  8th  December,  974  regarding  al-
 lotment  of  a  petrol  pump  to  depen-
 dents  of  military  personne!  killed  in
 action  and  state:

 (a)  whether  the  information  has
 since  been  collected  and  if  so,  the
 facts  thereof;

 (b)  whether  government  propose  to
 allot  a  petrol  pump  (survey  for  which
 was  conducted  by  the  Indian  Oil  Cor-
 poration  on  reference  by  the  Ministry
 of  Defence)  to  the  dependents  of  late
 Major  Bhagat  Smgh  (Vir  Chakra),
 the  original  movers  of  the  scheme  for
 installation  of  the  pump  at  Naushera
 Majha  Singh  tn  Gurdaspur  District
 (site  plan  for  which  hag  already  been
 sent  to  the  Ministry  of  Defence  for
 epproval);  and

 (ed  if  not,  the  reasons  therefor?
 पा  L.8.—T

 SINGH

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J,
 8,  PATNAIK):  (a)  to  (०),  A  deci-
 sion  for  appointment  of  a  dealer  for
 operating  the  proposed  outlet  at  Nau-
 shera  Majha  Singh  in  Gurdaspur  Dis-
 trict  has  not  yet  been  taken  by  the
 IOC.  As  per  the  current  prescribed
 policy,  an  advertisement  for  appoint-
 ment  of  a  dealer  for  this  proposed
 outlet  was  released  in  the  newspapers
 during  March  1974,  inviting  applica.
 tions  from  interested  parties,  The
 Selection  Committee  conducted  inter-
 views  on  26th  and  27th  April,  ‘1974,

 2  In  all,  45  applications  were  re-
 ceived  in  response  to  the  advertise-
 ment  in  the  newspapers  and  inter-
 views  letter;  were  issued  to  all  the
 applicants,  including  Sardar  Ishar
 Singh,  father  of  late  Major  Bhagat
 Singh  (Vir  Chakra).  However,  the
 following  26  chandidates—including
 Sardar  Ishar  Singh—appeared  before
 the  Selection  Committee  for  inter-
 view!-—

 i,  Lt,  Col.  Sant  Sewak  Singh.
 2,  Mr.  Narinder  Mohan  Dhingra

 and  Capt.  Puran  Chand  Dhin-
 gra,

 a  Capt.  Bal  Krishen
 rs  8  Chanan  Singh,  Durangls



 5.  Lt,  Col,  Tehal  Singh
 &  5,  Ishar  Singh  (Father  of  late

 Maj.  Bhagat  Bingh  =  Vir-
 Chakra)

 7.  8,  Chanan  Singh,  Pathankot
 a  S.Harklrat  Singh
 9.  Mr.  Hardyal  Singh  Abujes

 10,  Mr.  Glan  Chand
 ll,  8,  Baljit  Singh
 th  5S.  Bishan  Singh
 i3.  8,  Gurcharan  Singh
 l4.  S.  Darshan  Singh
 l&  Maj.  Sowaran  Singh
 l6.  Hon,  Capt,  Ranjjt  Singh.
 We  Mr.  Baldev  Chand  Gupta.
 Ts  M/s  Ganpat  Rar  &  Sons
 i9.  s.  Harbhajan  gingh  &  s.  Mohan

 Singh,
 20.  Mr.  s  Pp,  Grover
 2l,  Mr,  Roshan  Les
 2,  Capt.  Veer  Singh  Ja
 Be  s  Gian  Singh.
 mM  S.  Surinder  Singn.

 25,  Mr,  Balwant  Rat
 26,  Mr.  8,  G,  D,  Sondhi,

 According  to  the  current  policy  re-
 lating  to  allotment  of  ‘B’  sites,  depen-
 dents  of  Defence  Service  Officers  and
 men  killed  in  action/duty  and  other
 @x-servicemen  get  preference  over
 others,  all  other  thing  being  equal.
 However,  in  all  such  cases  the  final
 decision  in  regard  to  selection  of  the
 candidate  rests  with  the  Indian  Oil
 Corporation  authorities.  In  view  of
 the  restricted  availability  of  the  pro-
 duct  and  also  due  to  the  Budget  res-
 traints,  this  proposal  for  selecting  a
 candidate  for  a  dealer  owned  or  dea-
 ler  rum  petrol  pump  at  Naushera
 Majha  Singh  in  Gurdaspur  District,
 has  been  included  in  the  Budget  of
 the  IOC  for  1975-76,  along  with  many
 other  such  proposals.  The  final  deci-
 tion  for  appointment  of  a  dealer  for
 the  petrol  pump  at  Nausher  Majha
 Singh  would  be  taken  by  the  IOC,
 at  the  appropriate  time,  based  on  the
 then  current  relevant  policy.
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 Minerals  foung  in  Nerth  Bastera
 Region

 9207,  SHRI  ROBIn  KAKOTI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  important  minerals  found
 in  North  Eastern  region;  and

 {b)  the  steps  taken  so  far  to  ex-
 ploit  the  mineral  deposits  in  the
 various  places  of  north-eastern  region
 and  succes,  achieved  so  far  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 Important  minerals  found  in  North
 Eastern  Region  are  Limestone,  Dolo-
 mite,  Marble,  Copper,  Nickel,  Cobalt-
 bearing  sulphide,  Base  metal-bearing
 sulphate,  Chromium,  Magnetite,  As-
 bestos-bearing  ultramatica,  Graphite,
 Coal,  Sillimanite,  Corundum,  Glass
 sand  and  Plastic  Clays,

 (b)  Detailed  geological  surveys  are
 still  continuing  and  only  after  the
 economic  feasibility  of  exploitation  of
 these  deposits  is  established,  it  would
 be  possible  to  take  effective  stepa.
 Coal,  Limestone  and  Sillimanite  are
 already  being  exploited.

 Alr  Force  recruitment  Centre  In
 Kerala

 9208  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  are
 aa of  the  long  standing  demand  oO

 people  of  Kerala  for  starting  on  Air
 Force  Recruitment  Centre  in  that
 State;  and
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 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)
 Yes,  Sir.

 (b)  Orders  have  been  issued  for
 the  setting  up  of  a  Recruiting  Office
 at  Ernakulam/Cochin,

 Berthing  Facilities  for  Balk  Tankers

 9208,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Governmen;  propose  to
 buy  bulk  tankers  of  2  lakhs  and  more
 DWT;

 (b)  whether  berthing  facilities  for
 such  dulk  tankera  are  not  available  in
 none  of  our  ports;  and

 (९)  if  so,  the  facts  thereof  and  the
 steps  Government  propose  to  take  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRI-
 VEDI):  (a)  Ships  are  purchased  by
 shipping  companies  and  not  by  the
 Government.  Apart  from  the  three
 VLCC  of  2,69,000  DWT  each  under
 construction  in  Yugoslavia,  there  is
 no  proposal  at  present  for  the  acqui-
 sition  of  any  of  such  tankers,

 (b)  and  (०),  It  is  a  fact  that  vessels
 of  thig  size  cannot  be  berthed  at  pre-
 sent  in  any  major  ports.  It  may  be
 mentioned  however  that  the  off  shore
 termina]  envisaged  at  Salaya  will  be
 able  to  accomodate  tankers  ह  2,69,000
 DWT  each.

 Construction  of  New  Hallway  Lines
 on  Strategie  Grounds

 @2I0,PROF,  NARAIN  CHAND
 PARASHAR;  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  the  Ministry  of  Defence
 hag  recommended  the  construction  of
 any  new  raitway  lines  on  strategic

 grounds  for  the  defenoe  of  the  Coun-
 try  to  the  Ministry  of  Railways  during
 the  last  5  years

 (b)  if  ;  the  names  of  the  Tailway
 lines  which  have  been  sanctioned  and
 constructed  on  thig  consideration;

 (९)  whether  any  other  lines  have
 algo  been  recommended  by  the  State
 Governments  or  the  Members  of  Par-
 liament  for  defence  considerations
 during  the  Fifth  Five  Year  Plan;  and

 (d)  if  so,  the  names  of  guch  rail-
 way  lines,  their  length,  estimated  cost
 and  the  period  likely  to  be  taken  by
 the  construction  of  these  lines?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)
 and  (b),  During  the  last  5  years
 certain  new  railway  lines  have  been
 constructed  on  strategic  considerations.
 It  will  not  be  in  the  public  interest
 to  disclose  further  details.

 (९)  and  (a).  Some  suggestions  were
 received  from  tne  State  Governments
 and  some  Hon'ble  Members  of  ह:
 liament  for  construction  of  some  rail-
 way  lines  for  defence  purposes.  Since
 there  waa  not  encugh  operationa]  jus-
 tification,  these  could  not  be  consi-
 dered,

 Allotment  ef  Plots  to  East  Pokistan
 Refugees  in  Deihi/New  Delhi

 ‘e211,  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of
 SUPPLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  any  plots  have  been
 allotted  to  the  erstwhile  refugees  from
 East  Pakistan  (now  Bangladesh)  in
 Delhj/New  Delhi  during  the  last  three
 years;  and

 (b)  if  so,  the  number  and  names  of
 the  refugees  whg  have  been  allotted
 these  plots  in  Delhi/New  Delhi  during
 the  last  three  years?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  REHA-
 BILITATION  (SHRI  G,  VENKAT-
 SWAMY):  (a)  ang  (b).  In  term,  of
 Press  Notes  dated  4-1-1988  and  13-3-
 967  38  plots  were  allotted  in  Chitta.
 ranjan  Park,  New  Delhi  during  the
 last  three  years,  between  i-4-972  to
 3]-3-I878.  <A  statement  showing  the
 names  of  83  applicants  to  whom  plots
 were  aflotted  is  attached,

 Statement

 SI.No.  Name of  the  allottee

 t.  Shri  S.  Biswas.
 a  Shn  C,  L.  Biswas

 he  Shri  Suier  Kumar  Gupta
 4  Shri  Upal  Ghosh
 §.  Shri  Benoy  K.  Roy
 6.  Shri  Prafulla  Kumar  Shome
 7.  Shri  AK,  Sen
 है,  Shri  J.M.  Mishra

 a  Shri  B.  M.  Choudhury
 io.  Shri  Dilp  Kumar  Sen  Gupta
 ir,  Shri  Chittaranjan  Roy
 12  Group  Capt.  A.K.  Baw

 he  Shri  Bejoy  Krishna  Choudhun

 de  Shri  Shambhu  Nath  Sen

 1S.  Shri  Nakul  Chandra  Guha  Roy
 16.  Shri  Lalit  Mohan  Das

 1  Mrs.  Usha  Verma
 38  Shri  Pran  Gopal  Ser

 r9.  Shri  J.  M.  Bhattacharya
 wm  Shri  R.  N.  Das  Gupta
 ai.  Shri  Mahim  Rajan  Barua
 a2.  Shri  Shyamal  Kanti  Bose

 23.  Shri  Jatindra Nath  Majumdar
 he  Shri  Hamangshu  Bhushan  Sarkar

 35.  Shri  fegannath  Das

 mAR  ०  aD  Wren  Annpert  56s
 —

 a  No,  Name  of  the  allottee

 26.  Shri  DP.  Moitra
 a7.  Shri  Monoranijen  Beruse
 28.  Shri  Manindra  Chandra  Deb
 ag.  Mrs.  Renuka  Dutra
 30.  Shri  Dhirendra  Chandra  Biswas
 31.  Mrs.  Parvati  Mukherjee
 32,  Shri  Malay  Kumar  Chatterjee
 33.  Mrs.  Arima  Devi  Brabhmacher:

 Retired  Army  Officers  employed  tu

 —"  el
 under-

 9212,  PROF,  NARAIN  CHAND  PA-
 RASHAR,;  Will  the  Minister  of  DR.
 FENCE  be  pleased  to  state:

 (a)  the  names  of  the  Lt.  General
 and  Major  Generals  and  Brigadiers
 who  have  been  employed  after  their
 retirement  from  the  Army  by  the  Pri-
 vate  Firms/Companies  or  Business
 Undertakings  during  the  last  three
 years,  separately  for  each  year;

 (b)  whether  some  of  them  are  also
 employed  with  such  Firms/Companies;
 Business  Undertakings,  as  supply
 equipment  or  provisions  and  materials
 for  the  Armed  Forces;  and

 (c)  if  so,  the  names  of  such  Firms/
 Companies/Businesa  under
 which  have  employeg  top  ranking  re-
 tired  Army,  Navy  and  Air  Force
 Officers?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):
 A  Statement  showing  Army  Officers
 employed  by  private  firms/Companies/
 Busineas  undertakings  during  the
 jJast  three  years,  iy  attached,  The
 Ust  is  confined  to  those  who  took  such

 loyment  within  two  years  of  their
 leaving  the  Service.

 (b)  It  ts  possible  that  some  of  these
 firms  may  be  supplying  equipment,
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 ete.  to  the  Armed  Forces,  There  is  no
 fixed  Hst  of  such  firms,  However,  be-
 fore  permisaion  is  granted  to  a  785
 tired  Service  officer,  it  is  ensured  that
 he,  while  in  service,  did  not  have
 dealings  with  the  organisations  con.
 cerneg  and  that  the  job  is  not  just
 for  liaison  duties  with  Government
 Departments/agencies.

 (९)  Does  not  arise.

 Statement

 3972

 §.  No.  Name  of  the  Officer  36,

 Lt.  Gen,  8.  N,  Mubayi
 Lt.  Gen.  K,  N.  Dubey
 Maj.  Gen.  Mohinder  Singh
 Brig.  N.  F,  Master
 Brig.  5,  J.  s.  Bhonsale
 Brig.  Krishanjit  Singh
 Brig,  Naresh  Prasad
 Brig.  5.  N,  Sen
 Brig.  RR  D,  Law
 Brig,  Vishwa  Mitter
 Brig.  8.  Ponnambalam :

 op

 owe

 1

 2973

 ¥2,  Lt.  Gen.  K.  P,  Candeth
 i3,  Lt.  Gen.  J.  8.  Aurora
 uw  Lt.  Gen.  R.  s  Noronha
 cy  Maj.  Gen,  B.  8,  Abluwalia
 l6,  Brig.  s.  A.  Moray
 Ww  ‘Brig.  0.  P.  Vig
 18,  Brig.  N.  Sen
 lo,  Brig.  0.  V.  Advaney
 2,  Brig.  B  Mansingh
 a.  Brig,  EB  J.  Engineer
 a  Brig.  A.  D.  Agerwal
 3  Brig.  P.  Mody
 mm,  ‘Brig.  M.  Jayaraman

 ,  Brig.  G.  0,  Verma

 १2

 26,  Lt.  Gen.  Har  Prasad
 27.  Lt.  Gen.  H.  हू,  Sibal
 28,  =Lt.  Gen.  M.  N.  Batra
 29.  Maj.  Gen.  SB.  ९,  Munshi
 30,  Maj.  Gen.  K.  D.  Vauishta
 3l.  Maj.  Gen.  P,  Choudhury
 32.  Maj.  Gen,  Amreek  Singh
 33  Maj.  Gen.  G,  C.  Nagra
 M,  Brig.  A.  K.  Naidu
 35  Brig.  F.  P,  Shinde
 36,  Brig.  Madan  Mohan’
 37  Brig.  N.  A.  Patil
 38,  Brig.  L.  Juneja
 39.  Brig.  Brij  Chandra
 40,  ‘Brig.  8,  L.  Chibber
 41.  Brig.  5,  C.  Bhattacharyya
 42,  Brig.  P.  L.  Chatterji
 43.  Brig.  K,  K.  Khanna
 “  Brig.  s  P,  Bakshi,

 45  Brig.  8,  Neelakantan
 46.

 of  Civil  Aviation
 0213,  SHRI  SRIKISHAN  MODI:

 SHRI  PURUSHOTTAM  KaA-
 KODKAR:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  a  good  number  of  re-
 leased  Airmen  of  LAF.  guccessfully
 eompleted  comercial  pilots  examination
 conducted  by  the  Ministry  of  Civil
 Aviation,

 (b)  if  so,  the  particulars  of  such
 Airmen,

 (९)  waeder  any  steps  have  been
 taken  to  rehabilitate  them;  and

 (a)  if  so,  the  outlines  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B,  PATNAIK):  (a)  and  (b),  Forty-
 seven  Air  Force  personnel  have  been
 issued  Commercial  Pilot's  Licence  dur.
 ing  the  last  three  years,  on  the  basis
 of  their  Air  Force  fiying  experience.
 Their  full  particulars  are  not  avail-
 able  and  the  collection  of  this  infor-
 mation  will  involve  considerable  time
 and  effort  which  will  not  be  commen-
 surate  with  the  results  achieved,

 (९)  and  (d).  All  possible  assistance
 is  being  provided  to  unemployed  pilots
 for  securing  employment.  Steps  taken
 to  assist  them  are  as  follows:

 (l)  Rules  for  direct  recruitment  to
 the  post  of  Assistant  Aerodrome
 Officer  in  the  Civil  Aviation
 Department  wera  amended  to
 include  Commercial  Pilot's  Li-
 cence  as  one  of  the  acceptable
 qualifications.

 (2)  Ministry  of  Agriculture  has
 agreed  to  consider  unemployed
 commercial  pilots  for  conver-
 sion  training  for  crop  spraying
 operetions.

 (3)  Indian  Airlines  and  Air  India
 have  been  advised  to  utilise  un-
 employed  commercial  pilots
 wherever  possible

 (4)  State  Governments  have  been
 requested  te  give  consideration
 to  दगा  bolders  for  emp'oyment
 under  them  wherever  possible.

 Proposal  to  Withdraw  Patronag:  to
 Individoals/Firms  Evading  Taxer

 ‘14,  ‘SHRI  BANAMALI  BABU:
 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  0
 state:

 (a)  whether  various  Departments  of
 Government  had  placeq  orders  for
 supply  of  various  items,  granted  con-
 tracts  and  appointed  auctioneers  even
 to  those  individuals  and  firms  who
 evaded  taxes  or  violated  provisions  of
 the  Income  Tax  Act;
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 (b)  the  steps  being  proposed  to
 withdraw  patronage  to  those  who  are
 found  to  have  evaded  taxes  or  com-
 mitted  other  economic  offences;  and

 (०)  the  nature  of  modification  in
 rules  proposed  to  be  made  by  (ov-
 ernment  to  ensure  the  implemen-
 tation  of  part  (b)  above?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  R,  K.
 KHADILKAR):  (a)  to  (९),  The  in-
 formation  ४  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 Exceeding  Budget  Provisions  for
 National  Highways  by  some  States

 9215,  SHRI  JAMBUWANT  DHOTE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  some  State  Govern-
 ments  who  are  the  works  executing
 agencies  for  the  national  highways  are
 Exceeding  the  budget  provisions  with-
 out  coming  up  with  proposals  for  ad-
 ditional  funds  in  time;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment’s  to  check  the  excess  expen-
 diture  under  this  head;  and

 (c)  whether  the  Comptroller  and
 Auditor-General  of  India  had  issued
 instructions  to  Accountants-General  of
 the  States  for  preventing  such  an
 excess  expenditure  and  if  wm,  the  facts
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  HM.  TRI-
 VEDI):  (a)  Yes,  Sir,  the  appropria-
 tion  accounts  do  show  in  certain
 cases  excess  expenditure  over  sano-
 tioned  grants.

 (b)  The  Government  is  considering
 the  question  of  revising  the  procedure
 of  payments  fer  national  highway
 works  to  avoid  excesses  over  sane~
 tloned  grants,

 (०)  No,  Str.
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 Dac,  Bus  Servios  from  Shakfahan
 Road,  New  Delhi

 9#28.SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  SHIP-
 PING  AND  TRANPORT  be  pleased  to
 atate-

 (a)  whether  residents  of  Shahjehan
 Road  and  Pandara  Road,  New  Delhi
 are  feeling  a  great  inconvenience  as
 there  is  no  regular  D.T.C.  bus  service
 from  the  Shahjahan  Road;  and

 (b)  if  80,  what  steps  are  being  taken
 to  provide  relief  to  the  residents  of
 these  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRI-
 VEDI):  (a)  and  (b).  Pandara  Road/
 Shahjahan  Road  is  connected  to  varl-
 ous  localities  of  the  city  by  a  large
 number  of  services,  operating  both
 under  the  old  ang  new  design  sys-
 tem,  as  underi—

 Qld  Routes  New  Routes

 $Z  ,  2K

 5-B  26X

 62  40-K

 eZ  45-X

 cy  430-X%
 I-A  §02-X

 DB  f03-X
 aaZ  Minj  bus  route
 36

 Since  the  above  services  are  ade-
 quately  serving  the  residents  of  the
 locality,  it  ig  not  considered  necessary
 toe  atart  any  new  bus  service  from
 Shahjahan  Road/Pandara  Road.
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 Extraction  of  Silver  and  Gold  as
 bLproducts  of  Copper  Ore

 ‘9217,  SHRI  K,  MALLANNA:
 SHRI  RAJDEO  SINGH:
 SHRI  M.  8,  PURTY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have
 decided  that  Silver  and  Gold  be  ex-
 tracted  as  bi-products  from  copper

 ore  by  the  Hindustan  Copper  Limited
 at  its  Precious  Metals  Plant  in  the
 Indian  Copper  Complex,  Ghatsila
 (Bihar);  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 Yes,  Sir,

 (b)  M/s,  Hindustan  Copper  Limited
 have  been  granted  an  Industrial  Li-
 cence  for  the  manufecture  of  000
 Kas.  of  silver  ang  00  Kgs,  of  gold  per
 annum  at  Indian  Copper  Complex,
 Ghatsila,  Bihar.  The  Plant  is  at  an
 advanced  stage  of  construction,

 Problem  of  Malnutrition

 9218,  SHRI  RAM  HEDAOQO:
 SHRI  BHAGAT  RAM  MAN-

 HAR:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  any  eeessment  has
 been  made  of  the  extent  of  malnutri-
 tion  in  the  country;

 (b)  if  90,  the  facts  thereof;  and

 (c)  the  stepg  which  Government
 propose  to  take  to  minimise  the  ह...
 vity  of  the  problem  of  malnutrition
 and  improve  the  health  of  the  nation?



 5  Written  Answers

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K,  M.
 ISHAQUE):  (a)  Yes.

 {b)  The  results  of  sample  surveys
 carried  out  m  the  country  from  time
 to  time  indicate  that  protein-calorie
 malnutrition,  vitamm  A  deficiency,
 anaemia,  and  B  complex  deficiency
 are  widely  prevalent  among  vulner-
 able  segments  of  the  population  con-
 sisting  of  infants,  young  children,  and
 expectant  and  nursing  mothers,  es-
 pecially  in  the  low  socio-economic
 groups

 (९)  The  Government  of  India  are
 implementing  the  following  nutrition
 programmes  to  minimise  the  gravity
 of  the  problem  of  malnutrition  among
 the  vulnerable  groups’

 l  Mid-day  Meal  Programme  for
 primary  school  children

 2  Special  Nutrition  Programme
 for  pre-school  children,  and
 expectant  and  lactating  mo-
 thers,

 8  Balwad:  Feeding,  Programme
 for  Children  mostly  m  rural
 areas,

 4  Applied  Nutrition  Programme
 for  the  rural  community,

 §.  Prophylaxis  against  blindness
 in  children  caused  by  vita-
 min  A  deficiency

 6.  Prophylaxis  agaist  nutrition-
 ‘al  anaemia  m  pregnant  and
 lactating  mothers  and  young
 children

 Besides,  the  Government  are  consi-

 Senior  Offloerg  of  Public  Relations  De-
 partment  of  Steel  Plants  not  knowiog

 Local  Language
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 (a)  whether  heeds  of  the  public  Re-
 lations  एस्‍्बापशाए  of  Rourkela  Steel

 (b)  whether  other  senior  officers
 also  In  the  Department  are  not  know-
 ing  Local  Language?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD),  (a)  Yes,

 Sir

 {b)  Most  of  the  other  senior  Officers
 of  the  Publhe  Relations  Departments
 are  also  conversant  with  the  local
 languages

 Appointment  of  Family  Planning
 Educators

 9220,  SHRI  SHYAM  SUNDER
 MOHAPATRA  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state  whether  Govern
 ment  propose  to  appoint  family  plan-
 ning  educators  to  boost  family  plan-
 ning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K,  M.
 ISHAQUE),  Family  Planning  educa-
 tors  are  already  in  position  at  various
 levels,

 Construction  of  Bridge  on  River
 Kanhar

 992l  KUMARI  KAMLA  KUMARI:
 Will  the  Mimster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 fa)  whether  Government  are  aware
 that  if  a  Road  Bridge  is  bullt  on  River
 Kanhar  on  the  border  of  Palamau
 (Bihar)  and  Mireapur  (Uttar  Pradesh)

 and  Calcutta  by  about  i50  E-Ma;  and

 (b)  if  ४०,  whether  Central  Chivern~
 ment  propose  to  take  up  this  plan  io
 the  near  future?
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 THE  MINISTER  Or  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H,  M.  TRIVEDI):
 (a)  The  proposed  bridge  would  not

 reduce  the  distance  between  Delhi  and
 Calcutta  than  the  distance  between
 these  two  places  along  the  existing NH.  No,  2.  Moreover,  the  bridge  in
 question  when  constructed  would  fall
 on  a  State  road  and  ag  guch  it  falls
 within  the  sphere  of  State  activities.

 (b)  Does  not  arise,

 Field  duties  of  Field  Staff  of  T.B,
 Ciinies  of  Delhi

 9222,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  field  staff  of  T.B.  clinics
 of  Delhi  never  go  in  field  for  their
 duties  and  the  Doctors  never  take  the
 trouble  of  keeping  a  watch  over  their
 duties;

 (b)  if  so,  the  action  taken  in  this
 regard;

 (c)  whether  Government  will  ask
 all  the  Doctors  in  charge  to  submit
 the  daily  programme  sheet  of  their
 fie'd  staff;  and

 (d)  the  mumber  of  action  taken  on
 the  field  staff  by  higher  officer  for  the
 failure  of  their  duties?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  है,  M.
 ISHAQUE):  (a)  Thig  ig  not  correct.
 The  Field  staff  visit  their  respective
 areas  and  thelr  work  is  properly
 supervised  by  the  doctors.

 (9)  Does  not  arise,

 {c)  The  field  staf?  malntain  a  daily
 diary  which  is  regularly  checked  by
 the  doctor  incharge.

 @  Departmental  action  wag  taken
 ह 1.3  three  officials  for  failure  in
 performance  of  thelr  duties,
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 1... ह  के  हाईपराइटर

 9223.  चों  सुधाकर  पांडे:  क्या
 पम  मंत्री  यह  बनाने  के  क्वपाव  रेंगे  कि  मंत्रालय
 के  उन  कार्यालयों  क।  ज़िन्दों  के  टाइपराइटर
 देने  के  लिए  क्या  कार्यवाही  कौ  जावेगो  जिनमें
 बनी  भो  अग्रेज़ी  के  टाइपराइटर  है?

 अम  भाग्य  में  उप  मंत्री  (भरी
 वाल  गोवि स्व  वर्मा)  :  म  मंत्रालय
 (मुदा  सचिवालय)  के  चास  प्यार  संख्या
 में  11... ह  के  टाइपराइटर  है  |  हिन्दी
 के  टाइपराइटरों  की  खरीद  के  बारे
 में  गृह  मंत्रालय  दुबारा  जारी  किए  गए
 ग्रनुदेशों  को  सभा  संलग्न  और  प्रधीनस्थ
 कार्यालयों  के  ध्यान  में  ला  दिया  गया  है  i

 Obecrvance  of  World  Health  Day

 9224  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 a)  whether  the  ‘World  Health  Day’
 has  been  observed  throughout  the
 country  on  the  7th  April,  ‘1978;  and

 (b)  if  so,  the  fresh  steps  taken  by
 the  Government  to  observe  this  day
 in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A,  K  M.
 ISHAQUE);  (a)  Yes.

 (b)  The  World  Health  Day  fs  observ
 ed  every  year  on  April  7  for  marking
 the  anniversary  of  the  coming  into
 force  of  the  W.H.O,  Constitution.
 Every  year  a  particular  subject  of
 current  public  health  importance  is
 selected  as  the  theme  of  the  celebra-
 tions,  In  ‘1975,  the  theme  for  the
 World  Health  Day  was  Small  Pox:
 Point  of  No  Return,  A  number  of
 folders,  hand-bills,  posters,  ete.  were
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 produced  and  distributed  by  the  Cent-
 ral  Health  Education  Bureau  in  addi-
 tion  to  their  usual  activities  of  orga-
 miging  special  broadcasting  programmes
 at  Radio  and  Television  and  preparing
 Buidelines  for  States,  medical  colleges,
 field  publicity  units,  ete.

 Fire  in  Engine  Room  of  qdian  freigh.
 ter  ‘Chennai  Jayam’

 9225.  SHRI  SAT  PAL  KAPUR;  Will
 the  Minister  of  SHIPPING  AND
 TRANSPGRT  be  pleased  to  state:

 (a)  whether  a  fire  broke  out  in  the
 engine  room  of  the  Indian  freighter
 ‘Chennal  Jayom'  anchored  in  Augusta
 (Sicily)  for  8  fuelling  stop  in  the  ¢nd
 week  of  April,  “1975;

 (b)  the  number  and  names  of  per-
 éons  who  died  and  injured  88  a  result
 thereof;

 (c)  the  full  facts  of  the  accident
 and  whether  the  causes  of  the  fire
 have  since  been  investigated;  and

 {d)  the  total  loss  caused  to  the  ship
 and  whether  any  compensation  has
 since  been  paid  to  the  victims  and  if
 80,  an  account  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M,  TRIVEDI):
 (a)  Yes,  gir.  A  fire  accident  took
 place  on  board  the  ship  m.v.  ‘Chennai
 Jayam’  at  Augusta  on  I2th  April,  l975,

 (b)  As  a  result  of  the  fire,  fifth
 engineer  Shri  Ravi  Ram  Chaganti—
 lost  hig  fe  ang  fourth  engineer—
 Shri  T.  K.  Biswas—got  sever  burns.
 He  is  progressing  satisfactorily,

 {cy  Full  detalls  of  the  accident  are
 not  yet  available.  However,  from  the
 reports  received  so  far,  it  appears  that
 whilst  bunkering  the  ship,  overflow
 of  heavy  oil  on  TVO,  the  working
 generator,  caused  the  fire.

 (d)  Considerable  damage  has  been
 done  to  electrical  wiring,  machinery,
 generator  etc,  of  the  ship,

 MAY  8,  975  Written  Answers  786

 The  legal  heirs  of  Shri  Ravi  Ram
 are  entitled  to  the  following  compen- sation:—

 Re,  25,520,00
 Rs,  8275.10

 They  have  been  requested  to  arrange
 to  obtain  succession  certificate  in  their
 favour,  and  payment  will  be  made
 shortly,

 Compensation;
 Other  amount.  oH

 Retirement  of  a  Major-General  of
 Indian  Army

 9226,  SHRI  G.  Y.  KRISHNAN.  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government's  attention
 is  drawn  to  a  news  item  in  Hindustan
 Times,  dated  the  2th  April,  975  that
 a  Major-General  in  the  Indian  Army has  recently  been  reverted  to  Briga- dier's  rank  and  has  been  advised  to
 retire;  and

 (b)  if  90,  the  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 {SHRI  SWARAN  SINGH);  (a)  Yes,
 Sir;  the  news  item  appeared  in  the
 Hindustan  Times  dated  the  9th  April,
 975  (and  NOT  the  l2th  April  1978).

 (b)  The  news  being  incorrect,  a
 denial  was  published  in  the  Hindustan
 Times  gated  the  l0th  April,  ‘1975.

 Visakhapatnam  Project

 9227,  SHR]  Y.  SSWARA  REDDY:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  reg-
 lised  that  the  amount  of  Rs,  B00/-
 agread  to  be  given  for  the  rehabilite-
 tion  of  each  family,  which  will  be  dis-
 placed  under  the  proposed  Visekha-
 patnam  steel  project,  is  very  meagre
 under  the  pregent  conditions  and  thus
 does  not  meet  in  any  way  the  doslred
 Purpose;
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 (b)  whether  the  Chief  Minister  of
 Andbra  Pradesh  has  brought  this
 position  to  his  notice  with  a  request
 to  enhance  this  assistance  at  least  to  8
 reasonable  amount  of  Rs.  l000/-  per
 family;  and

 (c)  the  decision  taken  and  the
 amount  of  assistance  proposed  to  be
 sanctioned  for  the  year  1975-767

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  The
 contribution  of  the  Government  of
 India  for  this  purpose  would  be  up  to
 Rs.  500  per  family  as  a  grant  to  the
 State  Government,  The  balance  of  the
 cost  is  to  be  met  by  the  State  Gov-
 ernment.  This  amount  is  over  and
 above  the  compensation  awarded  for
 land  acquisition  and  is  not  considered
 very  meagre,

 (b)  and  (c),  The  State  Government
 have  confirmed  that  necessary  provi-
 sion  of  fundg  woulg  be  made  by  them
 in  their  budget  for  the  implementa-
 tion  of  the  rehabilitation  scheme,
 taking  into  account  central  assistance
 to  the  extent  of  Rs,  500  per  family.
 The  actual  amount  to  be  sanctioned
 for  the  year  ‘975-76  will  depend  upon
 the  phasing  of  the  rehabilitation  pro-
 gramme  which  is  currently  being
 examineq  in  consultation  with  the
 Stale  Government.

 Diversion  of  Godavari  water  to
 Visskhapsinam

 ‘9208,  SHRI  Y.  ESWARA  REDDY:
 Wilt  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  estimated  amount  of  the
 scheme,  relating  to  the  Diversion  of
 the  Godavari  water  to  Visakhapatnam,
 tetended  to  provide  water  facilities  for
 the  steel  plant  and  other  industries
 that  would  be  coming  up  there;

 (b)  whether  Unio,  Government
 have  sccepteg  in  principle  to  sanction
 that  amount  as  loan;

 (c)  if  eo,  whether  any  instalment
 of  the  loan  has  been  releaseg  ag  the
 Andhra  Pradesh  Govermment  hae
 already  taken  up  the  necessary  pre-
 liminary  investigation  work  from  tits
 own  funds  on  the  assurance  of  the
 Centre;  and

 (d)  if  not,  reasons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MIN
 (SHRI  SUKHDEV  PRASAD):  (a)
 The  estimated  cost  of  the  scheme,  on
 the  basis  of  97l  prices,  wag  Rs.  |i.80
 crores,  These  costs  will  be  updated  in
 the  Detailed  Project  Report  which  is
 being  prepared.

 (b)  to  (d).  The  water  supply  scheme
 will  be  a  part  of  the  Steel  Plant  Com-
 plex.  The  work  on  the  water  supply
 scheme  will  be  taken  up  at  the  appro-
 priate  tume  after  the  scrutiny  of  the
 Detailed  Project  Report  which  will
 contain  details  such  as  the  quantative
 and  qualitative  requirements  of  water
 phasing  of  execution  of  work  ete.
 Centra!  loan  assistance  ta  the  State
 Government  for  implementation  of  this
 scheme  will  be  considered  after  the
 scheme  is  sanctioned  for  implementa.
 tion  and  provision  of  funds  is  made
 for  the  purpose.

 Punjab  Small  Scale  Units  affected  by
 shortage  of  iron  and  steel

 9229.  SHRI  RAGHUNANDAN  LAL
 BHATIA;  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  shortage  of  Iron  and
 Stee;  hag  affected  Small  Scale  Units
 during  the  last  quarter  of  074  in
 Punjab;  and

 (b)  if  a0,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 and  (b).  During  the  last  few  months
 there  has  been  adequate  availability
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 of  most  categories  of  lron  and  ateel
 materials.  Most  of  the  State  Small
 Scale  Industries  Corporations  in  the
 country,  including  that  of  Punjab,
 have  also  been  holding  large  stocks
 of  steel,

 Indo-Arab  Cultural  Council
 9230,  SHRI  VEKARIA  Will  the

 Minster  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state

 (a)  whether  it  has  been  decided  to
 form  an  Indo-Arab  Cultural  Council
 to  ensure  better  understanding;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  No,  87.

 (b)  Does  not  arise

 Deaths  due  to  Malnutrition

 9281.  SHRI  BHAGATRAM  MAN-
 HAR:  Will  the  Minster  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  the  number  of  deaths  occuring
 in  the  country  every  year  due  to
 malnutrition,  State-wise;  and

 (b)  the  steps  the  Governinent  pro-
 pose  to  take  to  look  after  the  nutri-
 tion  problems  of  the  children  in  the
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ITEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE),  (a)  The  number  varies
 from  year  to  year  and  State  to  State
 depending  upon  various  factors,

 (b)  The  Government  are  already
 implementing  the  following  nutrition
 programmes  to  tackle  the  nutrition
 problems  of  the  children  in  the
 country:

 i,  Mid-day  Meal  Programme  for
 primary  school  children,
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 a  Spécial  Nutrition  Programme  for
 pre-school  children,

 a  Balwadi  Feeding  Programme  for
 children  mostly  in  rural  areas,

 4  Appbed  Nutrition  Programme  for
 the  rural  community,

 i  Prophylexis  agamst  blindness  in
 children  caused  by  vitamin  A
 deficiency

 6.  Prophylaxis  against  nutritional
 anaemia  In  young  children,

 Besides,  the  Government  are  con.
 sidering  an  “Integrated  Child  Develop-
 ment  Services”  Scheme  for  pre-school
 children

 Allocation  of  Steel  to  Gujarat
 9232  SHRI  D  D,  DESAI.  Will  the

 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  there  hag  been  any
 increase  in  the  allocation  of  steel  to
 Gujarat  in  1974-75,  as  compared  to
 1973-74;  and

 (b)  if  so,  the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 and  (b)  As  per  the  system  of  distri-
 bution  of  steel,  there  is  no  Stalewise
 allocation.  Despatches  are  made  after
 taking  into  account  the  availability  in
 a  particular  period,  the  end  use  for
 which  steel  is  required  and  the  com-
 peting  demands  At  present  there  is
 adequate  availability  of  most  cate.
 gories  of  iron  and  steel.

 Technical  astistanc,  programme
 during  1973-14 0,  की  9 Was

 9233.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  has  been  signi-
 ficant  increase  in  requests  from  deve-
 loping  countries  for  Indian  expertise,
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 training  facilities  and  equipment  re-
 gistered  under  the  Indian  Technical
 atid  Economic  Co-operation  Program-
 me;

 (b)  if  go,  the  nameg  of  such  coun-
 tries;  and

 (ce)  the  expenses  incurred  by  his
 Ministry  on  technical  assistance  pro-
 gramme  during  1973-74,  and  1074-757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 Yes  Sir.  There  has  been  an  increase
 in  requests  for  co-operation  under
 ITEC  programme  from  countries  such
 as  Ethiopia,  Somalia,  Guinea,  Sri
 Lanka.  Maldives,  Afghanistan,  People's
 Democratic  Republic  of  Yemen,  Tan-
 zania,  Guyana,  Fiji,  Mauritius,  Laos,
 ete.

 (ce)  Expenditure  meurred  during  the
 year  i973-74  was  Rs.  -1,16,48,080,00.,
 The  Budget  provision  for  ‘1974-75  stood
 at  Rs.  3.34,55,000.00.  The  figure  of
 actual  expenditure  for  1974-75  is  not
 yet  available.

 9234.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  Zonal  Administra-
 tor  of  Umerkote  Zone  of  Dandakar-
 Bnya  Project  used  official  power  and
 force  to  stop  the  members  of  the  Class
 Ill  and  IV  Employees  Association  and
 Rehabilitation  Bmployees  Union  from
 doing  their  legitimate  trade  union
 activities;

 (b)  whether  the  two  organisations
 of  the  employees  haq  brought  several
 allegations  of  corrupt  practices  and
 anti-employess  actiong  to  the  notice
 of  the  authorities  and  whether  these
 ‘Were  enquired  into;  and

 (c)  whether  this  Officer  identified
 himself  with  a  political  party  during
 the  recent  midterm  poll  in  Orissa  by
 openly  making  propaganda  in  favour
 of  the  party  and  has  also  now  got  some
 allegations  levelled  by  the  settler
 members  of  the  saig  party  स्पा
 the  members  of  the  Union  which  is
 affliated  to  INTUC  and  if  so,  the
 action  taken  against  thig  Officer?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  REHA-
 BILITATION  (SHRIl  5.  VENKAT-
 SWAMY):  (a)  to  (०),  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Chicken  Pox  epidemic  in  Bombay
 9235,  SHRI  SHASHI  BHUSHAN:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  ,  chicken  pox  epide-
 mic  has  been  raging  in  the  slumg  for
 the  last  three  months  in  Bombay;

 (b)  whether  Municipal  Corporation
 was  quite  unaware  of  the  outbreak;
 and

 (c)  the  affected  areag  in  the  city  of
 Bombay  and  the  steps  taken  to  check
 the  epidemic?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TIEALTIT  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  The  survey
 conducted  by  the  Municipal  Corpora-
 tion,  Bombay  does  not  reveal  the
 existence  of  chicken  pox  in  an  epide.
 mic  form.

 (९)  Does  not  arise,  There  is  no
 Vaccination  against  chicken  pox,

 Celi  to  Ratify  UN  Charter  on  Women
 9296,  SURI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  EXTERNAL  AF.
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  is  a  cell  to
 ratity  U.N.  Charter  on  Women;  and
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 (४)  at  so.  Government’,  reaction
 on  it  ang  the  step,  taken  in  that
 direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  and  (b).
 While  there  is  no  specific  UN  Charter
 on  Women,  a  number  of  conventions
 and  resolutjonns  have  been  adopteq  by
 the  various  UN  bodies  to  promote
 women's  tights  in  political,  economic,
 social  and  educational  fields  and  to
 ehminate  discrimination  against  wo-
 men

 The  forthcoming  World  Conference  of
 the  International  Women's  Year  in
 Mexico  (l9th  June  to  2nd  July,  975)
 will  draw  up  a  World  Plan  of  Action
 for  achieving  equality  of  women  with
 men  in  all  fields  and  eliminating  dis-
 erimination  on  ground  of  sex

 In  keeping  with  it,  policy,  Govern
 ment  will  support  all  such  moves  as
 further  the  cause  of  women

 Construction  of  Adyapadi  Road  in
 South  Eanara  District

 9237  SHRI  P  R  SHENOY  Will  the
 Minster  of  SHIPPING  AND  TRANS.
 PORT  be  pleased  to  state

 (a)  whether  a  road  hag  been  sanc-
 tioned  In  Adyapaci  village  of  South
 Kanara  District  near  Bajpe  arport
 in  Karnataka;

 (b)  if  so,  the  year  In  which  the
 road  was  sanctioned  ang  the  work
 done  30  far  in  the  construction  of
 the  road;

 (९)  the  reasons  for  the  delay  in
 construction  of  the  work,  and

 (d)  the  time  by  which  work  will  be
 completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M  TRIVEDI)
 (a)  to  @.  The  road  nm  question  is  8
 local  road  and  is  being  maintained  by
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 the  Taluka  Development  ॥... जि  Manga-
 lore.  The  Local  body  congerned  07  the
 State  Government  are,  therefore,  con-
 cerned  with  this  work  The  subject
 matter  of  the  question,  accordingly
 falls  primanly  within  the  sphere  of
 State  activities.  According  to  the
 available  information,  an  estimate
 amounting  to  Rs  27,500  was  sanction-
 ed  for  the  formation  of  the  road  and
 this  work  was  taken  up  and  completed
 during  98_—63  under  the  Rural  Com.
 municationg  Programme  Black  top-
 pig  has  not  been  done

 Ban  on  use  of  Window  Glasses  fore
 Goggles

 9248  SHRI  RAM  HEDAOO  Will  the
 Muuster  ot  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state

 (a)  whether  a  ban  nag  been  unposed
 on  the  ymport  of  ophthalmic  blanks
 into  the  country  ang  the  majority  of
 sun-glasses  sold  in  the  market  are
 manufactured  from  ordinary  window
 glass—causing  serious  hann  to  the
 unsuspected  wearers;  ang

 (b)  if  8D,  the  steps  Government
 propose  to  take  to  ban  the  use  of
 window  glass  in  goggles  for  childr
 sold  m  villages,  smaller  towna  and
 also  cities,  &  factor  largely  responsible
 for  the  growth  of  blindness  in  the
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K  M
 ISHAQUE)  (a)  and  (b)  No  ban  has
 been  imposed  on  import  of  ophthalmic
 blanks  Messrs  Bharat  Ophthalmic
 Glass  Limited,  Durgapur  have  been
 appointed  as  the  canalsing  agency
 with  effect  from  the  Ist  April,  974
 for  the  import  and  distribution  of
 rough  blanks  in  addition  to  their  own
 production  to  meet  the  full  require.
 ments  of  the  country  However,  the
 import  of  lense  including  bifocal  blanks
 i8  not  allowed

 The  Government  is  not  aware
 whether  majority  of  sunglasses  sold
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 in  market  are  manufactured  from
 ordinary  window  glass,  The  use  of
 sun-glasses  manufactured  from  ordin-
 ary  window  glass  puts  strain  on  the
 eyes  of  wearers  but  does  not  cause
 blindness.

 It  is  proposed  to  intensity  health
 education/publicity  programme  to  edu-
 cate  and  warn  people  about  the
 dangers  involved  in  using  goggles
 made  out  of  ordinary  window  glasses.

 Invitationg  to  Prime  Minister  from
 Abroag

 9239.  SHRI  8,  V.  NAIK.  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  the  countries  which  have  offi-
 cially  invited  the  Prime  Ministery  dur-
 ing  the  year  l975-74;  and

 (b)  which  are  the  invitations  the
 Prime  Minister  is  likely  to  accept?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 Prime  Minister  has  received  invita.
 tions  from  several  countries  over  the
 last  few  years,  These  will  be  availed
 of  at  the  appropriate  time  in  consul-
 tation  with  the  host  Governments.  The
 programme  of  visits  during  ‘1975-78  has
 not  been  finalised,

 Construction  of  Udhampur  Aerodrome

 9240.  DR.  LAXMINARAIN  PAN-
 DEYA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  a  case  was  filed  in  the
 High  Court  by  the  contractor  in  regard
 to  the  construction  of  aerodrome  of
 Udhampur  ang  whether  High  Court
 had  appointed  the  Commissioner  who
 hae  submitted  5  repor;  to  the  High
 Court  after  an  on  the  spot  enquiry
 and  perusa]  of  the  records;

 (b)  the  facts  ag  revealeg  by  the
 Commissioner  in  the  said  report;

 (c)  whether  the  Commissioner  has
 also  found  that  the  documents  regard-
 ing  the  construction  of  the  saiq  aero-
 drome  were  tampered  with  and  inter-
 polated:  and

 (d)  whether  the  Garrison  Engineer,
 who  is  responsible  for  tampering
 with  the  records,  has  been  removed
 from  service  or  hag  been  transferred
 from  there  on  the  basis  of  the  judicial
 report;  and  if  not,  the  reasong  there-
 tor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH);  (a)  Yea,
 Sir,

 (9)  and  (९),  The  Commissioner  has
 pote  out  certain  discrepancies  and
 irregularities  in  the  maintenance  of
 measurement/level  record,  by  the
 MES  officials.

 (d)  As  the  Commissioner  has  not
 held  any  particular  person  responsible
 for  the  irregularities,  the  question  of
 Temoval  or  transfer  of  the  Garrison
 Engineer  has  not  arisen,  A  Staff  Court
 of  Inquiry  has  been  set  up  and  it
 will  look  into  the  matter.  Action  to
 be  taken  against  the  official  (s)  con-
 cerned  will  depend  on  the  findings  of
 the  Staff  Court  of  Inquiry.

 Financial  Aid  to  Bangladesh

 9241,  SHRI  VEKARIA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  total  amount  of  financial  aid
 given  to  Bangladesh  during  the  last
 two  years;

 (b)  the  particulars  of  the  aid  given;
 and

 (९)  the  aid  provideg  to  be  given
 during  the  yeor  l075-767

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
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 A  statement  giving  the  requisite  in-
 formation  is  laid  on  the  table  of  the
 House
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 (co)  No  decision  bag  been  taken
 = gatding  aid  to  be  given  during

 year  1976-76

 ‘Statement
 Asnstance  extended]  comnntted  to  Bangladesh  during  1973-74  and  T9TE7S+

 A.  Govsrnmentto-Government  Assistant
 (Rs,  crores)

 1972  «  ७७70०  crorescredit  for  the  supply  of ५७  commodities  (announced  in  May  ban  १0  00

 UOTE 75.  G)  Rs  5  crotes  for  the  estabkehment  ot ’  a  cement  plant  at  Chhatak  m
 (announced  in  May,  7974)  5  00

 mn)  Rs  20  crores  Emergency  Relief ¢  ei  for  the  supply  of  essential  items
 (announced  in  August,  3974)  70  00

 Tora  (1973-75)  25  00
 a  ea

 Q)  Rs  DBI  special  bank I  ’  ’  '  2§  crores  an a7  :
 credit  ay  the  supply  of  weak  coaches, textile  machinery,  —_agricultural—
 machinery,  etc  ¢  ced  in  May,
 2999)  2  6  wo  25  00

 (a)  Re  75  cores  bank  excommodation
 for  365  days  for  the  supply  of  I5  ५०

 I  7  t  Rs  ro  crores  IDBI  special  bank  credit 475  a  for  the  supply  of  capital  <uipmient  '  To  00

 a)
 Rs  8  crores  IDBI  normal

 bay  el  credit or  supply  oftextile  and  agricultural
 ery  and  setting  up  a  3-wheeler

 project.  +  ६  8  00
 (im)  Ra  $  crores  bank  accommodation  for

 the  supply  oftextiles  5  00

 TotaL  (1973—75)  63  00

 Granp  Tota,  (A+B)  ,  BB  co

 Priority  for  construction  of  National
 Highways  In  Hill  Areas

 6242  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  te
 pleased  to  state

 (a)  whether  any  prority  has  been
 given  to  the  sanction  ang  conatruc-
 tion  of  national  highways  in  the
 fourth  and  fifth  Five  Year  Plans,

 launched  after  the  definition  of  cer.
 tain  States|Regions  us  hil]  areas  by
 a  Special  Committee  of  the  National
 Development  ‘Cobneil,  un  ‘1th  March
 1966,

 (b)  if  so,  the  names  of  national
 highways  constructed  on  priority
 basis  for  the  regions  defined  as  hill
 areas,  and

 (e)  the  national  highways,  the  pro-
 posals  for  which  are  under  the  oon
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 sideration  of  Government  for  inclu-
 sion  in  the  Fifth  Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M,  TRIVEDI):

 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  According  to  latest  develop-
 ments,  in  view  of  the  current  financial
 stringency,  no  new  additions  to  the
 existing  National  Highways  System
 are  contemplated  for  the  time  being.

 indian  team  for  Paris  meeting  on  Oil
 and  Fertilizers

 9243,  BHRI  BANAMALI  BABU:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  the  officers  of  the
 Ministry  of  Petroleum  and  Chemicals
 formed  a  part  of  the  Indian  team
 for  the  Parig  meeting  held  to  deal
 with  the  problem  of  high  price  of
 oi]  and  the  escalating  prices  of  ferti-
 lizers;

 (b)  if  80,  the  view  expresseg  by  the
 Indian  team  for  solving  the  world
 energy  crisis;

 (c)  the  main  outcome  of  the  meet-
 ing;  and

 (a)  the  benefits  likely  to  accrue  to
 India  as  a  congequence  of  the  Paris
 meeting  deliberations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS);  (a)  Yes,  Gir.

 tb)  The  Indian  Delegation  had  taken

 ang  the  problems  of  the  most  serious
 ly  affected  countries  must  be  included
 in  the  agenda  for  the  proposed  meet.
 ing  at  Ministers  level,

 (०)  Unfortunately,  the  preparatory
 meeting  wag  unable  to  prepare  an
 agreed  agenda  and  the  meeting  went
 into  recess,

 (d)  The  need  to  give  urgency  to  the
 solution  of  the  acute  problems  faced
 by  the  most  seriously  affected  count-
 ties,  which  includes  India,  wag  recog
 niseq  by  ali  participants  and  was  im
 cluded  in  all  the  draft  agendas  which
 were  submitted  during  the  prepare-
 tory  meeting  for  consideration,

 Factory  Accidents  per  00  workers  in
 India

 9244,  SHRI  JYOTIRMOy  BOSU:
 SHRI  ISHWAR  CHAU-

 DHRY.

 Will  the  Minister  of
 be  pleased  to  state:

 LABOUR

 (a)  what  is  the  rate  of  factory  ac-
 eidents  per  00  workers  in  India,  Year-
 wise,  during  the  last  three  years;

 (b)  what  are  the  corresponding
 figures  of  accidenig  in  the  U.K.
 U.S.A,  West  Germany,  Japan  and
 Soviet  Union,

 (ec)  whether  the  country  has  been
 losing  heavily  owing  to  high  rate  of
 industrial  accidents;  and

 (d)  if  so,  the  facts  thereof,  the  rea-
 song  therefor  and  the  action  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAIe
 GOVIND  VERMA);  (a)  As  per  latest
 information  available  with  the  Labour
 Bureau  all-India  frequency  rates  of
 injuries  due  to  aceldents  per  one
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 hundred  workers  employed  in  working  ries  Act,  948  during  the  years  1
 factories  registered  under  the  Facto-  to  972  are  given  below:

 Frequency  Rate  per  ico  workurs

 Nature  of  injuries  ‘  ‘  790  972(P)f  "spray

 I  2  3  4

 Fal.  ,  4  नि  ्  oor  0902  9९  03

 Non-Fatal  i  :  6  /  |  156  6  a4
 ‘TOTAL  +.  OS  rs  6°46

 Pym  Provisional

 T  =  Excludes  information  in  respect  of  Manipur.
 #  =  Exchides  information  in  respect  of  Kerala

 and  Manipur.

 Similar  information  for  the  years
 973  and  974  is  not  yet  available,

 (b)  Rates  of  fatal  industrial  acei-

 facturing  industries  in  different  count-
 ries  during  the  years  970—72

 dents  calculated  differently  for  manu-  were:-—

 Country  Code  i970  197  ‘1972,

 L  United  Kingdom  Ue  0°04  O'og  ००4
 2.  United  Stetesof  0  oc3
 Be  West  Germany*®  ,  .  [fa  og  0  9  omg

 4  Jepon  Yd  0  04  0°03  O03
 §.  Indie  wwe  +  Ye  og  org"  ovrg®

 7  Codes  _—
 (I)  Reported  accidents an  Compensated  accidents

 *=Provisional
 ..™Not  avuilable.

 ॥  Rates  1600  man  hours  of a
 i  per  30०

 ¢."'Rates  per  7,000  persons  employed
 (avernge  numbers).

 d.  Rates  perone  million  msn  Reurs
 worked,

 Similar  information  for  the  Soviet
 Union  ig  not  available.

 oe  Information  pertaining  to  the
 total  loay  is  not  available,
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 wherever  necessary,
 and  education  is  also  being  imported
 through  the  Central  Labour  Institute,
 Regional  Labour  Institutes  and  the
 Natlonal  Safety  Council.

 Hydrogen  Explosion  by  mdia
 0245,  SHRI  MM  a  PURTY:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state;

 (a)  whether  there  is  any  expecta-
 tion  of  hydrogen  explosion  by  India;

 (b)  if  so,  by  when  it  is  expected
 to  materialise;  and

 (c)  the  total  expenditure  to  be
 incurred  by  Government  on  this  enter-
 prise?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No,

 Sir,
 (b)  and  (c).  Do  not  arise.

 Geological  Survey  in  Bihar
 9246.  SHRI  SHANKAR  DAYAL

 SINGH;  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state;

 (a)  whether  Government  have  con-
 ducted  geological  survey  in  Buhar
 (other  than  Southern  Bihar);  and

 (b)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  ‘iHE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHUKHDEV  PRASAD):  (४)
 Yes,  Sir,

 (b)  Areas  in  Bihar  north  of  the
 Ganga  are  largely  covered  by  Gange-
 lic  alluvium  upto  depth  and,  hence,  do
 mot  contain  it
 Geological  Survey  of  India  have  car-
 ried  gut  Geological  Mapping  in  the
 portion  of  Siwalik  Hill  Ranges  in

 gical  Survey  of  India  have  recently
 also  taken  up  mapping  of  Quaternary
 formations  in  Alluvial  areas  of  North

 विदेशों  के  प्रस्तराष्ट्रीय  महिला  संगठनों  से
 प्रधानमंत्री।  को  निमंत्रण

 9247.  को  शंकर  दाल  सिह:  क्‍या
 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कुल  देशों  के  पस्तर्राष्ट्रय
 महिला  संगठनों  तथा  संयुक्त  राष्ट्र  संघ  में
 झर  राष्ट्रीय  म/हुला  घं  के  भ्र वसर  पर  भारत
 के  प्रधान  मंत्री  को  विभिन्  स्थानों  a  बनाने
 का  निमंत्रण  दिया  है  और

 (ख)  यदि  हितो  पझन्तर्राष्ट्रीय  महिला
 वर्ष  के  उपलक्ष  मे  भ्राय/जित  रू मारो हों  में  भाग
 लेने  के  उद्देश्य  से  प्रधान  मंत्री  का  किन  देशो
 में  जाने  का  विचार  है  तथा  उन  समारोहों  के
 नाम  क्‍या  है?

 'निवेश  मंत्रालय  में  उप  मंत्री  (भी  बिपिन
 पाल  दास)  :(क)  भ्र ौर  (ख  de  प्रधान  मंत्रो  को
 विदेश  स्थित  अनेक  सोसाइटियां।  कौर  संगठनों  से
 उनके  अंतर्राष्ट्रीय  महिला  वर्ष  के  प्रायोजनों  में
 भाग  लेने  के  लिए  निमंत्रण  मिले  है इस
 अवसर  पर  प्रायोजित  किसी  कार्य  क्रम  में भाग
 लेने  के  लिए  विदेश  जाने  की  उसकी  अभी  तक
 कोई  योजना  नहीं  है।

 Geological  and  Ecological  Warfare

 9248.  SHRI  B.  V,  NAIx:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  India  has  made  any
 concrete  proposals  regardinng  geologi.
 cal  and  ecological  warfare;  and

 (9)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  No,  Bir.

 (b)  Does  not  arise,
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 Continued  Chinese  attempt  to  isolate
 India  in  South-east  Asia

 9249  SHRI  P  M  MEHTA  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Ching  is  still  busy  and
 continuing  its  attempt  to  isolate  India
 in  South-East  Asia,

 (b)  whether  China  is  also  making
 use  of  foreign  soils  hke  Nepal  and
 other  countmes’  soils  for  anti-Indian
 activities,

 (c)  uf  so,  what  sleps  are  being  taken
 by  India  to  counter  them,

 (da)  what  are  the  main  reasons  for
 mecreasing  anti-Indian  activities  by
 China  now,

 (e)  whether  it  has  been  reported  mm
 the  Press  that  China  is  in  no  mood
 for  tues  with  India,  and

 (f)  uf  so,  the  reaction  cf  the  Indian
 Government?

 THE  DLPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF
 FAIRS  (SHRI  BIPINPAL  DAS)  (a)
 aud  (b)  Government  is  aware  of  the
 attitude  of  China  towards  India  as
 reflected  aa  afs  anti  Indian  propa
 ganda

 (०)  Necessary  steps  as  required  to
 deal  with  the  situation  are  taken  by
 Government  and  our  Missions  abroad

 (d)  to  (f)  China  has  chosen  not  to
 respond  to  Indias  well  known  desire
 for  normulisation  of  Sino-Indian  rela-
 tions  and  the  concrete  gestures  made
 by  Government  in  pursuance  of  this
 policy

 Disbanding  of  Indo-0§  Jeint  Com.
 tulssion

 9250  SHRI  R  V  SWAMINATHAN
 Will  the  Minster  of  EXTERNAL  AF.
 FAIRS  be  pleased  to  state

 (a)  whether  India  ang  USA  have
 agreed  te  disband  the  Indo-US,
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 Commission;  and  ff  go,  the  reasons  for
 the  game;

 (b)  whether  the  Commission  has
 not  done  much  benefit  to  India  since
 ity  formation,

 (c)  xf  so,  how  far  thus  fs  true,  and

 (0)  when  it  8  likely  to  be  disband.
 ed?

 {HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS)  (a)
 No  Sir

 (b)  to  (d)  The  agreement  to  set  up
 an  IndoUS  Jomt  Commission  on
 Economic  Commercial  Suentific,
 Technological  Educational  and  Cul
 tual  Cooperation  was  signed  in  New
 Delhi  on  Octobe:  2%  974

 Since  then  the  three  Sub-Commis-
 jons  set  up  under  the  Joint  Commis

 sion  have  met  in  Washington  and  in
 Delhi  and  pract  cal  programmes  for
 velion  ae  under  study

 The  first  meeting  of  the  Jount  Com.
 m  ton  has  not  been  he'd  80  far

 Trade  relations  between  India  and
 Cuba

 §2ol  SHRI  INDRAJIT  GUPTA
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  whether  expansion  of  trade  re-
 lationg  between  India  and  Cuba  was
 agreed  upon  during  the  talks  held  in
 Havana  in  March  between  Shri  YB.
 Chavan  and  iepresentatives  of  the
 Cuban  Government,

 (b)  if  so,  whether  any  follow  up action  has  been  taken,  and  if  so,  what, to  give  concrete  shape  to  develop-
 ment  of  Indo  Cuban  trade,  and

 (c)  whether  any  exchange  of  trade
 delegations  between  the  two  countries
 hag  been  planned?
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 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 In  the  coyrse  of  wide  ranging  discus-
 sions  between  the  Foreign  Minister  and
 the  Cuban  Leaders  in  Havana  there
 was  a  reference  to  Indio-Cuban  (Co-
 operation  in  general,  but  there  was  no
 discussion  specifically  on  Indo-China
 Trade  as  such.

 (a)  ang  (०),  Do  not  arise.

 Assistance  to  Bangladesh

 9252,  ह-1: 8:48  LALJI  BHAI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state:

 (a)  the  amount  of  assistance  given
 so  far  by  Government  of  India  to
 Bangladesh  Government  directly  or
 indirectly  gince  the  independence  of
 that  country;

 (b)  the  conditions  thereof;  and

 (९)  the  purposes  for  which  this
 amount  Wag  given  to  Bangladesh?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF.
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 to  (c).  A  statement  giving  the  requisite
 information  is  laid  on  the  table  of  the
 House,  [Placed  in  Library,  See  No.
 LT-9698/75],

 OU  Wells  mm  Arabian  Sea

 9253,  SHRI  8,  V.  NAIK:  Will  tb-
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  the  legal  status  of  the  oil  wells
 being  dug  in  the  Arabian  sea  viz
 Bombay:  High;

 (b)  the  distance  upig  which  India

 (c)  the  stand  of  India  regarding  sea
 beds  raging  in  the  Unit.
 4  Nationa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 and  (b).  The  oi]  wells  being  dug  in
 the  Bombay  High  are  within  the  con-
 tinental  shelf  of  India.  According  to
 the  958  Geneva  Convention  on  con-
 tinental  shelf  a  coastal  State  bas  a
 exclusive  sovereign  rights  to  explore
 and  exploit  the  natural  resources  of
 the  continental  shelf.  On  August  30,
 955  the  President  of  India  by  a  Pro-
 clamation  proclaimed  that  India  has,
 and  always  had,  full  and  exclusive
 sovereign  right  over  the  seabed  and
 subsoil  of  the  continental  shelf  ad-
 joining  its  territory  and  beyond  its
 territorial]  waters.

 (c)  The  Third  U.N.  Conference  on
 the  Law  of  the  Sea  is  currently  hold-
 ing  its  third  session  at  Geneva  in
 order  to  provide  a  legal  framework  for
 all  the  law  of  the  sea  problems  in-
 cluding  the  limits  of  the  continental
 shelf,  India  favours  the  view  that  as
 the  continental  shelf  is  a  natural  pro-
 longation  of  the  land  territory  of  the
 coastal  State,  it  should  extend  to  the
 outer  edge  of  the  margin  where  it
 meets  the  abyssa]  plains  or  the  ocean
 floor.

 Indo-Iraq  Joing  Economie  Commission

 9254.  SHRI  SHYAM  SUNDER  MOH-
 APATRA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  Joint  Bconomic
 Commission  with  Iraq  has  been  bene.
 ficla]  to  India;

 (b)  the  progress  made  and  the  num.
 ber  of  sittings  it  had  and  the  plan
 and  projects  taken  by  jt  so  far;  and

 (c)  its  future  plans?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF.
 FAIRS  (SHRI  RIPINPAL  DAS):  (a)
 Yes,  Sir.

 (b)  and  (९).  The  Indo.Iraq  Joint
 Commission  for  Economic  and  Techni-
 cal  Cooperation  constituted  in  March,
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 3974  held  its  first  meeting  in  January,
 975  at  Baghded.  A  number  of  pro-
 jects  In  the  field  of  petroleum  and
 petrochemicals,  industries,  agriculture
 and  irrigation,  trade,  culture  and
 technical  cooperation  and  transport
 services  were  discussed  in  this  meet-
 ing.  The  Joint  Commission  ig  schedul-
 ed  to  hold  its  second  meeting  in  India
 early  next  year  when  the  progress
 made  in  its  work  will  be  reviewed.

 Shops  looted  by  Defence  Personnel  on
 Bagdogr,  Airport  Roag

 9255.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  seve-
 ral  shopg  were  looted  by  some  De.
 fence  personnel  on  the  Bagdogra  air-
 port  road  in  August,  1973;

 (b)  whether  an  enquiry  wag  held
 into  this  affair;

 (c)  whether  any  action  has  beat
 taken  against  the  Defence  personnel
 involved  in  these  incidents;  and

 (d)  whether  the  poor  shopkeepers
 have  been  compensated?

 THE  MINISTER  OP  DEFENCE
 (SHRI  SWARAN  SINGH)  (a)  to  (d).
 An  incident  of  affray  mvolving  some
 airmen  of  the  Air  Force  Station,
 Bagdogra  and  the  civil  population  of
 the  market  just  outside  the  premuses
 of  the  Alr  Force  Station  took  place  on
 the  night  of  the  28th  July  1978,  in  the
 course  of  which  some  shops  were  loot-
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 Commonwealth  Prime  Ministérg  Con-
 ference

 9256.  SHRI  P.  9.  MAVALANKAR:
 Will  the  Mimster  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Prime  Minister
 attendeq  the  Commonwealth  Prime
 Ministers  Conference;  and

 (b)  if  80,  full  facts  thereof,  includ-
 ing  the  venue,  duration  and  subject-
 matters  of  the  sard  Conference?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Suir.

 (b)  The  Commonwealth  Heads  of
 Government  Meeting  was  held  in
 Kungsion,  Jamaica  from  29th  April  to
 May  6th,  i975  The  following  were
 the  principal  topics  discussed  at  the
 Conference  functional  cooperation
 among  Commonwealth  countries  in  a
 wide  range  of  activities,  the  situation
 in  Southern  Africa;  world  trade,  finan.
 cial  and  development  matters;  latest
 developments  in  Indo-China  and  the
 international  situation  in  general,

 पूंछ  कौर  कश्मीर  के  अन्य  मागों  में  पाकिस्तानी
 सदस्य  सैनिकों  द्वारा  घुसपैठ
 9257.  श्री  शंकर  बयान  सिह  :  क्या

 रक्षा  पंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (%)  क्या  मार्च,  t975  के  प्रति
 सजा!  में  पाकिस्तानी  सशस्त्र  सैनिकों  ते
 पूछ  और  कश्मीर  के  प्रत्य  क्षेत्रों  में  घुसपैठ
 की  थी,  और  भारतीय  सेता  पर  गोली
 अलाई  थी;

 ख)  क्या  पाकिस्तानी  सैनिक
 लगातार  इस  प्रकार  फी  भड़काने  वाली
 कार्यवाही  करते  रहते  हैं  ;  कौर

 (ग)  यदि  हां,  तो  भारत  art  इस
 संबंध  में  क्‍या  कार्य थाह  की  जा  रही  है
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 रक्षा  मंत्री  (भी  स्वर्ण  हि)  =  (क)
 जी  नहीं  श्रीमन्‌  ।

 खि)  शौर  (ग)  .  नियंत्रण  शबा  के

 पार  से  पाकिस्तानी  मे नामों  द्वारा  गोली

 चलाये  जाने  भोर  भुक्पैठ  की  'छुडनपुद
 चिनारों  की  यदा  कदा  सूचनाएं  मिलती

 रहती  है  ।  हन  घटता प्र ों  का  तिराकरण

 अथवा  रोक-पाम  स्थानीय  कमांडरों  के

 बीच  नग  बैठकों  के  माध्यम  से  किया  जाता

 है  ।  हमारी  सुरक्षा  सेनाएँ  सितारों  पर
 लगातार  सत्ता  रख  रहो  हैं  और  उन्हे
 आदेश  है  कि  जहा  आवश्यक  हो  सख्त

 कार्यवाही  करे ।

 Negotiations  for  Supply  of  U.S.  Arms
 te  India

 9258,  SHRI  JYOTIRMOY  BOSU:

 SHRI  NOORUL  HUDA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  by  New
 York  Times  of  March  4,  975  stating

 (b)  if  so,  the  facts  thereof  and
 Government’,  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes  Sir,  Government  has  seen  the
 report,

 (b)  There  is  no  truth  in  the  report,

 Entry  of  Bangladesh  People  gato
 Assam

 9259.  उस्ताद  JYOTIRMOY  BOSU:
 SHRI  9,  K.  PANDA:

 Wilt  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  thousands  of  people
 from  Bangladesh  belonging  to  majo-
 rity  and  minority  communities  have
 recently  entered  Assam  and  fanned
 out  to  various  areas;  and

 (b)  if  80,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 and  (b).  During  the  year  974  and  in
 the  first  two  months  of  this  year,  a
 total  of  3966  Bangladesh  nationals,
 who  had  illegally  entered  Assam,  were
 detected  and  sent  back  to  Bangladesh.

 Terror  against  Indians  jn  Canada

 9260.  SHRI  JYOTIRMOY  BOSU:
 SHRIMATI  PARVATHI

 KRISHNAN:
 SHRI  MOHINDER  SINGH

 GILL:
 SHRI  ARJUN  SETHI;
 SHRI  R,  8,  PANDEY:
 SHRI  BANAMALI  BABU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  a  newg  published  by  the
 Times  of  India,  New  Delhi  dated  the ‘18th,  April,  1976  under  the  caption
 ‘White  terror  strikes  Indians  in
 Canada’;  and

 (b)  #  80  the  facts  thereof  and
 Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Sir.
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 ()  Our  High  Commissioner  in
 Canada  and  Consul  General,  Van-
 couver  have  made  enquiries  into  this
 development  and  discussed  with  con-
 cerned  Canadian  authorities  ways  and
 means  of  avoiding  the  recurrence  of
 such  unhappy  incidents  in  the  future.

 Measures  to  meet  Mosquitg  Menace  in
 Yanakparil,  New  Dethi

 §26l,  SHRI  है,  P.  YADAV:
 SHRI  M.  DEIVEEKAN:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state  the  measures  being  taken  to
 Meet  the  serious  mosquito  menace
 which  may  result  in  several  diseases
 in  the  Janakpuri  Colony,  New  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  हू.  M
 ISHAQUE),  The  defective  drainage
 system  in  the  Janakpun  Colony  has
 led  to  mosquito-genic  conditions.  The
 Municipal  Corporation  of  Delhi  have
 been  requested  to  intensify  the  anti-
 larval  operations  in  the  Colony.

 बीड़ी  मजदूरों  के  लिये  सामान  मजदूरों
 निर्धारित  करना

 9262.  To  लक्ष्मीताशयण  पांडेय:
 शो  राम ततार  शास्त्री  :

 क्या  शम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  देश
 में  बीड़ी  मजदूरों  के  लिये  समान  मजदूरी  दरें
 लागू  करने  का  है  ;

 (@)  क्या  इस  समय  बीडा  मजदूरों
 की,  मजदूरी  बर  'चित्रित  राज्यों  A  मिल-
 जिस्ता  हैं  ;  कौर

 (गे)  यदि  हा,  तो  इस  मामले  में  क्‍या
 कार्यवाही  करने  का  विचार  है  ?
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 ह, द  eT  में  उप  मंत्री  (क्रि  भाल
 पोषित  बर्गो):  (क)  से  (ख).  विभिन्न
 राज्य  में  बीड़ी  श्रमिकों  की  मजबूरियों  में
 झसमानताभो  को  कम  करने  के  प्रश्न  की

 कुछ  समय  से  जांच  की  जाती  रही  है।  जनवरी,
 973  में  प्रायोजित  राज्य  श्रम  मंत्रियों

 की  एक  बैठक  ते  मानक  माप  को  000
 बीडियां  लपेटने  के  लिये  बीड़ी  श्रमिकों  की  द 1.6
 समय  की  मजदूरिया  को  to  3.  25  प्रति
 दिन,  Go  3.50  तक  के  उत्तर  सहित
 बढ़ाने  की  क्षिफारिशे  की  थी  नई  दिल्‍ली  में
 सितम्बर,  27-28,  974  को  हुये  श्रम
 मंत्रियों  के  सम्मेलन  ने  सिफारिश  की  थी  कि

 #कुछ  जग)  पर  पहले  से  प्रचलित  उच्चतर

 मजबूरियों  पर  बिना  प्रतिकूल  प्रभाव  डाले,
 1000,  मीडिया  लपेटने  के  लिये  मजबूरियों

 को  4.  50  और  5  00  के  विस्तार  के  भीतर
 शौर  संशोधित  करिया  जाय  कौर  कि  नई  दर
 को  यथाशीघ्र  लागू  किया  जाय  प्रौढ़  हर
 हालत  मे,  !  मई,  975  से  पहले  ।  राज्य
 सरकारों  से  उपर्युक्त  सिफारिश  को  कार्य-
 जब्ती  करने  का  अनुरोध  किया  गया  है  1

 उधमपुर  हवाई  ह 4  के  निर्माण  में  उत्पन्न
 विवाद  की  जांच

 9263.  दो  लक्ष्मीनारायण  पांग  =

 श्री  महादीपिक  सिह  वाक्य  :

 श्री  लालजी  भाई  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  उधमपुर  के  गैरीजन  इंजी-
 नियर  के  खिलाफ  उधमपुर  के  हवाई  जडे
 के  निर्माण  संबंधी  दस्तावेजों  को  ठीक  प्रकार
 से  न  रखने,  उसमे  परिवर्तन  करते
 तथा  गड़बड़ी  करने  का  आरोप  प्रमाणित
 हमा  है  कौर  इस  कारण  उधमपुर  के  जिला
 तथा  सत्र  न्यायधीश  ने  उक्त  शासकीय
 रिहाई  को  भ्रविए्सनीय  ठहराया  है  ;
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 (4)  क्या  वैज्ञानिक  इंजीनियर  के

 खिलाफ  इतना  गंभीर  आरोप  सिद्ध  होने  के  बाद
 उसे  लीलाबाई  कर  विया  गया  है  कौर  यदि

 नहीं  तो  उसके  क्‍या  कारण  हैं  ;  कौर

 (ग)  उम् रम पुर  के  जिला  एवं  सत्र

 स्टायलिश  हारा  उस  इंजीनियर  के  विरूद्ध
 उपरोक्त  आरोपों  की  जांच  करते  तथा  इस
 संबंध  में  उच्च  न्यायालय  को  रिपोर्ट  दिये

 जाने  के  बाद  भी  उसी  विभाग  के  प्राधिकारियों

 द्वारा  उक्त  इंजीनियर  के  विरुद्ध  स्टाफ  कोर्ट

 इंक्वायरी  कराने  का  क्‍या  औचित्य  है  तथा

 यह  जांच  कार्य  कब  पूरा  होगा  ?

 रता  मंत्री  (भरी  स्वर्ण  सिह):  (क)  से

 (ग).  जम्मू  जौर  कश्मीर  उच्च  न्यायलय

 द्वारा  नियुक्त  आयुक्त  ने  पैमाइश  लेवल  के
 रिकार्डों  के  रख  रखाव  में  कुछ  विसंग्रतियों
 और  अनियमितताओं  की  और  ध्यान  दिलाया

 है  ।  चंकी  आयुक्‍त  ने  किसी  ब्यक्ति  विशेष
 का  इन  अनियमितताओं  के  लिये  जिम्मेदार

 नहीं  ठहराया  है  ।  इसलिये  गैरी सन  इंजीनियर
 को  निलम्बित  करने  का  प्रश्न  नहीं  उठता

 एक  स्टाफ  जांच  अदालत  नियुक्त  की  गई

 है  जो  इस  मामले  की  जांच  करेगी।  पदाधिकारी

 (पदाधिकारियों)  के  विरुद्ध  की  जाने  बाली
 कार्यवाई  इस  स्टाफ  जांच  अदालत  के  निष्कर्षों
 पर  निर्भर  करेगी  जो  कि  जिम्मेदारी  निर्धारित
 करने  के  लिए  'श्रावशयक  है  ।  इस  जाच-
 प्राप्त  के  भ्रध्यक्ष  एक  एयर  बाइन  मार्शल  है
 भभोर  इस  में  वायु  सेना  के  तीन  श्न्प  भ्रफसर
 तथा  दो  ऐसे  इंजीनियर  भ्रफसर  होंगे  जो
 इस  परियोजना  विशेष  से  परमप्रीत  न  हों  ।
 इठाई  जांच  अदालत  को  2  मई,  1975
 कॉ  बेचने  का  भरा देश  दिया  गया  है  ।

 Setting  up  of  Shipyards
 9264,  SHRI  D,  K.  PANDA:

 SHRI  H.  N  MUKHERJEE:
 SHRI  ARJUN  SETHI:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  foreign  consultants
 report  on  shipyard  location  has  been.
 submitted;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  and  (b).  Reports  from  all  the  three
 consultants  have  recently  been  receiv-
 ed  and  are  at  present  under  scrutiny.

 Spreading  of  Kala-Asar  in  Bihar  and.
 other  States  of  the  Country

 9265.  SHRI
 vata

 PRASAD

 SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  RAMAVATAR
 SHASTRI;

 SHRI  R.  8,  PANDEY:
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  be  pleased  to
 state;

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  reporte  of
 an  epidemic  of  ‘Kala  Azar’  in  Bihar
 Bnd  is  spreading  to  other  States  ४8
 well;  and

 (b)  if  30,  the  remedial  measures
 taken  to  prevent  its  spread?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE):  (a)  and  (b).  Yes,  Cases
 of  EKala-azar  have  been  reported  from
 some  Districts  of  Bihar.  The  State
 Government  has  been  advised  to  carry
 out  insecticide  spraying  in  the  affect.
 ed  areas  to  control  the  transmission  of
 the  disease  by  sand-files.  Efforts  are
 also  being  made  to  improve  the  sup-
 ply  of  suitable  drugs  for  the  treatment
 of  the  disease,



 40  Border  Roads
 wonder  Ministry  of  Defence

 9266,  SHRI  8,  V.  NAIK:  Will  the i  ‘Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  the  total  length  of  border  roads
 under  the  control  of  the  Defence

 '  Ministry;

 (9)  how  do  the  capital  (non-recur-
 ring  and  revenue  recurring)  cost  of
 road  construction  and  maintenance
 respectively  compare  with  identical
 costs  of  the  Central  or  State  Public
 Works  Department  where  these  bor-

 der  roads  exist;  and

 (९)  the  stepa  taken  to  bring  in  4
 parity  between  the  two  types  of
 agencies?

 THE  MINI  OF  DEFENCE
 (SHRI  SWARA  NGH):  (a)  Total
 length  of  roads/tracks  included  in  the
 programme  of  the  BRDB  for  new  con-
 struction/improvement  is  13,809  KMs.
 and  10,940  KMs  for  maintenance.

 (b)  An  attempt  to  study  the  com-
 parative  costs  of  Border  Roads  Orga-
 nisation  with  those  of  CPWD/State
 PWDs  was  made  by  8  high-powered
 Committee  of  technical  and  financial
 experts  appointed  in  970  to  examine,

 -inter-alia,  the  cost  of  construction  and
 maintenance  by  BRO.  They  came  to
 the  conclusion  that  it  is  not  possible
 to  carry  out  a  comparison  of  cost  of
 roads  constructed  by  BRO  with  those
 constructed  by  PWDs,  basically  because
 the  areas  and  conditions  in  which

 ‘BRO  works  are  totally  different  from
 “any  others  e.g,  BRO  operates  mostly
 in  hilly  and  remote  areas  where  no
 -céntractor  is  available.  PWDs  gener
 ally  work  through  contractors,  Be
 sided,  the  cost  of  hill  roads  is  depen:

 nffent  on  a  large  number  of  complex
 actors  Which  vary  from  toad  to  road
 wad  from  agency  fo  agency.

 (९)  Border  Roads  Organisation  oper-
 “ales  की  difficult’  and  remote  ‘areas
 “where  no  other  agency  normally

 operates,  Bealded,  ‘the  work  of  BRO
 ia  marked  by  efficiency,  speed  and  re-
 liability,  Hence  the  question  of-bring-
 ing  in  a  parity  hetween  the.  costs,  of
 the  various  agencies  is  not  practical.

 Shifting  of  Office  of  Chairman  Khotel
 Copper  Project  to  Calcutts

 9267.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister.  of
 STEEL  AND  MINES  be  pleased  to
 Btate:

 (a)  whether  the  Chairman  of  Hindu-
 stan  Copper  Limited  Khetri  Copper
 Project  has  shifted  his  office  to
 Calcutta;

 (b)  if  80,  the  reasons  thereof;  and

 (c)  whether  it  has  affected  the
 management  of  the  Khetri  Copper
 Mines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (e).  Yes,  Sir.  The  Registered  Office
 and  the  Head  Office  of  Hindustan
 Copper  Ltd,  were  shifted  to  Calcutta
 in  June,  1972,  after  the  company  had
 taken  over  the  management  of  the
 Undertaking  of  Indian  Copper  Cor-
 poration  Limited,  in  Bihar,  The  Head
 Office  of  Hindustan  Copper  Ltd.  was
 shifted  to  Calcutta  for  ensuring  better
 Management  of  its  various  projects which  are  located  in  four  States,

 The  shifting  of  the  Head  Office  to
 Calcutta  has  not  ad  affected  the
 management  of  Khetri  Copper  Project,

 New  System  of  Wages
 PARVATHI.

 suggested  5  New  syttem  of  wages.
 (b)  if  20,  the  main  features  thersot;
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 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  to  (c).  Shri
 Naval  Tata’s  views  on  the  need  for  a
 new  wage  policy  have  appeared  in  the
 Press  from  time  to  time.  The  need  for

 .a  National  Wage  Policy  and  a  rational
 wage  structure  has  been  well  recognis-
 ed  and  the  adoption  of  appropriate
 measures  in  this  direction  has  been

 ‘engaging  Government’s  attention.

 Ayurvedic  and  Homeopathic
 Dispensaries  in  States

 9269.  SHRI  D.  B,  CHANDRA
 GOWDA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  Central  Government
 have  extended  its  co-operation  to  the
 States  for  setting  up  Ayurvedic  and
 Homoeopathic  dispensaries;  and

 (b)  if  s0,  the  number  of  such  dis-
 pensaries  running  in  various  States
 with  the  Central  Government  assist-
 ance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  There  is  no  Central
 Scheme  for  the  setting  un  of  Ayur-
 vedic  and  Homoeopathic  dispensaries

 in  the  states.

 (b)  Does  not  arise.

 Miners’  International  Congress  held  in
 New  Delhi

 9270.  SHRI  K.  M.  ‘MADHUKAR’:
 ‘Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Miners’  Inter-
 national  Congress  was  held  in  New
 ‘Delhi  recently;  and

 (b)  if  so,  the  gist  of  the  discussions
 ‘that  took  place  and  the  impact  of  this
 Congress  so  far  ag  our  country  is  con-

 -cerned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  Yes,
 Sir.  The  42nd  Miners’  International
 Congress  was  held  in  New  Delhi  from
 23rd  to  27th  March,  1975.

 (b)  The  Congress  organised  by  the
 Miners’  International  Federation  and
 hosted  by  the  Indian  National  Mine
 Workers  Federation  made  several  re-
 commendations.  The  Committee  on
 mineral  policy  inter  alia  recom-
 mended:

 (i)  representation  of  the  workers  on
 the  International  Tin  Council
 and  similar  bodies  and  partici-
 pation  in  UNCTAD;

 (ii)  establishment  of  an  Internation-
 al  Copper  Council;

 (ili)  adoption  of  international  con-
 ventions  and  recommendations
 for  improved  safety,  better
 working  conditions  and  ex-
 tended  welfare  for  the  workers
 in  the  mines  by  world  bodies
 like  International  Labour  Orga-
 nisation  and  United  Nations
 Organisation;

 (iv)  urgent  study  of  the  conservation
 of  mineral  resources  and  de-
 velopment  of  possible  substi-
 tutes;

 (v)  use  of  uranium  produced  by  the
 miners  for  peaceful  purposes
 only;

 (vi)  highest  degree  of  protection
 against  all  risks  to  health  of
 workers  in  uranium  mines;  and

 (vii)  setting  up  of  a  special  committee
 on  uranium  to  examine  the  pro-
 blems  of  uranium  production
 and  distribution.

 In  a  number  of  resolutions  adopted,
 the  Congress  strongly  supported  the
 cause  of  working  class  in  countries
 like  Chile  and  South  Africa.

 In  a  resolution  on  energy  and  raw
 material  policy,  the  Congress  called
 upon  all  Governments  of  the  oil  con-
 sumirg  countries  to  make  energy
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 policy  the  focal  point  and  recommend-
 ed  that  indigenous  energy  sources  like
 coal  and  brown  coal  must,  in  the  long
 run,  form  the  basis  of  a  sure  and
 adequate  supply.  The  resolution  also
 appealed  to  the  Governments  of  both
 oil  consuming  and  oil  exporting  coun-
 tries  to  stabilise  the  energy  markets
 and  avoid  any  such  confrontation
 which  may  harm  the  interests  of  the
 working  class.

 The  discussions  in  the  meetings,  and
 the  resolutions,  have  enabled  Indian
 Trade  Union  Workers  to  have  first
 hand  knowledge  of  the  problems  of
 the  mining  workers  elsewhere,  and
 solutions  evolved  elsewhere.  This
 broadening  of  knowledge  and  outlook
 will  help  towards  their  effective  parti-
 cipation  in  evolving  solutions  to  pro-
 blems  in  India  relating  to  or  of
 interest  to  mine-workers.

 Reorganisation  of  Shipping
 Corporation  of  India

 9271.  SHRI  छू,  M.  ‘MADHUKAR’:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  re-
 organise  the  Shipping  Corporation  of
 India;  and

 (b)  if  so,  the  salient  features  end
 objectives  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  N.  TRIVEDI):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Composition  of  Employers  and
 Workers  Groups  in  Indian  Vabour

 Conference

 9272.  SHRI  K.  M.  ‘MADHUKAR’:
 Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  the  date  of  the  propos-
 ed  Indian  Labour  Conference  has
 been  finalised;
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 (b)  whether  any  changes  are  pro-
 posed  to  be  made  in  the  composition
 of  employers’  and  workers’  groups  at
 the  conference;  and

 (९)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  Not  yet,  Sir.

 (b)  and  (c).  The  matter  is  under
 consideration.

 Repatriation  of  Indian  Nationals  from
 Kenya,  Uganda,  Tanganyka  and

 Zanzibar  (Tanzania)

 9273.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  number  of  Indian  nationals
 in  Kenya,  Uganda  Tanganyka  and
 Zanzibar  (Tanzania)  at  the  time  when
 these  countries  became  independent;

 (b)  how  many  of  the  above  citizens
 of  Indian  origin  opted  for  the  citi-
 zenship  of  the  respective  new  African
 States  and  how  many  for  British  pass-
 ports  ag  also  for  Indian  nationality;

 (c)  the  number  of  above-mentioned
 Indians  who  have  returned  to  India
 and  settled  in  the  country  permanent-
 ly;

 (d)  whether  any  Indians  are  still
 left  behind  in  these  countries  and
 whether  they  are  expected  to  opt  for
 their  respective  local  citizenships  था
 return  to  India;  and

 (e)  the  broad  details  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 to  (e).  According  to  our  information,
 the  approximate  number  of  Indian  na-
 tionals  present  at  the  end  of  the  year
 i974  in  Kenya  was  5000,  Uganda  180,
 and  Tanzania  4000.  Most  of  them  are
 engaged  in  technical  or  professional
 work  and  some  of  them  in  business.
 As  regards  Indian  nationals  living  in
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 these  countries  at  the  time  of  their
 independence  and  those  who  have
 elther  returned  to  India  or  acquired
 citizenship  of  other  countries,  precise
 figures  are  not  available.

 Working  conditions  of  Civil  Hospital
 of  Ahmedabad

 9274.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  he  is  aware  that  the
 functioning  of  the  Civil  Hospital,
 Ahemdabad  is  not  at  all  satisfactory;

 {b)  whether  the  equipment  and
 ‘other  medical  necessaries  are  inade-
 quate  at  the  said  Hospital;

 (c)  whether  the  Nurses  and  the
 ward  boys  remain  absent  or  Jeave
 their  post  of  duty  in  the  middle  of
 major  operations;

 (a  whether  some  eminent  doctors
 and  surgeons  working  in  an  honorary
 capacity  at  the  sald  Hospital  are  get-
 ting  increasingly  disgusted  and  im-
 patient  with  the  sail  deterioration  in
 standards  of  efficient  performance  of
 duties  by  the  Hospital  Staff;  and

 {e)  If  so,  what  are  the  urgent  re-
 media]  steps  being  taken  by  the  Gov-
 ernment  to  set  the  matters  right  and
 restore  efficiency  and  discipline  at  the
 sald  Civil  Hospital?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  to  (e).  The  informa-
 tion  is  being  collected  and  will  be

 ee
 88  g00n  as  it  becomes  avail-

 able.

 Steel  distribution  system

 0275,  SHRI  हू,  MALLANNA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  revised  steel  dis-
 tribution  system,  introduced  by  the

 Steel  Authority  of  India  for  months
 back,  has  started  giving  substantial
 benefits  to  the  consumers  all  over  the
 country;  and

 (b)  if  so,  the  outlines  of  the  benefits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b).  Presumably  the  reference  ig  to
 the  revised  procedures  for  distribution
 of  steel  laid  down  by  the  Jolnt  Plant
 Committee  in  September,  1974.  Mainly
 the  availability  of  mort  categories  of
 steel  at  consuming  centres  in  adequate
 quantity,  elimination  of  cumbersome
 procedures  for  procurement  of  steel
 and  as  a  consequence  reduction  of  in-
 ventory  with  the  consumers  and  the
 drop  in  open  market  prices  of  steel,
 indicate  that  the  revised  distribution
 system  has  been  beneficial  to  the
 consumers  of  steel,

 Opening  of  Suez  Canal  to  shipping

 O27,  SITRI  K.  MALLANNA:
 SURI  N.  E.  HORO:
 SHRI  R.  V,  SWAMINATHAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  slate;

 (a)  whether  Egypt  has  announced
 to  vpen  the  Suez  Canal  to  shipping;
 and

 (b)  if  so,  the  farts  regarding  the
 terms  and  condition,  and  forth  by
 Egypt  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF.
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Sir.

 (b)  Terms  and  conditions  of  the
 operation  of  the  Canal  have  not  yet
 been  announced.
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 W.LO.  monqnito  eradication
 programme

 9277.  SHRI  हू,  MALLANNA:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  the  second  renewal  of
 the  W.H.0.—Government  of  India
 mosquito  eradication  project  is  due  on
 June  30,  1975.

 (b)  the  facts  regarding  its  progress
 since  its  inception  and  the  financial
 assistance  received  by  India  through
 PL  480  with  the  United  States;  and

 (९)  the  outlines  of  the  mosquito  pro-
 ject  under  the  current  working  frame-
 work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  re  M.
 ISHAQUE):  (a)  The  present  agree
 ment  is  due  to  expire  on  the  30th
 June,  1975.

 (b)  and  (९).  This  unit  was  set  up
 with  the  objective  of  testing  the  feasi-
 bility  of  control  of  mosquitoes  by  use
 of  genetic  techniques.  Under  the  pro-
 ject  the  three  species  chosen  for  study
 are  (i)  Culex  fatigans,  the  proven
 vector  of  filariasis  in  large  part,  of
 India,  (ii)  Ades  aegypti,  the  pre.
 eminently  urban  mosquito  prevalent
 in  most  cities  of  India  and  the  vector
 of  dengue  and  chikungunya  viruses
 and  (i)  Anopheles  stephensi  one  of
 the  vectors  of  malaria  in  India,  which
 has  become  resistant  to  DDT.  and
 other  common  insecticides.  The  total
 expenditure  incurred  on  the  unit  trom
 969  to  973  was  Rs.  76,84,359

 ——
 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION  NO,  2433
 DATED  6-8-I975  RE;  DEATHS  IN
 COAL  MINES  DUE  TO  UNSAFE

 CONDITIONS.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  The  reply

 conditions  may  be  read  as  follows:—

 "(a)  The  number  of  fatal  and
 serious  accidents  in  i974  were  20

 ang  205i  respectively  as  against  772
 ang  1904  during  the  year  1073."

 जिन

 72  hes,

 RE:  ADJOURNMENT  MOTIONS

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  have  given  an
 adjournment  motion  on  the  attack  on
 the  Chatra  Parishad  youngsters,

 MR.  SPEAKER:  It  is  a  State  sub-
 ject.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarar):  It  is  the  Central  Gov-
 ernment  alone  which  can  deal  with
 it.

 MR.  SPEAKER:  Whatever  it  be,
 it  cannot  be  raised  in  the  form  of  an
 adjournment  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 I  had  requested  you  yesterday  to  per-
 mit  me  under  rule  377  to  make  a
 reference  to  it.  But  that  has  also  not

 heaa  allowed.
 MR.  SPEAKER;  You  got  busy  the

 whole  day  in  other  matters.

 SHRI  SHYAMNANDAN  MISHRA:
 Yesterday  the  whole  day  was  occupied.

 MR.  SPEAKER:  There  were  many
 more  important  matters  which  kept
 you  busy,  I  am  sorry  this  cannot  be
 carried  over.

 SHRI  SHYAMNANDAN  MIBHRA:
 It  is  a  very  serious  matter..(Inter~
 ह...
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 MR.  SPEAKER;  But  this  is  not  a
 Union  matter.

 SHRI  JYOTIRMOY  BOSU;  Where
 should  it  be  raised,  in  which  State?

 MR.  SPEAKER:  I  will  look  into  it
 later  on,  not  today  but  tomorrow....
 (Interruptions),

 MR.  SPEAKER:  I  am  sorry.  The
 Bill  is  already  pending.  Not  now.
 I  am  not  allowing  it.  This  session
 4s  going  on,

 eft  मधु  लिये  (बाका)'  आप  मेरी
 प्रार्थना  तो  सुनिये  |

 झिझक  महोदय"  जब  बहस  चल  रही
 है  और  प्राय कों  मौका  मिनिशा  तब  जो  कुछ
 कहना  हो  कहियेगा  ।

 भो  मधु  लिमये  कौन  सा  बित  चल
 रहा  है  ?  बढ़  अलग  बिल है.  ।  यह  विषय
 केन्द्र  के विचाराधीन  गाता  है  |  जाए  मेरी
 प्रार्थना  तो  सुनिये  a

 प्रत्यक्ष  सरोवर  :  जब  हरिजनों  में
 संबंधित  विन  चल  रहा  है  तब  उसी  पर
 कहियेगा  ।  मुझे  प्रेमरोग  है  कि  मैं  इस
 स्टेज  पर  श्रनाउं  नहीं  कर  सकता  1

 Kindly  sit  down  all  of  you,  please.
 I  have  not  allowed  it.

 agt  बिल  चल  ?हा  है,  उप  पर  बहुम
 चल  रही  है,  जो  आपको  कहता  हो  तभों
 कहियेगा  |

 (Unterruptions)

 were  महोदय  जब  इस  पर  बहस
 बल  रहा  है  तो  श्राप  इसको  झ नाहिदा  क्यों
 ला  रहे  है।  दत्त  बजत  जो  कहता  हो  कहियेगा  1

 he  rule  is  that  when  other  op-~
 portunities  are  available  it  will  not  be
 allowed.  You  are  having  another  op~
 portunity...  (Interruptions),

 wert  सरोवर  छापने  नई  परम्परा
 चला  दी  है  ।  जो  रहे  मे स्वर  कराये  है  जब
 चाहे  बोल  ले  कोई  नियम  नही,  के  ई  प्रोसीजर
 नहीं  ।  यह  क्या  बात  है  ।

 शो  मसब  लिमये
 प्रश्न  है  ।

 मेरा  व्यवस्था  का

 (स्वान')

 श्री  बंसत  साठे  (भ्र कोला)  :  म्रध्यक्ष
 महोदय,  कल  सारा  समय  इन्होने  बरबाद
 कर  दिया  ।  अगर  इनकी  द्ग  बारे  में  बोलने
 की  इच्छा  थी  तो  अभ्नःच0ब्ििलिटो  प्रीफेन्सेज
 बिल  पर  बहस  कणों  नहीं  चलने  दी  ।  प्रौढ़
 प्राण  यह  बात  ला  रहे  है।  यद  केवल  कोनों-
 डाइव  टियर्स  बहा  रहे  है  t

 प्रत्यक्ष  महोदय  मैने  दीकि  फ्लाइ
 नहीं  किया  |

 SHRI  JYOTIRMOY  BOSU:  Sir.  I
 wrote  to  you  about...(Interruptions),

 MR.  SPEAKER;  You  have  written
 to  me  on  so  many  matters.  (Inter-
 ruptiona).

 SHRI  JYOTIRMOY  BOSU:  That
 the  Government  should  not  interfere,
 (Interruptions).

 MR.  SPEAKER:  They  are  speaking
 on  their  own,  It  is  very  bad.  (Inter-
 ruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 Would  you  not  please  ask  the  Gov-
 ernment  to  make  a  statement?

 MR.  SPEAKER;  The  discussion  is
 already  going  on.  (Interruptions).

 को  मु  सिमटे  :  अध्यक्ष  महोदय,
 इस  सदन  को  द 1  करारी  नहीं  है  कि  नया  न
 क्या  है।  वह  मैं  पढ़कर  सुनाना  शाह  हुं
 मेगा  पाई  साफ  प्रार्थी  यह  है  कि  ऐडजर्नमेंट
 मोशन  के  जो  पुराने  ल्म  है  t

 प्रत्यक्ष  महिला  मैं  ऐंडजर्त मेट  मोशन
 को  बिलकस  करने  के  लिये  तैयार  नहीं  हूं

 233.
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 (Mr.  Speaker]
 7  have  not  allowed  it  and  I  am  not

 going  to  argue  about  it.  There  is  no
 question  of  a  point  of  order.  I  have
 not  accepted  it.  I  have  conveyed  it
 to  him.  My  ruling  is  that  I  do  not
 accept  it.  (Interruptions),

 MR.  SPEAKER:  Please  do  not
 speak  unless  you  are  permitted.
 (Interruptions).

 श्री  मु  लिये  :  मै  दो  मिनट  में  नये
 रूल  के  अनुसार  अपनी  वात  कह  दू  1

 MR.  SPEAKER:  When  there  is
 already  a  debate  going  on,  you  can
 refer  to  this  matter  at  that  time.

 SHRI  JYOTIRMOY  BOSU:  What
 about  MISA  (Interruptions).

 MR.  SPEAKER:  No,  I  did  not
 allow.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  About
 the  Gurdwara  Prabandhak  Commit-
 tee,  I  have  given  a  notice.  The  Gov-
 ernment  jg  jmterfering  into  the  reli-
 gious  places  of  the  Sikh  community.
 The  Government  should  make  a  state-
 ment.  Y¥qu  must  make  an  observa-
 tion.

 MR  SPEAKER:  I  am  not  here  to
 receive  directions  from  you  that  I
 must  do  this  and  I  must  do  that.  T
 do  not  mind  if  the  Government  comes
 forward  and  makes  a  statement  about
 matters  that  you  have  raised.  You
 must  raise  it  with  my  permission,  You
 should  wot  get  up  abruptly.  I  have
 not  allowed  it,

 SHRI  JYOTIRMOY  BOSU;  I  wrote
 to  you.

 MR.  SPEAKER:  ‘You  write  to  me
 so  many  letters  that  there  are  not
 #o  many  minutes.  (Interruptions).

 MR.  SPEAKER:  The  debate  on
 the  Untouchability  (Offences)  Bill  is
 going  on.  These  matters  can  be  raised
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 in  the  course  of  the  debate  and  the
 Minister  will  reply  to  the  debate.  ae
 (Interruptions),

 MR.  SPEAKER:  ‘You  caunot  force
 me  that  I  must  do  this  and  I  must
 do  that.  I  have  given  my  ruling.

 T  am  not  taking  notice  of  anything.
 No  Member  wag  called.  Nothing  ig
 on  record  whether  from  thig  aide  or
 that  side....  (Interruptions).

 MR.  SPEAKER;  Kindly  sit  down.

 मैंने  किसी  को  नहीं  बुलाया  ॥

 तरह  एक्सरसाइज  रोजाना  शुरू  हो
 जाती  है  |  गै  दो, तीन  दिन  से  बीमार हें
 शौर  झापने  यह  एक्सरसाइज  शुरू  करवा  दी  ।

 2.5  bra,  a

 QUESTION  OF  PRIVILEGE  RE:  A
 LETTER  ALLEGED  TO  HAVE  BEEN
 WRITTEN  BY  EMPLOYEES  OF
 HINDALCO  TO  PRESIDENT  OF

 HINDALCO

 MR.  SPEAKER:  Regarding  this
 privilege  that  was  sought  to  be  raised
 by  Shri  Janeshwar  Misra  ang  Shri
 Limaye  about  HINDALCO,  I  see
 that,  an  officer  of  HINDALCO  writes
 a  letter  to  another  officer,  and  that  is
 sought  to  be  raised  in  the  form  of  a
 privilege  motion.

 SOME  HON.  MEMBERS:  No,  no.

 MR.  SPEAKER:  The  Prime  Minis-
 ter  has  sald  that  they  had  suggested
 to  Shri  Raj  Narain  to  hand  over  the
 origina]  80  that  an  enquiry  could  be
 carried  out  further,  After  that,  Mr.
 Subramaniam  produced  the  letter
 they  had  written,  and  that  letter  was
 dated  ‘11-11-1974...  (Interruptions),

 If  the  facts  ane  disputed,  it  cannot
 be  a  privilege.
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 GERI  MABHU  LIMAYE  (Banka):
 Why  not?

 eh  |... उ  लिय  वह  ग्रा रोप
 लगावा'  गया  था  कि  वह  फौजी  लेटर  था
 शौर  उनका  सामना  जिलाजज  कमेटी
 में  जाता  चाहिए  था  |  यह  शी  सब् रह मध्यम
 में  कहा  है  हम  इस  चुनौती  को  स्वीकार
 करने  के  लिये  तैयार  हैं  ।

 MR.  SPEAKER:  It  cannot  be  raised
 as  q  privilege.  Mr.  Subramaniam  had
 Tread  it  out,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  You  may  hear  us  for

 a  while.

 MR.  SPEAKER:  I  will  hear  every-
 body.

 It  cannot  come  in  the  form  of  a
 privilege  motion,  whatever  it  is.

 The  Prime  Minister  wrote  to  him.
 he  has  said  that  it  was  suggested  to
 him  by  the  Department  that  he  should
 produce  he  original  so  that  it  can  be
 further  investigated.  It  was  stated
 by  Shri  Raj  Narain  that  the  letter
 was  not  received  by  him.  But  they
 have  produced  the  letter  dated  ‘ith
 November  1974,  (Interruptions).
 Tf  you  dispute  it,  it  cannot  be  a  privi-
 lege.

 SHRI  SHYAMNANDAN  MISHRA:
 We  made  a  special  request  to  you  in
 writing  yesterday.  (Interruptions)

 प्रत्यक्ष  महोदय  :  छापने  पहली  इसके
 बारे  में  कह  दिया  है।  भाप  को  मेरो  रूलिंग
 के  बाद  भी  कुछ  कहता  है  ?

 ही  ह्वॉमलंदन  मिथ  :  हमने  कल
 शावकों  लि  कर  भेजा  है  ।  उसको  श्राप
 देख  लें  1

 EB  they  want  to  make  an  isme  of
 i,  we  aye  prepared  for  that.  ‘The
 issue  will  be  joined.
 7३7  Ls—9,

 VAISAKHA  ie  wa  (SAKA)  Re,  G57.  386
 Papers  Laid

 भ्रष् यक्ष  महोदय :  पिछले  के  तौर  पर
 तही  or  weer  है  ।

 T  have  very  carefully  considered it,  It  cannot  be  raised  as  a  question of  privilege.

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  a  question  of  privilege.  Let
 Me  make  my  submission.

 MR,  SPEAKER:  Not  after  my
 tuling.  I  am  sorry.  I  have  given  my
 tuling.  I  am  not  allowing  any  one.

 There  can  be  no  point  af  order  on
 my  ruling.  I  have  heard  you  all.  I
 have  given  my  ruling.  I  have  studied
 everything,  There  is  no  question  of
 privilege.  I  am  sorry.  I  cannot
 allow  any  ong  to  speak  after  I  have
 given  my  ruling.  Now  Papers  Laid.
 (Interruptions).

 32.35  brs.

 PAPERS  LAID  ON  THF  TABLE

 Revirwg  AND  ANNUAL  REPoRTg  oF
 Inpian  Drvcs  AND

 uate  aia Lyarrep,  New  Deva,  F  AND
 CHEmicaLs  Travancore  Lrp.,  ano  Pyri-
 Tfs,  PHOSPHATES  AND  CHEMOCats  Len.,
 FOR  i973.74  ann  Aupir  Rerot!®  raenton
 AND  REPORTs  AND  RECOMMENDATIONS  OF
 Commearrrez  ow  Drvog  aN  PHARMACEU-

 gIcaL  InDUBTRY

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):

 I  beg  to  tay  on  the  Table:

 qQ)  A  copy  each  of  the  following
 papers  (Hin@l  and  English  versions)
 ७)  nder  sub-section  (l)  of  section  6I9A
 of  the  Companies  Act,  1986:

 (a)  (i)  हो  by  the  Government
 on  the  working  of  the  Indian  Drugs



 327  Papers  Laid

 [Shri  K.  R,  Ganesh]
 (il)  Annual  Report  of  the  Indian

 Drugs  and  Pharmaceuticals  Limited,
 New  Delhi,  for  the  year  ‘1978-74
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-
 9867/75].
 (b)  (i)  Review  by  the  Government
 en  the  working  of  the  Fertilizezrs
 and  Chemicals  Travancore,  Limited,
 ‘or  the  year  l973-74,

 (ii)  Annual  Report  of  the  Fertil.
 gers  and  Chemicals  Travancore  Ltd.,
 for  the  year  1973-74,  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Lib.

 «7ary.  See  No,  LT-9668/75].
 (c)  (i)  Review  by  the  Government
 on  the  working  of  the  Pyrites,
 Phosphates  ang  Chemicaly  Limited,
 for  the  year  ‘1873-74.

 (ii)  Annual  Report  of  the  Pyrites,
 Phosphates  and  Chemicals  Limited,
 for  the  year  1973-74  along  with  the '  Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 Generaol  thereon.  [Placed  in  Lib-
 द  See  No  LT.  9669/75).

 (2)  a)  A  copy  of  the  Report  of
 the  Committes  on  Drugs  and  Phar-
 maceutical  Industry.

 (i)  A  copy  of  the  Recommenda-
 tions  (Hind:  and  English  versions)
 regarding  the  report  of  the  Com-
 mittee  on  Drugs  and  Pharmaceuti-
 cal  Tadiétry.

 (ili)  A  topy  of  the  ‘Recomfnenda-
 tions  (Hindi  Versions)  made  by  the
 Committee  on  Drugs  and  Pharma-
 ceutical  Industry.

 (iv)  A  statement  (Hindi  and  Eng.
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 Review  ano  Annvan  Repoar  or  Baan?
 Heavy  Eurcemcais  Lb,  New  Deum

 ror  i078-74

 ame
 THE  DEPUTY  MINISTRY  IN  THE

 STRY  OF  HEALTH  AND  FA.
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  On  behaly  of  Shri  A.  C.
 GEORGE,  I  beg  to  lay  on  the  table
 a  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 gub-section  (l)  of  the  section  6I9A
 of  the  Companies  Act,  956:—

 qQ)  Review  by  the  Government
 on  the  working  of  the  Bharat
 Heavy  Electricalg  Limited,  New
 Delhi,  for  the  year  1978-74,

 (2)  Annual  Report  of  the  Bharat
 Heavy  Electricals  Limited,  New
 Delhi,  for  the)  year  I973-74  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No,  LT-967/75)

 Avpir  Reports  on  Unton  Govenn-
 ment  (Ramwars)  1978-74,  anp
 Union  Government  (CrviL)  Revenve
 Recerts,  1972-78,  APPROPRIATION
 Accounts,  RaiLways,  1978-74,  APants

 I  &  Tl,  anp  Bock  Accounts,  BALANCE
 Surers,  Paorrr  anp  Loss  ACCOUNTS

 Rarways,  1973-74

 THE  MINISTRY  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):

 I  beg  to  lay  on  the  Table—

 rey  A  copy  each  of  the  following
 papers  under  article  5(l)  of  the
 Constitution: —

 dd)  Report  (Hindi  and  Triglsh
 versions)  of  the  Comptroller  and
 Auditor  General  of  India,  for  the
 year  ‘1973-74,  Union  Government
 (Railways).

 (i)  Report  (Hindi  version)  of  the
 Comptroller  and  Auditor  General  of
 India,  for  the  year  ‘1973-73,  Union
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 (2)  A  copy  of  Appropriation  Ac-
 counts,  Railways,  foy  ‘1978-74,  Part  I
 —Review  (Hindi  and  English  ver-
 ions).

 (8)  A  copy  of  Appropriation  Ac-
 counts,  Railways,  ‘1978-74,  Par,  H—
 Detailed  Appropriation  §  Accounts
 (Hindi  and  English  versions).

 (4)  A  copy  of  Block  Accounts  (in-
 cluding  Capital  sfffements  comprising
 the  Loan  Accounts),  Balance  Sheets
 and  Profits  and  Losg  Accounts,  Rajl-
 ways,  for  ‘1078-74,  (Hindi  and  English
 versions).  [Placed  in  Library.  See
 No,  LT-9672/75].

 ANNUAL  ACCOUNTs  of  BoMEAY  PORT
 Trust,  1973-74,  राग  Avupir  Report,
 GusanaT  CarntaceE  or  Goons  TAxa-
 tion  (AmNoT)  RuLes,  1074,  GusaraT
 NoviricaTIon  UNDER  GUJARAT  CARRIAGE
 or  Goons  Taxation  Act,  1962,  AcnEE-
 MENT  BETWEEN  CENTRE  AND  HARY4NA
 Re  NaTIONAL  Highway  AND  GUJARAT
 NOTIFICATIONS  RE  Motor  VEHICLES

 TAXATION

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  हर.  M.  TRI-
 VEDI);  I  beg  to  lay  on  the  Table—

 q@)  A  copy  of  the  Annual  Accounts
 of  the  Bombay  Fort  Trust  for  the
 year  l0973-74  and  the  Audit  Report
 thereon  (Hindi  and  English  versions)
 under  sub-section  (2)  of  section  703
 of  the  Major  Port  Trusts  Act,  1963.
 {Placed  in  Library.  See  No,  LT-
 9673/75).

 (2)  A  copy  of  the  Gujarat  Carriage
 of  Goods  Taxation  (Amendment)

 (Hindi  and  English
 )  in  Notification

 No.  GH|G/74/240|GTA2260]77259/E
 Gujarat  Government  Gazette  dated

 the  6th  December,  ‘1074,  under  sub-
 section  (4)  of  section  32  of  tha  Guja~
 rat  Carriage  of  Goods  Taxation  Act,
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 1968,  read  with  clause  (c)  (iil)  of
 the  Proclamation  dated  the  oth
 February,  974  issued  by  the  Preai-
 dent in  relation  to  the  State  of
 Gujarat.

 (3)A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  above  Notification.
 [Placed  in  Library.  See  No,  LT-
 6674/75).

 (4)  A  copy  of  Gujarat  Notifica-
 tion  No.  G/G|74|22|MVA-7570|85258-
 E,  (Hindi  and  English  versions)
 published  in  Gujarat  Government
 Gazette  dated  the  30th  January,  1975,
 under  sub-section  (2)  of  section  32
 of  the  Gujarat  Carriage  of  Goods
 Taxation  Act,  1962,  read  with  clause
 (९)  (iil)  of  the  Proclamation  dated
 the  9th  February,  974  issued  by  the
 President  in  relation  to  the  State  of
 Gujarat.

 (5)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  above  Notification.
 {Placed  in  Library,  See  No,  LT-
 9675/76].

 (6)  A  copy  of  the  Agreement
 dated  the  770  February,  975  (Hindi
 ang  English  versions)  entered  into
 ‘between  the  Central  Government  and
 the  Government  of  the  State  of
 Haryana  in  relation  to  the  develop-
 ment  jor  maintenance  of  any  such
 part  of  a  highway  situated  within  a
 municipal  area  as  (referred  to  in
 sub-section  (i)  of  section  2  of  the
 National  Highways  Act,  1956,  under
 section  of  के  के  [Placed
 in  Library.  See  No,  LT-0676/75].

 (7)  A  copy  each  of  the  following
 Gujarat  Notification  (Hindi  and  Eng-
 lish  versions)  under  sub-section  (3)
 of  section  48  pf  the  Bombay  Motor
 Vehicles  Tax  Act,  1958,  road  with
 clause  (०)  (ili)  of  the  Proclamation
 dateg  the  9th  February,  074  issued
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 (i)  Notification  No,  GE|G|74[228|
 MVA-5608-84(2)-E,  published  in
 Gujarat  Government  Gazette  dated
 the  24th  October,  1974,

 (ii)  Notification  No.  GH|G/T4]
 2|MVA-7570|85256-E,  published  in
 Gujarat  Government  Gazette  dated
 the  30th  January,  1975,

 Gil)  Notification  No.  GH|G|75|
 68|MVA~2774|2736(:)-E,  published
 in  Gujarat  Government  Gazette
 dated  the  27th  March,  1975,
 [Placed  in  Library.  See  No,  LT-
 (9877/75).

 (8)  Three  statemete  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Nati-
 fications:  [Placed  in  Library.  See
 No  LT-9677/75)

 Drvcg  axp  Cosmetics  (Seconp
 AMENDMENT)  Ruies,  975

 SHRI  A  K  M  ISHAQUE:  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Drugs  ang  Cosmetics  (Second
 Amendment)  Rules,  975  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No,  G.SR,  558,  in  Gazette  of
 India  dated  the  5th  March,  ‘1975,
 under  section  38  of  the  Drugs  and
 Cosmetics  Act,  1940.  {Placed  in
 Library.  See  No  LT-9678/75].

 Review  axnp  ANNUAL  Report  or  Hrn-
 DusTaN  INSECTICIDE,  Ln,  New  Deut,
 AND  STATEMENT  ow  Crone  On  Pro-
 DUCTION  FROM  ASSAM  AND  AN  ADDI-

 TIONAL  REFINERY  FOR  AssAM

 BHRI  K.  R.  GANESH:  On  behalf

 of  Shri C  9  Majhi, I  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
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 under  sub-section  (dy  of  section  ‘BIA.
 of  the  Companies  Act,  1986:—

 (l)  w  Review  by  the  Govern-
 ment  on  the  working  of  the  Hin-
 dustan  Insecticides  Limited,  New
 Delhi,  for  the  year  ‘1078-74,

 (ii)  Annual  Report  of  the  Hin-
 dustan  Insecticides  Limited,  New
 Delhi,  for  the  year  1073-74  along
 with  the  Audited  Accounts  and  thé
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 m  Library  See  No  LT-9678/75}.

 (2)  A  statement  (English  and
 Hindi  versions)  on  the  prospects  of
 crude  oil  production  from  Astam
 with  special  réYerence  to  the  de-
 mand  being  made  for  the  establish-
 ment  of  additional  refining  capa-
 city  in  that  State.  [Placed  in
 Library.  See  No,  LT-9680/75].

 AnnvaL  Report  of  Praca  Toots  Lp.
 SECUNDERABAD  FOR  ‘1973-74,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 J  B  PATNAIK)-  I  beg  to  lay  on
 the  Table  a  copy  of  the  Annual
 Report  (Enghsh  and  Hindi  versions)
 of  the  Praga  Tools  Limited,  Secun-
 derabad,  for  the  year  ‘1978-14  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon,  under  gub-
 section  Ww  of  section  6I9A  of  the
 Companies  Act,  1986,  [Placed  in
 Library.  See  No.  LT-068i/75]

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMEN.
 TARY  AFFAIRS  (SHRI  8,  SHAN-
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 ernment  on  varloug  assurances,  pro-
 Tikes  and  undertakings  given  by  the

 Fourth  Lok  Sabha

 (i)  Statement  No.  XXVIII  नि  नि

 Fifth  Lok  Sabha

 i)  Statement  No.  XXIV,  .  «&
 ii)  Statement  No,  XXVIII  7  .
 (iv)  Statement  No.  ५  mw  4

 (v)  Statement  No.  XXII,  3  नि
 (vi)  Statement  No.  XV,  .  .

 (vii)  Statement  No.  XIII.  .
 Cviil)

 (ix)
 (x)  Statement  No.

 Gi)

 Statement  No.
 Statement  No.

 VI,  द
 Statement  No,  IT  नि  .
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 Ministers  during  the  various  Sessions
 of  Lok  Sabha:—

 Eleventh  Seasion,  ‘1970.

 .  Third  Session,  7977
 .  Fourth  Session,  .972

 .  Sixth  Session,  3972
 .  Seventh  Session,  7973

 Eigth  Session,  7973
 .  Ninth  Session,  7973
 .  Tenth  Session,  974

 Eleventh  Session,  7974
 «  Twelfth  Session,  7974

 Thirteenth  Session,  ‘1075.

 [Placed  in  Library.  See  No.  LT-9682/75).

 Reviews  anp  ANNUAL  Reports  oF
 MINERAL  EXPLORATION  CORPORATION
 Lr.  पर्याप्त  For  1972-73,  Stee.
 AUTHOMTY  0७  INDIA  LTD,,  ron  1973-74,
 Mysone  Inow  ann  STEEL  Lr,  FOR
 ‘1978-74,  GUJARAT  MineraL  DrveLor-
 mMewr  ConroraTion  Lrp.,  ron  ‘1973-74,
 With  Avorr  RePokTs  aANp  Rerort  oF
 Waes,  any  Axtz  Commirrer  DurcaPur
 Sra.  Pranr  wire  STATEMENT  OF
 PROGRESS  IN  IMPLEMENTATION  oF  Re-

 COMMENDATIONS  OF  THE  COMMITTEE

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  I  beg

 to  lay  on  the  Table: —
 qa  A  copy  each  of  the  following

 Papers  (Hindi  and  English  versions)
 under  aub-section  rey)  of  section  6I9A
 of  the  Companies  Act,  I95¢:—

 (a)  (i)  Review  by  the  Govern-
 mant  on  the  working  of  the  Mine-
 ral  Exploration  Corporation  Limit-
 ed,  Nagpur,  for  the  year  1972-78,

 Gi)  Annual]  Report  of  the
 Mineral  Exploration  Corporation
 Limited,  Nagpur,  for  the  year
 ‘1972-78  along  with  the  Audited
 Accounts  and  the  ments  of  the
 Comptroller  and  Auditor  General
 thereon,  [Placed  im  Library.  See
 No,  LT-9683/75),

 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Steel
 Authority  of  India  Limited,  for
 the  year  1973-74,

 (ii)  Annual  Report  of  the  Steel
 Authority  of  India  Limited,  for  the
 year  ‘1978-74  along  with  the  Audit~
 ed  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor  Gene.
 Ta]  thereon,  [Placed  in  Library,  See
 No.  LT-9684/75).

 (a)  (i)  Review  by  the  Govern-
 mént  on  the  working  of  the  Mineral

 Corporation  Limited,
 for  the  year  1978-74,
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 (ii)  Annual  Report  of  the  My-

 sore  Iron  and  Stee]  Limited,  Bha-
 dravati,  for  the  year  1973-74,  along
 with  the  Audited  Accounts  and  the

 in  Library.  See  No.  LT-9685/75].
 (2)  A  copy  each  of  the  following

 papers  under  sub-section  (l)  of  sec-
 tion  6I9A  of  the  Companies
 1956  read  with  clause  (c)  (iii)  of
 the  Proclamation  dated  the  oth
 February,  974  issued  by  the  Presi
 dent  in  relation  to  the  State  of
 Gujarat

 (i)  Review  (Hindi  anq  Englith
 versions)  by  the  Government  on
 the  working  of  the  Gujarat  Mineral
 Development  Corporation  Limited,
 Ahmedabad,  for  the  year  ‘1973-74.

 (ii)  Annual  Report  of  the  Gujarat
 Mineral  Development  Corporation
 Limited,  Ahmedabad,  for  the  year
 1973-74,  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  [Placed  in  Library.  See
 No,  LT-9686/75).
 (3)  (i)  A  copy  of  the  Report  of

 the  Wheel  and  Axle  Plant  Committee
 of  Durgapur  Steel  Plant.

 (ii)  A  statement  indicating  the
 progress  on  the  implementation  of
 the  recommendations  made  by  the
 Wheel  and  Axle  Plant  Committee
 ot  Durgapur  Steel  Plant  for  the
 period  ending  November,  1974,
 {Placed  in  Library.  See  No,  LT-
 (9887/75).
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 the  form  of  a  privilege  motion
 SHRI  SHYAMNANDAN  MISHRA

 (Begusarai):  Let  the  House  heat
 (Interruptions)

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Shri  Madhu  Limaye  and
 Shri  Janeshwar  Misra  have  already
 given  you  proper  notices:  before  i0
 O'clock.  I  will  make  a  request  to
 you  that  both  of  them  should  be:
 heard  in  connection  with  the  privi-
 lege  notice  that  they  have  given...
 (Interruptions),  Due  notices  have
 been  given  under  the  procedure,  I
 will  request  you  to  allow  Shri  Madhu
 Limaye  and  Shri  Janeshwar  Misra.
 (Interruptions).

 tt  जनेश्वर  मिश्र  (इलाहाबाद)  +
 मेरा  प्वाइंट  ग्राफ  बार्डर  है  ।  इस  तरह  से
 नहीं  अल  सकता  है।  इंदिरा  गांधी  के  दबाव
 में  हराकर  आप  रूलिंग  देंगे  तो  हम  चलने  नहीं
 देंगे  किसी  भी  हालत  में  -  श्राप  इंदिरा  गांधी
 की  सरकार  को  चलाना  चाहते  हैं,  सदन  को
 नहीं  चलाना  चाहते  t

 PROF,  MADHU  DANDAVATE:  I
 wish  0०  tell  you  that  I  am  demand-
 ing  something  based  on  procedure,
 and  I  would  never  be  cowed  down.
 by  their  voice.  If  they  want  to  cow
 me  down  by  voice,  my  voice  will
 have  higher  interigjty  ffan  the.  inten-
 sity  of  the  voices  of  al]  of  them
 (Interruptions)

 aft  ena  सेवा  मिथ  क्लीयर  केस
 प्रिवल्लेश  का  है  1  ड्राप  क्‍यों  इजाजत  नहीं
 देते  हैं  ।

 शनी  जनेश्वर  मिथ  झोरं।जिनल  सैंटर
 मेरे  पास  है  1  भाप  क्यों  इतनी  जल्‍दी  रूलिंग '.
 दे  देते  हैं  1

 सौ  सु  लिमये  (बांका)  बीटीसी
 नोटिस  दिया.  हैं  उसको  शाप  सुन  में...  7
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 MR.  SPEAKER:  Do  not  tell  that.

 I  was  asked  yesterday  to  give  my
 ruling  on  it.  I  said,  I  would  give  the
 ruling  ‘today.-  I  saw  the  Whole  file,
 I  saw  Mr.  Subramaniam’;  statement
 and  I  saw  others,  Mr.  Madhu
 Limaye,  when  you  came  to  me,  I  put
 it  to  you  also.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  not  told  the  House.

 MR.  SPEAKER:  Kindly  do  not  in-
 terrupt  me,

 यह  जो  बाप  मुझे  कह  रहे  हैं  कि  नहीं
 चलने  देंगें  सब  कुछ,  नहीं  चलने  देंगे,  यह
 तो  कोई  नई  बात  नहीं  है  मेरे  लिये  ।

 शी  याम  नम्बर  मिथ :  हम  इसको
 नहीं  चलने  देगे

 भ्रध्यक्ष  महोदय  हीक  है,  ते  चलने
 है  कया  हो  जायेगा  ?

 PROF.  MADHU  DANDAVATE:
 Will  you  kindly  resume  your  seat  for
 &  few  seconds?

 SHRI  SHYAMNANDAN  MISHRA:
 The  Speaker  is  not  the  master  of  the
 Howe.  He  is  the  servant  of  the

 स्पीकर  को  डिक्लेयर  नहीं  बनने  देंगे  ?

 नक  अजीब:  मे  मैंने  बनते  की
 कोशिश की  है  कौर  त  मैं  ह.  :  मैं  अपने  जमीर
 से  कह  सकता  हूं  कि  जो  मैंने  रूलिंग  दी  है
 बह  स्टड़ी कर कर  के  दी  है  1

 Re,  Q.  0,  P.  238

 PROF,  MADHU  DANDAVATS:  If
 you  take  the  proceedings  of  the  House,
 you  will  see  that  you  have  gone  on
 record,

 You  told  Shri  Madhu  Limaye,  ‘If
 you  have  got  some  more  points,  you
 can  submit  them  to  me.’  Shri  Madhu
 Limaye  has  already  written  a  letter
 to  you  that  he  stands  by  al)  that  he
 has  written....  (Interruptions).

 अध्यक्ष  महोदय  :  श्री  मधु  लिमये  मेरे
 बेख़बर  में  भाये  थे,  किसी  झोर  मसले  के
 बारे  में  धाये  थे  ह्य  वारे  में
 नहीं  ।  मैने  उनसे  कहा  कि  मैने  मेज
 पालियामेटरी  प्रैक्टिस  भी  देखी  हैं,  इससे
 प्रिविलेज  बनता  नहीं  न्र  कोई  शक्ल
 निकलती  हो  तो  मुझे  बताइये  |

 बनी  मधु  लिये  आपने  मुझे  कहा  कि
 भाप  कोई  कौर  बात  भ्रमर  हो  त।  बताइये  |
 मैं  बड़े,  बात  बताकर  प्रेसकोट  प्रापक  सामने
 रखकर  बैठते  वाला  हु  ।  मैं  भालके  निर्णय
 को  चैलेंज  नहीं  कर  रहा  हूँ  i

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Ganhato):  You  have  already
 given  your  ruling.  How  are  you
 allowing  them  to  speak  again?

 SHRI  MADHU  LIMAYE;  Only  by
 way  of  elucidation.

 SHRI  DINESH  CHANDRA  GO5-
 WAMI:  Even  after  a  ruling  is  given?

 भझ्रध्यक्ष  बहो बय  प्रापत  मुझे  कल
 कहा  कि  मैं  आज  लिंग  हूं,  भागने  मुझे
 कल  यह  नहीं  कहा  कि  मे  कौर  बहस  जारी
 करार।  छापने  महे  कह।  कि  मैं  रूलिंग दूं,  मैंने
 वह  दे  दिया  है  t
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 BHAI  SNYAMNANDAN  MisitRA:
 You  have  never“teld  us  that  you
 wotild  be  giving  your  Pulitiy  to-day.

 ह. 1:06  C,  M.  STEPHEN  (Muvatta.
 puzha):  We  want  to  know  what  is
 happening  here,  Are  you  géing  to
 allow  them?

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  I  am  on  a  point  of  order.
 My  point  of  order  is  that  a  notice  of
 a  privilege  was  given  to  you  and,
 before  you  gave  your  decision  to
 give  or  not  to  give  consent,  to  find
 out  whether  there  was  a  prima  facie
 case,  you  asked  the  Member  to  make
 eubmission—we  raised  objection  on
 the  ground  that  such  a  hearing  was
 not  tenable,  but,  you  overruled  our
 objection  and  heard  the  Member.
 Now,  after  hearing  the  Members,  you
 have  given  a  ruling  that  there  is  no
 privilege,  Mey  I  know  now  under
 what  rule  you  would  be  now  permitt-
 ing  Members  to  make  submissions
 against  your  ruling  and  asking  for
 revision  of  it?  Is  there  any  provi-
 sion  in  the  Rules  of  Procedure  which
 petthits  the  member  to  speak  even
 after  a  ruling  ia  given?  You  will  be
 setting  an  extremely  dangerous
 precedent  in  the  House  if  you  permit
 members  to  question  rulings  of  the
 Char  because  there  are  many  rulings
 in  which  either  this  sidg  or  that  side
 is  not  satisfied  and  I  think  that  once
 a  ruling  ie  given,  it  is  the  bounden
 duty  of  all  of  us  to  respect  the  ruling
 Now,  when  you  have  given  the  ruling
 firmly  and  finally,  that  there  is  no
 question  of  privilege,  it  is  not  open
 to  any  member  to  make  any  further
 submission  If  they  are  not  satisfied,
 they  have  other  measures  open  to
 them,

 MR,  SPEAKER,  Now,  Mishraji,
 you  have  yourself  said  in  this,  ‘I  am
 giving  the  ruling’  At  the  same  time,
 you  say  that  such  and  such  situation
 hag  arisen  end  that  some  opportunity
 shouk!  be  given  to  you  to  raise  this.
 Now  knowing—you  know  I  am  giving
 the  ruling  to-day..,

 SHRI  SHYAMNANDAN  MISHRA:
 T  do  not  know.

 MAY  &  i975

 MR,  SPEARER:  “You  have  yotit
 sel!  writteh  it—Sestenlay’  it  was
 इंडस्  In  the  Bouse  antl  we  thought
 you  were  going  th  give  a  reling  and
 you  will  shortly  be  giving,  possibly
 tomorrow  itgelf....

 SHA!  SHYAMNANDAN  MISHRA:
 That  was  two  days  betk,  That
 ‘tomorrow’  has  passed  sow,

 aft  मत  लिमये  :  प्रत्यक्ष  महोदय,
 मेरी  प्यीईड  ी  प्राकार  हुनैन,  त।
 सारी  बात  साफ  हो  जायगी

 wet  में  किसी  दूसरे  मामले  को  लेकर
 प्रापसे  मिलने  प्राया  था  ।  झापने  उस  समय
 यह  हिन्दा लक ों  का  सवाल  उठाया  शर  कहा
 कि  4  इसको  देख  लिया है,  मुझे  तो  नहीं
 लगता  है  कि  इसमें  प्रिविशेञ  का  सवाल
 बनता  है  1  उसके  बाद  मेंने  कहा  कि  में
 इस म मले  को  और  गहराई  में  जाकर
 देखना  कौर  मापकों  बता उगा  ।

 प्रगर मुझे  मालूम  होता  कि  भाप  राज

 इस  पर  रूलिंग  देने  जा  रहें  हैं,  झगर  बह
 प्रायर-पेपर  पर  मामला  होता  तो  में  आज
 सबेरे  ही  दे  देता  t

 ag  श्री  शक धर  कौर  श्री  काल  की

 किताब  है,  में  इसमें  से  एक  |...  देगा  कौर
 आपसे  कहूंगा  कि  इसका  महेन्द्र  रखते

 हुये  शो  रेलिंग  प्राकार  देगा  हो  दीजिये  1

 भ्रध्यक्ष  महोदय  जो  उन्होंने  लिखा
 है,  4%  देता  हूँ  ।

 write  to  me,  I  will  see  ta  them,

 I  am  not  allowing  it,
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 tain  your  ruling.  We  miaintel,  that
 you  Have  made  ceftain  observations:
 I  would  like  to  ask  you  most  humbly
 what  is  the  procedure  which  was

 an  allegation  against  Mr,  Janeshwar
 Misra  that  he  has  produced  a  forged
 document?  (Interruptions),

 Now,  you  are  asking  the  Prime
 Minister  who  is  unfortunately....
 (Interruptions).

 MR.  SPEAKER:  I  have  not  heard
 anything  from  the  Prime  Minister
 (Interruptions).

 SHRI  Cc  M.  STEPHEN:  Are  we
 discussing  it  again?

 eft  wa,  लिमये  :  भागने  किस  चीज
 पर  रेसिंग  दिया  है  ?

 MR,  SPEAKER:  The  privilege
 issue  came  because  Shri  Raj  Narain
 denied  that  he  had  received  any  in-
 timation  for  further  investigation.
 Mr,  Subramaniam  produced  that
 letter  and  there  was  no  question  of
 privilege  left  after  that,

 eft  मधु  लिये  :  भाप  इश्यू  ही  नहीं
 समझे  ।  मेरा  वह  इश्यू  नहीं  है  ।  में  दो
 मिनट  से  प्रतीक  संभव  नहीं  लगों  ।

 PROF,  MADHU  DANDAVATE:
 You  try  to  understand  the  issues,  Mr,
 Limaye  ig  seeking  your  ruling.

 MR.  SPEAKER:  Whatever  it  be,
 bave  given  the  ruling,

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Why  are
 you  corning  in,  Mr.  Dandavate,  to
 Plead  his  case?

 PROF,  MADHU  DANDAVATS:  I
 function  on  the  basis  of  your

 support.  a  +  |
 do
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 MR.  SPEAKER:  Whatever  it  be,
 I  have  given  the  ruling.

 aft  7  fend  :  प्रत्यक्ष  महोदय,
 पने  कस  सवाल  पर  रिलीज़  दिया  है  ?
 मेरा  सवाल  यह  है  कि  श्री  सुब्रहमण्यम  ने
 कहा  है ंकि  यह  फोर्ड  लटर  है  कौर  श्री  जनेश्वर
 मिंधल  को  मामला  प्रीतिभोज  कमेटी  में  भेजना
 चाहिए,  जबकि  श्री  जनेश्वर  मिश्र  ने  कहा
 है  कि  जो  श्रीमती  बंदिश  गांधी  का  लीटर  है,
 वह  फोर्ड  लेटर  है।  इस  बारे  में  कौल  एंड
 शकधर  की  किताब  के  पेज  237  पर  कहा
 या  है:

 It  is  a  breach  of  privilege  and  con-
 tempt  of  the  House  to  present  false,
 forged  or  fabricaterd  documents  to
 either  House  or  to  a  committee
 thereof  with  a  view  to  deceive  them.

 इसका  मतलब  यह  है  कि  था  तो  श्री  जनेश्वर
 मिश्र  डीसी  कर  रहे  है  प्रौर  या  प्रधान  मंत्री
 ौर  शो  सुभगण्यम  डीसी  कर  रहें
 हैं  1  (व्यवधान)

 प्रध्यक्ष  महोदय  :  इस  बारे  में  नियम
 यह  है  कि  जो  मामला  डिस्पूटिड  होता  है
 उस  पर  प्रिविजिज  नहीं  बनता  है  ।

 शो  मधु  लिमये  :  मुझे  पढ़ने  दीजिये  :

 The  necessity  of  preventing  the
 production  before  the  House  of  false
 or  fabricated  documents  was  empha-
 sised  by  Speaker  Mavalankar  in  the
 Sinha  case,

 भी  शशि  भूषण  (दक्षिण  दिल्ली):
 शंकर  साहब  प्रेयसी  किताब  वापिस  ले  लें  t

 श्री  मधु  लिये  :  उनकी  किताब  को
 गला  दिया  जाये,  उसको  होली  कर  दी
 जाय,  क्योंकि  उससे  सरकार  को  बहुत
 तकलीफ  होती  है  1

 SHRI  ©.  M.  STEPHEN:  Gir,  I  rise
 on  @  point  of  order,  I  want  to  know
 this,  You  have  given  two  rulings  One  is
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 [Shri  0.  M,  Stephen)  referred  to  the  Privileges  Com-

 the  main  ruling,  The  second  ruling  mittee  and  Shri  Janeshwar  Mishra

 you  gave  was,  there  should  be  no  should  be  allowed  to  clear  himself

 further  discussion  on  the  ruling  you  before  the  Committee,  In  case  he  is

 have  given,  And,  if  he  has  anything,  proved  to  have  placed  a  forged  ह...

 he  must  bring  jt  to  your  notice  by  ment  before  the  House,  he  should

 writing  to  you.  So,  that  chapter  is  be  procecded  against.  Anyway;

 closed.  If  St  is  closed,  then,  on  what  re  matter  cannot  be  lightly  brush-

 bal,  Mr,  Madhu  Limaye  is  speaking,
 would  like  to  know.  I  would  like

 to  know  under  what  provision,  under
 what  basis,  he  ig  speaking,  We  are
 not  prepared  to  hear  him.

 MR.  SPEAKER;  Whatever  pro-
 ceedings  were  before  me,  I  gave  my
 rulings  on  them.  So  far  as  this  pri-
 vilege  issue  which  was  pending  be-
 fore  me  is  concerned,  it  is  not  based
 on  forged  document  of  Mr,  Ral
 Narain,  the  Government  said  that  the
 Department  had  suggested  that  if  he
 could  produce  further  evidence  oF

 produce  that,  even  that  could  be  in-
 westigated  into.  And,  Mr.  Raj  Narain
 said  that  he  did  not  receive  any
 letter,  Whatever  was  there  in  the
 first  notice,  I  gave  my  ruling  on  that.

 भी  मधु  लिये  :  मे  फर्स्ट  नोटिस

 पढ़  कर  घुनता  हूं  t

 अ्रष्यक्ष  महोदय  मैने  रूलिंग दे दिया है. दे  दिया
 है।

 SHRI  0.  M.  STEPHEN:  What  fur-
 ther  discussion  is  there  now?  What
 jg  the  motion  we  are  discussing?

 SHRI  MADHU  LIMAYE;  ‘You  can
 raise  your  point  of  order  later.

 wena  महोदय  :  मैने  कहां है  कि  मेने

 झपता  रूलिंग  दे  दिया  है  ।

 कु  there  are  any  fresh  things,  you

 सुब्रह्मण्यम  के  खिलाफ  कार्यवाही  की  जाये।

 It  is  a  fair  proposition.

 MR.  SPEAKER:  May  I  tell  you,
 there  are  clear  rules,  that  the  privi-
 lege  must  be  specific  and  not  dis-
 puted.

 इसको  किसी  और  शक्ल  में  ले  प्रांगण  ।

 When  the  facts  are  not  specific  how
 can  the  question  of  privilege  come
 in?

 aft  rim,  सिमटे  :  प्र मर  माननीय  सदस्य
 ने  फोर्ड  लीटर  रखा है,  तो उन  को  मेम्बरशिप
 से  निकाल  दिया  जाये  ।

 करो  शशि  भूषण  :  श्री  झील'  विहारी
 वाजपेयी  ने  लेफ़्िटनेंट  गाते  को  लिखा  wo
 जगजीत  सिह  का  फोर्ड  लेटर  रखा  था  q

 भारतीय  सदस्य
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 SHRI.  SHYAMNANDAN  MISHRA:
 I  rise  on  a  point  of  order.  You  have
 permitted  two  hon.  Members  on  the
 other  side  to  raise  points  of  orders.
 It  would  be  a  discriminatory  treat-
 ment  if  you  do  not  allow  the  Members
 of  Opposition  to  raise  their  points  of
 orders,

 MR.  SPEAKER:  You  cannot  raise
 8  point  of  order  88  fer  88  the  ruling
 is  concerned,  On  that  you  cannot.

 SHRI  SHYAMNANDAN  MISHRA:
 IT  am  on  8  point  of  order.

 MR.  SPEAKER:  I  say  not  on  the
 ruling.

 SHRI  SHYAMNANDAN  MISHRA:
 Firstly  the  statement  made  is  not
 correct,  The  statement  that  a  day
 was  fixed  by  the  Chair  for  giving  a
 ruling  today  is  not  correct,

 MR.  SPEAKER:  That  is  correct.

 SHRI  SHYAMNANDAN  MISHRA:
 If  that  is  so,  it  should  have  been  in-
 cludeg  in  the  Agenda.  That  is  not
 BO.

 MR.  SPEAKER:  It  is  not  the  prac-
 thee  to  give  that  on  the  agenda.

 at  aa,  लिये  :  मेरी शुरू  से  राय  है
 कि  रूलिंग  को  झा डर  साफ  पेपर  में  देता
 चाहिए  कौर  वहू  लिखित  होना  चाहिये।

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  yesterday  evening,  the  leaders  of
 the  Opposition  had  written  a  letter  to
 you  that  there  are  certain  espects  of
 the  matter  which  require  a  very
 Clese  study.  Before  you  give  your
 ruling,  we  would  like  to  make  full
 wobmissions  on  this  privilege  issue.
 We  bad  made  a  request  yesterday.
 Therefore,  we  had  expected....(In-
 berruptions).

 SHRI  C.  M.  STEPHEN:  Why  should
 you  listen.  to  him?
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 atom  लिमये  :  श्री  स्टीफन
 को  बडी  तकलीफ  हो  रही  है।  वह  क्यों
 बाहर  जा  कर  काफी  पी  लें  ।

 ची  इमाम  लग्न  सतीष  छापते  मानवीय
 सदस्य,  श्री  गोस्वामी,  कौर  मानवीय  सदस्य,  श्री
 स्टीफन  को  मौका  दिया  है,  क्यों  श्राप
 मुझे  मौका  नहीं  देंगे  ?

 So,  Sir,  when  we  made  this  request
 to  you  yesterday,  we  expected  that
 you  would  hear  us  on  this  point  fully
 and  you  would  permit  us  to  make  our
 full  submissions,  But,  before  we  are
 able  to  do  that,  you  just  spring  on
 ug  your  ruling.

 SHRI  R.  Ss.  PANDEY:  What  is  the
 point  of  order?

 SHRI  SHYAMNANDAN  MISHRA:
 My  hon.  friend,  Shri  Limaye  hes  al-
 ready  quoted  from  the  book  by
 Shakdher  and  Kaul.  But,  may  I  also
 refer  you  to  the  May's  Parliamentary
 Practice  (latest  edition)?  On  page
 187,  it  is  clearly  stated:

 “It  is  a  breach  of  privilege  to
 present  or  cause  to  be  presented  to
 either  House  or  to  committees  of
 either  House  forged,  falsified  or
 fabricated  documents  with  intent  to
 deceive  such  Houses....”

 Now,  the  point  is  that  the  House  is
 confronted  with  an  allegedy  forged
 document.

 MR.  SPEAKER:  Mr.  Mishra,  if
 you  had  just  followed  what  I  said,
 perhaps,  you  would  have  saved  the
 difficulty  of  writing  to  me.

 SHRI  SHYAMNANDAN  MISHRA:
 refer  to  page  787  of  May's

 Parliamentary  Practice,  Latest  Edi-
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 भी  बंधु  लिमये  :  बहू  प्रतिपक्ष  जैता
 मे  मत  हो  गया  है

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  said  to  be  a  forged  document.
 Let  there  be  complete  unanimity  on
 this  point  that  this  is  a  forged  docu-
 ment,  Then  you  méy  haul  him  up
 before  the  House,  (Interruptions)

 MR.  SPEAKER:  Now  please  _  sit
 down.  |  had  not  given  my  congent
 to  i  I  heard  all  of  you.  It  is  not
 the  practice  that  ]  go  on  hearing  you
 again  and  again  when  you  say  that
 you  could  not  tell  the  facts  and  80
 you  want  to  speak  for  the  second
 time  Mr.  Mishra  please  do  not  lose
 your  temper  everytime.

 SHRI  SHYAMNANDAN  MISHRA:
 Yoy  are  losing  your  temper,

 MR,  SPEAKER.  If  ]  am  losing  |
 am  wrong  but  if  you  are  losing  you
 are  wrong.  We  aré  missing  some-
 thing.  4  could  not  allow  you  to  speak
 for  the  second  time.  Whatever  was
 there  I  gave  a  ruling  on  that  If  you
 think  that  there  is  something  fresh
 to  tell  about  his  document  specifically,
 you  do  so  ‘You  cannot  add  in  bet-
 ween  anything.

 SHRI  SHYAMNANDAN  MISHRA:
 Will  the  Secretariat  kindly  give  me
 my  letter?  Let  me  read  out  my
 letter.

 PROF.  MADHU  DANDAVATE:
 What  you  are  saying  is  already  there?

 MR.  SPEAKER:  I  do  not  accept
 that.  You  go  on  supplementing  the
 original  motion.  I  am  giving  the
 Tuliig  over  the  discussion  which  was
 finished.  If  there  is  anything  fresh
 you  come  out  with  ft.

 SHRI  SHYAMNANDAN  MISHRA:
 “The  notice  of  breach  of  Privilege
 given  by  Shri  Janeshwar  Mishra  and
 Shri  Madho  Limaye  against  the  Prime
 Minister  and  the  Minister  of  Finance,
 Shri  C.  Subramaniam  is  receiving

 shaye  with  you  our  sincerest  anxiety
 that  the  House  canndt,  and  must  not,
 Jet  the  matter  go  without  sscertain-
 ing  the  truth  in  the  matter.  A  member
 of  the  House  hag  been  clearly  and
 unambiguously  accused  of  commithng
 forgery  and  the  Member  concerned
 has  produced  what  he  clans  to  be  the
 original  document  refuting  the  charge
 of  forgery.  Further,  the  claim  of  the
 FM  that  she  had  asked  for  the  origi-
 na]  document  and  drawn  a  blank  has
 been  denied  and  not  proved.

 In  the  circumstances,  we  cannot
 shove]  the  matter  under  the  rug  with-
 out  getting  at  the  truth  and  vind:cat-
 ing  the  honour  of  one  party  or  the
 other,

 The  process  of  ascertaining  the
 truth,  you  will  agree,  cannot  be  left
 to  the  accused,  whoever  he  or  she
 may  be.  For,  that  would  militate
 against  the  principle  of  natural  justice
 that  the  accused  cannot  be  the  judge
 in  his  or  her  own  case.

 All  in  all,  in  a  matter  like  this,  we
 would  request  you  to  give  us  full  op-
 portunity  to  make  our  submiussions
 when  the  occasion  comes”

 The  signatories  are:  .  N.  Mishra,
 Jyotirmoy  Bosu,  Madhu  Limaye,
 Samar  Guha,  P.  K.  Deo,  Janeshwar
 Mishra,  P.  G.  Mavalankar  and  Ram
 Ratan  Sharma.

 MR,  SPEAKER:  You  rose  on  8
 point  of  order  about  the  letter  that
 you  had  addressed  to  me.  ‘The  origi-
 nal  motion  that  came  to  me  was
 based  on  this  thing  that  the  Finance
 Minister  and  the  Prime  Minister  told
 wrong  thing  when  they  séld  that  Mr.
 Raj  Narain  was  askéd  to  produce  this
 and  he  was  not  able  to  produce  and,
 therefore,  they  told  &  wrong  thing.



 cific.  I  cannot  ait  on  judgement  as
 to  which  ome  is  forged  and  which  one
 is  not.  The  House  has  many  other
 avenues  to  going  into  it  but  not
 through  a  privilege  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 Qir,  how  to  vindicate  the  honour  of
 the  Member?

 MR.  SPEAKER:  I  have  given  my
 ruling  on  the  first  notice.  If  you
 have  anything  more  you  come  out
 with  that.

 22.57  bre.
 PAPERS  LAID  ON  THE  TABLE—

 contd,
 Certirmp  Accounts  or  Dear  DaveLor-
 Ment  AUTHORITY  FoR  1970-71  द. / ५५. ज

 Auvprt  REPORT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORES  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Certified  Accounts  (Hindi  and  English
 versions)  of  the  Delhi  Development
 Authority  for  the  year  1970-71,
 together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of
 section  25  of  the  Delhi  Development
 Act,  1957.  [Placed  in  Library.  See
 No,  LT.9688/75).
 ANNUAL  है...)  or  Empiorees’  Strate
 Insunance  ConRPoRATION  FOR  ‘1078-74,
 anp  Coa  Mrves  (AmeEnpt.)  Recu.a-
 ‘TONS,  1975,  AND  METALLIFEROUB,  Mrs

 (Amenpt)  Reounations,  I975.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  I  beg  to
 lay  on  the  Table:—

 q@  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)
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 te  Insu- of  the  Employees’  Stat
 rance  Corporation  for  the  year
 ‘1978-74,  under  section  36  of  the
 Employess'  State  Insurance
 Act,  948  [Placed  iq  Library.
 Sea  No,  LT-9690/75},

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (7)

 _—
 50  of  the  Mines  Act,

 (i)  The  Coal  Mines  (Amend-
 ment)  Regulations,  1975,
 published  in  Notification  No,
 GSR,  52  in  Gazette  of  Indie
 dated  the  ‘19th  April,  1975,

 (ii)  The  Metalliferous  Mines
 (Amendment)  Regulations,

 1975,  published  in  Notification
 No,  GSR,  53  in  Gazette  of
 India  dated  the  19th  April,
 1075,  [Placed  in  Library.

 See  No,  LT-9600/75}.

 Brocoure  on  SALARIES,  ALLOWANCES
 AND  AMENTTes  or  MPs  IN  CERTAIN

 Forrien  Countrirs
 SHRI  Rk.  8,  PANDEY  (Rajnand-

 gaon):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Brochure  on  Salaries,
 Allowances  and  Amenifies  enjoyed  by
 Members  of  certain  Foreign  Parlia-
 ments.  [Placed  in  Library,  See  No.
 LT-9692/75].

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL;  Sir,  I
 have  to  report  the  following  messages
 received  from  the  Secrtary-General
 of  Rajya  Sabha: —

 (i)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 a¢  its  gitting  held  on  Friday,
 the  Ind  May,  1975,  adopted
 the  following  motion  in  regard
 to  the  Committee  on  Public
 Accounts; ~—
 "That  this  House  concurs  in  the

 recommendation  of  the  Lok
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 Sabhe  that  the  Rapya  Sabba
 do  agree  to  nominate  seven
 members  from  Rajya  Sabha
 to  associate  with  the  Com-
 muttee  on  Public  Accounts  of
 the  Lok  Sabha  for  the  term
 beginning  on  the  ist  May,
 ‘1975,  and  do  proceed  to  elect,
 in  such  manner  ag  the
 Chairman  may  direct,  seven

 members  of  the  House  to
 serve  on  the  said  Committee”

 am  further  to  inform  the  Lok
 Sabha  that  in  pursuance  of  the
 above  motion,  the  following
 members  of  the  Rajya  Sabha
 have  been  duly  elected  to  the
 sad  Committee
 Shr,  Mohammad  Usman  Anf
 Shrimat;  Pratibha  Singh
 Shn  V  B  Raju
 Shi  G  RF  Patil
 Shr;  T  K  Srinivasan
 Dr  K  Mathew  Kurian
 Shri  Rabi  Ray

 (u)  I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha  at  its  sitting  held  on
 Friday,  the  2nd  May,  1075,
 adopted  the  following  motion  mn
 regard  to  the  Committee  on
 Pubhe  Undertakings
 “That  this  House  concurs  in  the

 recommendations  of  the  Lok
 Sabha  that  the  Rajya  Sabha
 do  agree  to  nominate  seven
 members  from  Rajya  Sabha
 to  associate  with  the  Com-
 muttee  on  Public  Undertak-
 mgs  of  the  Lok  Sabha  for  the
 term  beginning  on  the  lat
 May,  1078,  and  do  proceed  to
 elect,  if  such  manner  as  the
 Chairman  may  direct,  seven
 members

 have  been  dilly  elected  to  the
 said  Committee

 i  Shri  Bho  Prasad
 2  Shr  Jagdish  Prased  Mathur
 3  Shri  Veerendra  Pati)
 4  Shr  Sultan  Singh
 5  890  Sriman  Profulla  Goswami
 6  Shri  Harsh  Deo  Malaviya
 7  Pandit  Bhawan  Prasad  Tiwary

 —

 32  58  hrs,

 QUESTION  OF  PRIVILEGE  RE  A
 LETTER  ALLEGED  TO  HAVE  BEEN
 WRITTEN  BY  EMPLOYEES  OF
 HINDALCO  TO  PRESIDENT  OF

 HINDALCO—contd

 at  लनेदवर  मिथ :  या  त।  हमे  ने
 होजरी  की  है  या  इंदिरा  जी  ने  झूठा  खत
 लिखा  है  ।  इसलिये  म॑  प्राय से  चाहता  हू  कि
 शाप  हमारी  बात  सुनिये  7  ,  (व्यवधान)

 झगर  हमने  फोर्जरी  की  है  तो  हमको
 सजा  दी  जाय  और  भ्रमर  प्रधान  मस्ती  ते
 झूठा  खत  लिखा  है  तो  उनको  सजा  होनी
 चाहिए  |  भ्रगर  यह  साबित  हो  जायगा
 कि  मेने  फोर्ड  लेटर  यहा  पर  रखा है  तो  में
 इस्तीफा  देने  के  लिये  तैयार  हू  झोर  झगर
 दिय  गाधी  जी  ने  झूठ  लिखा  है  तो  वह
 इस्तीफा  दें  1  लेकिन  जबरदस्ती मत  कीजिये  |
 बाप  हमारी  बातो  को  सुनिये  i  बहुत  ही
 अहम  मसला  है  1  ee  .  (er)...

 were  महोदय  प्राय  बैठ  जाइये  ।

 ब्  अनश्वर मिल  मेरे  ऊपर  फो जज री
 का  जो  आरोप  लगाया  गया  है  यह  साधित हो
 जाय॑ तो  में  यह  हाउस  छोड़कर  च्चा  भांग!  1
 गौर  मेंने  प्रधान  मंत्री  प्र  झूठ  बोलते  को
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 ब्रा रोप  लगाया  है,  मैं  उसे  साबित  करेंगे।  |

 मैं  चाहूंगा  कि  उनमें  दम  है  तो  मेरी  चुनौती

 को  छ्लीकार करे  |  में  चुनौती दे  रहा हूं  ।

 मुझे  भी  जनता  ने  चुन  कर  wrt... t  1.  .  .  .
 (wwe)...

 श्री  मधु  लिये?  प्रतिपक्ष  ee  मामला
 भाया  ती  भाग  जाये,  जनेश्वर  मिश्र  का
 मामला  धाया  तो  पाप  भाग  रहें  है.  .

 प्रत्यक्ष  महोदय  बार  बार  मैंने  कहा
 कि  यह  प्रश्न  कब  सामने  नही  है,  कब  मैं
 जागे  जा  रहा  हु  ।

 हो  जनेश्वर  मि :  ऐमा  लगता है
 है  कि  केरल  के  स्पो कर  दिलो  घटना  से  डर
 गये  स्पीकर  साइब  |

 झटका  महोरी  डरने  की  काई  बात

 नहीं  है  ।  यह  रात  बि  विकेट  यकीन  मानिए
 कि  में  कभी  कसा  से  नहीं  डरा  ।

 हू  प्राय  को  मैं  यकीन  दिलाता

 हूँ  कि  जिन्दगी  भर  में  किसी  से  नहीं  डरा  ।
 लेकिन  यहा  पर  जो  बाप  मरने  यह  कह  रहें  है

 It  never  comes  during  the  discharge
 of  my  functions  ag  Speaker.

 aft  art  aves  few  :  यहां  पर  एक
 मेम्बर  की  इज्जत  बाप  नहीं  बचा  सकते

 oe  (श्ववभान!

 श्री  rq  लिये  :  कब  जो  भी  डाकुमेंट
 ये  यहां  पर  रखेंगे  हम  कहेंगे  कि  यह  फौज

 है  ।  बाप  स  पर  कलि  दीजिये,  इसको
 टेबल  पर  रखने  दीजिये  ।
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 क्रि  इयाल  लगभग  मिथ  हम  चाहते
 है  कि  इस  मामले  पर  बाप  रूलिंग  दें  तो
 लिखी  हुई  रूलिंग  दें  ।

 अ्रध्यक्ष  महोदय  इसमे  लिखी

 हुई  का  रवालनही  है  ।

 ४  hrs,

 SHRI  SHYAMNANDAN  MISHRA:
 Two-three  scraps  of  sentences  do  not
 make  a  ruling  (Iriterruptiona).

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRr  R.  K.
 KHADILKAR):  Now,  every  time,
 somebody  is  getting  up.  Ths  will  not
 do  (Interruptions).

 PROF  MADHU  DANDAVATE:  87,
 he  wants  to  lay  the  document  on  the
 Table  of  the  House,

 भरी  जनेश्वर  मिशा  भ्रध्यक्ष  महोदय,

 जो  चिट्ठों  मैने  पढ़  कर  सुनाई  थी,  उसके

 लिये  श्री  सुब्रह्मण्यम  साहब  ते  कहा  कि

 बत  फोटो  कापी  है,  ग्  रिजनल  नहीं  है  ।

 मैने  राज  भ्ोरिजतल  फापो  सदन  में  ला

 कर  रखी  है  ताकि  बाप  को  दिनों,

 लेकिन  छापने  पहले  ही  रूलिंग  दे  दमा  हैं-
 इससे  हम  क्या  समझे.  .

 MR.  SPEAKER:  Mr,  Khadilkar,
 whet  do  you  want  to  say?

 SHR]  R,  K,  KHADILEAR:  I
 request  you  as  the  Speaker  that  in
 a  House  like  this,  there  is  limit  to
 something.  Now,  there  is  no  dignity
 on  either  side,  Who  is  responsible
 for  maintaining  and  keeping  the
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 [Shri  Ez  ्,  Khadilkar]
 dignity  of  the  House?  In  my  opinion,

 something
 House,  I  would  like  to  know?

 SHRI  JANESHWAR  MISRA;  Once
 upon  a  time,  he  wag  the  Deputy-Spea-

 ker  इसीलिये  हाउस  क्राल  करने  को

 नसीहत  देना  चाहने  है  ।  प्रत्यक्ष  महोदय,

 चुकी  आपने  उसका  प्यार  प्लान  ध्रार्डर

 एलान  किया  है,  इसलिये  मेरी  रात  भी

 सुन  लीजिये  |  मैंने  जब  वह  चिट्टी  पढ़ी  थो,
 तो  युत्रह्माण्यम  साहब  ने  जो  कहा  था  कि  यह
 फोटो  कापी  है,  लेकिन  आज  मैं  ओरिजनल
 कापी  लेकर  प्राया  हूं  बौर  श्राप  मुझे  इसको
 टेबिल  पर  रखने  को  इजाजत  द॑  जिये  ।  झापा

 इसकी  जाच  बोलिये  कौर  अगर  आपको
 छलांग  मे  तरमीम  करने  की  जरूरत  पड़े  तो
 झपने  रूलिंग  मे  तरमीम  कीजिये  ।

 झभ्यक्ष  महोदय.  इस  पर
 रूलिंग  का  सवाल  नहीं  है,  इसके  लिये  भाष

 कोई  कौर  मोशन  ला  सकने  है  ।

 No  more  Submissions  now.

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order,  How  can  you
 prevent  him  from  laying  it  on  the
 Table  of  the  House?

 MR,  SPEAKER:  The  ruling  con-
 cerned  the  question  whether  Shri  Raj
 Narain  was  informed  or  not  and  they
 produced  that  letter.  That  was  all.
 There  were  not  other  issues  as
 forgery  and  go  on.
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 SHRI  JYOTIRMOY  BOSU:  Sir,
 what  happened  te  the  privilege  motion
 wgainst  Shri  Raju?

 MR,  SPEAKER;  ‘That  is  pending.

 SHRI  JYOTIRMOY  ‘BOSU:
 Because.....™

 MR.  SPEAKER:  Whatever  he  has
 said  against  the  other  member  of  the
 House  will  not  go  on  record.  I  have
 no  control  over  a  Member  of  the  other
 House.  I  have  to  get  it  through  the
 Secretariat.

 SHRI  SHYAMNANDAN  MISHRA:
 Why  were  you  in  a  hurry  to  clear
 the  Prime  Minister?  (Interruptions)

 MR.  SPEAKER:  You  fight  the
 Government,  making  Speaker-  as  the
 medium.

 फिर  बाप  मुझ  से  लडाई  लडते  है  1

 —

 3.04  hrs,

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee
 on  Absence  of  Members  from  the
 Sittings  of  the  House  in  thelr  Twenty-
 first  Report  have  recommended  that
 leave  of  absence  be  granted  to  Shri
 A,  K,  Gopalan  for  the  periog  indicat-
 ed  in  the  Report  i.e.  from  7th  April,  to
 Sth  May,  ‘1975.

 Ig  it  the  pleasure  of  the  House  that
 leave  as  recommended  by  the  Com-
 mittee  may  be  granted?

 SEVERAL  HON.  MEMBERS;  Yes.

 MR.  SPEARER:  The  Member  will
 be  informed  accordingly,

 **Not  recorded,
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 COMMITTEE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHE-

 DULED  TRIBES

 ‘THIRTY-FivTH  aND  THIATY-sIXTA
 Reports  or  Srupy  Touss

 SHRI  SAKTI  KUMAR  SARKAR
 (Jaynagar):  7,  present  the  follow-
 ing  Reports  of  the  Committee  on  jhe
 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes: —

 (l)  Third-fifth  Report  on  the
 Ministry  of  Agriculture  and  Irriga-
 tion  (Department  of  Agriculture)}—
 Reservations  for  Scheduled  Castes
 and  Scheduled  Tribes  in  the  Indian
 Council  of  Agricultural  Research
 (Headquarters)  the  Indian  Agri-
 cultural  Research  Institute  and  the
 Directorate  of  Extension.

 (a)  Thirty-sixth  Report  on  Ac-
 tion  Taken  by  Government  on  the
 recommendations  contained  in  their
 Twenty.seventh  Report  on  ‘the
 Ministry  of  Finance  (Department
 of  Banking)—Reservations  for,  and
 employment  of,  Scheduled  Castes
 and  Scheduled  Tribes  in  the  Re-
 serve  Bank  of  India  and  its  Asso-
 ciate  Institutions.

 (3)  Report  of  Study  Tour  of
 Study  Group  I  of  the  Committee
 on  its  visit  to  Bombay,  Poone,  Goa,
 Bengslore,  Madras  and  Hyderabad,
 during  January,  1975.

 (4)  Report  of  Study  Tour  of
 Study  Group  II  of  the  Committee  on
 its  visit  to  Calcutta  and  Andaman
 &  Nicobar  Islands  in  January,  ‘1975.

 ——

 PETITION  RE.  GRIEVANCES  OF
 WORKERS  OF  RAYON  FACTORIES

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  beg  to  present  a

 petition  signed  by  Shri  s  K.  Das  and
 others  regarding  grievances  of  Wwor-
 kers  of  the  Rayba  Sactories.
 737  L.8.—0

 Pakistan  (St.)
 Thit  ty  the  report  which  wns  pub-

 Hshed  tn  l058  and  this  Government
 have  not  implemented  the  recom.
 mendationg  madé  therein.  Sevin
 thousang  workers  are  involved.

 STATEMENT  RE.  PROBLEMS  OF
 REFUGEES  FROM  FORMER  EAST
 PAKISTAN  iN  WEST  BENGAL

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  R.  छू,
 KHADILKAR):  Since  I  gave  an
 assurance  in  the  Parliament  that
 Government  of  India  is  seriously
 considering  the  question  of  rehabili-
 tation  of  the  refugees  in  West  Ben-
 gal,  it  is  proposed  to  set  up  very
 shortly  q  Working  Group  consisting
 of  representatives  of  the  State  Gov-
 ernment  of  West  Bengal,  Planning
 Commission,  Finance  Minlstry  of
 Government  of  India  and  the  Depart-
 ment  of  Rehabilitation  of  the  Govern.
 ment  of  India  tg  urgently  jdentify  the
 rehabilitation  schemes  which  need  to
 be  initiated  or  continued,  to  merge

 88  many  of  them  as  possible  with  the
 development  schemes  of  the  State
 Government;  and  to  assess  the  finan-
 cial  assistance  which  may  be  needed.
 It  is  hoped  that  the  Working  Group

 wie
 submit  a  report  88  soon  as  pos-

 &

 SHRI  SAMAR  GUHA  (Contai):
 I  draw  your  attention  to  the  fact  that
 when  I  had  raised  a  question  about
 this  matter,  the  hon.  Minister  had
 said  that  he  was  going  to  reply  to
 that  in  the  course  of  the  statement
 that  he  was  going  to  make.  Thig  is
 on  record.  Ag  regards  the  question
 that  I  had  raised,  he  does  not  utter
 a  word  In  the  statement  he  has  made.
 What  am  I  to  do?  Just  an  hour  ago,
 in  reply  to  one  of  miy  questions,  he
 saig  he  would  deal  with  it  in  the
 statement  he  was  going  to  make.

 MR.  SPEAKER:  This  was  already
 prepered.  You  asked  another  one.
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 SHRI  SAMAR  GUHA:  He  said
 that  in  the  course  of  his  reply to  the
 point  raised  by  Shri  Dinen  Bhatta-
 charyya  he  would  deal  with  it  and

 reply  to  my  question,  Hg  categori-
 cally  said  it.

 MR.  SPEAKER:  I  will  ask  him  to
 do  it,  if  he  has  sald  it.  I  will  see
 the  proceedings.  If  it  ig  there,  I  will
 ask  him.

 SHRI  JYOTIRMOY  BOSU  (Dis-
 mond  Harbour):  I  wrote  to  you....

 MR.  SPEAKER:  You  write  about
 so  many  things.

 SHRI  JYOTIRMOY  BOSU:  This  is
 about  items  9  on  today’s  agenda.  This
 item  should  not  have  come  on  the  agen-
 da  because  yesterday  the  hon.  Deputy-
 Speaker  who  was  in  the  Chair  had

 clearly  ruled....

 MR.  SPEAKER:  I  have  not  yet
 come  to  that,  Shri  Pranab  Kumar
 Mukherjee,

 DEMANDS  FOR  EXCESS  GRANTS
 (GENERAL),  1072-73,

 STATEMENT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  present  a  statement  showing
 Demands  for  Excess  Grants  in  respect
 of  the  Budget  (General),  for  1972-73.

 73.08  ॥. . च
 MAINTENANCE  OF  INTER:  WAL SECURITY  (AMENDMENT)  BILL—~

 MR.  SPEAKER:  The  House  will
 take  up  further  consideration  of  the
 following  motion  moveg  by  Shri  K.
 _छाष्गेंघा। इस 108.  Reddy  on  the  7th  May,
 ‘1975,  namely:—

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Maintenance  of  Internal  Security
 Act,  1971",
 Shri  K.  Brahmananda  Reddy  wag  on

 his  jJegs.
 SHRI  JYOTIRMOY  BOSU  (Di-

 mond  Harbour):  I  want  to  make  a
 submission.  I  have  written  to  you
 earlier.

 I  am  surprised  to  this  item  No.
 39  put  in  the  list  of  ‘business  today
 because  yesterday  it  was  sufficiently
 cleared  by  the  Chair  that  the  Bill
 suffered  from  a  number  of  disabilities
 and  unless  the  Bill  was  rectified,  it
 eould  not  be  introduod,

 MR  SPEAKER:  Le,  him  complete
 his  speech.

 SHRI  JYOTIRMOY  BOSU:  The
 same  Bill  cannot  come  in  the  list  of
 business  unless  it  ig  redrafted.  I
 want  to  quote  what  the  Chair  had
 sald.  Earher  Shri  K.  Brahmananda
 Reddy  had  sald:

 ‘Tf  you  think  that  thty  secucn
 needs  a  re-wording,  if  you  so  want
 Bs  to  convey  the  intention  of  the
 Bill,  I  will  have  no  objection”,

 Shri  Brahmananda  Reddy  again
 said:

 “T  have  no  objection.  After  alll,
 the  intention  is  that  in  tha  north-
 eastern  region,  there  is
 activity  and  there  is  likelihood  of
 ite  continuance  end  you  must  give
 @ufficient  opportunity  to  the  secu-
 rity  forces  to  apprehend  those  in-
 surgent  activities,”
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 ‘Then  the  Deputy-Spenker  said:

 “I  think  we  must  be  thankful  to
 the  Home  Minister  for  being  very
 araightforward  and  very  generous.

 ‘We  must  appreciate  it.  Hy  hes
 stated  and  accepted  that  perhaps
 this  particular  clause  should  be  re
 drafted  to  make  the  intention  clear”.

 MR,  SPEAKER:  I  will  just  let  you
 ‘mow.  After  the  Home  Minister  re-
 plies,  if  any  points  arise,  certainly
 you  will  be  given  a  chance  to  put
 them.  But  how  can  you  know  what
 he  is  going  to  say?

 SHRI  JYOTIRMOY  BOSU:  ‘The
 Deputy-Speaker  had  already  given  a
 ruling  and  no  re-drafted  Bill  has  been
 circulated,  The  Bill  ag  it  is  stands
 nullified.  I  want  to  read  otlt  whet
 the  Chair  had  observed.  The  Chair
 further  said:

 “If  that  is  the  intention,  [  think
 we  must  appreciate  fhis  gesture.”

 “Therefore  the  consequence  of  it
 ig  that  perhap,  we  must  postpone
 consideration  of  this  Bill  until  it  is
 re.drafted.”

 Then  Shri  Brahmananda  Reddy
 said:  “

 “This  is  only  introduction.  The
 Bill  will  come  later.”

 “How  can  we  postpone  it?”
 Then  an  Hon,  Member  said:  “Why

 not?"
 After  that  Shri  K.  Brahmanenda

 Reddy  said:
 “This  ig  only  introduction,  The

 Bill  wilt  come  later,  in  the  next
 session.  Then  if  it  becomes  neces-
 sary,  certainly.  ...(Interruptions).”

 Then  Mr.  Deputy-Speaker  s:id:
 “Just  a  minute.  Order  please.

 Now,  the  point  is  that,  we  are  ex-
 pected  to  do  things  with  the  utmost

 responsibility.  If  the  members  have
 a  doubt,  if  the  House  bas  a  doubt,
 and  in  this  case,  even  Government
 also  seems  to  have  some  doubt—.
 otherwise  they  would  not  volunteer
 to  say  this.”

 Then  Mr.  Deputy-Speaker  further
 said

 “It  seemg  there  ig  something  in
 it.  Then  I  think  in  all  responsibi-
 lity,  even  the  introduction  is  an  im-
 portant  stage.  If  they  would  res-
 pond,  I  woulg  appeal  to  them.
 There  ig  no  hurry  about  it.  They
 can  come  again.  ‘When  you  have
 some  doubt,  why  not  come  with  a
 fresh  Bill?  (Interruptions)".

 So,  now  everything  becomes  infruc~
 tuous.  (Interruptions)

 MR.  SPEAKER:  Mr.  Jyotirmoy
 Bosu,  please  sit  down.  I  have  seen:
 the  last  observations  of  Mr.  Deputy-
 Speaker.  It  reads  like  this.

 *T  think,  it  is  very  good.  I  ar
 thankful  to  Mr.  Raghu
 that,  I  fully  uphold  what  he  seid
 that  the  Minister  is  in  the  midst  of
 his  reply  and  that  he  has  not  com-
 pleted  his  reply.  Then,  whatever  !
 had  seid  by  way  of  interventior
 was  to  pOse  certain  questions
 him  and  there  has  been  no  ruling
 on  this  matter.”

 Thig  ig  what  the  Deputy-Speaker
 has  observed.  द

 SHRI  JYOTIRMOY  BOSU:  No,  gir,

 MR.  SPEAKER:  I  have  read  out
 the  concluding  remarks  of  the  De-
 puty-Speaker.  (Interruptions),

 MR.  SPEAKER:  The  question  has
 become  quite  complicated.

 SHRI  JYOTIRMOY  BOSU:  ‘You
 please  read  tha  prodeedings.



 and  I  have  read  it—you  said  that
 you  were  willing  to  go  in  for  redraft-
 ing  and  secondly  there  were  so  many
 observations  made.  I  make  one  thing
 clear  that  the  Speaker  is  not  respon-
 tible-for  drafting  the  Bills.  They  are
 received  and  presented  here.  The
 drafting  ig  done  there.  So,  over  other
 matters,  the  Bill,  whatever  be  the
 position,  has  to  be  put  to  the  House.
 There  is  no  option  for  the  Speaker.
 But  in  between  you  said  that  you
 were  willing  to  go  into  paraphrasing
 and  all  that.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Re.drafting  and  not

 Paraphrasing.

 MR.  SPEAKER:  Then  I  have
 found  so  much  of  complications,  .  iL
 have  géMe  through  the  proceedings
 end  certain  other  points  were  also
 raised  especially  by  Mr.  Chatterji  and
 some  others.

 So,  it  is  very  difficult  to  combine
 them  together  and  then  gét  through
 all  that  rigmarole  that  has  come  to
 be  built  around  this.

 SHRI  INDRAJIY  GUPTA  (Ali-
 pore):  There  is  no  rigmarole.

 MR.  SPEAKER:  Rigmarole,  obser.
 vation,  suggestion  ang  objection  and
 so  much  is  there.  I  slept  quite  late
 at  night  after  I  finished  it.  Now,  I
 fee]  that  if  you  are  willing  and  ig  you
 are  just  to  introduce  it  and  if  you  are
 not  to  pass  it,  what  is  the  hurry
 about  it.  No  point  of  order.  Let  me
 hear  the  Minister.  I  have  seen  that
 the  Nagaland  Budget  is  waiting  Mr.
 Sezhiyan  raised  that  point  last  time.
 There  is  no  time  left  for  that  also.
 Then  there  are  some  other  bills  also.
 Like  the  Untouchability  Bill.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA

 REDDY):  I  was  trying  to  tell  the
 “House  yesterday  lat  Yot  ot  criticiem

 Misa  _  aot

 bad  been  Made  die  to  sis-vonception

 ie  iy
 scope  of  the  Bill,  (interrup-

 ons

 MR.  SPEAKER:  Just  two  minutes
 ‘You  have  ssid  so  many  things.

 SHRI  K,  BRAHMANANDA  REDDY:
 Then,  several  hon.  Memberg  also  rais-
 ed  some  queries,  raised  some  doubts.
 On  that  the  Deputy-Speaker  made
 some  formulations  and  in  formulating
 he  gave  us  an  impression  that  he  bed
 also  some  r¢servation....  (Interrup-
 tions)  about  any  particular  word  and
 he  also  emphasized  in  clause  5A  aw
 with  regard  to  the  word  ‘and’  also.
 Then,  |  said:  “Let  us  understand  the
 scope  of  the  Bill.  I  is  limited  in
 scope  and  if  there  is  any  word  which
 hag  got  to  be  changeg  to  convey  the
 intention  in  the  Sill,  certainly  we
 have  no  objection”  It  does  not  mean
 that  J  have  any  doubt  in  my  mind
 So  far  as  our  Department  is  concern-
 ed,  we  have  no  doubt  about  it,  Phra-
 seology  used  here  ...{Interruptions).

 no,  mm  absolutely  not,

 Therefore,  Sir,  when  the  hon,  De-
 puty  Speaker  also  felt  about  certain
 words,  I  said:  “Cerfainly  it  is  for
 introduction  and  at  any  stage  we  can
 amend  a  word  or  two  to  convey  the
 intention  of  the  Bill  There  is  no
 Objection.”  Our  intention  ig  that  it
 is  limited  in  the  scope,  that  it  relates
 to  the  North-Eastern  Region  and  it
 relates  to  prejudicial  act.  If  a  pre-
 judicial  act  is  attempted  to  be  com-
 mitted  or  abetted.....

 MR.  SPEAKER:  Then  it  should
 have  been  made  clear  in  the  beginn-
 ing.

 SHRI  K.BRAHMANANDA  REDDY:
 It  is  absolutely  clear;  there  is  no  doubt
 about  it.  Only  the  hon.  Members
 must  have  the  patients  to  listen  for  a
 while.  (Interruptions)

 SHRI  TYOTIRMOY  BOSU:  There
 हम  no  truth  fn  that....  (Interruptions).
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 SHRI  INDBAJIT  GUPTA:  Sir,  will
 you  kindly  clarify  one  thing?  Yes-
 terday  after  we  had  raised  ell  cur

 ‘-yarious  points,  points  of  objections
 including  points  of  otders  and  ther
 points  aad  so  on,  at  a  certain  stage
 the  Deputy-Speaker  said  that  he  ¥ent-
 ed  to  hear  the  Minister  on  those
 points.  I  want  to  ask  you  why  it
 was  that  after  the  hon.  Minister  had
 covered  only  one  point,  the  Deputy~
 Speaker  did  not  permit  him  to  pro-
 ceed  any  further.  Why?  Please  lock
 at  page  28,5l4  og  the  proceedings.
 ‘The  Deputy-Speaker  was  asked  by
 us—will  you  not  hear  him  on  the
 other  points  @lso,  will  you  not  heer
 him  regarding  the  memorandum  en
 delegated  legislation,  will  you  not
 hear  him  on  the  question  of  financial
 memorandum?  Then  the  Meputy-
 Speaker  said:

 “aly  that  becomes  infructuous.  If
 this  is  accepted,  that  the  wording
 has  not  been  quite  happy,  then
 everything  else  becomes  academic.”

 He  did  not  allow  him  to  proceed  with
 his  reply.  If  he  says  the  Bill  2९००५
 to  be  re-drafted,  that  ig  sufficient  in
 the  opinion  of  tha  Deputy-Speaker  not
 to  permit  the  Minister  to  proceed
 further.  He  said:  thig  shout  row  be
 taken  back  because  you  cannet  pres
 it,  in  any  case;  you  cannot  pass  it  in
 this  session.  Tho  Minister  had  ad-
 mitted  that  he  only  wanted  coe  mtro-
 duce  it...  (Interruptions).

 SHRI  R.  S.  PANDEY  (Rajnand-

 T  am  trying  to  suggest  a
 solution.

 SHRI  INDRAJIT  GUPTA:  When
 the  Speaker  calls  you,  you  can

 SHRI  INDRAJIT  GUPTA:  Why
 should  you  go  to  his  last  observation?
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU,  _  Sir,
 kindly  see  pages  28513,  28514,  2858
 and  2859  of  yesterday's  proceedings
 (Interruptions)

 SHRI  INDRAJIT  GUPTA:  Sir,  you
 have  just  now  been  pleased  to  observe
 that  no  time  will  be  left  for  passing
 the  Nagaland  budget,  and  the  Untou-
 chability  Bill.  And  yet,  when  every-
 body  is  agreed,  including  the  Govern-
 ment  side,  that  there  may  be  need  to
 redraft  certain  portions  of  the  Bill

 SHRI  K.  BRAHMANANDA  REDDY:
 No.  Sir,  I  wish  io  make  a  submis-
 sion,  My  submission  is  this.  I  wanted
 to  explain  the  various  points....(In-
 terruptions).  I  have  also  said  in  this
 connection  that  if  the  Bill  requires
 redrafting....  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Sir,  on
 a  point  of  order  (Interruptions)

 SHRI  K.  BRAHMANANDA  REDD‘:
 In  view  of  the  fact  that  you  have
 expressed  a  wish,  namely,  that  this
 motion  is  only  for  introduction  and
 that  the  Bill  will  have  to  come  in  the
 next  session,  I  have  no  objection  if
 you  say  that  the  Bill  can  come  in  the
 next  session.

 MR.  SPEAKER:  If  that  is  the
 position,  if  you  are  willing  then
 why  taking  up  of  all  this  time?

 I  will  make  it  very  clear  that  I
 have  not  approved  of  the  way  the
 Members  approached  the  will  of  the
 House,  not  because  of  any  pressures,
 but  have  noted  that  there  is  a  strong
 feeling  of  disapproving  what  was  done
 yesterday.  I  strongly  disapprove
 it,  That  could  have  been  done  by
 speeches,  that  could  Have  been  done
 in  a  better  manner.

 Whether  it  was  because  there  was
 no  proper  re-drafting  or  wording  or

 conveyed,
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 fMr.  Speaker]
 which  you  say  now  that  you  did  not
 say.  You  say  now  that  you  never
 Bald  that  it  should  be  ré.drafted.  I

 _Tead  “re-paraphrasing”  in  the  pro-
 ceedings,  That  was  the  word  used.

 |
 This  Bill  is  not  to  be  passed  in

 thia  session,  it  cannot  go  through  in
 this  session,  because  we  have  only
 tomorrow  left,  and  I  do  not  want  to
 take  any  risk  about  the  Nagaland
 Bill,  because  I  saw  the  earlier  obser-
 vation  of  Mr,  Sezhiyan  when  the
 other  Bills  came,  ang  I  studied  the
 matter  with  the  Secretary-General
 this  morning  as  to  what  the  position
 would  be  if  this  Bill  does  not  come
 up  today.  The  Government  always
 finds  out  various  ways  of  doing
 things,  but  why  «wnnecessarily  take
 the  risk?

 It  you  sre  not  going  ta  have  it
 passed,  if  it  is  just  introduction.  why
 all  this  trouble?

 SHRI  INDRAJIT  GUPTA:  “Yes-
 terday  be  could  have  said  he  had  n¢
 objection.  The  whole  of  yesterday
 was  wasted.

 MR.  SPEAKER:  Thej  hon.  Minis-
 ter  will  go  through  all  these  debates
 and  try  to  see  that  if  it  ig  not  clear,
 it  is  made  more  clear.  There  ig  no
 harm  in  re-drafting

 There  is  a  motion  for  its  post-
 ponement.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  It  has  to  be  with-
 drewn.  What  is  the  question  ‘of
 postponement?

 MB.  SPEAKER:  The  question:
 “That  further  debate  on  the  mo-

 fion  ‘That  leave  be  granfeq  0
 introduce  a  Bill  further  to  amend

 MAY  &  i975  -  MIGA  (Amndi,
 prs
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 प्रयुक्त  महेश  दूब  भागे  क॑  लिए  रहिए  |

 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Muvettu-
 Puzha):  The  motion  cannot  be
 withdrawn,  (Interruptions)

 MR,  SPEAKER:  I  thank  you  Mr,
 Minister,  that  you  have  removed  this
 headache.
 33.30  hres,

 The  Lok  Sabha  adjourned  for  Lunch
 vill  thirty  minutes  past  Fourteen  .of
 the  Clock,

 —_

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirty-five  minut:  past
 Fourteen  of  the  Clock,
 (Mr.  Depury  Speaker  in  the  Chair]

 it  ay  लिये  (बाका)  आपका
 जो  पहले  रूलिंग  था  उसी  के  प्रसार  हुआ  t
 इसलिये  आपको  बधाई  t

 SHRI  Ss.  M.  BANERJEE  (Kanpur):
 Sir  4  woulg  like  to  gay  something:  I
 will  be  brief.  Tomorrow,  as  you
 know,  the  Parliament  is  going  to  ad-

 one  and  8  half  months.  I  understand
 the  Chief  Minister  hag  not  been  able
 to  do  anything  in  the  matter  because
 of  the  local  bickerings.  So,  the  Cen-
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 MR.  DEPUTY-SPEAKER:  Order
 Please;  you  have  made  your  point,

 Now,  Bills  to  be  introduced.  There
 are  two  Bills  to  be  introduced  by  the
 Law  Minister,  and  two  Members,  Shri
 S,  M,  Banerjee  ang  Shri  Limaye  have
 given  their  notices  to  oppose.  I  see
 that  the  Bills  are  very  similar.

 sit  मधु  लिये:  हम  दो  बार  मद्दी
 बोलेगे  |

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  Can  I  take  up
 both  together?

 MR,  DEPUTY-SPEAKER;  No,  you
 can't.  I  am  referring  to  those  who
 oppose  that  they  can  make  only  one
 speech  for  both  the  motions.

 4.37  hes.
 SUPREME  COURT  JUDGES  (CONDI-
 TIONS  OF  SERVICE)  AMENDMENT

 BILL*
 THE  MINISTER  OF  LAW,  JUSTICE

 to  amend  the  Supreme  Court  Judges
 (Conditions  of  Service)  Act,  1058,

 SHRI  8,  M.  BANERJEE  (Kanpur):
 Mr.  Deputy  Spéaker,  Sir,

 शो  मधु  लिमये  (बांका):  काम्रेसो
 मेम्बर  चुप  प्रचार  कर  रहे  है।

 MR.  DEPUTY-SPEAKER:  They
 ean  do  it  in  the  Lobby  or  they  can
 do  it  in  the  Central  Hall.  Let  us  get
 On  which  our  business.  There  is  to0
 much  noise.

 SHRI  8.  M.  BANERJEE;  If  you
 see  the  Statement  of  Objects  and
 Reasons,  it  says  that:

 “Since  the  passing  of  the  Sup-
 reme  Court  Judges  (Conditions  of
 Service)  Act,  1988,  there  has  been
 no  material  modification  of  the
 conditions  of  service  of  Supreme
 Court  Judges.  There  has  been  a
 persistent  demand  for  the  improve-
 ment  of  the  conditions  of  service  of
 the  Judges  of  the  Supreme  Court.
 Having  considered  all  aspects  of  the
 matter,  it  is  proposed  to  allow
 them  certain  ancillary  benefits,

 At  present,  there  ig  no  provision
 for  the  grant  of  family  pension  in
 the  case  of  Supreme  Court  Judges
 who  are  governed  by  Part  I  of  the
 First  Schedule  to  the  Act.  It  is
 Proposed  to  extend  to  them  the
 facility  of  family  pension  on  the
 game  lineg  ag  are  applicable  to
 Class  I  Officers  of  the  Central
 Civil  Services,

 Tt  is  also  said  here:
 “In  the  case  of  Class  I  officers  of

 It  is  also  proposed  to  give  to  every
 judge  of  the  Supreme  Court  and  of
 the  High  Courts  an  allowance  at  the

 benefits  are  proposed  to  be  given,  re-
 trospectively,  from  ist  October,
 i974....

 ante ay  erie  emir!  ne
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 MR.  DEPUTY-SPEAKER:  What  के  बाद  सुप्रीम  कोर्ट  के  क्यों  की  ह...
 are  you  opposing?  में  कोई  परिदर्शक न्हीं  क्षा  है  ।  इस सरिये

 SHRI  8,  M.  BANERJEE:  My  sub-
 maissipn  is  gnly  this.  The  other  dey
 T  heard  with  rapt  attention  the  speech
 of  the  hon,  Finance  Minister.  When
 the  five  instalments  of  dearness  allow-
 ance  due  to  the  Central  Government
 employees  were  demanded,  the  Fin-
 ance  Minister  said  that  it  was  not
 possible  because  millions  of  people
 are  starving  in  this  country,  under-
 fed  and  ill-clad  But  here  it  is  pro-
 posed  to  give  to  the  judges  Rs.  300
 per  month  for  the  maintenance  of
 motor  car.  In  this  House  when  all
 of  ug  requesined  the  hon.  Finance
 Minister  to  remove  the  excise  duty
 on  beedi,  he  did  not  accept  When
 we  requested  him  to  remove  the
 excise  duty  on  petrol,  he  said  that
 there  was  no  money  and  that,  if  he
 did  that,  there  would  be  a  financial
 crisis  in  the  country  and  all  that.  But
 here  they  are  proposing  to  give  Re.
 300  to  each  judge  for  maintenance  of
 motor  car  This  is  a  gross  discrimi-
 nation.  How  can  I  ga  back  to  the
 Central  Government  employees

 MR,  DEPUTY-SPEAKER:  I
 sympathise  with  you.

 SHRI  8,  M.  BANERJEE:  I  want
 that  the  judges  shoulg  be  paid  a
 decent  salary,  that  the  Constitution
 should  be  amended  accordingly.  T
 want  that  the  leading  barristers  and
 advocates  shoulq  become  judges  of
 High  Courts  and  Supreme  Court,  I
 want  that  they  shoulg  be  of  very  high
 calibre  But  in  this  case  T  oppose  it
 on  mora]  grounds  because  it  is  a
 save  injustice  to  the  have-nots:  these
 people  have  already  something.  So,
 T  oppose  the  introduction  of  this  Bill,
 and  in  all  fairness,  even  the  judges
 should  refuse  to  accept  it,

 of  मू  लिये  (बंका)  उपाध्यक्ष
 महोदय,  l954  के  बाद  हाई  कोर्ट  के  जजों
 की  तनमवाहू  शौर  भक्तों  में,  धौर  958

 यह  सरकार  इस  चिकेषक  के  हाट!  पेंशन
 भ्र ौर  कार  एंकापस  के  बारे  में  कुड  बन्वतेन
 करवा  चाहती  है  ।  जहां  तक  डाई  कं  के
 जजों  का  सवाल  है,  वह  हमको  मस्तान  भी
 देना  बा हती है।

 हमारे  संविधान  में  जजों  की  तनख्वाह
 संविधान  की  दूसरी  सूची,  सेकंड  बैड पल
 में  तय  कर  दी  गई  है  ।  इस  विधेयक  के
 द्वारा  सरकार  ने  तनख्वाह  में  परिवर्तत  करने
 का  कोई  प्रयास  नहीं  किया  |  वह  केश
 एलासस्स  के  नाम  पर  इतना  बड़ा  परिवर्तन
 करना  चाहती  है  ।  मेरा  विरोध  यह  है  कि
 यह  अप्रत्यक्ष  हग  से  वह  चीज  करना  चहते है
 जो  सीधे  बौर  प्रत्यक्ष  ढंग  से  उनको  करनी
 चाहिये  थी

 आाणंवल,  मैं  यह  देख  रहा  हूँ  कि  लोग
 तनख्वाह  में  परिवर्तन  नहीं  चाहते,  एम-
 सिटीज,  सुविधाओं  कौर  भत्तों  के  नाम  पर

 दुनिया  को  ठगने  का  काम  किया  जा  रहा  है  1
 इसलिये  मैं  मंत्री  महोदय  से  पहले  यह  कहता
 चाहता  हु  कि  जब  कंसीडरेशन  के  लिये
 बिल  करायेगा,  उस  समय  वह  क्वान्ट्रोफिकेशन
 करके  पूरा  बिक्री  दे  दे  कि  पब्लिक  सैक्टर
 के  जो  मैनेजर्स  है,  उबकी  तनख्वाह,  भत्ते
 शोर  सुन् रि धाये  क्या  मिलती  है।  उम्र  तरह
 मंत्रियों  को  क्‍या  सुविधायें  और  भत्ते  मिलते
 हैं,  इसका  भी  अजान्टीफिकेशन  करके  बह
 विवरण  दें।

 शी  एस०  एम०  बनीं:  कितना  ऊपर
 से  मित्रता  है  ।

 शी  मधु  लिमये  ,  उसी  पर  मै  झा  रहा
 हैँ  ।  आना  हिन्दा लक ों  का  माला  उसी  पर
 चल  रहा  था।  पी०  एम०  जो  एक  जमाने
 में  सेक्शन  ग्राफ मर  थे,  उनका  मामला  है  1

 मेरा  पहला  महा  यह  है  कि  यद  काम
 सीधा  करता  चलिए  उसके  लिये  a  विधान



 ह...  Billa  Jutmauopd,  YAISARHA  4  er  (GAKA)  Bil  Intradyeed  274

 में  संशोधन  की  झावश्यकृता  है,  उसको  करना
 आदि  t

 |...  इसी  दर्श  मे  जो  भ्रमर  लोग  है,
 पब्लिक  रोस्टर  में  हों,  सरकारी  सचिव  हो,
 मंत्री  हों  उसकी  सुबिधायो,  भले,  तनख्वाह
 आदि  का  विवरण  देता  चाहिए  y

 सरकार  का  मुख्य  जहेश्य  यह  है  कि
 हाई  कोर्ट  और  सुप्रीम  कोर्ट  में  प्रच्छे  लोग
 जायें  i  अमरीकन  सुप्रीम  कोर्ट  दे  एक  दफे
 तीन  कसौटिया  रखी  थी  ।  उन्होंने  कहा  था
 कि  अच्छे  जौर  लायक  व्यक्ति  चापे,  दूसरी
 बात  उन्होंने  कही  कि  वह  ऐसे  व्यक्ति  ही  जो
 निजी  हितो  के  प्रलोभन  से  मुक्त  हो,

 They  shoulg  withdraw  from  the
 temptations  of  private  interest,

 तीसरी  बात  उन्‍होंने  कदी  थी  कि  वे  स्वाइन
 और  निष्पक्ष  हो ।

 पहले  में  एक  बुनियादी  सवाल  उठाता  चाहता
 हूं  -  प्राजकल  जब  मै  जिलो  मे  जाता  हु,
 बार  एसोसियेशन  बौर  बार  काम  सिल  के  लोग
 मुझे  बुलाते  है  तो  मैं  पता  लगाने  की  कोशिश
 करता  हूँ  कि  जिनकी  प्रैविटस  5  हजार  से
 अधिक  है,  ऐसे  कितने  बकील  है  c  साधारण
 जिले  मे  भी  8,  i0  ऐसे  वकील  मिले  जाते
 हैं  और  ध्ध् रि काश  लोग  ऐसे  होते  है,  जो  चैक
 ares  पैकेट  नही  लेते  -  काला  धत  कमाने  वाले
 तस्करी  करने  वाले  जौर  करो  की  चोरी  करने
 बाने  लोगो  की  चालीस  करने  वालों  की
 आमदनी  का  झगर  आग  पता  लगायेंगे  तो
 शॉप  दंग  रह  जाओगे  ॥  इसलिये  केवल  ऐसा
 करने  से  काम  नहीं  बनेगा  i  एक  तो  सीधा
 संविधान  में  परवत  करे।

 MR,  DEPUTY-SPEAKER:  It  |  not
 relevant.

 क्रि |  लिमये  मरी  महोदय  यह
 बिल  क्यों  लाये  हैं,  इनका  कहना  है  कि
 बड़े,  लोग  (रही  प्रा- रह  हैं  a  मैं  जनक

 चाहता  हूं  कि  यह  जो  30,  40  जौर  50
 हजार  a  प्रैक्टिस कने  बले  लोग  हैँ;
 इनके  क्लाइंट  कौन  है?  बड़ी  बड़ी  कर्पॉतियाँ
 ब्लैक  माक  करने  वाले  कौर  टैक्स  की
 चोरी  करने  वाले  लोग  जौर  स्मगलर,  से
 जानना  चाहता  हैँ  कि  इसको  कैसे  रोका
 जायगा  ?  ये  लोग  डक्स  चलो  नहीं  देने  हैं  a
 बहत  कम  यकीन  ऐसे  है  जो  केवल  बैक  के
 द्वारा  पेमेंट  स्वीकार  करते  हैं।

 जमे  तक  इत सारो  चीज  के  बारे  में  मनी
 महोदय  नदी  सोचेंगे  मौर  कोई  मुकम्मिल
 योजना  नहीं  लगेगे  इस  तरह  की  लीय-
 पोती  से  काम  चलने  वाला  नहीं  हैं।  इस
 लिये  मेरा  विदेश  द्ग  वात  को  लेकर  है,
 यह  नहीं  कि  नक  तनख्वाह  में  सुधार  त
 हो  |  मेरा  विरोध  यह  है  कि  ये  प्रत्यक्ष  इग
 से  और  ऊंचे  रास्ते  से  नही  करता  चाहत  है  ।
 वे  ग्र प्रत्यक्ष  gg  से  परना  चाहते  है  ।

 श्री  जनेश्वर  मिश्र  (३  ,नाबाद)
 उपाध्यक्ष  महोदय,  हम  एक  मिनट  से  ही
 खत्म  कर  दो,  टांडा  समय  दे  दीजिये  )

 MR  DEPUTY-SPEAKER;  You
 have  not  given  your  name.  Please
 do  not  msist,

 att  जनेश्वर  मिश्र  यह  सही  है  मैंने
 नोटिस  नहीं  दिया  हैं  मैं  स्त्री  महोदय  को
 एक  संसाधन  देता  चाहता  हु  ।

 SHRI  H  R  GOKHALE  The  hon
 Member  may  send  his  sugg2stiong  to
 me  afterwards

 Sur,  I  am  grateful  to  the  two  hon.
 Members  who  have  apparently  op-
 posed  the  Bull  ‘Apparently’ —I  use
 the  word  with  &  purpose  because  I
 do  not  think  they  are  opposed  to  it
 in  principle,  They  have  suggested
 that  the  salary  should  be  raiseq  and
 if  for  that,  an  amendment  of  the
 Constitution  ig  necessary,  it  should  be
 carried  out.  Now,  one  difficulty,  of
 course,  is  that  the  salaries  of  the
 Judges  of  the  High  Courts  and  the

 en  eee
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 [Shri  H,  R.  Gokhale)
 Supreme  Court  gre  fixed  in  the  Second
 Schedule  of  the  Coustitution.  Fixed
 amounts  have  been  mentioned  and  the
 salaries  cannot  be  increased  without
 an  amendment  of  the  Constitution.

 But  there  is  another  specific  provi-
 sion,  both  in  respect  of  high  Courts
 and  the  Supreme  Court’s  Judges  that
 other  conditions  of  a  service  like
 allowances  and  other  things  can  be
 provided  for  by  ordinary  legislation.
 That  38  why  the  Acts  of  1054  and  958
 were  passed  and  there  28  no  question
 of  doing  it  indirectly  because,  for  a
 constitutional  amendment,  we  have  to
 come  to  you,  For  a  legislation  also,
 we  have  to  come  to  you.  In  either
 case  we  cannot  go  and  do  anything
 behing  the  back  of  the  Parliament.
 So,  there  7  no  question  of  doing  any-
 thing  indirectly  or  surreptitiously.

 Now,  all  of  ug  are  agreed  and  both
 the  hon.  Members  are  aldo  agreed
 that  ever  sine  the  passing  of  the
 Constitution,  there  have  heen  no
 material  changes—I  find  there  have
 been  very  insignificant  changes—in
 the  emolumentg  and  service  conditions
 of  the  High  Courts  and  Supreme
 Court  Judges  and  there  is  a  general
 feeling...

 SHRI  8,  M.  BANERJEE:  Why  is
 there  this  discrimination?

 SHRI  H.  R.  GORHALE:  I  will
 meet  that  point  also.

 I  think  there  is  a  general  feeling
 which  I  have  observed  in  the  Con-
 sultative  Committee  meetings  also  as
 also  in  the  course  of  debates  in  Par-
 dament  and  incidentally,  whenever
 this  question  come  up  before  the
 House,  people  have  actuelly  accused
 the  Government  of  being  tardy  and
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 the  hon.  Members  have  made  certain
 points,  We  will  bear  them  in  mind
 ang  if  there  are  auy  suggestions
 which  are  possible,  we  will  consider
 it  at  the  time  of  consideration  of  the
 Bill  We  will  certainly  give  it  conai-
 deration  although  I  cannot  give  ar
 assurance  that  I  will  do  this  or  i
 will  do  that  at  the  present  moment.

 SHRI  8,  M.  BANERJEE:  The  Bill
 says  that  the  Supreme  Court  judges
 will  get  car  allowance  from  Ist  Octo-
 ber,  1974,

 SHRI  प्र,  R.  GOKHALE:  There  is
 a  misconception.  It  is  there  in  both;
 the  same  retrospective  effect  5  there
 in  both

 MR  DEPUTY-SPEAKER:  It  is  in
 the  Bull  itself;  it  is  the  same  thing in  both  these  Bills  ist  October,  1974,

 SHRI  8,  M.  BANERJEE:  Why  the
 Statement  of  Objects  and  Reasons
 does  not  say  so?

 MR.  DEPUTY-SPEAKER:  May  be,
 printing  mistake.

 SHRI  BE  R.  GORHALE:  The  Bill
 contains  this.  It  is  the  same  thing  in
 both  the  Bills,

 for  a  certain  in  period  of  time,

 Madhu  Limaye  referred  to...

 SHRI  MADHU  LIMAYE:  A  com-
 parative  study....

 SHRI  H.  R.  GORHALE:  I  will
 look  inte  it.

 SHRI  MADHU  LIMAYs:  Ani
 place  a  statement.
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 SHRI  H.R.  GORHALE:  If  neces-

 sary  I  will  plane.  I  would  strongly
 recommend  that  the  Bill  may  be
 allowed  to  be  introduced,

 ME.  DEPUTY-SPEAKER:  The
 question  is...

 MR.  DEPUTY-SPEAKER:  Mr.
 Banerjee,  take  the  first  Bill,  Supreme
 Court  Judges  Bill,  first  page.  It  says
 ‘It  shall  be  deemed  to  have  come  into
 force  on  the  Ist  day  of  October,  I974.’
 Come  to  High  Court  Bill.  First  page.
 It  also  says,  ‘It  shall  be  deemed  to
 have  come  into  force  on  the  Ist  day
 of  October,  974’,

 SHRI  H.  BR,  GOKHALE:  ६  ja
 exactly  the  same.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Don't  give  them  further
 appointment.  I  am  appealing  to  the
 Law  Minister.  If  you  want  to  in-
 crease  their  retirement  age,  don't  give
 them  future  appointment  after  retire-
 ment,

 MR,  DEPUTY-SPEAKER:  The
 question  is:

 ‘That  leave  be  granted  to  intro-
 duce  8  Bill  further  to  amend  the
 Supreme  Court  Judges  (Conditions
 of  Service)  Act,  1958"

 The  motion  was  adopted.
 SHRI  .: 9  R.  GOKHALE:  I  intro-

 ducet  the  Bill.

 3053  hiya.
 HIGH  COURT  JUDGES  (CONDI-
 TIONS  OF  SERVICE)  AMENDMENT

 BILL*

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.R.  GOKHALE):  I  beg  to  move  for

 Re.  Vijaya  Bank  27%
 leave  to  introduce  g  Bill  further  to
 amend  the  High  Court  Judges  (Con-
 ditions  of  service)  Act,  I954,

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 High  Court  Judges  (Conditions  of
 Service)  Act,  954’

 The  motion  was  adopted,

 SHRI  H.  R.  GOKHALE:  I  intro-
 duce  {the  Bill

 st  hres,

 RE.  VIJAYA  BANK

 sit  साधु  लिये  (  बाका)  :  उपाध्यक्ष  महोदय,
 मैंने  नियम  377  के  प्रश्नगत  नोटिस  दिया

 हुआ  है  1  वह  कल  नहीं  पाया  था  ।

 MR,  DEPUTY-SPEAKER:  I  don't
 see  it  in  the  order  paper  you  may
 bring  it  up  tomorrow.  I  don't  know.

 ी  मधु  लीमन  मुश्ते  कल  कहा  गया
 था  कि  मीसा  (संशोधन)  विधेयक  के  बाद
 बह  श्रापों  लेकिन  जब  उस  विधेयक  के
 बारे  में  विवाद  7  Ye  बजे  तक  चला,  तो
 मेरा  नियम  377  का  नोटिस  कैसे  जाता ?

 MR.  DEPUTY  SPEAKER:  Send  a
 reminder  notice;  let  it  come  tomorrow.

 st  मधु  लिमये  :  मैं  अभी  खत्म  कर
 देता  हैं।  नया  नोटिस  क्या  देना  है?
 प्रनफिनिश्ड  बिजनेस  को  तो  लेता  ही  है।

 MR.  DEPUTY-SPEAKER;  It  is
 not  in  the  order  paper.  The  order  of
 business  is  fixed  from  day  today.

 “Published  In  Gazette  of  ‘India  Extraordinary,  Part  If,  section  2,
 dated  ह-पनाह,

 Introduced  with  the  recommenda  tion  of  the
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 करी  भू  सीखने:  कया  यह  मेरी  गजनी

 है?

 MR.  DEPUTY-SPEAKER:  It  is
 not  your  fault,  Tt  is  not  in  the  order
 Paper.  It  has  been  pushed  aside  by
 other  things.

 sft  ्य  लिमये  उपाध्यक्ष  महोदय,
 मैंने  कुछ  दिती  पहले  विजय  जैक  का  बाल
 उठाया  था,  लेकिन  इतने  दिन  होने  के  बाद
 भी  मुझे  जवाब  न््ड्ी  मिला  है  -  जहा  तक
 में  कोशिश  कर  सकता  था,  मैंने  यह  पता
 लगाने  की  कोशिश  की  कि  जो  अभियोग
 मैंने  लगाये  थे,  वे  सह  है,  शीर  उसके  बाद

 ॥  मैंने  यह  प्रथम  उठाया  ।  इस  बारे  में  मन्ने
 शर  भो  जो  जानकारों  मित्री  है,  वह  मैन
 पने  नोटिस  में  दी  है।  मै  उस  को  पढ़  कर

 सुनाता  चाहता  हुं  और  मंत्री  महोदय  उस
 का  जवाब  दें  |

 l  Mangalore  South—Crime  No.  158/
 72.—On  ‘12-4-1972,  one  forged  hundred
 rupee  note  No,  AB  94i563  was  traced

 54
 out  of  the  remittance  of  the  Vijaya
 Bank  Limited,  Mangalore,  preseuted
 by  cashier  Mr,  Krishna  Kumar  at  the
 State  Bank  of  India,  Mangalore,

 2.  Shoolay  Pohce  Station—Crime
 No,  85/72—On  8-4-I972  ,  one  Pad-
 manabhan,  attender,  Vijaya  Bank
 Limited,  K.  G.  Road,  Bangalore,  pre-
 sented  a  forged  hundred  rupee  note
 No,  AC  342608  at  the  Reserve  Bank

 |
 of  Dndis,  Bangalore,  for  exchange,
 where  it  was  impounded,

 a  Mangalore  Sduth—Crima  No.  208/
 72—On  28-4-1972,  the  Accountant,
 Vijaya  Bank  Limited,  Mangalore,  pre-
 sented  a  remittance  of  Rs,  ‘15,000  at

 the  Btate  Bank  of  India,  Mangalore,
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 whare  One  forged  hundred  rupee  note
 No,  AB  28790  ‘Wha  traced  out  of  the

 54
 remittance,

 “&  Mysore  City—Lashkar  Police
 Syation—Crime  No,  wm  Qn  i6-I-
 1974,  the  representative  of  Vijaya
 Bank  Limited,  Mysore,  remitted  a
 sum  of  Rs,  180,000  at  the  State  Bank
 of  Mysore,  of  which  one  forged  hun-
 dred  tunee  Note  No,  AL  900888  was

 25
 traced  ge  forged.

 §  Bangalore  City—Ulsoor  Gate
 Police  Station—Crime  No,  93/74—-On
 19-9-1973  one  Bhujyanga  Shetty,  the
 employce  of  Vaya  Bank  Limited,
 Bangalore  tendered  a  forged  hundred
 rupee  note  No.  AC  8664I0  at  the  Re-

 &
 serve  Bank  of  India,  Bangalore,  for
 exchange  where  it  was  impounded.

 6.  Bangalore  City—Ulsoor  ‘(Gate
 Police  station—Crime  No.  497774.—On
 10-6.1974,  a  man  from  Vijaya  Bank
 Limited,  R.  C,  Road,  Bangalore,  presen-
 teq  a  forged  hundred  rupee  note  No.

 430073  at  the  Reserve  Bank  of
 93
 India,  Bangalore  for  exchange,  where
 it  Wag  impounded

 7  Bangalore  City—Uisoor  Gate
 Pohece  Station—Crime  Mo,  532/74.—
 On  §.0.974,  one  official  from  the
 Vijaya  Bank  Limited,  Bellary,  presen—
 ted  a  forgeq  hundred  rupee  note  No
 D  353543  at  the  Reserve  Bank  of  India
 20
 Bangalore,  where  it  wag  impounded,

 उपाध्यक्ष  महाशय  प्रगर  मंत्री  महोदय  इस
 बारे  में  राज  जवाब  नहीं  दे  सकते  है,  तो

 वह  हम  मामल  हम  कर  के  कल  एक
 विवरण  रखे  मैं  तभी  चाहता  हुं  कि  ह 6  बारे
 में  कोई  संदेह  की  स्थिति  जे  ।

 MRE:  DEPUTY  SPEAKER;  Now  wa
 take  up  the  discussion  on  the  Magaland

 a  Pa
 The  Minister  has  hearg  you

 Mr.  Offhand  he  cannot  give
 you  a  reply.
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 को  चू  लिम  :  इस  बैंक  में  r0
 करोड़  रुपये  के  डिपालिट्स  जमा  हैं  7  मगर
 इनमें  से  एक  भो  क्राइम  सही  है---

 SHRI  JYOTIRMOY  BOSU  (Diamand
 Barbour}:  Can  enquire  into  it.

 sit  wa  लिमये  :  यह  मामला  पहले  भी
 उठाया  गया  था  सरकार  उत्तरोत्तर
 इरेसपांसिबल  होती  जा  रही  है  ।

 MR,  DEPUTY—SPEAKER:  You
 have  gong  on  record,

 SHRI  MADHU  LIMAYE:  You  give
 direction  to  the  Minister.

 MR.  DEPUTY-SPEAKER:  He  has
 hearg  you.  I  am  sure  he  has  taken
 note  of  it,

 it  wa  लिप्वे  इपमे  मेरा  कोई
 व्यक्तिगत  मामला  तहीं  है  t

 SHRI  JYOTIRMOY  BOSU:  He  can
 enquire  into  it,  *

 MR.  DEPUTY-SPEAKER:  I  have
 gone  out  of  the  way  to  allow  you.  you
 have  gone  on  record.  It  is  not  in  the
 order  paper.  Even  so,  I  have  allowed
 you,

 श्री  मधु  लिमये  ग्रांट  साफ  दि  वे
 नहीं,  इसको  बिल्कुल  नोटिस  के  मुताबिक
 लिया  गया  है  1

 78  brs.
 MR,  DEPUTY—SPEAKER:  The

 Minister  himself  is  here.  He  has
 heard  you.

 SHRI  JYOTIRMOY  BOSU:  Sir,  the
 President  of  the  Gurdwara  Parbhan.
 dhak  Committee  ig  taking  out  pro-
 cession  on  l0th  May  to  ventilate  the
 atievance  that  the  Government  fs
 interfering  with  the  Sikh  community
 religious  sites.  The  charges  are  very
 serlous  and  the  Central  Government  is
 responsible.  I;  is  necessary  that  फ्
 vernment  ghould  make  a  statement,

 ———

 35.0  hes,
 DEMANDS  FOR  GRANTS  (NAGA-

 LAND),  1075-76

 MR.  DEPUTY-SPEAKER:  Now,
 we  take  up  the  Demands  for  Grants
 in  respect  of  the  Budget  for  the  State
 of  Nagaland  for  1975-76,

 Demanp  No.  —StaTe  Leorstaturs
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Rs.  17,285,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  thg  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1976,  in
 Tespect  of  ‘State  Legislature”,

 Demanp  No,  3—Counci,  oF
 Ministers

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  37,50,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  quring  the  year  ending
 the  3lst  day  of  March,  ‘1976,  in
 respect  of  ‘Counci]  of  Ministers’.”

 DemManpD  No,  #—ADMINISTRATION  OF
 Justice

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 "That  a  sum  not  exceeding
 Rs,  10,12,500  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  tha  State
 of  Nagaland  to  complere  the  sum

 “Moved  with  the  recommendationof  the  President.

 —  ss  ei  at  वन
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 MR.  DEPUTY-SPEAKER:

 payment  during  the  year  ending
 the  Bist  day  of  1978,  in
 respect  of  “Adminatr  ation  of
 Justiog’

 Demanp  No.  5—Execriong
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Rs,  14,66,300  on  Revenue  Account
 be  granted  to  the  President  ou  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Slst  day  of  March,  1978,  in
 respect  of  ‘Elections’.”

 Drmanp  No,  6—Lano  Revrnve
 Sramps  AND  REOISTPATION

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  sum  not  exceeding
 Rs.  12,80,500,  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the!  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 Payment  quring  the  year  ending
 the  3lst  day  of  March,  1976,  in
 respect  of  ‘Land  Revenue  Stamps
 and  Registration’.”

 Demann  No,  7—Stare  Excisz
 MR  DEPUTY-SPEAKER:  Motion

 moved;
 “Theat  8  sum  not  uxceeding

 Re.  5,62,500  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  quring  the  year  ending
 the  Sist  day  of  March,  1978,  in
 respect  of  ‘State  Excise’.”

 MAY  8,  l9T9  DG.  (Ndgaland)
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 Demawe  No.  3~flaumy  है

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  4,50,000,  on  Revenue  Account
 be  granted  to  the  President  ow  of
 the  Consolidated  Fund  of  08  State
 of  Negaland  to  complete  thq  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  quring  the  year  ending
 the  Sist  day  of  March,  1976,  in
 respect  of  ‘Sale,  Tax’.”

 Demanp  No.  8—Taxms  on  VEHICLES
 MR,  DEPUTY-SPEAKER:  Motion

 moved;
 “That  a  sum  not  exceeding

 Rs.  3,45,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the}  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the,  year  ending
 the  Bist  day  of  March,  1978,  in
 respect  of  ‘Taxes  on  Vehicles’”

 Demanp  No,  2—Crvi.  Secreramar

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  sum  not  exceeding
 Rs.  80,25,000  on  Revenue  Aceount
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the}  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1976,  in
 respect  of  ‘Civil  Secretariat'.”

 Demanp  Wo.  8—Digranct  apni.
 TRATION  Sretran  Weurane  Scurme

 anp  ‘Taal  Councr
 MR  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Ra.  1,26,00,000  on  Revenue  Account
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 be  granted  to  the  President  ou;  of
 the  Consclidated  Fund  of  th,  State
 of  Nagaland  to  complete  the  sum
 necemary  to  defray  th,  charges
 which  will  come  in  course  of
 payment  guring  the  year  ending
 the  Bist  dey  of  March,  976
 respect  of  ‘District
 Special  Welfare  Scheme  and  Tribal
 Council’.”

 Demann  No,  i4—Tamasvry  amp
 Accounts  ApMINistRaTION

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  sum  not  cxceeding
 Rs.  11,62,500  on  Revenug  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  thea  sum
 necessary  to,  defray  tha  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  ‘976,  in
 respect  of  ‘Treasury  and  Accoints
 Administration’.”

 Demanp  No.  i58—Srzcta,  Expennr-
 TURE  ON  MAINTENANCE  OF  LAW  AND
 Ono  है  CONTRIBUTION  FOR

 PEnsions  aNp  GRATUTTIEg

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  §1,00,000  on  Revenue  Account
 be  granted  to  the  President  out  of

 Demann  No,  l6—Vitage  Goan

 MR.  DEPUTY-SPEAKER:  “Motion
 moved;

 “That  a  sum  not  exceeding
 Rs.  28,i2,500  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  thy  sum
 necessary  to  defray  the  charge?
 which  will  come  in  course_  of
 payment  during  the  year  ending
 the  3lzt  day  of  March,  1976,  in
 respect  of  ‘Villagy  Guards.”

 Demanp  No,  i7—Crvm.  Pouce  AND
 Fire  Service  Unit

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs,  9,92,25,000-  on  Revenue  Account
 be  granted  to  the  President  out  vf
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Bist day  of  March,  1976  in
 respect  of  ‘Civil  Police  and  Fire
 Service  Unit!.”

 Demanp  (No.  6—Jata
 MR,  DEPUTY-SPEAKER:  Motion

 moved;
 “That  a  sum  not  exceeding

 Rs,  28,658,000,  on  Revenue  Account
 be  granted  to  the  President  out  v?
 the  Consolidated  Fund  of  the  State
 of  Negaland  to  complete  the}  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  af
 payment  during  the  year  ending
 the  3ist  day  of  March,  i976,  in
 respect  of  ‘Jails’.”

 Demanp  No.  9—SraTiowery  aNnp
 PRINTING

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  sum  not  ocxceeding
 Re.  19,87,600,  on  Revenue  Account
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 be  granted  to  the  President  ov;  of
 the  Consolidated  Fund  of  th,  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  th,  charges
 which  will  come  in  course  of
 payment  during  the  Year  ending
 the  29  day  of  March,  1976,  in
 respect  of  Stationery  and  Print-
 ing’.”

 Demanp  No,  20—Vicrtance
 Commusaion

 MR.  DEPOTY-SPEAKER:  Motion
 moved:

 “That  8  sum  not  exceeding
 Rs.  75,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 af  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1976,  in
 respect  of  ‘Vigilance  Commission’.”

 Demanp  No  2i—Workssor  Oncani-
 BATION

 MR.  DEPUTY-SPEAKER:  Motion
 Moved:

 “That  a  sum  not  exceeding
 Rs,  12,377,500,  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fiind  of  the  State
 cf  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist™day  of  March,  1976,  in
 trespect  of  ‘Workshop  Organisa-
 tion’.”

 Demanp  No,  22—NacaLanp  Houses

 MR.  DEPUTY-SPEAKER:
 moved;

 “That  a  sum  not  exceeding
 Rs,  4,85,000  on  Revenue  Account
 be  granted  to  the  President  ou;  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the)  sum

 Motion
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 neceddhty  to  defray  the  charges
 which  will  cotte  in  course  of
 payment  duting  the  year  ending
 the  Sst  day  of  March,  iove,  in
 respect  of  ‘Nagaland  Houzes’.”

 Demanp  No,  23—ADMINISTRATIVE
 Teanon  Inerrrors

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  4,12,500  on  Revenue  Account
 be  pranted  to  the  Presiden?  07६  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  chaFges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  i976,  in
 respect  of  ‘Administrative  Training
 Inatitute’.”

 Demanp  No.  24—Srare  Lorrenres

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  6,78,800  on  Revenue  Account
 be  granted  to  the  President  ou,  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the}  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1976,  in
 respect  of  ‘State  Lotteries’.”

 Demanp  No.  25—Pensions  AND  OTHER
 Rermement  Benerrts

 MR  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  gum  not  exceeding
 Rs.  4,23,000  on  Revenue  Account
 be  granted  to  the  President  0५६  of
 the  Consolidated  Fund  of  The  Stafe
 of  Nagaland  to  complete  the|_sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1678,  in
 respect  of  ‘Pensions  and  other  Ree
 tirement  Benefits’.”
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 Damas  No.  34--Evucanon
 ME.  DEPUTY-BPEAKER:  Motion

 moved:
 “That  «  sum  not  exceeding

 Rs,  8,08,83,300  on  Revenue  Account
 be  granted  to  the  Prusident  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  gum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1978,  in  respect
 of  ‘Edueation’.”

 Desanp  No,  27~-Art  anp  CuLrurn
 AND  Gatertnerg  Untr

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs,  818,700  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  tha  sum
 mecessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  guring  the  year  ending
 the  Slst  day  of  March,  ‘1976,  in
 respect  of  ‘Art  and  Culture  and
 Gazetteers  Unit’.”

 Demann  No.  28—MenrcaL,  Pustic
 Heauta  anp  Famouy  PLannwine

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  2,30,18,100,  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Negeland  to  complete  the)  sum
 mecessary  th  defray  the  charges
 which  will  come  in  course  of
 peyment  during  the  year  ending
 the  3ist  day  of  March,  1976,  in
 respect  of  ‘Medical,  Public  Health
 and  Family  Planning’.”
 Demano  No.  2—Unean  Drvevor-

 MET
 MR.  DEPUTY-SPEARER:  Motion

 moved

 1075-78
 which  will  come  in  course  of
 payment  during  the  yeer  ending
 the  3lst  day of  March,  1978,  in
 respect  of  Urban  ipment’.”

 Dancap  No,  30—Iwrormarton,  Pus.
 LyciTy  amp  Tounten

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  gum  not  execeding
 Rs.  24,60,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Negaland  to  complete  tha  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1978,  in
 respect  of  ‘Information,  Publicity
 and  Tourism’.”

 Demany  No.  3l—EMPLOYMENT
 EXcHANGE

 MR,  DEPUTY-SPEAKER:  Motion
 moved,

 “That  a  sum  not  exceeding
 Rs,  1,861,300  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  ‘1976,  an
 respect  of  ‘Employment  Exchange’.”

 Demanp  No,  82—Lazoun
 MR.  DEPUTY-SPEAKER:  Motion

 moved;
 “That  a  sum  not  exceeding

 Rs,  82,300  on  Revenue  Account
 be  granted  to  the  President  000  of
 the  Consolidated  Fund  of  the  State

 of  Nagaland  to  complete  the  sum
 necessary  to  defray  tha  charges
 which  will  come  in  course  of
 payment  quring  the  year  ending

 the  3ist  day  of  March,  1976,  in
 respect  of  ‘Labour’.

 Dewany  No.  Tom  Dave.opMinr
 Buocxs  Commcuntry  Proyects  ec.

 MR.  DEPUTY-SPEAKER:  Motion
 maved:  ra

 “That  a  sum  not  exceeding
 Ris,  2,385,000  on  Revenue  Account



 Blocks,  Community  Projects  etc.'.”

 Demanp  No.  34—Socra,  WEurare.,

 MR  DEPUTY-SPEAEKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Ra,  26,483,800  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  quring  the  year  ending
 the  Sist  day  of  March,  1976,  in
 respect  of  ‘Social  Welfare’  ”

 Demanp  No.  35—Sonprers,  Sariors
 aup  AmMmeENs  Boanp

 MR  DEPUTY-SPEAKER  Motion
 moved  4

 “That  a  gum  not  ¢xrceding
 Rs  48,800  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  thd  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1976,  70
 respect  of  ‘Soldiers,  Sailors  and
 Airmenga  Board’.”

 Drmanp  No,  $6—Socrau  Secunrry,
 ‘Weirarr  amp  Commountry  SERVICEs.

 MR.  DEPUTY-SPEAKER'  Motion
 moved:

 “That  a  gum  not  exceeding
 Rs.  8,27,300  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  ofthe  State
 of  Nagaland  to  complete  the}  ‘fm

 “MAY  tots  DQ.  UNagatent)
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 mecesiary  to  defray  the  charges
 whick  will  Sime  in’  come  of
 payment  during  ¢he  yeay  ending
 the  3ist  day  of  March,  97¢  in
 respect  of  ‘Social  Security,  Welfare
 and  Community’  gervittes’””

 Deanp  No,  37—EvaLvatoon  Uner
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “Theat  a  sum  not  exceeding

 Rs.  1,320,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  Gompiete  the!  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  af.
 payment  quring  the  year  énding
 the  3ist  day  of  March,  1976,  in
 respect  of  ‘Evaluation  Uuit’”

 Demanp  No  38—-Coopenation

 MR  DEPUTY-SPEAKER:  Moton
 moved:

 “That  a  sum  noi  exceeding
 Rs  18,60,000  on  Revenue  Account
 and  mot  exceeding  Rs  9,52,500  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consohdated
 Fund  of  the  State  of  Nagaland  to

 plete  the  sum  ry  to  de-
 fray  the  charges  which  will  come“
 in  course  of  payment  during  the
 year  ending  of  the  3ist  day  of
 March,  1976,  in  respect  of  ‘Coope-
 ration’  7

 Demanp  No.  39—Sratistics
 MR.  DEPUTY-SPEAKER:  Motion
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 Demanp  No.  —Woumts  &  Mesures

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Bs.  2,76,800  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1976,  in  respect
 of  ‘Weights  and  Measures’.”

 ‘Demanp  No  4i—Supriy  Orrice  at
 Cxrcorta

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs  1,382,800,  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Bist  day  of  March,  1076,  in  respect
 of  ‘Supply  Office  at  Calcutta’.”

 Demand  No,  42—Acnicvnrurns,  Movon
 TaRIGATION,  FrsHentes,  ETC,

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  8  sum  not  exceeding
 Rs  +1,68,26,400  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagalaiid  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Slst  day  of  March,  1976,  in  respect
 of  ‘Agriculture,  Minor  Irrigatfon,
 Fisheries,  etc.”

 Demanp  No.  43—Son.  Conservator

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  8  sum  not  exceeding
 ‘Rs,  ह... 0...  on  ‘Revenue  Account

 be  granted  to  the  President
 the  Consolidateq  Fund  of  the  State

 3lst  day  of  March,  1976,  ७  reapect
 of  ‘Soll  Conservation’.”

 Demwanp  No,  44—Gparm  Surely
 SCHEME

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Ra.  40,12,500,  on  Revenue  Account
 and  not  exceeding  Rs,  2,25,  00,000
 on  Capital  Account  be  grented  to
 the  President  out  of  the  Consoll-
 dated  Fund  of  the  State  of  Nagaland
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  S3lst  day  of  March,
 1976,  in  respect  of  ‘Grain  Supply
 Scheme'.”

 Demanp  No  45—ANDIMAL  HUSBANDRY
 anp  Damy  DevELorMEnr

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  80,49,800  on  Revenue  Account
 and  not  exceeding  Re.  -1,05,000
 on  Capital  Account  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Nagaland
 to  complete  the  sum  necessary  to
 detray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 i976,  in  respect  of  ‘Animal  Hus-

 Destanp  No,  46—Fornst

 moved;

 Rs.  59,92,500,  on  Hevenve  Account
 be  granted  to  the  President  out  of

 Consolidated  Fund  of  the  State



 ‘That  a  sum  not  exceeding
 Rs,  -41,02,500  on  Revenue  Account
 and  not  exceeding  Rs.  +1,86,87,500
 on  Capital  Account  be  granted  to
 the  Pregident  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Nagoland
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  Slst  day  of  March,
 1976,  in  respect  of  ‘Industries'.”

 Demann  No,  48—Muveran  Deverop-
 MENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs,  18,988,800  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 350  day  of  March,  ‘1076,  in  respect
 of  “Mineral  Development.”

 Demand  No.  49--Power  Prosects
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Rs.  2,13,28,300,  on  Revenue  Account
 and  not  exceeding  Rs,  1,19,44,000
 on  Capital  Account  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  o?  Nagaland
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come

 Dewann  No,  50—Roap  Transport

 MR,  DEPUTY-SPEAKER:  Motion
 moved,

 “That  a  sum  not  exceeding
 Rs.  47,25,000  on  Revenue  Account
 and  not  exeeeding  Rs.  26,28,000
 on  Capital  Account  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Nagaland
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 ‘1976,  in  respect  of  ‘Road  Transport'.”

 Demann  No.  5l!—Frvancrat.  Conpora-
 ‘ron  CELL

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “Theat  a  sum  not  exceeding
 Rs,  3,75,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1976,  in  respect
 of  ‘Financial  Corporation  Cell'.”

 Demanp  No,  52—Hovsrne  Loans  AND
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 Deman>  No.  हह-नरिपछावए  Worxs,
 Hovema,  Roan  axp  Bamon

 MR.  DEPUTY-EPEAKER:  Motion
 amoved:

 “That  a  sum  not  exceeding
 Rs.  -18,68,88,500  on  Revenue  Account
 and  not  exceeding  Rs.  3,3i,98,800
 on  Capital  Account  be  granted  to
 the  President  out  of  the  Consoli.
 dated  Fund  of  the  State  of  Nagaland
 to  completa  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  Sist  day  of  March,
 1976,  in  respect  of  ‘Public  Works,
 Housing,  Road  and  Bridge’.”

 Demanp  No,  54—Foncrionan  Burnp-
 Tics  AND  OTHER  DEVELOPMENTAL

 Scremnrs
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Re.  1,17,25,100  on  Capital  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Nagaland  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1976,  in  respect
 of  ‘Functional  Buildings  and  other
 Development  Schemes’.”
 Demany  No  55—Warer  Svurriy

 ScHEMErs
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 "That  a  sum  not  exceeding

 Rs,  75,928,800  on  Revenue  Account
 and  not  exceeding  Rs.  78,75,000
 on  Capital  Account  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Nagaland
 to  complefe  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  Bist  day  of  March,
 1976,  in  respect  of  ‘Water  Supply
 Schemes’.”
 SHRI  DASARATHA  DEB  (Tripura

 East):  Sir,  this  budget  for  Nagaland
 would  have  been  paused  by  the  Naga-
 Jand  Legislative  Assembly  Presi-
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 toppled  with  the  help  of  the  security
 forces,  Mr.  Vizol  himself  complained
 that  six  of  his  MLAs  had  been:
 kidnapped  by  security  forces  and’
 thereby  the  majority  has  been  re-°
 duced.  This  allegation  was  neither:
 contradicted  by  the  Army  chief  there:
 nor  by  the  Central  Government,
 There  is  a  feeling  that  Centre  the
 Army  would  not  have  darad  to
 kidnap  the  six  MLAs  belonging  to  the
 United  Democratic  Frant  Government,
 The  Chief  Minister,  Mr.  Vizoly}  was
 himself  helpess  in  this  matter  because
 behind  this  incldence  there  was  a
 strong  hand  from  the  Centre  and  the
 Army.  We  have  to  realige  that  the
 actual  power  lies  in  the  hands  of  the
 Central  Government  and  not  ‘in  the
 hands  of  the  elected  Government
 there,

 .  .

 I  have  already  spoken  on  otber
 occasiong  in  this  House  as  to  how  this
 Vizol  Government  was  toppied.  Naw,
 after  the  fall  of  this  Ministry  the
 NNO  Government  was  installed  and
 everybody  knew  that  it  wag  at  the
 instance  of  the  Centre,  Sir,  there  was:
 a  meeting  ot  Shillong  between  the
 leaders  of  Congress  and  NNO,  _
 that  meeting  they  would  have  hatched
 the  conspiracy  to  bring  down  this
 Vizol  Ministry  and  only  after  a  ‘few
 days  thig  kidnapping  took  place  and
 the  Ministry  had  fallen,  Everybody
 knew  that  the  NNO  Ministry  was
 weak  and  it  has  no  grassroots  in
 Nagaland,  The  NNO  Ministry  had
 fallen  within  ten  days  after  assum-
 ing  power,  Now,  immediately  after
 the  NNO  Ministry  had  fallen  the  les
 der  of  UDF,  Mr.  Vizol,  claimed  hat  he
 hag  regained  the  majority  in  the  At
 sembly  but  the  Central  Government
 did  not  wait  to  test  the  majority  in
 the  Assembly  and  did  not  give  wry
 chance  to  Mr,  Vizel  to  form  a  Minis
 try.  Very  hastily  the  President's  rule
 was  imposed  because  this  President's
 Rule  may  give  dividends  to  the  party
 in  power  at  the  Centre,  This  is  how
 things  are  developing  in  Nagaland.
 Bir,  the  thing  ts,  the  Assembly  was
 hot  dissolved,  It  is  being  kept  alive.
 If  the  Assembly  is  dissclved,  elections
 may  take  place,  I  am  afraid  tht



 having  negotiations,  for  having  a  did-
 logue,  with  thig  Naga  Peace  Council
 which  according  to  the  Government
 of  India  came  in  the  way  of  its  own
 strong  arm  dealings  with  the  Naga
 underground,  But,  the  musery  was
 that  Government  could  hardly  touch
 the  hair  of  the  socalled  underground
 Nagas.  But,  in  the  name  of  fighting
 sganst  the  underground  Nagas,  the
 law-abiding  Nagas,  who  did  not  go
 underground,  are  subjected  to  terro-
 Tism,  torture,  atrocities  and  what  not.
 The  other  day,  the  Member  from
 Nagaland  raised  this  question  under
 Bule  377  and  be  has  complained  that
 atrocities  are  being  committed  by  the
 Security  Forces  there,  Here,  Sir,  3
 would  hike  to  quote  from  the  Economic
 ang  Polltical  Weekly,  Apml  26,  ‘1976.

 “Murder  in  Rangapahar
 The  overthrow  of  the  Vizol  Minis

 try  seemg  to  have  provided  a
 wonderful  opportunity  for  the
 army  and  bureaucratic  estab-
 lishments  in  Kohima  to  renew
 their  war  on  the  Naga  people
 with  amereaged  vigour  and
 ruthlessness,  As  long  88  the
 UDF  was  nominally  in  power,
 the  army  terror  was  at  least
 not  quite  so  blatant.  But
 direct  Central  rule  has  been
 inaugurated  gs  it  wero,  with
 8  Case  of  most  bruta)  torture
 and  murder  that  has  shocked

 with

 TUE
 2३

 8

 satis  rod

 La

 है

 हु

 g

 stage ि

 ER

 ६

 lage
 BE

 ee a8  प्

 the  6
 steps  to  reach  the  school
 building,  He  wag  held  in-
 communicado  and  was  later
 on  taken  to  Rangapahar
 army  camp  There  he  was
 tortured  again  ang  electri¢
 shock  treatment  was  ap-
 phed,  On  Monday,  his  death
 Was  announced  and  a  post-
 mortem  was  conducted  at
 dymapur  Civil  Hogmtal  The
 post-mortem  teporte  is
 awaited  but  there  were
 signs  of  torture  and  electric
 shocks  all  over  the  body  in=
 cludwg  his  earg  and  private
 Parts  There  was  bloog  in
 his  earg  aNd  nostrils  and
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 @ive  and  te  continue  their  tortuse  in
 art  of  the  country.  This  be E

 being  denied  thig  civil  rule.

 We  must  know  that  the  Naga  people
 have  got  thelr  strong  sentiments,  They
 have  got  their  strong
 independance.  You  may  or  may  not
 agree,  but  it  is  there,  We  have  to  res-
 pect  their  sentiments  and  see  how
 best  that  right  is  to  be  given  to  the
 Naga  people,  because  we  have  seen
 that  by  bullets,  by  military  means,
 you  cannot  suppress  a  people.  Viet-
 tam  hag  shown  the  path,  Even  the
 strong  American  armed  forces  could
 not  rule  South  East  Asia  for  ever.
 They  had  to  vacate,  At  the  same
 time,  we  make  an  appeal  to  the  Nags

 very  clearly  set  out  in  our  line,  At
 the  same  time,  we  do  not  support
 the  Governmen,  of  India’s

 to  the  Government  of  India  that  they
 should  reconsider  their  attitude  and
 acitivities  regarding  the  Naga  people
 end  they  must  respect  the  people
 there.

 Regarding  the  trouble  which  has
 been  created  In  Nagaland  is  not  of
 foreign  origin.  It  wag  created  by
 the  Uovernment  of  India  first.  As
 early  as  1949,  there  was  no  demand
 for  secession.  When  Sir  Akbar  Hy-
 dari  was  the  Governor,  the  Naga  peo
 ple  went  to  him  and  some  sort  of
 disussion  was  there.  At  that  time,
 one  of  their  demands  was  that  the
 Naga  people  agree  to  remain  in  the
 Indjan  Union  for  ten  years.  At  that
 time,  they  demanded  only  statehood,
 8  separate  Nagaland,  and  if  they  were
 satisfied  with  that,  they  would  remain
 for  ever;  if  they  were  not  satisfied,
 they  might  be  given  the  right  to  reo-
 pen  the  question  of  the  right  of  se-
 ecssion.  That  was  thelr  demang  in
 i949.  It  was  the  Government  of
 India  which  refused  to  talk  with  the
 representatives  who  came  to  Deihi  at
 the  time  and  it  was  the  behaviour  of
 the  Government  which  forced  the  Naga

 will  not  be  helping  in  the  solution  of
 the  problem  in  that  part  of  the  count-
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 have  created  Nagaland  after  much
 killing  and  bloodshed;  you  did  ३0
 when  you  relised  that  some  gort  of
 a  right  has  to  be  given  to  the  Nagas
 It  ig  good,  But  at  the  same  time,  why
 not  the  entire  civil  responsibility  be
 given  to  the  Council  of  Ministers.
 Why  are  you  keeping  the  multary
 authorities  over  the  head  of  the  elec-
 ted  Government  there?  Secondly,

 80  Many  complaints  of  atrocities  by
 the  army  are  there  Have  you  ever
 enquired  into  them?  The  hon  Member
 from  there  complamed  in  this  House
 but  the  Minster  did  not  consider  ever
 fo  make  a  statement  in  this  Hous
 clarifying  the  position.

 A  major  pert  of  this  Budget  is
 meant  for  clvi]  and  military  adminiy
 tration,  police  oud  other  things.
 There  js  left  much  less  money  for
 the  development  of  that  area  The
 expendititure  on  maintenance  of  law
 28508  order  lg  Rs  5]  lakhs,  village
 guerds  Re.  28,12,500;  civil  police  Re.
 3,92,25,000  and  it  goeg  on  lke  that.
 Tha  total  comes  to  Rs,  4,20,37,500.
 You  are  not  interested  in  developing
 this  backward  area;  you  are  interes
 ted  in  suppression  thepeople  in  that
 area,  in  the  name  of  maintenance  of
 flaw  ang  order.  The  Budget  itself
 reflects  it  A  few  years  ago  a  paper
 mill  was  starteg  there  it  had  not  been
 completed.  Nobody  knows  when  it  Is
 likely  to  be  completed.  It  will  never  be
 completed,  Only  one  industry  has
 been  sanctioned  to  Nagaland  which
 is  a  very  backward  area,  Even  in  fhe
 budget  the  money  that  has  been  allo-
 cated  ig  not  sufficient.  That  is  wer
 I  ask  the  Government  why  should  not
 this  paper  mill  be  completed  as  early
 es  possible  I  do  mot  know  why
 enough  money  has  not  been  allotted
 for  this  purpose.  Why  should  this
 oe  wuiting  for  years  and  years?  This
 shows  that  the  North-Eastern  region

 has  been  neglected  and  Nagaland  is
 a  part  of  this  region  which  has  also
 been  neglected.  So,  I  urge  upon  the
 Minister  to  allocaty  more  money

 =

 the  situation  instead  of  relying  on  the
 C  &.  P.  or  the  Border  Security  Force
 Sir,  ]  remember  right  from  the  time
 of  the  late  Prime  Minister,  Pt

 told  in  this  House  that  we  are  trying
 to  convert  the  hostile  Nagas  into
 good  citizens,  I  remember  those  days
 in  959  when  4  Air  Force  officers  were

 Surances  were  given  and  ]  was  sent
 to  one  of  the  Air  Force  Officerg  be-
 longing  to  kanpur.  He  was  getting
 a  letter  from  the  Nagas.  I  produced
 the  letter  to  Pt,  Nehru  and  they  were
 threateing  that  the  gentlemen  would
 be  killed  if  no  negotiations  started

 more  seriously,  practically  and  objec
 tively  and  come  to  gome  sort  af
 settlement  with  the  people  of  Naga-
 land  Give  them  courage  and  confi-
 dence,  give  them  security,  give  them
 a  feeling  of  brotherhood  and  ‘treter-
 nity  and  #0  On,  sp  that  they  might
 5  i  e  §  :  $  2  &  f
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 hat  tegion,  movements  and  the  In-
 surgents  in  that  particular  area  in  the
 North-Eastern

 Sir,  this  particular  Bill  is  a  confea-
 a#ion  of  the  Government  after  so  many
 year,  and  so-called  negotiations  with
 this  group  and  that  group.  But,  &ir,
 all  loyal  Nagas  are  helpless  when  the
 law  and  order  situation  there  is  pre-
 carious,  They  are  loyal  as  we  are  in
 this  part  of  the  country,  they  are  even
 loyal  to  the  Government.  I  pity  their
 helplessness,  But  I  woulg  say  that  the
 time  ig  fast  approaching  when  some
 sort  of  negotiations  should  be  held.
 Government  should  not  depend  only
 on  the  army  ang  the  BSS.  What  is
 happening  there?  There  is  no  practi-
 cal  approach  to  the  problem.  Had
 this  been  tackled  properly,  practically
 ang  objectively,  it  would  have  becn

 good,  J  think,  Nagas  are  algo  88  good
 Indians  as  We  are,  But  really  there
 is  a  fear  lurking  in  their  minds  that
 Government  ig  not  sympathetic  to
 them  and  various  officers  who  have
 been  there  are  not  kind  to  them.

 Sir,  I  remember  the  days  when  I
 visitea  certain  greas  in  Rohtang  Pass
 and  Keylong  areas  where  I  fount
 different  people  and  their  culture.
 When  you  go  from  UP.  to  Assam  and
 Nagaland,  you  will  find  different  rell-
 giong  and  cultures  of  many  States.
 Throughout  the  length  and  breach  of
 this  country,  you  will  find  various
 types  of  people,  cultures  languages
 and  religions.  You  talk  of  national
 integration  and  all  that  but  in  this
 particular  case  I  am  sorry  to  say  that
 gome  of  the  people  or  most  of  the
 people  are  against  the  Government.
 The  Minister  for  Home  Affairs  has  ©
 ‘mow  the  reason  for  this.  Some  facts
 had  been  stateg  by  an  hon.  Member
 I  think  !t  ig  Shri  Kevichusa,  The

 ‘1978-76
 SHRI  8  M  BANERJEE.  Sir,  there

 ig  another  thing.  All  the  women  wor-
 kers  ara  ill-treated  there.  How  are
 they  treated?  Sir,  wa  are  tolq  that
 they  are  entertaining  the  troops.
 Entertaining  at  whose  cost?  At  the
 cost  of  these  women  by  way  of  rape
 and  molestation,  they  are  entertained.
 So,  I  would  only  tell  that  this  is  a
 problem  very  wel]  known  and  this
 should  be  the  eye  opener.  Wovern-
 ment  should  gee  that  proper  action  is
 taken  in  thig  direction,  Sir,  we  have
 done  80  much  for  Kashmir  and  today
 We  can  say  with  confidence  that  nece-
 ssary  action  has  been  taken  to  stabl-
 lise  Kashmir  or  to  have  a  stable
 Government  in  Kashmir  to  win  over
 even  those  elements  who  were  critici-
 sing  the  previous  Chief  Ministers.
 When  we  applieg  our  common  sense
 and  objectivity  and  took  concrete
 decision  in  the  case  of  Kashmir,  why
 cannot  we  do  the  same  thing  in  the
 case  of  Nagaland  also.  Here,  the
 problem  cannot  be  solved  with  the
 help  of  bullets  which  I  oppose  and
 condemn.  This  i:  what  Shri  Dasa-
 ratha  Deb  said.  The  question  ig  if
 they  are  getting  if  from  any  other
 country,  I  condemn  it,  I  oppose  it

 =one
 persons  should  not  be  protec

 5.30  hrs.

 {Sart  Dinesy  Cuanpra  Goswami  m
 the  Chair]

 But  the  fact  remain  that  thig  hag  to
 be  takleg  politically,  The  ideology
 which  is  being,  injected  into  their
 minds  by  those  who  believe  in  Chinas
 policies  has  to  be  counteracted  paliti-
 cally  and  it  cannot  be  tackled  by  army
 or  the  CRP  or  BSF,

 In  other  State  the  army  goes  in
 ease  there  are  floods,  earthquakes  etc.,
 to  save  humanity  from  sufferings.
 Every  little  boy  embraces  the  army
 Man  and  considers  him  a  saviour,
 But  have  the  army  in  a  particular
 locality  means  auffering  to  the  family,
 The  question  is
 tackled  properly  and  the
 teveloped,  7  know



 there  or  not,  what  is  bemg  done
 to  preserve  their  culture  gnd  their  art.
 Are  they  getting  food?  What  they
 are  gettmg  |  do  not  know.  But  the
 whole  difficulty  is  that  the  Centre  is
 callous,  colg  and  indifferent  towards
 their  problems.  They  know  that  once
 they  raise  their  heads  or  make  their
 demands  they  will  be  properly  eru  h-
 éd  by  the  bullets.  This  ig  not  fair.
 What  is  going  on  in  Nagaland  should
 be  an  indication  to  all  of  us  that  we
 should  tackle  this  problem  politically
 Instead  of  depending  upon  the  army.
 External  aggresmon  is  invasion  by
 army.  Internel  disturbance  ig  thro-
 ugh  arme  with  the  help  of  foreign
 agencies,  There  is  still  close  con-
 tact  between  Mr  Phizo  and  certait
 agencies  there.  They  may  be  for-
 eigners,  they  may  be  Indians  having
 allegiance  to  foreign  countries
 Their  connectiong  have  not  been  bro~
 ken  Some  letters  were  shown  about
 Lal  Dengay  but  what  is  happ.ning
 we  do  not  know.

 The  Home  Minister  ag  usual  should
 have  been  present  in  the  House  when
 the  budget  discussion  is  going  on,
 but  7  know  he  had  to  work  overtime
 last  night  I  do  not  blame  him,  but
 others  should  have  ben  here  What
 bas  thig  House  ben  reduced  to  I  am
 reminded  of  a  story.  In  Hyde  Park
 one  gentleman  was;  speaking  while
 another  gentleman  was  listening  A
 third  man  saiq  "Why  do  you  hear
 big  speech"?  He  replied  “What  can

 Mukherjee  to  brief  him  properly.  J
 am  told  that  in  certain  areas  focd  is
 being  sent  for  the  loyal  Nagas  but
 eaten  by  the  hostile  Nagas.

 In  that  case,  you  kindly  remove
 these  difficulties  and  try  to  have  pro-
 per  negotiations  to  establish  peate  in
 Nagaland,  we  shoulq  try  to  have  some
 sort  of  a  sttlement  so  that  peace  should
 be  established  in  Nagaland.  it  we
 ate  prepared  to  settle  with  Mr  Bhu-
 tto  and  the  Government  of  China,
 why  should  we  not  settle  with  our
 own  people?  They  may  be  hostile
 today  because  of  certan  policies

 Their  ladies  gre  being  raped,  their
 girls  are  being  raped  and  their  bro-
 therg  have  been  beaten  to  death,  be-
 cause  they  have  become  rabelz  Once
 We  have  an  understanding  with  them,
 it  will  help  in  defending  our  borders.

 In  that  case,  I  request  you  to  kindly
 see  that  necessary  gteps  should  be
 taken  to  solve  their  financial  prop-
 lems,

 aft  भारत  सिह  च्रोहान  (घाम)  :
 सभापति  महोदय,  नागा लड  पर  बोलते
 समय  मुझे  ऐसा  लगता  है  कि  आजादी  के
 27  सालो  के  बाद  भी  हम  अपने  नागालैंड

 को  अपनी  मुख्य  जीवन  रा  में  शामिल  नही
 कर  सके  हैं।  यह  एक  तरह  का  गवर्मेट
 का  बिल्कुल  फ़िल्मों  नजर  गाता  है  ।  मैं
 आप  को  बतलाना  चाहता  हु  जिस  तरह  से
 प्रणाल  प्रदेश,  मेघालय  घौर  जागावँड
 के  उत्तर  पूर्वी  इलाके  के  लोग  हैं,  श्रदणात्रल

 में  घोर  मेबामिय  में  तो  मुझे  तुमने  का  1...  तय



 3  DG.  (Wngiland)  VAISAKHA  18,  700  (SAKA)  D.G  (Nogalend)  30
 1wIET6  ‘1973~

 मिला  शौर  वहां  पर  मैंने  कई  तरह  के  प्रश्न
 भी  पूछे  कि  नागालैंड  के  लोग  ौर  तागा लेड
 का  जा  प्रात  है  बह  श्राप  लोगो  की  कम्युनिटी
 से  मिलता  जुलता  है  या  नहीं,  तो  उन्होंने
 कहा  कि  कुछ  हिस्सा.  हम  लोगों  से  मिलता
 जुलता  है  लेकिन  मेघालय  और  प्रद णा चल
 के  लोगी  को  जन  हमने  देखा  बौर  उनकी
 कम्युनिटी  में  हमर  मिक्  हुये,  उनसे  मिले  तो
 बहु  बड़े  ही  सुन्दर  कौर  पुण्यतिथि  सत्कार  करने
 बाले  लोग  हमला  प्लि,  क्ति  नागालैंड
 के  बार॑  में  जब  हम  सुनते  हैं  दि  वे  बहुत  ही
 होस्टाइत  लोग  हैं  श्रोर  वे  मुख्य  लैंड  से
 बिल्कुल  अलग  हैं  तो  वनों  कभी  आश्चय
 सा  हू!  aT  है  पि  कही  ते  कही  हमारी  मारी
 बर्द  है  वि  बरा  के  जोगा  का  हम  अपना  नगी
 गो  |  वश  पर  सेना  रा  ग्य  बी०"ए४०
 एफ ०  का  ज  करो"  सी  wre  पी०  का
 राज  जिस  तरह  से  चतर  भा  है  उसके  बारे  मे
 ज  बुराई  देखा  +  लि  पण  के  लागा  पर  इस
 तरह  के  अत्याचार  पोर  प्र न्याय  लिये  जाते  हैं
 तो  बह  यो  पड़ी  (प्र  भरी  कहती  जैसी
 हम  रे  सामने  पाती  है!  मे  बड़ा  ताज्जुब  है
 कि  डिड्डी  रे  पडोसी  प्रणाल  ओर  मेघालय
 के  जोग  जित  +  बीच  गे  “मे  पु  मे  उनके  बर्ताव

 प्रोग्राम  में  भाग  लिया,  हमने  देखा  वहा
 के  स्त्री  पुश्त  कितने  सफ़दर  धौर  लवली  हैं
 कि  जिस  की  हम  कार्य  वल् पता  नहीं  कर
 सकते,  बहा  कोई  भेदभाव  नहीं  है  उन  लोगों
 में,  लेकिन  पास  ही  “मे  तागो ंड  के  लोग
 इस  तरह  से  हो स्टाइल  हैं  तो  उसमे  कड़ी  ते
 कही  हमारे  प्रशासन  की  बडी  भारी  बड़ी  है  t

 ऐसा  लगता  हैं  1:  स्टेट  का  प्रावधान
 करने  के  बाद  भी  राजनैतिक  चाल  जिस
 तरह  से  वहां  पर  चली  गई  उसी  का  यह
 प्ररिणाम  है  कि  वहां  के  लोक  राज  भारत
 सत्कार  के  विस्तार  दिखाई द्  हैं।  यह  गन्दी

 पी
 नाचा लड़  में  भी  अपनाई  जा

 है  -  उसका  हम  एक  भयंकर  परिणाम

 प्राण  देख  कि  के  किस  तरह  से  दिन

 पद  दिन  बनते  ॉ  रहे  हैं।  तो
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 हमको  भ्र पनी  नीतिया  बिल्कुल  बदलती
 होगा  ।  वहां  गहरी  राजनीति  का  प्रवेश
 नहीं  होना  चाहिये  1  जमे  कौर  जगहों  पर
 गन्दी  नीतिया  प्रपनाई  जाती  हैं  इसी  तरह  से
 दन  भोले  भले  नागालैंड  के  लोगों  पर  सौ
 यह  राजनीति  थोपी  गई  तो  एक  दिन
 प्रयोग  कि  वह  भय कर  विद्रोही  होंगे  t
 कभी  प्राप्ति  मैन लोड  में  मिलने  के  लिये
 तैयार  नहीं  होगे  कभी  मेन स्ट्रीम  मे  मिलने
 के  लिये  तैयार  नदी  होगे  ।  पापा  कर्ज
 है  कि  उनका  दिन  जीता  जाये  |  बजर  से
 साफ  जाहिर  हाता  है  कि  जैसे  वह  झपकी  एक
 पाकेट  हैं  -  खर्च  करने  के  मामले  में  छापते
 उसको  एक  श्रवन  पाकेट  की  तह  से  ट्री
 किया  है  |  कई  ऐसा  आआाइटम्स  बजट  में  हैं
 जिन  पर  खर्चे  को  कम  जिया  जा  सकता  था
 प्रौढ़  डिवेलपमेंट  ये  जो  काम  है  उन  पर
 खर्च  को  बढाया  जा  सकता  था।  जो  हाजत
 की  चीजें  हैं  उन  पर  खर्च  मापकों  नहीं  करना
 चाहिये  ।  मैं  उदाहरण  देता  हु  |  सोशल
 वेलफेयर  या  कोघधोप्रेशन  शादी  जो  मदें
 छापने  रखी  हैं  उन  पर  पैसा  पचे  इतना  ज्यादा
 करने  के  बजाय  ग्राम  प्राय  वहां  के  फारेस्ट
 पर  वहां  के  मिनरल  डिवेलेपसेट  पर
 प्रा दि वासियों  के  ब्लॉक्स  के  डिवेलेपम्रेट  पर
 ज्यादा  खर्च  करने  का  प्रावधान  रखते  तो
 उसको  आप  एक  माद  प्रांत  बता  सकते  थे
 जर  प्रा दिवा सी  भी  उससे  खुश  होते  t  वहां
 पर  झापने  नौकरशाही  को  थोप  कर  रख
 छोड़ा  है  और  करोडों  रुपया  प्राय  बरबाद
 उस  पर  कर  रहे  हैं|  यही  प्राप़्त  उद्देश्य
 भी  नजर  जाता  है।  ध्यान  रहे  कि  नागालैंड
 जैसा  छटा  सा  प्रात  झगर  हमारी  मैनेज
 में  मिलने  के  लिये  धो  तक  तैयार  नहीं
 हुआ  है  तो  यह  गवर्नमेंट  की  फ़ेदयोर  हैं,
 उसकी  फ़ेदयोर  की  ही  निशानी  है।  यह  बहुत
 बड़ी  फ्रेल्योर  झान  की  नहीं  है  बहुत  पहले
 की  हैं।  28  साल  पहले  मेहरू  जी  के  बचत
 में  हम  सुनते  प्रा  रहे  हैं  कि  इसके  बार  में  ।
 वह  वहां  का  जब  दौरा  करते  &  तो  अखबारों
 |  उनके  फोटो  भी  रोते  थे,  वे  प्रौविवास्तियों
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 [oft  भारत  सिंह  भा हान]
 के  साथ  वहा  मिल  जुल  कर  ताला  भी  करते
 ये।  मे  सब  दृश्य  शाइनी भी  हमारे  सामने  हैं।
 लेकिन  मालूम  देसा  देता  है  कि  दिल-व-दिन
 ग्रीवा  द्वि  स्थिति  में  झा  रही  है  t  तागालैड
 का  हमारे  सामने  बहुत  ही  सुहावना  चित्र
 प्रस्तुत  करने  की  कोशिश  ग्राम  भी  की  जाती
 है  1  नेक्सी  वास्तव  में  ऐसी  बात  नही  है  ny
 हमे  उनके  विकास  के  कामा  पर  ध्यान  देना
 होगा  |  उनकी  कल्चर  की  नेहरू  जो  भी  बहुत
 तारीफ  किया  करते  थे  |  वह  बार  बार
 कहते  थे  कि  हमे  उनकी  स्वात  कल्चर  की
 रक्षा  करनी  चाहिये  |  लेकिन  देखने  में
 पराया  है  कि  इसके  प्रति  भी  श्राप  उदासीन
 रहें  है।  उनमे  बड़ा  भोलापन  है,  उनका
 स्वभाव  बहुत  अच्छा  है,  उनकी  प्र पत्ती  भाषा
 है  भौर  तब  तरह  से  ये  चीजें  दूसरों  से  अलग  है,
 शुंडियेडेट  सी  हैं।  उसमे  नगर  कोई  चिसटर-
 बेस  होता  है  दखल  देने  की  क  शीश  की  जाती
 है  तो  इसको  वे  बरदाश्त  नहीं  कर  सकते  हैं  ।
 तब  बराबर  थे  बिस्वास  करते  रगे  |  इस
 लिये  मापकों  प्रगति  नीतियों  में  परिवर्तन
 करता  होगा  पौर  उनका  विश्वास  प्राप्त
 करने  के  लिये  कोशिश  करनी  होगी  ।  फंसा
 बाप  करेगे  तभी  वहा  के  लोग
 ध्ापवा  ग्मियैक्ट  र  चादर  करे।
 करोड़ो  रुपया  खरब  करने  के  बाद  क्रि
 हमे  इस  दाम  में  सफलता  प्राप्त  नह  हुई
 है  ।  कुछ  काले  कारनामे  हमसे  हो  गये  है
 जिनकी  वजह  से  हम  उन  लोगों  का  दिल
 जीत  नही  पाये  है।  सेना  इरादी  के  प्रकार
 बताते  है  कि  वहां  के  लोग  बहुत  श्रिती
 सत्कार  करते  हैं  ।  कोई  मत  मुदावा  नहीं
 रखते  है  किसी  के  प्रति  ।  लेकिन  नगर  उनको
 बह  पता  चल  जाता  है  कि  कोई  उनके  प्रति
 दुश्मनी  के  भाव  रखता  है  तो  उसका  भी
 बदला  ने  पूरी  तरह  से  लेते  है,  एक  सैकेंड
 के  लिये  भी  उसको  बरदास्त  करने  के  लिए  वे
 तैयार  नहीं  होते  हैं  -  प्यार  ड्राप  सच्ची
 संद धाव ता  उसके  प्रति  रखें,  उनकी  भलाई
 करने  को  चालक  से  काम  करें  a  उसकी
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 संस्कृति  को  तलाक  तो  कोई  बं  नहीं  है
 कि  शाप  उनके  दिल  जीत  ते  1... अ  i  जब
 प्रो  अच्छी  बातें  उनमे  मौजूद  है'  कौर
 उनके  संस्कारों  में  भरी  हुई  हैं  तों  इसको
 देख  कर  झाक्चर्य  होता  है  कि  आप  प्र पने
 प्रयत्नों  मे  सफल  नहीं  हो  पाये  हैं  बजट
 को  देखने  से  पता  चलता  है  कि  बहुत  भारी
 रकमे  कुछ  चमचा  के  लिये  खर्च  करने  के  लिये
 रखी  गई  है।  उस  पर  श्राप  रोक  लगाने  ।
 वही  रकम  श्राप  विकास  के  कामों  में  खर्च
 करे  1  वहां  फारेस्ट  का  डिविलेपमेट  प्राय
 करें  |  मिनरल्स  का  करें  t  सैकड़ों  मिनी
 सरकोजी  कप  हाथ  में  ले  सकते  हैं  -  राइस
 की  यहाँ  बडी  प्रावश्यकता  है  |  रोड्स  पर
 प्यार  ध्यान  नहीं  दिया  जायेगा  तो  कभी
 बहा  का  विकास  नहीं  हो  सकेगा।  कोझोपेशन
 कौर  सोशल  बेल के गर  जैसी  योजना मों  जब
 भारत  में  कामयाब  नही  हुई  है  तो  बह  क्या
 होगी  ?  क्यो  इतना  बाप  वहा  एक्सपेरीमेंट
 करने  जा  रहें  है  1  ये  सब  जो  फ़ालतू  की
 रकम  हैं  इनको  डाइवर्ट  करके  विकास  के
 कामों  में  इलकों  खर्च  करने  की  पग्रावश्यकता
 है  ।

 SHR  N  ४  HORO  (Khunti)-  Suir,
 it  ag  a  shame  that  the  State  of  Naga-
 land  has  no  pepular  Government  The
 way  ths  problem  was  tackled  in
 Nagaland  is  really  very  regretful
 T  want  that  the  Government  should
 eome  forward  towards  restoring  8
 popular  Government  there  ag  soon  as
 possible  from  the  reports  that  we  have
 been  getting  from  that  ares,  It  is  a
 sensitive  area,  So  the  problem  of
 Nagaland  and  in  North-Eastern  India,
 calls  for  our  immediate  attention  and

 of  India  in  the  Ministry  of  Home
 Affairs  should  re-orient  itself  and  re-
 formulate  its  views  towards  tackling
 the  problems  there  because  this  North-
 Eastern  area  and  Nageland  iy  fhe
 border  area  and  it  has  to  be  looked



 having  this  infrastructure,  The  first
 is  roadg  and  communication,  and  the
 second  is  electricity.  If  these  two
 things  are  there  or  if  top  priority  is
 given  to  these  two  things,  you  can
 develop  small  industries  and  big  in-
 dustries  and  you  can  develop  agricul-
 ture,  because  that  areg  is  rich  in
 minerals  and  also  in  forest  wealth.
 So  the  Government  ought  to  consider
 this  point.

 The  budget  provisions  that  has  been
 provided  for  thig  developmental  work
 is  very  little.  Most  of  the  expendi-
 ture  hag  been  in  a  lump-sum,  and  the
 mafoz  portion  ig  being  spent  on
 esteblishment  on  Civil  establishment
 and  for  the  Army.  Everybody  in  this
 House  has  said,  and  I  would  repeat
 it,  that  the  Government  m  Nagaland
 shoulg  be  restored  ang  that  Govern
 ment  should  be  given  full  authority

 responsibility  for  law  and
 vernment
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 not  for  the  of  mainta-
 ining  law  and  order.  I  join  hands with  the  other  Memberg  who  heve
 been  demanding  the  withdrawal  of  the
 CRP  and  the  Army  from  that  area.

 I  want  that  the  Government  should not  stand  on  prestige  in  opening  a
 negotiation  with  insurgents  or  under
 ground  Nagas.  After  all,  the  people of  that  area  are  Indian  citizens.  For
 some  reasons,  if  they  are  asserting
 their  democratic  rights,  we  should  try to  understand  them.  After  all,  they are  tribals.  You  have  to  understand
 their  history  and  their  sentiments
 Therefore,  you  have  to  open  a  nego- tation.  But  Government  is  making
 it  a  prestige  issue,  and  they  seem  to
 be  very  stiff  They  do  not  want  to
 open  a  negotiation  with  the  insurgents
 or  the  underground  Nagas.  There
 wag  a  time  when  the  Nagas  wanted  a
 separate  sovereign  State,  but  things
 have  hanged  now.  Now  they  want  to
 live  peacefully  within  the  Indian
 Union,  How  can  you  win  them  over?
 You  cannot  win  them  over  by  strong
 army  methods;  you  have  to  create  con-
 fidence  in  them.  You  should  not  try
 to  bring  them  to  their  knees,  That
 is  not  the  way  how  you  shoulg  treat
 these  people,  They  are  highly  sen-
 sitive  people.  Therefore,  you  cannol
 treat  them  like  this,

 The  attitude  of  the  civil]  servants
 and  other  people  who  have  gong  fo
 that  area,  who  have  been  working  88
 government  servants  and  alag  in  di-
 fferent  social  and  other  organisations,
 towards  the  local  people  hag  mot  heen
 sympathetic;  it  ig  something  whick
 cannot  be  appreciated.  Mr,  Dasa-
 ratha  Deb  and  Mr,  Banerjee  have  said
 how  tribal  women  are  being  assaulted
 and  reped  and  how  they  are  put  to
 shame  and  all  that.  What  does  ttle
 show?  This  shows  that  people  er
 there  with  superiority  complex.  They
 think  that  the  people  in  that  area  aré
 less  than  human-beings,  This  is  the
 attitude  of  the  people  running  the
 administration.  The  attitude  of  the
 entire  people  of  this  country  towards
 the  people  in  this  area  has  to  change;
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 administration  or  finance  or  any  other
 field  towards  this  area  hag  not  been
 preper.  That  ig  why,  this  situation  uw
 developing  there.  And  if  this  ig  not
 corrected,  then  a  day  will  eome  when
 We  will  have  to  lose  that  part  of  the
 country  from  India.  So,  let  us  be
 forewarned  and  let  us  read  the  writ-
 ings  on  the  wall,  and  let  us  have  a  rew
 epproach  towards  that  area.  This
 attempt  to  break  the  tribal  solidarity
 through  different  meang  is  ample
 proof.

 All  the  time  we  have  been  hearing
 that  the  foreign  missionaries  are  wor-
 king.  I  would  like  to  know  from  the
 hon.  Home  Minister  how  many  fore-
 ign  mussionaries  are  working  there,
 what  are  their  nationalities,  to  which
 country  they  belong  and  all  that.  It
 75  very  easy  to  say  that  foreign  mis-
 sionaries  are  there.  You  want
 Create  a  situation  of  hatred  between
 the  various  tribals.  Many  of  them  are
 Christians.  Many  of  them  are  non-
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 have  come.  They  should  be  consider.
 ei.  I  can  understand  the  attitude  of
 the  Government  becoupe  these  under-
 ground  Nagag  probably  think,  and
 many  of  them  stil]  think,  that  they
 876  not  Indiang  and  do  not  want  to
 remain  in  India.  So,  some  kind  of  a
 negotiation  will  break  thet  deadlock
 and  we  should  give  top  priority  to
 this  aspect  of  the  problem,

 Then,  Sir,  I  want  that  the  Planning
 Commission  ghoulg  consider  this  point
 of  helping  in  building  an  infra-structure
 es  soon  88  possible  because  if  the
 Naga;  who  live  in  the  jungles  and
 villages  and  in  the  remotest  parts  of
 the  country  seem  to  think  that  they
 do  not  get  employment  and  if  they
 @fe  not  engaged  fruitfully,  naturally,
 their  frustration  will  lead  towards
 hostility.  So,  these  two  points,  (i)
 of  building  an  infra-structure,  as  I
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 थी  चख झवानों  (हायरम)सवापति
 महोदय,  नागालैंड  हमारे  देश  का  एक  सी  मा-
 बती  प्रदेश  है  सौर  वह  हर  दुष्ट  से  प्रतीक  सित
 एज  पिछड़ा  हु  प्रा  है।  में  भ्रामक  माध्यम  से  विश
 मंत्री  से  प्रांत  कहूंगा  कि  वह  नागालैंड
 के  विकास  और  वहां  की  जनता  के  उत्थान  के
 लिए  अधिक  से  भ्र धिक  धनराशि  एलाट  करे,
 ताकि  उस  का  हर  क्षेत्र  में  विकास  हो  सके  ।

 हम  जाये  दिन  प्राकारों  में  पढते  है  कि
 नागालैंड  में  देश-विरोधी  गतिविधियां  होती
 रहत।  है  कौर  कुछ  विदेशी  तत्व  भी  वहां  पर
 सक्रिय  हैं,  जो  हमारे  देश  को  नुकसान  पहुंचाना
 चाहते  हैं।  में  महसूस  करता  हूं  कि  नागालैंड
 की  झ्राथिक  समस्याधों  को  हल  करने  के  लिए
 और  वहा  के  पिछड़ेपन  को  दूर  करने  के  लिए
 झगर  सरकार  सूचित  धनराशि  की  व्यवस्था
 करे,  तो  .हुँ  पर  इस  तरह  की  गीता  क्यों  में
 कमी  हो  सकती  है  t

 6.00  brs.

 मेर।  विचार  है  कि  नागालैंड  को  एक
 सम्पन्न  बीर  विकसित  प्रदेश  बनाने  के
 सिए,  वहां  की  जनता  की  समस्या प्र ों
 की  सुलझाने  के  लिए  शौर  वहा  के  पिछड़ेपन
 को  दूर  करने  के  लिए  वहा  पर  विभिन्‍न  उद्योग-
 घंटे  खोलने  चाहिए  कौर  हां  की  जनता  को
 कम  सूद  १९  ऋण'  देता  चाहिए।  अगर  वहां
 के  लोगों  को  व्याज-वक्त  ऋण  दिया  जाये,

 सो  कौर  भी  अच्छा  रहेगा  ।  नागालैंड  हमारा
 शक  सीमावर्ती  प्रदेश  है  कौर  वहू  जितना  सबल'
 भर  मजबूत  होगा,  उतने  ही  अच्छे  ढंग  से  हमारे
 देश  की  ा  ही  सकेगी।  मेरे  कहने का  तात्या

 ञ
 है  कि नागालैंड  में  उद्योग-वंदे  को  बढ़ावा
 के  सिए  पौर  व  की  भारिक  स्थिति  को
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 मजबूत  बनाने  के  लिए  सरकार को  विशेष  तौर
 पर  ह... ड  करने  चाहिए  ।

 नागालैंड  के  विक/स  के  लिए  सरकार  ने
 जो  बजट  रखा  है,  उस  के  बारे  में  में  निवेदन
 कहना कि  वहां  के  विकास  के  लिए  उसका  इंचते-
 माल  सही  तरीके  से  होन।  चाहिए।  नागपाल
 एक  ऐसा  प्रदेश  है,  जहां  देशविरोधी  गतिविधियां
 होती  रही  हैं,  कौर  राज  भी  देखने  को  मिलती
 हैं।  न्य  सीमा वती  प्रदेशों  में  भी  इस  तरह  की
 देश-विरोधी  गतिविधियां  होती  रही  हैं  कौर
 प्राण  भी  बढ़  रही  हैं।  इसलिए  मरा  निवेदन
 है  कि  वहां  के  पिछड़ेपन  को  दुर  करने  के  लिए
 शरीर  वहां  की  आधिक  स्थिति  को  सुधारने  के
 लिए  पर्याप्त  धनराशि  की  व्यवस्था  की  जाये
 कौर  वहा  के  लोगों  के  उत्थान  के  लिए  प्रयास
 किये  जायें ।  वहां  शिक्षा  की  भी  बहुत॑
 कमी  है  ।  इसलिए  बहा  शिक्षा  के  प्रसार  के
 लिए,  उधोग-धरनों  की  स्थापना  के  लिए  कौर
 उस  प्रदेश  को  हर  पट  से  मजबूत  क  रने  के.  लिए
 अधिक  से  ग्रसित  घ  की  व्यवस्था  की  जाये  t

 (Shri  Vasant  Sathe  in  the  Chair),

 इन शदों  के  साथ  में  वित्त  मची  में
 प्राप्त।  करू  कि  यह  वर्ग  वैश्विक  वी  तरफ
 अ्रधिक  ते  प्रतीक  ध्यान  दे  ।

 SHRI  PAOKAI  HAOKIP  (Outer-
 Mampur)  Mr,  Chairman  sir,  I!
 have  nothing  new  to  say  about  the
 progress  of  Nagaland  at  this  moment,
 Before  I  say  something  I  come  to  the
 Minister  I  congratulate  the  Minister
 for  bringing  the  budget  of  the  State
 of  Nagaland.  It  is  a  matter  of  great
 regret  that  this  House  is  discussing
 the  budget  of  Nagaland  in  the  absence
 of  the  popular  Government  there.
 There  is  no  doubt  in  my  mind  that
 if  this  budget  was  discussed  there  in
 Nagaland  the  representatives  of  the
 people  there  would  have  focussed
 public  attention  and  suggested  propes!
 steps  in  regard  to  the  very  many
 problems  in  detail  facing  the  State
 of  Nagaland,  Of  course,  I  have  no
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 doubt  that  this  Parliament  is  a  more
 competent  forum  to  discuss  the  pro-
 blems  of  Nagaland,  and  for  that
 matter,  in  regard  to  any  other  part
 of  the  country,  I  believe  that  this
 Budget  which  the  House  js  discussing
 would  certainly  reflect  the  progress
 and  the  needs  that  will  bave  to  be
 met  in  the  immediate  future  for  the
 advancement  of  the  people  living  in
 that  part  of  the  country.  I  would  be
 pardoned  if  I  say  one  thing.  Naga-
 land  is  one  of  the  States  of  the  Union
 which  is  older  than  my  own  State,
 Manipur;  it  is  even  older  than  Tripura
 and  Meghalaya.  What  is  the  cause
 of  it?  Because  Manipur  was  one  of
 the  Princely  States,  So  is  the  case
 with  Tripura,  Nagaland  was  not  so,
 Nagas  were  good  and  they  are  sincere
 in  what  they  do,  It  is  this  attitude
 that  brings  them  progress  for  the
 Nagaland  and  enable  the  Nagas  to
 have  confidence  in  themselves  and  in
 the  people  of  India  as  a  whole.

 In  view  of  this,  if  the  Government
 of  India  tries  to  pay  more  attention
 to  that  part  of  the  Tribal  State,  then
 there  is  no  reason  why  it  should  not
 make  a  very  quick  progress  in  all
 respects.  I  do  not  say  that  Govern-
 ment  of  India  has  not  been  paying
 any  attention  to  that.  As  a  matter
 of  fact,  I  would  like  to  say  that
 Nagaland  has  been  one  of  the
 pampered  children.  In  comparison
 with  my  State—Manipur—Nagaland
 is  very  much  more  developed  in
 terms  of  road  and  communications.
 In  my  State  out  of  00  aq.  kilomitres
 only  2  kilo  matres  buve  been  deve-
 loped  in  terms  of  road  communication
 while  i¢  is  more  in  the  case  of  Nage-
 Jand  in  terms  of  development  of  road,
 I  would  even  go  to  the  extent  of
 saying  that  Nagaland  is  more
 developed.  But  that  is  not  enough.
 Still  Nagaland  needs  to  be  developed
 more  and  more  in  view  of  its  difficult
 tertain.  What  I  want  to  say  is  that

 change  our  way  of  thinking  towards
 the  people  living  in  that  part  of  our

 I  will  not  go  ifito  the  details  re-

 garding  tle  problems  that  are  facing
 Nagaland  today  but  before  I  conclude
 I  would  like  to  say  that  one  of  the
 most  important  thing  thet  comes  in
 the  way  of  development  of  Nagaland
 is  the  activity  of  certain  misguided
 sections  of  the  Naga  people.  During
 the  last  three  to  four  years  those
 elements  who  had  started  hostile
 activity  have  come  over-ground  and

 ind.  This  attitude  on  thelr  part
 aoe!  be  further  strengthened  by
 taking  some  concrete  steps  by  the
 Government  to  wean  away  the  re-
 mnents  of  misguided  Nagas.  We  will
 have  to  put  adequate  effort  in  order
 to  defend  the  country  in  that  regiom
 adequately.

 At  present  what  is  taking  place  is

 a  chal order  area
 of  army  personnel  of  coe

 heart  of  towne centrating  more  in  the
 be
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 think  the  movement  of  hostile
 elements  Willd  be  so  easy  as  it  is
 teday.  This  loophole  should  be
 tagged  by  stationing  army  personnel
 on  the  border  with  the  highest  priority
 to  roads  and  communication  in  our
 Planning.  I  do  not  mean  to  say  that
 there  should  be  no  forces  in  the  towns
 and  villages  but  what  I  would  like
 to  say  is  that  the  chain  of  security
 forces  should  be  on  the  border  line
 rather  than  their  being  more  present
 in  the  heart  of  f6wns  and  villages.
 If  we  do  this,  I  think,  we  will  be
 successful  in  bringing  the  misguided
 elements  intp  the  main-stream  of
 normal  social  life  and  we  will  also
 be  able  to  rebut  any  attempt  made
 from  outside.

 With  these  words  I  conclude.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  regret  to  say
 that  the  behaviour  of  the  Central
 Government  in  Nagaland  and  Mizoram
 makes  our  heads  hang  in  shame  here
 and  in  the  international  world,  The
 atrocities  are  unparallelled.  Now,
 Sir,  they  want  to  magnify  this  ques-
 tion  of  insurgent  Nagas  in  order  to
 assume  summary  powers  and  also  to
 keep  the  Emergency.  Sir,  there  is
 the  longest  and  most  owful  tale  about
 rape,  murder,  torture  and  repression.
 Sir,  Government  of  India  is  hand  in
 gloves  with  the  NNO.  In  fact,  NNO
 can  be  taken  as  the  Congress  Gov-
 ernment  and,  Sir,  they  are  neck  deep
 dn  corruption.  When  the  UDF  took
 over  the  Government,  the  PWD
 godowns  at  different  railheads  in
 Nagaland  were  emptied.  But,  accord-
 ing  to  ledgers  and  books  of  accounts,
 these  godowns  were  supposed  to  be
 filled  with  Government  equipment.
 The  UDF  seized  documents  and  were
 pteparirig  to  prosecute,  Much  of  the
 Government  of  India  money  went
 into  the  NNO  leaders’  pockets  highest
 per  capita  corruption—and  the  top
 bureaueracy  and  business  people
 Opposed  to  the  UDF.  Sir,  much  of
 the  sale  of  scarce  raw  materials  and
 items  Tike  sugar  etc.  were  done  in
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 the  blaé®  market  and  immense  fortune
 wus  made.  Sir,  the  traders  offered,
 even  after  elettions,  Rs,  3  lakhs  to
 each  of  the  many  MLAs  to  join  NNO.
 The  former  Chief  Secretary  owning
 six  large  houses  including  a  bungalow
 built  by  the  Sfale  Government,  the
 most  powerful  hand  in  this  is  Mr,  M.
 Ramani,  a  super-annuated  Special
 Secretary,  and,  Sir,......

 MR,  CHAIRMAN:  I  have  seen
 your  note.  You  have  given  only  the
 names  of  cerlain  persons.  You  said
 ‘During  Nagaland  debate,  I  shall  men-
 tion  names’—Now,  under  Rule  353,
 if  you  will  kindly  see,  mere  giving
 of  names  is  not  enough.

 “No  allegation  of  a  defamatory
 or  incriminatory  nature  shall  be
 made  by  a  member  against  any
 person  unless  the  member  has  given
 previous  intimation  to  the  Speaker
 and  also  to  the  Minister  concerned
 so  that  the  Minister  may  be  able
 to  make  an  investigation  into  the
 matter  for  the  purpose  of  a  reply.”

 AN  HON.  MEMBER:  He  has  given.

 MR.  CHAIRMAN:  No,  Here,  the
 Rule  says:

 “No  allegation  of  a  defamatory
 or  incriminatory  nature  shall  be
 made  by  a  member  against  any  per-
 son  unless  the  member  has  given
 previous  iutimation.....

 Intimation  of  what?

 SHRI  JYOTIRMOY  BOSU:  Names.

 MR.  CHAIRMAN:  No.  Intimation
 of  the  allégafion.

 SHRI  JYOTIRMOY  BOSU:  It
 doeg  not  say  that.  Sir,  May  I  most
 respectfully  submit....

 MR.  CHAIRMAN:  Let  me  com-
 plete,  ‘No  allegation...  .shall  be  made
 ...-unless  the  members  has  given
 previous  intimation’,  What  does  it
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 (Mr,  Chairman]
 pay?  ‘No  allegatfon  shall  be  made’.
 What  have  you  done?  You  have
 given  only  names.  You  have  not
 mentioned  anything  about  any  allega-
 tion  at  all.  The  idea  i,  that,  if  you

 dusly,  what  is  the  allega-

 tion  and  be  ready  with  the  reply.  If
 you  do  not  inform,  how  will  he  ever
 know  what  is  the  allegation,  what  he
 has  to  find  out  and  reply  to?  This
 is  not  fair.

 AN  HON,  MEMBER:  The  Minister
 may  reply  afterward.

 MR.  CHAIRMAN:  ‘You  make  the
 allegation  and  he  will  reply  after-
 wards?  This  is  not  good,  I  have
 here  the  Speaker’s  observations  from
 the  Chair.  This  is  of  ‘1971.  This  35
 on  page  3.  I  think,  Mr,  Jyotirmoy
 Bosu  was  involved  in  this..  That  is
 why,  it  becomeg  pertinent.  Let  me
 remind  him  of  this.

 “In  notice  under  Rule  353,  it  is
 not  enough  for  a  Member  to  merely
 inform  the  name  of  the  person
 against  whom  an  allegation  is  to  be
 made,  Some  details  about  the
 allegation  should  also  be  given.
 On  70  December,  1970,  Shri
 dyotirmoy  Bosu  wrote  to  the
 Speaker  that  he  was  giving  notice
 under  Rule  353  that  on  Calling
 Attention  admitted  for  that  day,  he
 would  mention  the  name  of  Shri
 A.  K,  Sen,  MP.  When  the  Calling
 Attention  was  taken  up,  the  Speaker
 observed  as  under:

 ‘Now,  before  I  take  up  the
 Calling  Attention  notice,  Mr,
 Jyotirmoy  osu,  I  received
 your  small  chit  that  you
 wanted  to  mention  some  name
 under  Rule  353'

 "Rule  S53-is  not  #  simple  that
 you  will"just  say  that  you  want  to
 mention  some  names,  You  must

 MAY  8,  2975  DG.  (Nagaland)  =  4324
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 give  some  Uefails  of  it  ag  to  what
 is  the  mutter,  who  is  the  gentle-
 man  and  all  that  so  that  the  Speaker
 could  judge  the  matter  beforehand.
 Do  not  abruptly  put  the  Speaker
 in  difficulties...  =  Pa

 So  unless  you  were  to  inform  me
 what  are  the  allegations  you  have  in
 mund  which  you  are  going  to  refer
 to,  I  cannot  allow  it.  If  you  are
 referring  only  to  names,  you  can  do
 that  without  referring  to  allegations.
 If  you  make  allegations,  I  will  have
 that  expunged.  IT  am  telling  you
 beforehand  so  that  you  do  not  put
 Me  in  an  embarrassing  position  by
 asking  me  ६6 Contradict  the  rules.
 what  have  you  to  say?

 SHRI  JYOffMMOY  SOBU:  I  have
 given  this  nofice  during  my  life  in
 Lok  Sabha  for  no  less  than  30—40
 times,  may  be  more.  It  may  be  that
 on  one  odd  occasion  the  matter  was
 suddenly  taken  note  of,  but  tell  me,
 how  as  a  Member  of  Parliament,  I
 am  supposed  to  give  a  list  of  things
 to  the  Speaker  and  to  the  Minister?
 You  have  not  provided  secretarial
 arrangements  to  do  all  that.  Is  it
 physically  possable?  All  that  I  want
 to  say  is  that  rule  353  should  have
 clearly  stated  that  a  brief  note  on
 details  of  the  allegations  should  be
 given,  It  was  never  done;  neither
 was  there  a  direction  on  that.  1
 looked  for  The  direction.  I  am  not
 going  to  hurl  bombs  at  them.  I  am
 making  a  moution  of  things  about!
 which  I  take  responsibility  as  a  mem-
 ber  of  this  House,  That  is  why  I  have
 given  prior  notice  so  that  the  Minister
 may  write  back.  You  will  see  at  the
 bottom  of  the  note,  ‘The  Minister  may
 kindly  be  advised  or  informed.  vw

 MR.  CHAIRMAN;  Informed,
 SHRI  JYOTIRMOY  BOSU:  If  the

 hon.  Minister,  who  has  more  resources,
 secretarial  arrangements,  could  have
 kindly  enquired  ‘what  are  the  allega-
 tions?!  I  would  certainly  have  been
 glad  to  comply  with  the  desire  of  the
 Chair.  The  rules  do  not  say  that  I
 have  to  give  a  note,  The  rules  do  not
 specifically  spell  it  out.
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 MR,  CHAIRMAN;  It  says  50,

 ह-1:2:1  JYOTINMOY  BOSU:  It  doos
 not,

 MR.  CHAIRMAN:  You  must  in-
 form  me  about  the  allegations.

 SHRI  JYOTIRMOY  BOUS:  have
 done  this  30  times  at  least,

 MR.  CHAIRMAN:  You  may  have
 done  it  १00  times,  but  will  that  change
 the  rules?

 SHRI  JYOTIRMOY  BOSU:  It  has
 been  accepted.

 MR.  CHAIRMAN:  I  have  to  go  by
 the  rules,  That  you  will  agree.

 SHRI  JYOTIRMOY  BOSU:  ‘The
 hon.  Minister,  Mr.  Mohsin,  could  have
 written  back,

 MR,  CHAIRMAN:  You  have  only
 mentioned  name;  you  have  not  men-
 tioned  any  allegation.  What  will  he
 enquire?

 SHRI  JYOTIRMOY  BOSU:'  He
 should  have  told  me  ‘Please  give
 details’.

 "MIR.  CHAIRMAN:  It  is  not  for
 him  to  do  that,  You  have  to  satisfy
 me.  How  could  you  spring  a  sur-
 prise?

 श्री  ज्योतिर्मठ  बसु  :  हमारे  वहां  कुछ
 बोलने  से  ये  लोग  हल्ला  करता  शूरू  कर  देते
 हैं  कौर  वह  बाहर  यही  लोग  बोलते  हैं--

 “The  bureaucrats  are  sneering  at
 us.  They  are  not  following  the  socia-
 list  programme”.  But  if  I  start  talk-
 ing  about  corruption,  you  start  getting
 blisters.

 MR,  CHAIRMAN:  I  am  also  told
 that  you  were  informed  by  the
 Speaker  that  you  have  also  to  give
 details.

 I975-76
 SHRI  JYOTIRMOY  BOSU:  I  know

 you  have  been  told  by  the  Table.  |
 can  see  that  &  min  came  up  to  you
 and  told  you  that,  In  the  past,  I
 have  given  this  notice  umpteen
 number  of  times.  It  is  not  physically
 possible  to  give  details  against  0  or
 2  names  that  I  mention.  I  have
 comphed  as  best  as  ]  could  with  this.
 If  you  will  look  into  it,  you  will  see
 how  many  times  members  take  the
 trouble  even  to  inform  you.  I  will
 bear  this  in  mind  for  the  future,  In
 the  meantime,  my  suggestion  would
 be  that  the  rule  be  made  clear.

 MR.  CHAIRMAN:  The  rule  is
 clear,  absolutely  clear,

 SHRI  JYOTIRMOY  BOSU:  It  is
 not  clear.

 श्री  राहत  रतन  फार्मा  aa:  सभापति
 महोदय,  मेरा  आइन्डर  प्राण  झाड़कर  है  ।  रूल
 353  का  जो  [इंटरप्रिटेशन  आपने  विया  है  'बह
 रूल  अपनी  जगह  र  ही  है  कौर  उस  का  मतलब
 भी  वही  है  जोगराज  कहते  हैं।  कोई  भी  प्रेम्बर
 तब  तका  एलीगेशन्ज  नहीं  कर  सकता  जब
 तक  वह  एली गे  गन्ज  पीर  नाम  स्पीकर  साहब
 को  ने  भेज  दे,  जिनके  खिलाफ  कि  उसे  एली-
 गेशन्ज  करनी  हैं  1  लेकिन  भी  तक  इस  सदन
 में  यही  चलता  पाया  है,  बल्कि  वन्येन्‍्शन  रही
 है--जैसे  श्री  शरद  यादव  ने  पहले  बिता  स्प  कर
 साहब  को  लिखे  यहां  पेन्शन  किया  कौर  स्पीकर
 साहब  ने  उनको  लाउ  कर  दिया  1  ज्योतिर्मय
 बसु  जी  ने  कम  से  वाम  उनके  नाम  तो  भाषणों
 लिख  कर  भेज  दिये  है  ।  इसलिये  मेरा  अनुरोध
 है  कि  भाप  उन्हें  एलीगेशन्ज  करने  कौर  उसके
 बाद  मगर  कोई  ऐसी  चीज  उठेगी  तो  जागे
 देख  लेंगे।  भाप  रूल  के  लिये  इतनी  रियलिटी
 न  करें  ।  वै  से  चल  अपनी  जगह  ठीक  है  t

 सभापति  सहोदर  :  कम  से  कम  आपसे
 तो  मैं  ज्यादा  सहयोग  की  भ्र पे क्षा  कर  रहा  था

 कि  आप  प््न्ठी  काहू  दंगे।  मुझे  तो  कम  से  कम
 उन  गलतियों  में  न  फांसों  ।
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 sit  राम  राम  फार्मा  :  भाप  हुए  में
 गलती  में  महीं  फंस  रहे  हैं.  |  भागने  यत्न  का
 इन्टरप्रेटेपघन  सही  किया  है  ।

 सभापति  महोदय  मेरे  से  जों  ज्यादा  माहिर
 सोग  हैं,  जो  बड़े  हैं,  उनके  साथ  भाप  जो  वृक्ष
 करना  चाहें  करें,  वे कपिल  लोग  है  उस  को
 देख  लेगे,  लेविन  जहां  तक  मेरा  सवाल  है
 मुझे  कृपया  बाप  नियमों  के  भ्रमर  रहने  की
 इजाजत  कीजिये  जिससे  कि  में  कठिनाई  में  ते

 पड़  |

 थी  एस०  एम०  बनर्जी  :  सभापति  महो-

 सभापति  महोदय  :  श्राप  तो,  बनर्जी
 साहब,  कम  से  कम  मेरी  सहायता  कोणीय।
 भागने  इसको  सुना  है  ?

 शी  एस०  एम०  धर्मो  :  जी  हा,  मेंने
 सुना  है  1

 सभापति  महोदय  :  तो  फिर  मेरी  मदद
 कीजिये  ।/कोई भी  भ्र दमी  चाहे  यहा  वा  हो

 या  बाहर का  हो,  उसकी  इज्जत  पर,  उसका|  नाम
 लेकर  हम  यहां  'छीटावाणी  करना  चाहे  तो;  क्या
 यह  जायज  है  1  मगर  हम  उसकी  जानकारी
 पहले  से  मिनिस्टर  को  दे  शौर  मिनिस्टर  उसका
 पता  लगा  सें,  तब  तो  वहू  उसका  जवाब  दे
 पायेगा,  उसका  बचाव  कर  सकेगा  ।  लेकित
 हुम  सिर्फ  नाम  दे  दें  और  सर  यहा  एरिगेशन
 लगाये  तो  क्या  न्याय  की  दृष्टि  से  यह  उचित  है,
 क्या--में में  इसकी  इजाजत  दे  दस  ?

 भी  रास  रतन  शर्मा *  सभापति  महोदय,
 प्राय  जिस  कुर्सी  पर  बैठे  हैं,  उस  पर  धर्म चक्
 प्रशंसनीय  लिखा  है।  आपने  कहा  है  कि  आपसे
 दा  योग्य  भ्रादमी  वहा  बैठे  हैं,  लेकिन  इस

 समय  तो  इस  सदन  सें  प्रा पसे  ज्यादा  योग्य  में
 किसी  को  नहीं  समझता  i

 दूसरी  बात--मुझे  यह  निवेदन  करना
 है  कि  त  भवन  में  कनवेनशन  रही  है,  ऐसा
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 te  रहा  है,  एक  बार  नाम  देकर  मगर  सदस्य
 कुछ  कहना  चाहते  हैं  तो  श्राप  उन्हें  कहने
 दीजिये,  स्त्ज  को  थोड़ा  वाइड ली  देखने  की
 कोशिश  कीजिये  कौर  उनको  अपनी  बात  कहने
 दीजिये,  बेकार  किसी  का  माह  बन्द  करने  की
 दा  न  करे  ।

 प्रजापति  महोदय  में  किसी  का  मुंह  बन्द
 नहीं  कहूंगा,  व्रज  को  इलास्टिक  किया  जा
 सकता  है,  लेकिन  न्याय  की  दृष्टि  से  क्या  यह
 उचित  है  कि  जिस  व्यक्षित  के  खिलाफ  आरोप
 लगाये  जा  रहे  है,  बह  यहा  अपने  ब  ८  के  लिये
 नही  है  1  में  ऐसा  समझना  हू  कि  उस  के  प्रति
 अन्याय  नही  होना  चाहिये  ।

 श्री  राम  रतन  रमा,  मंत्री जी  उसके
 बचाव के  लिये  है  ।

 सभापति  महोदय  |  बेचारा  मंत्री  क्‍या
 करेगा,  उसकों  थे  मं  मालूम  है,  लेकिन  एली-
 गेशन्ज  मालूम  नहीं  है  ।

 श्री  म्पोतिम्म  बसु  क्‍या  हम  प्रगति
 स्पीच  छाप  कर  दया  बारे  ।मेहरबानी  कर
 के  प्रपने  क्ह्ज  को  क्लीनर  कीजिये,  आपके
 रूह्जं  क्लीनर  नही  है  ।

 MR,  CHAIRMAN:  The  rule  speci-
 fically  says  ‘no  allegations  shall  be
 made’.  The  word  ‘allesation  is  there’.
 You  have  not  informed  about  the
 allegations,

 SHRI  JYOTIRMOY  BOSU:  It  does
 nol  sa3  ‘allegations’

 MR  CHAIRMAN:  It  begins  with
 this  phrase  “No  allegations  shall  be
 made  "

 rs  oO  7  म०  बीजों  :  स्थिति  महोदय,
 में  भ्रापकी  सेवा  में  दो-तीन  बातें  कहना  चाहता
 हैं  ।  भाप  यह  विपुल  सही  वाह  रहे  हैं  कि
 अगर  किसी  ऐसे  व्यक्ति  के  बारे  में  कहा  गया
 है  जो  सदन  का  मेम्बर  ते  हैं।  ध्रौर  वह  बाहर
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 कोई  हेमोकेट  हो  या  ध्यूरोक्रेट  हो  तै।  उसके
 बारे  में  जो  एलीगेशन्ज  लगाई  जाय॑,  वे
 प्रा पकी  सेवा  में  पहले  भेजनी  चाहियें।  में  यह
 नहीं  कहता  कि  वे  भेजनी  नहीं  चाहिये  1
 लेकिन  श्री  ज्योतिर्मय  बसु  ने  उनके  नाम  प्राकार
 भेजे  हैं  या  स्पीकर  साहब  को  जज  हैं  शौर
 स्पीकर  साहब  ते  उत  को  कहा  है  कि  वें
 एलीगेशन्ज  को  डिज़ाइन  करें  कि  वे  एली-_
 गोल्डन  क्या  क्या  हैं  in  मेर।  निवेदन  यह  है  कि  ,
 कभी  कभी  एलीगे शनन  को  पहले  से  कह  देने
 से  वह  एरिगेशन  नहीं  रहते--में  यह  नही
 बात  कह  रहा  हूं  -  कभी  कन्नी  को  ई  चीज  हम
 पपनी  प्राचीन  में  छिपा  कर  यहां,  लाते  है,
 बाप  भी  लाते  है  और  हम  भी  लाते  है  प्र  २
 उसको  प्रचारक  कहना  चाहते  है  |

 Spring  a  surprise,
 प्रगर  पहले  से  सारी  चीज  मालूम  हो  जाये
 तो  उनका  महत्व  कम  हो  जाता  है।  मान
 लीजिये--मि  /  है,  उनके  बारे  में  एली-
 गेशन्ज  है,  मि०  Uo  को  माल भ  हो  जाय  कि
 उनके  खिलाफ  क्या  एलीगंशन्ज  है,  तो  वह
 मि०  बी०  जो  मिनिस्टर  हैं  उनको  समझा
 देगा  और  मिण  बी  उसको  डिफेन्स  करने  लग
 जायेंगे  कौर  मि  सी  पर  उल्टा  एड  बरतने
 लगेगे--इस  तरह  को  चीज  हो  जाती  है  ।

 जहां  तक  रूल्स  का  सवाल  है  श्राप  बिलकुल
 सही  है-!  लेकिन  सिर्फ  ज्यादा  बड़ा  पहनने  से
 ज्यादा  अक़लमन्द  नही  हो  जाता  है  |  ड्राप  जिस
 कुर्सी  पर  बैठे  है  वहां  जो  भी  बैठेगा  ,  में  मानने
 पर  मजबूर  हो  जाऊंगा  कि  वह  प्रक्रम  द  हैं
 चाहे हो  वा  न  हो  |  इसलिये  में म।ननीय उठो  ति-
 में  बसु  से  कहूंगा  कि  जहां  तक  हो  सके  बचा
 कर  कहे  |

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU-
 RAMIAH):  Mr,  Banerjea  referred
 to  two  types  of  allegations.

 SHRI  8,  M.  BANERJEE:  There
 is  an  allegation  against  a  Member
 in  your  party.
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 SHRI  K.  RAGHU  RAMIAH:  One

 which  can  be  told  to  the  Speaker
 and  one  which  can  be  hidden  in  the
 bosom,  The  rules  do  not  provide
 for  what  can  be  hidden  in  the
 bosom.

 SHRI  S.  M.  BANERJEE:  It  is
 not  going  to  be  hidden.  It  is  going
 to  be  laid  on  the  Table  02  the  House,

 SHRI  JYOTIRMOY  BOSU:  I
 shall  try  to  seck  your  guidance,

 I  only  mentioned  the  name  of
 Ramani.  I  have  not  alleged  any-
 thing  yet  This  man  is  the  most
 powerful  person  as  the  Special
 Secretary.  And  at  that  time  the
 Minister  of  State  was  Mr.  Mirdha.
 At  least  he  is  supposed  to  be  here
 all  the  time  to  defend  himself,  I
 do  not  know  what  the  Chair  will
 do  if  the  Ministers  do  not  come
 here.  He  can  take  me  to  task,  but
 he  cannot  take  Ministers  to  task.
 Their  whole  time  is  placed  at  the
 service  of  the  people.  We  are,  of
 course,  hke  casual  workers,  no  work,
 no  pay.

 Mr  Mirdha  raised  hopes  in  the
 minds  of  the  Naga  people  that  he
 would  go  there  and  try  to  sojtle
 certain  matters,  but  he  did  not  go
 even,  but  consulted  Mr.  Ramani  and
 Gen,  Chinaj  in  Imphal,  and  the  result
 was  extension  of  the  Unlawful  Acti-
 vities  Prevention  Act  by  another  two
 years,  The  honest  and  popular  Chief
 Minister  Mr.  Vizol  was  not  even  con-
 sulted  once  Are  Nagaland,  Mizoram
 and  such  other  places  colonies  of
 Delhi  that  the  people  there  can  be
 treated  anyway  you  like,  like  slaves,
 that  their  woman  can  be  taped,  their
 hut,  burnt  ind  that  you  can  murder
 them,  torture  them?  Do  you  know
 what  kind  of  torture?  I  have  talked
 to  men  in  all  walks  of  life.  In  a
 cigarctte  they  put  powdered  chilli,  put
 a  bit  of  burning  charcoal  and  then
 hold  it  near  the  mouth,  |  know  they
 are  hanged  by  their  legs  for  hours,
 Wodden  sticks  are  inserted  into  the
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 private  organs  of  man  and  women.
 I  have  been  there  so  many  times,  to
 Nagaland  and  also  Mizoram,  I  have
 talked  to  people,  talked  to  people
 in  every  layer  of  socicty  and  my  heart
 bleeds  when  I  8९8  this  is  what  the
 Central  Government  is  doing  in  the
 name  of  maintaining  law  and  order.

 337

 This  Special  Secretary,  Mr,  Ramari,
 is  a  key  man  today.  But  the  late
 Mr,  Jawaharlal  Nehru  in  1980,  when
 this  gantleman  was  8  District  Com-
 missioner,  said:

 “He  had  no  doubt  in  his  mind
 that  the  Commissioner  has  acted  in
 utter  disregard  of  propricties,  and
 must  forthwith  be  replaced.”

 This  man  has  been  kept  as  Special
 Secretary  and  he  has  been  given  ex-
 tension  after  superannuation  He  is
 80  indispensable,  the  man  who  is  most
 hated  by  the  Nagas,  Nagas  of  every
 walk  of  life  hate  his  sight  and  name,
 Pandit  Nehru  ssid  that  this  man
 should  be  kicked  out  forthwith,  but
 he  is  so  very  indisnensubie  that  he
 must  be  kept.  What  on  earth  for?

 I  want  to  have  a  clear  and  categori-
 cal  reply  from  the  Home  Minister
 whether  I  am  correct  about  Pandit
 Nehru’s  remarks  ab.ut  Mr,  Romani
 or  not,  If  I  am  correct,  how  is  this
 man  still  continuing  efter  superanniea-
 tion?  I  want  to  know  that.

 Today  Pandit  Nehru's  daughter,
 Shrimati  Indira  Gandhi,  is  trying  her
 best  to  teach  a  lesson  to  the  Nagas,
 and  this  gentleman  wss  brought  as
 Special  Secretary,  He  is  the  eyes  and
 ears  of  the  Governor,  No  State  has
 an  official  between  the  elected  Gov-
 ernment  and  the  Governor,

 Sir,  you  are  a  lawyer  Have  you
 heard  of  any  State  where  you  hove  a
 Special  Secretary  between  the  Gover-
 nor  and  the  elected  government?
 Only  in  Nagaland,  to  my  knowledge,

 **Not  recorded.
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 it  is  so,  This  is  the  treaknent  they
 have  received.”

 After  th®  UDF  came  to  power,  the
 NNO  or  Ramanij  boys  held  meetings
 in  his  residémee.  Ani  this  gentleman
 controls  three  battalions  of  the  Border
 Security  Force.  They  wear  not  uni-
 forms  but  Nage  shawls  and  carry
 arms,

 Then  I  come  to  the  tale  uf  toppling.
 The  UDF  came  to  power  in  974  after
 33  years  of  miserable  NNO  rule,  The
 present  Governor,  Shri  I.,  के,  Singh
 (I  am  talking  of  the  position  five
 years  back),  at  that  time  was  the
 Home  Secretary.  I  had  to  make
 certain  complaint,  against  him  to  the
 Prime  Minister  personally,  I  asked:
 how  can  you  control  the  activities  of
 the  American  Intel:gence  in  this
 country  when  in  the  Home  Ministry
 you  have  got  very  senior  persons  who
 owe  their  allegience  to  the  Americans?
 I  was  told  “Oh!  no,  Mr,  Bosu,  you
 are  mistaken:  it  is  not  a  fact”.  This
 gentleman,  the  Governor,  made  some
 unwatranted  remarks  regarding  the
 UDF.**

 MR  CHAIRMAN:  This  will  not  go
 on  record.  You  have  made  an  allega-
 tion  against  a  General,  You  have
 made  allegations  against  an  officer
 which  have  no  basis.  You  have
 stateq  that  he  hog  committed  atreci-
 ties.  ‘You  are  making  an  allegation.

 SHRI  JYOTIRMOY  BOSU:  I  said
 "Ex-Chief,  Nagaland  Security  Force”.

 MR.  CHAIRMAN:  The  allegation  os
 such  will  not  form  part  of  the  records,
 It  wil]  be  shown  to  me.  I  will  see
 it,  If  these  allegations  are  contrary
 to  rules,  they  will  not  form  part  of
 record.

 SHRI  JYOTIRMOY  BOSU:  Sir,
 you  are  intruding  into  my  rights.

 MR.  CHAIRMAN:
 you  will  avoid  them.

 No,  You  said
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 SHRI  JYOTIRMOY  BOSU:  I  do
 not  want  the  name  2f  the  General  to
 go  into  the  record.  I  will  say  “a
 General,  who  was  once  the  Chief  of
 the  Army  in  Nagaland’,  I  do  not
 want  the  name  to  go  on  record.

 ARI  K.  RAGHU  RAMAIAH:  That
 is  identiffable.

 SHRI  JYOTIRMOY  BOSU:
 not  giving  the  names,

 TI  am

 MR,  CHAIRMAN:  JI  do  not  mind
 your  giving  the  names.  You  can  give
 them,  but  not  names  with  allegations.

 SHRI  JYOTIRMOY  BOSU:  I  will
 give  the  allegations  without  mention-
 ing  the  names.  I  have  yot  that  right,
 I  will  go  by  the  designation,  I  wll
 not  mention  the  names.

 MR.  CHAIRMAN:  If  it  is  mt
 identifiable,  it  ig  all  mght.  But  where
 you  make  it  identifiuble,  it  will  be
 dificult,  It  is  ‘ike  my  making  an
 allegation  “a  member,  who  was  ull
 yesterday  the  Chairman  of  the  Public
 Accounts  Commuttee",  so  that  you
 know  who  he  is.

 SHRI  JYOTIRMOY  BOSU:  But  I
 did  not  say  “till  yesterday".  Sir,  you
 must  give  a  clear  ruling.  I  do  not
 Want  the  names  to  go  on  record.  I
 will  go  by  designations.

 MR.  CHAIRMAN:  Go  by  designa-
 tion,  without  identifying  them.  Yeu
 can  say  “one  officer”  because  there
 are  hundreds  of  them.  But  you  say
 “a  General  who  was  the  ex-Chief  of
 the  Nagaland  Security  Forces”.

 SHR]  JYOTIRMOY  BOSU:  There
 are  so  many  Generals  who  were  once
 in  charge  of  the  Nagaland  Security
 Force  during  the  period  from  952
 to  1975,

 This  corrupt  Minister**  fearing
 danger,  approached  the  enemies  of
 the  UDF,  the  army  and  the  civil  ex-
 ecutives,  Soon  after,  the  magic  took
 Place,  Five  MLAs  of  remote  Tuensang

 Not:  recorded.  —_  3  3  a  ——~
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 were  bought  over,  At  the  beginning
 of  March  they  were  seen  at  Dimapur.
 The  mecting  was  to  take  place  at  the
 residence  of  the  Minister's  sister-in-
 law,  married  to  a  non-Naga  tea
 planter  in  Barpathar  to  conceal  their
 musdeeds,  It  was  ten  miles  away  frum
 Nagaland,  sensing  exposure,  the
 super-conspirators  of  Delhi,  of  the
 Indira  Government  hurriedly  shifted
 them  to  the  Circuit  House  of  the
 Union  Territory  of  Arunachel  Pradesh
 at  Rowriah,  Jorhat.  Everything  was
 arrenged  from  Delhi.  On  Tih  March,
 1975,  they  were  fcund  sieying  at
 Rangapahar  Aimy  antonmert.  On
 the  8th  March,  ‘1975,  the  Assembly
 was  supposed  to  meet,  Later  Shri
 Vizo]  made  a  public  statement  that
 six  MLAs  were  kindnapped  by  the
 security  forces.  So,  they  were  running
 with  the  hare  and  hunting  with  the
 hounds.

 The  Governor  has  special  powers
 only  in  Nagaland.  On  the  one  hand
 ‘he  is  the  custodian  of  law  and  order;
 on  the  other  hand,  he  is  organising
 toppling  and  abduction  and  hiding
 of  MLAs.  According  to  article  37lA
 (b)  he  has  special  responsibilities  to
 maintain  law  and  order.  Yet,  he  was
 arranging  toppling  and  adbuction  of
 some  simple  Naga  folk.

 Shri  Vizol  complained  to  the  Lt.
 Governor,  who  consoled  him,  while
 raping  democracy,  He  promised  that
 he  will  take  up  the  matter  with  the
 GOC.  Nagaland.  Ou  the  8th  March,
 1975,  on  the  Assembly  day,  Sema  and
 five  others  were  visible  in  the  BSF
 camp,  Kohima.  They  did  not  attend
 the  Houge’  While  “the  Governor  was
 delivering  his  inaugural  address.

 Shri  Vizol  wrote  out  his  resignation
 but  did  not  give  it,  His  non-Nage
 Secretary  picked  it  up  from  his  desk
 and  gave  it  to  the  Governor  without
 Shri  Vizol's  consent.  It  was  a  Sun-
 day.  Nagas  are  Christians,  It  was  a
 real  Sabbath  day  in  Nagaland.  The
 Governor  promptly  accepted  the
 Jetter  of  resignation.  On  the  J0th
 March,  1975,  the  NNO  leader  Jasokie,
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 the  stooge  of  the  Congress,  was  sworn
 in  without  any  trial  of  strength  in
 the  Assembly.  All  the  defectorg  of
 the  UDF  were  made  Ministers,
 Political  prostitution  went  on  unabat-
 ed,  In  a  week's  time  the  NNO  was
 reduced  to  a  minority,  On  the  9th
 March  the  new  UDF  leader  took  a  hist
 of  33  MLAs  in  a  House  of  60  to  the
 Governor  and  proved  that  the  NNO
 has  only  ४  minority,  The  Governor,
 Shri  L.  P.  Singh,  was  told  that  the
 trial  of  strength  should  be  in  the
 Assembly.  But  the  Governor  adopted
 a  doubled  standard—one  standard  00
 $th  March  and  another  standard  on
 the  20th  March.  The  Assembly  was
 made  a  fortress  and  entry  was  severely
 restricted,

 The  Speaker  himself,  unfortunately,
 became  a  defector,  In  stead  of  fixing
 another  date,  the  Speake»  and  the
 Governor  conspired  and  President's
 Rule  was  imposed.  There  wus  nu
 dissolution  and  fiesh  elections,
 because  if  there  is  fresh  clection  the
 NNO  people,  the  Congress  stovevs,
 will  be  routed,  Therefore,  they
 wanted  to  continue  the  horse  trading
 They  have  taken  to  this  method.  On
 the  one  hand,  they  draft  an  Anti
 Defection  Bill  and,  on  the  other  hand,
 they  practise  the  engineering  of
 defection.

 Finally,  I  want  to  know  why  the
 Nagaland  Consultative  Committee  has
 not  yet  been  constituted,  although
 the  Minister  was  requested  to  con-
 stitute  the  same.

 In  conclusion,  I  wil]  make  on'y  one
 request  to  you.  You  may  expunge
 the  names  I  have  mentioned,  but  my
 allegations  should  remain,  I  do  not
 want  the  names  to  be  there.  Kindly
 spell  out  clearly  what  your  views  are.

 HE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  Mr.  Chairman,  I  am  grateful
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 the  hon.  Members  for  their  con.
 bution  to  the  Nagaland  Budget

 When  the  vote  of  account  was  placed
 before  this  House,  I  mentioned  that,.,°

 SHRI  JYOTIRMOY  BOSU:  I  do
 not  want  to  mvolve  in  that,  But  you
 Prolonged  the  discussion  by  saying
 that  the  Home  Minister  will  enquire
 and  give  a  reply,  The  Home  Minister
 is  sitting  dumb-founded  who  is  going
 to  give  the  reply—the  Finance  Minis-
 ter—about  my  allegation  against  Mr
 Ramani,  the  Special  Secretary.

 MR.  CHAIRMAN:  Let  peace  of
 mind  be  with  you.  You  are  walking
 out  now.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  When  I  presented  the  vote  of
 account  before  the  House,  I  mentioned
 the  situation  under  which  President's
 ftule  was  imposed,  and  there  was  4
 full  debate  on  the  subject.  Therefore,
 it  1s  no  use—rciterating  the  circum-
 stances  under  which  Fresident’s  Rule
 had  tv  be  imposed.

 Sir,  it  is  clearly  explained  in  the
 report  which  the  Governor  placed  be-
 fore  the  President,  ang  it  was  laid  on
 the  Table  of  this  House  by  the  Home
 Ministry.  The  situation  wag  something
 extraordinary.  From  9th  to  ‘18th,  se-
 veral  occurrences  took  place,  defec-
 tions  took  place,  and  at  the  end,  the
 Speaker  adjourned  the  House  sine  die
 and  explained  the  situation  to  the
 Governor  in  which  he  himself  did  not
 feel  security,  and  it  was  the  ond.

 As  a  result  of  that,  if  the  budget
 was  not  passed,  practically  the  admi-
 nistration  would  have  come  to  8
 standstill.  Ag  a  result  of  that,  the
 Governor  tried  his  best  to  find  out  a
 solution  which  could  have  been  ac-
 ceptable  to  the  various  groups  there.
 But,  it  was  not  possible.  In  the  report
 itself,  it  has  been  mentioned  that
 when  the  Governor  contacted  the  lea-
 ders  of  the  contending  groups  and
 suggested  to  them  whether  they
 could  sit  together  and  sort  out  the
 issue,  they  themselves  were  unable
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 to  sort  out  the  issue.  The  Speaker  did
 not  agree  to  summon  the  Assembly
 so  that  appropriation  bills  could  be
 taken  up,  As  a  result  of  that,  the
 President's  Rule  had  to  be  imposed.

 It  has  keen  pointed  out  by  my  col-
 league  in  the  Home  Ministry  that
 the  whole  purpose  of  keeping  the  As-
 sembly  in  animated  suspension  is  to
 see  that  the  people  of  Nagaland  get
 the  administration  of  the  duly  cons-
 tituted  responsible  people's  govern-
 ment,

 BHRI  NOORUL  HUDA  (Cachar):
 This  is  a  boguy  argument.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  Mr.  Huda,  you  have  developed
 9  habit  of  interrupting  every  now
 and  then,  It  may  be  looking  bogus
 to  you,  but  it  is  not  a  bogus  argu-
 ment.  (Interruptions)  I  am  not  yield-
 ing.  Mr.  Chairman,  I  seek  your  pro-
 tection,  If  they  are  interrupting  like
 this  in  Parliament  from  the  back
 benches,  I  am  really  very  sorry,  This
 is  not  the  mode  of  talking.  Mr.  Chair-
 man,  I  am  not  yielding.

 (Unterruptions)

 SHRI  NOORUL  HUDA:  Shame  on
 this  Government,

 (interruptions)
 SHRI  ATAL  BIHARI  VAJPAYEE

 (Gwalior):  Please  do  not  get  provok-
 ed,

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  could  have  maintained,  But
 you,  yourself  and  other  Members  of
 the  House  have  noted  it.  It  is  no  use
 talking  like  this.  You  had  just  start-
 ed  when  I  was  making  out  my  points.
 It  may  appear  to  be  bogus  to  you;
 but  it  may  appear  to  be  very  reason-
 able  to  me,  We  have  differences  of
 opinion,  That  is  why  you  are  sitting
 there  and  I  am  sitting  here.

 MR,  CHAIRMAN:  Very  a This  depends  upon  each  person's
 of  intelligence  and  understanding.
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 SHRI  PRANAB  KUMAR  MUKHER-

 JEE:  Therefore,  what  I  was  suggest-
 ing  to  the  hon,  House  was  that  it  is
 not  the  creation  of  the  Government  of
 India.  It  had  been  suggested  by  Mr.
 Jyotirmoy  Bosu  and  the  first  speaker from  his  party  that  evereything  had
 been  hatched  at  Delhi  and  some  type of  conspiracy  went  on;  it  is  not  a  fact,
 What  is  a  fact,  I  had  been  clearly  ex-
 plained  on  the  previous  occasion  also,
 I  can  reiterate  that  we  would  like
 to  see  very  much  that  a  responsible
 government  is  in  power  in  Nagaland
 and  they  discharge  their  responsibili-
 ty  themselves,

 In  this  connection,  I  would  like  to
 point  out  and  I  share  the  concern  ex-
 pressed  by  some  hon,  Members  that
 in  a  vulnerable  area  like  Nagaland,
 definitely,  we  would  like  to  see  that
 the  people  of  Nagaland  who  have

 @  very  distrinct  culture  and  a  culture
 of  the  ages  should  be  brought  in  the
 mainstream  of  our  national  life.  There-
 fore,  no  effort  should  be  left  unturned
 not  only  at  the  governmental  level
 but  at  the  various  other  levela  to
 see  that  even  if,  unfortunately,  some
 misgivings  or  misunderstandings
 develop  jn  the  minds  of  a  section  of
 the  people  of  Nagaland—I  would  not
 agree  that  all  people  of  Nagaland  are
 hostile  to  the  Government  of  India  or
 they  are  against  the  mainstream  of
 our  national  Hfe—it  should  be  our
 serious  effort  to  see  that  those  mis-
 givings  or  misunderstandings  could
 be  done  away  and  they  could  be
 brought  in  the  mainstream  of  our
 national  life,  That  is  why  nowhere
 the  Government  of  India  has  said  that
 the  door  of  dislogue  is  closed.  No-
 where  hag  the  Government  of  India
 said  that  the  underground  Nagas
 should  not  be  given  an  opportunity
 to  come  and  hnve  their  share  of  the
 national  life  and  to  join  their  efforts
 in  the  mainstream  of  the  nation  buil-
 ding  as  well  as  in  the  building  of  a
 new  Nagaland  on  the  old  tradition

 and  heritage.

 My  humble  submission  to  the  hon.
 Members  ts  that  when  we  speak  of
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 those  areas,  we  should  restrain  our-
 selves  to  some  extent,  Becauge  of  the
 geographical  position,  because  of  the
 peculiar  racial  and  ethnical  reasons,
 those  areas  have  8  certan  signifi-
 cance,  Therefore,  if  we  want  to  over-
 simplify  the  problem  by  saying,
 whatever  is  taking  place  in  Nagaland
 nowadays  is  the  outcome  of  military
 atrocities,  police  atrocities,  we  are  not
 doing  justice  to  the  sentiments  of  the
 people  of  Nagaland  and  we  are  un-
 doing  the  meritorious  services  render-
 ed  by  the  armed  forces  there,  We
 should  not  forget  that  the  same  stock
 of  people  are  posted  there.  It  is  not
 on  their  own  goodwill  that  they  go
 to  Nagaland  to  do  some  mischief,  as
 is  has  been  alleged  by  some  hon.
 Members,  They  have  to  go  there  un-
 der  the  direction  of  the  Government
 of  India,  under  the  directio,  of  their
 seniors.  They  heve  to  discharge  their
 responsibility  which  was  entrusted  to
 them.  Those  people  who  are  defending
 our  borders,  those  who  are  laying
 down  their  lives  for  the  security  of
 this  country,  uf  they  are  entrusted  to
 do  the  job  of  maintaining  law  and
 order  in  Nagaland,  are  discharging
 their  entrusted  duty  only.

 Now,  if  there  are  atrocities,  if
 there  are  some  over-doings,  if  there
 are  some  excesses,  I  agree,  due  care
 should  be  taken  and  an  investigation
 should  take  place.  I  understand—I
 listened  to  the  debate  on  the  earlier
 eccasion—whenever  such  allegations
 are  made,  the  Ministry  of  Home  Af-
 fairs  aid  other  appropriate  autho-
 tities  look  into  them  It  will  be  most
 unfair  to  say  that  all  the  military  peo-
 ple  there,  all  the  police  people  there,
 who  are  protecting  our  interests,  who
 are  protecting  cur  borders,  in  a  very
 vulnerable  area,  are  doing  all  sort  of
 mischiefs  which  may  be  highly  ex-
 aggerated  or  which  may  not  have  an
 iota  of  truth.  Therefore,  we  should

 be  careful  in  making  observationg  like
 that,
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 Some  hon,  Members  straightway
 have  come  to  a  conclusion  that  the
 entire  Nagaland  administration  is  be-
 ing  run  by  the  military  administra-
 tion.  It  is  not  the  fact.  Keeping  in
 mind  the  special  position  of  Nagaland,
 their  own  tradition  ang  culture  and
 pecularity  of  it,  and  in  order  to  place
 it  in  the  mainstream  of  our  national
 hfe,  certain  special  provisions  of  the
 Constitution  have  been  applied  to
 Nagaland  and  special  powers  have
 been  entrusted  to  the  Governor,
 Therefore,  it  is  not  the  fact  that  we
 want  to  put  a  strait-jacket  on  them.
 I  agree  with  the  hon,  Member,  Mr.
 Horo,  when  he  made  an  observation
 that  we  cannot  put  a  strait-jacket,  a
 uniform  jacket,  on  all  the  people
 there,  particularly  belonging  to  the
 tribal  area,  They  have  their  own  pec-
 uliarities  and  jhose  peculiarities  are
 to  be  accommodated  in  the  main-
 stream  of  the  national  life.  For  that,
 special  provisions  of  the  Constitution
 are  being  applied  to  Nagaland,

 Mr,  Chairman,  Sir,  it  has  been  sug-
 gested  that  no  developmental  effort
 has  been  made  in  Nagaland,  I  have  no
 hesitation  in  saying  that  whatever
 should  have  beer  dong  could  not  be
 done;  but  it  १8  known  to  the  Hon'ble
 House  and  the  Hon'ble  Members  that
 it  is  not  because  of  any  other  reason
 hut  because  of  the  very  simple  rea-
 son  that  our  means  are  restricted  and
 resources  limited.  If  we  had  more  re-
 sources,  We  could  have  given  much
 more  money  for  the  development  and
 developmental  activities  in  Nagaland.

 But  it  would  not  be  correct  to  say
 that  the  bulk  of  the  expenditure  is
 being  made  on  the  maintenance  of
 the  police  forres  and  for  the  mainten-
 ance  of  law  and  order,  I  can  give  you
 some  small  break-ups.  Less  than  0
 per  cent  of  the  total  budget  is  being
 maintained  for  lew  and  order  and  it
 ig  not  merely  to  give  salaries  and  al-
 Jowances  only  to  the  Army  and  CRP,
 there  is  a  provision  for  the  Village
 Ghat  which  has  been  condemned  by
 some  of  the  Hon’ble  Members,  But
 I  feel  that  in  an  area  like  this,  this
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 tyPe  of  Police  force  should  be  deve-
 loped  because  they  understand  the
 language  of  the  people  and  they  are
 in  conformity  with  the  traditions  of
 the  local  people  and  they  can  take
 care  of  the  problems  of  law  and  or-
 der  there  in  a  better  way  than  some
 of  the  police  forces  imported  from
 outside.  But  even  then,  taking  all
 those  points  into  account,  the  total
 expenditure  on  the  Police  is  less  than
 0  per  cent.  I  would  not  like  to  go
 into  the  details  of  the  figures  which
 are  already  given  in  the  budget  pro-
 posals,  but  I  will  mention  some  of  the
 figures.

 Even  in  a  small  State  like  Nagaland
 Rs.  4  crores  have  been  allocated  for
 power,  Rs,  3  crores  for  industry,  Rs.  2
 crores  for  agricultue,  Rs  5  crores  for
 education—and  I  may  tell  you  that
 Nagaland  is  one  of  the  North-Eastern
 States  wher,  the  expenditure  on  edu-
 eation  is  much  more  compared  to
 other  similar  Stetes.

 One  point  has  becn  raised  by  some
 Hon'ble  Member,  and  that  is  about  the
 Nagaland  Paper  and  Pulp  Project,  I
 entirely  share  his  concern  that  the
 project  should  have  been  completed
 earlier.  But  it  is  घ्  project  which  is
 practically  entirely  financed  by  the
 Government  of  India,  and  it  is  a  pro-
 ject  worth  Rs,  69  crores.  I  do  hope
 that  by  I97T7  we  will  be  able  to  take
 cate  of  this  problem.  Certain  other
 Projects  are  coming  up  and,  as  a  re-
 sult  of  the  commissioning  of  the  pro-
 jects  and  the  development  of  infras-
 tructure  there,  we  hope  that  more
 and  more  people  of  Nagaland  would
 share  the  national  prosperity  and
 development  and  would  be  brought
 into  the  mainstream  of  national  life.

 MR.  CHAIRMAN;  The  qiucetio
 is:

 “That  the  respective  sums  not
 exceeding  the  amount.  on  Revenuc
 Account  and  Capita)  Account
 shown  in  the  fourth  column  of  the
 Order  Paper  be  granted  to  the

 ~sPublished in  Garette
 dated  ‘B-8-75,

 ‘of  India  Extraordinary,  Part  Il,  section  2 ‘

 1975-76
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Nagaland  to
 complete  the  sumg  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the

 year  ending  thy  3ist  day  of  March,
 ‘1976,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against:—

 Demands  Nos.  4  3  to  9  and  43
 to  55,

 The  Motion  was  edopted,

 l7_  hrs,

 NAGALAND  APPROPRIATION  NO.
 (2)  BILL,*  3975

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 Sir,  I  beg  to  move  fur  leave  to  in-
 troduce  a  Bill  to  authorise  payment
 and  appropriation  of  certam  sums
 from  and  out  of  the  Consolidated  Fund
 of  the  Stale  of  Nagaland  for  the
 Services  of  the  financial  year  1975~76,

 MR.  CHAIRMAN;
 is:

 The  quest.on

 “That  leave  the  gianied  tg  in-
 troduce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  sum:
 from  and  cui  of  the  Consolidated
 Fund  of  the  State  of  Nagalund  for
 the  services  of  the  financial  year
 1975-76."

 The  motion  was  adupted.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  Sir,  I  introducet  the  Bill.

 T  heg  to  move*:7
 “That  the  Bill  to  authorise  pay-

 ment  and  appropristion  of  certain

 tintroduceq  moved  with  the  recommendation  of  the  President,
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 sumg  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Naga-
 land  for  the  services  of  the  financial
 year  ‘1975-76,  be  taken  into  consi-
 deration.”

 MR,  CHAIRMAN:  The  question  is;
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dateq  Fund  of  the  State  of  Naga-
 land  for  the  services  of  the  financial
 year  1975-76,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  we  take
 up  clause  by  clause  consideration.

 The  question  is:

 “That  Clauses  2  and  3  anq  the
 Schedule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  हैं  and  the  Scheduled
 were  added  to  the  Bill,

 MR.  CHAIRMAN:  The  question  is,

 “That  Clause  A  the  Enacting
 Formula  and  the  Title  stand  part  otf
 the  Bill.”

 The  motion  was  adopted,

 Clause  a  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  PRANAB  KUMAR  MUKHER.
 JEE:  I  move:

 “That  the  Bill  be  passed.”

 MR,  CHAIRMAN:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  odopted.,

 TL  bre,

 MOTION  RE:  ALLEGED  VICTIMI-
 SATION  OF  EMPLOYEES  OF
 COMPTROLLER  AND  AUDITOR

 GENERAL

 aft  अटल  बिहारी  बाजपेयी  [स्वालिपर)
 सभापति  महोदय,  में  प्रस्ताव  करता  हूं

 कि  यह  सन्ना  नियंत्रक  तथा  महा-
 लेखापरीक्षक  के  कर्मचारियों  के  कथित
 उत्पीड़न  और  झाल  इंडिया  फेडेरेशन  प्राफ
 एम्पल।ईज  की  मान्यता  वापस  लेने  के
 निर्णय  के  सम्बन्ध  में  वित्त  मन्नी  द्वारा  22
 अगस्त,  i974  को  सभा  में  दिये  गये
 वक्तव्य  पर  विचार  करती  है  y

 वित्त  मंत्री  का  वक्‍तव्य  22  अगस्त  को
 दिया  ग्य  था,  मगर  उस  पर  विचार  करने
 का  अ्रवसर  इस  सदन  को  इतने  महीनों  के
 बाद  राज  8  मई  को  प्राप्त  हुआ  है  हू
 कहना  होगा  कि  यह  सदन  प्र पने  कर्मचारियों
 की  ज्वलंत  समस्य/ओझो  के  प्रति  जागरूक  नहीं
 है  |

 संविधान के  भ्न्तगंत  करोल'  are  प्र/डिटर
 जेनेरत  का  एक  विशिष्ट  स्थान  है  ।  उन  के
 ऊपर  लेखा  परीक्षण  की  जिम्मेद:री  सौंपी  गई
 है  ।  उन  की  सहायता  के  लिए  सारे  देश  में
 हजारों  कर्मचारी  तैनात  हैं।  क्या  यह  प्रावश्यक
 नहीं  है  कि  उन  कर्मच,रियों  की  शिकायतों
 पर  विचार  करने  के  लिए,  भीर  उचित
 शिकायतों  का  निराकरण  करने  के  लिये,  कोई
 तंत्र  हो  ?  श्राप  को  सुन  कर  ताज्जुब  होगा
 कि  जो  जाया  कनसल्टेटिव  मशीनरी  केन्द्रीय
 सरकार  के  सन्नी  विभागों  में  चल  रही  है,
 जिस  के  अन्तत  विश्वसनीय  प्रतिकारी  बौर
 कर्मचारी  मिल  कर,  बेठ  कर,  भ्र पति  समस्याएं
 हल  करते  हैं,  शिक/यते  दूर  करते  है,  वह
 व्यवस्था  कंट्रोलर  एण्ड  आडीटर  जेल  के
 विभिन्न  दफ्तरों  में  कार्यरत  नही  है  ny
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 l968  से  डिपार्टमेंटल  कौसिल  मृत
 पड़ी  है।  उसे  पुनरुज्जीवित  करने  के  प्रयत्न
 कर्मचारियों  की  झोर  से  किये  गये  ।  लेकिन
 कंट्रोलर  एण्ड  आडीटर  जैनेरल  ने  कोई  भ्र तु कूल
 प्रतिक्रिया  व्यक्त  नहीं  की  1

 झगर  कर्मचारियों  को  अपनी  शिकायते
 रखने  का  मौका  नही  मिलेगा,  उन  को  विचार
 विनिमय  का  अवसर  प्राप्त  नहीं  होगा,  तो
 फिर  उन  में  सतोष  उत्पन्न  होता  तथा-
 भाषिक  है।  पद्धति  हुई  महंगाई  उस  के  अनुरूप
 भत्ता  देने  में  सरकार  की  विफलता,  नये  वेतन
 मानों  की  सांग  कौर  दिन-प्लि  दिन  के  कार्य  से
 सुविधाओं  का  अभाव,  ये  ऐसे  प्रश्न  है,  जो
 कर्मचारियों  को  प्रान्दोलित  करते  रहते है  ।
 लेकिन  कट् टोलर  एण्ड  ग्रा डि टर  जेल  महोदय
 शौर  उन  के  अन्तर्गत  भ्रमणकारी  कान  बन्द  कर
 के  बैठे  है  |

 मुझे  भ्रफसोस  है  कि  इस  चर्चा  के  दौरान
 वित्त  मती  सदन  में  नही  है  ।  में  अपने  मित्र,
 श्री  प्रणव  मुखर्जी,  का  दर  करता  हु  -  मगर
 यह  कंट्रोलर  एण्ड  ग्रा डि टर  एनेक्स  का  मामला
 इस  स्तर  पर  तय  होगा,  इस  की  मुझे  राणा
 नही  है।  में  किसी  को  उद् धुत्त  नही  करना  चाहता
 हूँ,  मगर  मुझे  यह  कहा  गया  है  कि  झगर  श्राप
 कंट्रोलर  एण्ड  भ्राडिटर  जैनेरल  के  कार्यालयों
 में  काम  करने  वाले  चर्चा  रियो  के  साथ  न्याय,
 कराना  चाहते  है,  तो  प्रधान  मती  का  दरवाजा
 खटखटाइये,  उत  के  नीचे  कोई  बात  नहीं
 सुनेगा  |

 क्या  कंट्रोलर  एण्ड  अ,  मीटर  जनरल  कोई
 तानाशाह  हैं  ?  बपा  वह  मत मानी  करने  की
 छूट  रखते  है  ?  शासन-व्यवस्था  में  जो'  निधम,
 जो  नीतिया  जौर  जो  निर्णय  अन्य  विभागों  में
 लागू  होते  है,  क्या  वे  कंट्रोलर  एण्ड  झ्लाडिटर
 जैनेरल  के  कार्यालयों  पर  लागू  नहीं  होंगे  ?

 t0  मई  को  कंट्रोलर  एण्ड  प्राधिकर
 जैतेरल  के  कार्यालयों  में  काम  करने  वाले
 कर्मचारियों  ने  हड़ताल  की  ।  उस  से  पहले
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 पेन-डाउन  स्ट्राइक  हुई  थी  ।  लेकिन  हज ताल
 एक  दिन  की  थी  ।  हडताल  मुख्य  रूप  से  नये
 वेतन-मानों  की  माग  को  ले  कर,  कौर  रखने
 कर्मचारियों  की  हुड ताल  से  सहानुभूति  प्रकट
 करने  के  लिए  हुईं  थी  ।

 क्या  यह  आश्चर्य  नहीं  है  कि  जिन  रेल
 कर्मचारियों  ने  हडताल  की,  उन  में  से  जिन
 कर्मचारियों  के  विऋद्ध  हिसा  धौर  तोड  फोड़
 के  भ्रमरों  थे,  उन  को  छोड  कर  बाकी  के  सभी
 कर्मचारी  प्राय  वापस  ले  लिये  गये  है  ?  रेल
 बजट  प्रस्तुत  करते  हुए  रेल'  पत्नी  ने  घोषणा
 की  कि  वीसी  की  सेवा  में  भग  नही  होगा  कौर
 कर्मचारियों  के  सथ  न्याय  किया  जायेगा
 रेल  की  हडताल  करने  वाले  कर्मचारी  वापस
 ले  लिये  गये,  मगर  उन  की  सहानुभूति  में  एक
 दिन  की  सांकेतिक  हड़ताल  करने  बाले  कंट्रोलर
 एण्ड  भ्राडिटर  जनरल  के  कर्मचारी  नौकरी  से
 निकाल  दिये  गये  t

 इस  बारे  में  श्राकडे  क्या  है  ?  डी०  कराई
 चार  के  अन्तर्गत  जिन  कर्मचारियों  के
 विरुद्ध  कार्यवाही  की  गई  है,  उत  की  संध्या

 55  है,  जिन  में  में  वालिया  के  32,  'ट्िवेडम
 के 15  तौर  राजकोट  के  8  है  ।

 श्री  बोकर  देव  (बीवर)  उन्होंने  शायद  |
 हडताल  करने  वालो  थी  सहानुभूति  में  तोड़
 फोड़  की  होगी  |

 श्री  प्रबल  बिहारी  बाजपेयी  शकर
 जी  महाराज  जा  कर  मुनि  सुशील  कुमार  की
 प्रशंसा  में  प्रवचन  करें  -  उन  को  तथ्यों  की
 कोई  जानकारी  नहीं  है  बह  बीच  में  प्रगति
 भाग  झड़ा  रहे  है  ।

 कोई  तोड-फोड  नही  हुई  ।  कौर  भ्राडिट
 ग्राफिक  में  तोड-फोड  क्या  होगी  ?  कर्मचारी
 काम  पर  नहीं  गये  ।

 थी  एल०  एम०  बमों  (कानपुर)  :
 बलम  तोड़े  होंगे  ।
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 wt  wee  बिहारी  बाल पेरों  :  कलम
 तोडने  की  भी  घटना  नहीं  हुई।  कलम  बन्द
 करने  की  घटना  पहले  हुई  थी  q

 डी०  ग्राम  ग्राम  का  क्या  मतलब
 है  ?  आपकों  स्मरण  होगा  कि  हमने  जब
 4-2-7i  को  डी ०  कराई  कार  का
 कानून  पास  किया  था,  तो  कहा  गया  था
 कि  बह  किन  बातों  पर  लागू  होगा  1  सूर्य
 रूप  से  पाच  बातें  थी

 (a)  Defence  of  India

 (a)  Civil  Defence.
 (au)  Maintenance  of  buble  order

 and  safety.
 (iv)  Efficient  conduct  of  mulitary
 operations.
 (v)  Maintenance  of  supplies  and

 services  which  are  essential  to  the
 hfe  of  the  community

 मगर  इससे  प्राफिट  का  क्या  सबंध
 है  *  प्रखर  दो  दिन  आडिट  का  काम  न  हो,
 तो  क्या  नागरिक  जीवन  मस्त  व्यस्त  हो
 जायगा,  युद्ध  प्रयत्नों  मे  बाधा  पड़  जायगी,
 शत्रु  को  सताई  भारत  मे  प्रदेश  कर  जायेगी  ?
 कंपो  हास्यास्पद  बात  है  |  झ्राडिट  सेवा  को
 हितों  भो  कसौटी  से  प्रतिवादी  सेवा  नहीं
 कहा  जा  सकता  है  ”  लेकिन  मान  लीजिये
 कि  tte  आई  ०  शार ०  लगा  दिया  गया,
 मगर  जब  बौर  विभागों  मे  डी०  झाई ०
 भार ०.  के  कैसी  वापस  ले  लिये  गये  है,
 तो  फिर  करो  एड  प्रोॉडिटर  जे तरल
 के  करत  वासियों  के  साथ  हो  यह  प्रस्ताव  क्‍यों
 किया  जा  राहे  ?

 जो  कर्मकारों  नौकरों  से  निकाले  गये
 हैं  उनकी  संखया  48  है  ।  जो  मुनील
 किये  गये  है,  उनकी  मंधना  72  है  ।
 12,000  कर्मचारियों  का  ब्रेक  इस  सर्विस

 है,  जिम्मे  वेज  कट  भी  शामिल  है  ।  हडताल
 हुई  थी  i0  मई  को। 1  और  2  मई
 को  छुट्टी  पी-दूसरा  शनिवार  कौर  इतवार
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 था,  मगर  उन  दिनों  की  भी  तनख्वाह  काट
 ली  गई।  यह  प्रधेरगर्दी  है  या  संसदीय  लोक-
 तंब्र है ?

 तनख्वाह  काटने  के  बारे  में  इसका
 टैक्स  डिपार्टमेंट  ने  कैबिनेट  सेक्रेटरी  के
 डिपार्टमेंट  साफ  पर् सो तिल  से  पूछा  था  कि
 क्या  ौर  I2  मई  की  तनख्वाह  काटी
 जाय  |  उन्होने  स्पष्टीकरण  दे  दिया  कि
 4  शौर  2  मई  को  सार्वजनिक  छ्ड्री  थी,

 इसलिये  उन  दिनो  के  वेतन  की  कटौती  नहीं
 होनी  चाहिए  ।  इनकम  टैक्स  डिपार्टमेंट
 ते  जो  कटौती  की  थी,  उसने  उसको  पूरा
 कर  दिया  लेकिन  वह  निर्णय  to  जी०
 प्राफिस  पर  लागू  नहीं  होता  है  ।  यह  सरकार
 एक  हैं  या  टुकडों  से  बटी  है  ।

 हडताल  एक  अन्तिम  हथियार  है  ।
 हडताल  हो  या  न  हों,  इसके  बारे  में  मतभेद
 हो  सकता  है।  लेकिन  हड ताली  कर्मचारियों
 से  निबटने  के  लिये  हम  अलग  अलग  मापदंड़
 तो  नही  प्रिया  सकते  ।  आपको  याद  होगा
 कि  दोदो  कर्मचारियों  ने  हड़ताल  की  थी  ।
 उनके  साथ  समझोते  की  वार्ता  हुई  भौर
 रास्ता  निकाला  गया  |  अभी  3-3-75,
 को  इंडियन  घायल  कार्पोरेशन  के  एम्प्लाईज
 ते  पेन-डाउन  स्ट्राइक  की  ।  उसके  साथ  भी
 बात  जीत  करके  हमने  उनकी  उचित  शिकायते
 दूर  करने  का  प्रयत्न  किया  |  फिर  झ्राडिट
 कार्यालयों  में  काम  करने  वाले  कर्मचारियों
 ते  ऐसा  कौन  सा  पाप  कियाहै  ,  जिस  की
 सजा  हम  नौबत  भर  भुगतानों  पड़ेगी  ?

 हडताल  के  दौरान  क्‍या  हुमा,  इस
 संबंध  में  दो  उदाहरण  सदन  के  सामने  रखता
 चाहता  हूं  7  सबसे  प्रतीक  उत्पोडन  ग्वालियर
 में  हुसैना  है  ।  ग्वालियर  मेरे  चुनाव  क्षेत्र
 का  केन्द्र  है  ।  शायद  ग्वालियर  का  यहाँ
 प्रभिशाप  है  कि  उसने  मुझे  प्रतिनिधि  के
 रूप  में  चुत  कर  इस  सदन  में  भेजा  है  1
 ग्वालियर  में  पुलिस  ने  जसा  जुल्म  “किया,
 उसकी  कोई  मिसाल  नहीं  है
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 8  मई  को  हिट  के  दो  कमंबारो
 थी  राजूलाल  शर्मा  झकझोर  श्री  कार  के  ०
 बंसल,  रेलवे  स्टेशन  पर  गये  थे  ।  उसने
 शे लवों  स्टेशन  पर  पकड़  लिया  गया  |
 आडिट  सप्लाई  के  आन्दोलन  से  उस  समय
 कोई  संबंध  नहीं  था  ।  क्‍या  रैल  कर्मचारियों
 के  प्रति  सहानुभूति  प्रकट  करना  भी  कोई
 जुर्म  है  ?

 9  मई  को  कम  वासियों  को  घरों  में
 घुस  कर  गिरफ्तार  किया  गया  औरतों  शौर
 बच्चों  को  प्रमाणित  किया  गया  ।  चली
 दिन  92  कर्मचारी  ए  ०  जी  ०  दफ्तर  के  सामने
 पकड़े  गये  ।  वे  शांतिपूर्ण  ढंग  से  दफ्तर  में
 न  जाने  के  लिये  कह  “है  थे।  पुलिस  ने  उनको
 पीटा  |  iu  मई  को  भी  गिरफ्तारियां  हुई  ।

 जो  कर्मचारी  नौकरी  से  निकाले  गये,
 उसकी  मदद  के  लिये  सब  कर्मचारियों  से
 रुपया  इकट्ठा  करना  क्‍या  कोई  अपराध  हैं  ?
 5  जून  को  उन  लेगो  की  सहानुभूति  में

 एक  सभा  करने  के  लिये  श्री  दिवाकर  शर्मा
 को  घर  से  रात  के  2  बजे  पकड़ा  गया  t
 आडिट  के  कर्मचारी  को  हथकड़ी  डाल  कर
 बाजार  में  फ़रमाया  गया  |  यह  तो  हम  ने
 स्मगलरों  के  साथ  शी  नहीं  किया  है  1  तस्करों
 को  संरक्षण  देने  बाली  सरकार  प्र पने  कमुंचा०
 रों  के  साथ  ऐसा  व्यवहार  करे,  यह  शोभा
 नहीं  देता  है  ।

 पैसा  इकट्ठा  करने  के  जुमे  में  प्रभी
 तक  ग्वालियर  में  दी  कर्मचारी  निकाले  जा
 चुके  हैं-बनी  बुरे  भौर  श्री  बंगाली  बाबू  ।
 उनका  ग्रहण  जुर्म  था  कि  जो  लोग  नौकरी  से
 निकाले  गये,  उनके  बीबी  बच्चों  के  पालन
 के  लिये  उनहोंने  प्रौढ़  कर्मचारियों  से  पैसा
 इकट्ठा  किया  ।  इस  देश  में  अब  यह  भी
 जुर्म  हो  गया  है  1

 राजकोट  में  शांतिपूर्ण  प्रदर्शन  हुमा
 था।  मुझे  भ्रफस्ोस  है  कि  पुराने  बिल  मंत्री
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 महोदय  ने  इस  सदन  में  गलत बंगा नी  की  ।

 उन्होंने  कहा  कि  राजकोट  में  इनटिमिडेशन
 प्रौर  वायलेंस  हुमा  मेरे  पास  पुलिस  द्वारा
 दी  गई  चार्जशीट  की  नकल  है  |  उस  में
 इनटिमिडेशन  या  वायलेंस  का  कहीं  भी
 जिक्र  नहीं  है  1  उस  में  इतना  कहा  गया  है  कि
 उन्होंने  शान्तिपूर्ण'  प्रदर्शन  किया  था,  भर
 शान्तिपूर्ण  प्रदर्शन  इस  लिए  किया  था  कि  एक

 कर्म  चारी  को  मुग्नत्तित  कर  दिया  गया  था  1
 4-30  या  5-30  बज  तक  शांतिपूर्ण  प्रदर्शन
 हुआ  ।  डिफंस  नाफ़े  इंडिया  बल्ज  को  लागू  कर
 दिया  गया,  कर्मचारियों  को  गिरफ्तार  कर
 लिया  गया  और  नौकरी  से  निकाल  विया  गया  1
 वहां  झा तिक  का  वातावरण  पैदा  कर  दिया
 गया  1  द्विवेड्ठम  में  भी  ऐसा  ही  हुमा  है।

 मैं  यह  जानता  चाहता  हूँ  कि  इन  कर्म -
 चारियों  के  बारे  में  क्या  होने  जा  रहा  है  tr  क्‍या
 सदन  प्रसहाय  है  ?  क्‍या  इस  सदन  के  सम्मा-
 नित  सदस्य  इत  कर्म  चोरियों  को  न्याय  दिलाने
 की  स्थिति  में  नही  हैं  ?  क्‍या  यह  सरकार  हाथ
 रख  कर  बैठी  रहेगी  ?  क्‍या  कर्म  चारियों  को
 मरने  दिया  जायेगा  ?  क्या  कंट्रोलर  एंड  भ्रांति-
 टर  जैनेरल  को  मनमाने  ढंग  से  भ्र चरण  करने
 की  छूट  होगी  ?  भ्राखिर  इस  सरकार  की
 कर्मचारियों  से  निबटने  की,  श्रम  के  साथ
 व्यवहार  करने  की,  एक  होती  होगी  या  नहीं  ?

 कंट्रोलर  एड  भाडिटर  जैनेरत  उस  नीति  के
 प्रस्तुत  जायेंगे  या  नहीं  ?  वह  एम्पलाइज  की
 कोई  कनसल्टेटिव  कौसिल  बनायेंगे  या  नहीं  ?

 रेलवे  कर्मचारियों  ने  हड़ताल  की,  मगर
 प्रात-इंडिया  रैलबेगैन्ज  घोड़े  रोशन  की,  जिस
 ते  हड़ताल  का  नोटिस  दिए  था,  मान्यता  वापस

 नहीं  ली  गई  ।  मगर  कंट्रोलर  एंड  प्राधिकर
 जैनेरल  ऐसे  हैं  कि  उन्होंने  एम्पलाइज  पैड  रोशन
 को  शो  काज़  नोटिस  वे  दिया  कि  बातों,

 तुम्हारी  मान्यता  क्यों  न  बान  ले  ली  आगे  ।
 रेल  में  वह  यह  नहीं  हुभा है।  रेल  की  सेवायें
 ग्रावश्यक  सेवायें  हैं  ;  तत  के  भंग  होने  से  समाज
 का  जीवन  ग्रस्त-थ्री  होने  की  प्रकाशक
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 निहित  वहां  11 है  रोशन  को  शो  काज  नोटिस  नहीं
 दिया  गया,  जब  कि  ए०  जी०  आफ़िस  की
 फ्रेंडरैशन  को  नोटिस  दे  दिया  गया  |

 वर मं चारी  फ़ेडरेशन  ने  तस  नोटिस  का
 जवाब  दे  दिया,  मगर  झा  कंट्रोलर  एड  शादी-
 टर  जेनरल  धापी  साथ  कर  थे)  है।  शो  काज़
 चोटिल  कभी  तक  कायम  है।  करमचारियों  से
 कोई  बात  नही  हो  रही  है।  कमेंचारी  दफ़तर
 के  बाहर  मीटिंग  नहीं  कर  सकते  ।  वे  डरे  हुए
 है,  भयभीत  है।  किस  पर  फ़'  शिवम  का  आरोप
 लगाया  जा  रहा  है  ?  क्‍या  ोकतंत्ष  में  कर्म-
 बारी  प्रगति  उचित  शिकायतें  श्ान्ति;र्ण  इंग
 से  नहीं  रख  संगे  ?  क्या  उन  की  शि  कायदों
 पर  विचार  करने  के  लिए  कोई  तंज  नही  होगा  ?

 मैं  इस  मामले  में  बहुत  दली  हूं  शे लबें
 कर्मचारियों  के  लिए  सन  ने  भ्रातृज  उठाई,
 सरकार  ने  सुना  और  रेल  मंत्रों  ने  सहानुभूति
 से  विचार  करते  का  झाण्या पन  दिया  ।  मगर
 आडिट  एम्पलाइज  के  लिए  कोई  सुनते  को
 तैयार।  नहीं  है  I

 मैं  कोई  कठोर  बात  नदो  कहना  चाहता  |
 लेकिन  दाज  मगर  मंत्री  महोदय  की  भोर  से
 कोई  संतोषजनक  उत्तर  न  दिया  गया,  तो
 कर्मचारी  संबंध  करे  या  न  करे,  उन  के  लिए  मुझे
 लंबा  करना  पड़ेगा  और  मै  कोई  ऐसा  कदम
 लगाएगा  जो  मैं  उठाना  नहीं  चाहता  ।

 मंगर  हम  कब  तक  यह  बर्दाश्त  करते  गढ देगे?
 झान  तक  की  चर्चा  के  लिए  मै  रूका  था  ।  श्री

 मुकर्जी  की  कठिनाई  में  जानता  हूँ  1  देखे
 कि  बह  क्या  उत्तर  देते  है।  में  साशा  करता

 हूं  कि  सदन  के  सम्मानित  सदस्य  चन  उत्पीड़ित
 कर्मचारियों  के  पक्ष  मे  पति  भावज  उठायेंगे
 और  जो  कामों  में  रुई  डाले  बैठे  है,  उत  तक  चन
 के  दुख  दर्द  को  पहुंचाएंगे,  अन्यथा  झगर
 प्रसंतोष  भीतर  ही  भीतर  चुपड़ेगा,  तो  कभी  भी
 विस्फोट  का  रुप  ले  कर  फूट  पड़ेगा  t
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 MR.  CHAIRMAN:  Motion  moved:

 “That  this  House  do  consider  the
 statement  madg  by  the  Minister  of
 Finance  in  the  House  on  the  22nd
 August,  974  regarding  the  alleged
 victimisation  of  the  Employees  of
 the  Comptroller  ‘and  Auditor  Gene-
 ral  and  the  decision  to  withdraw
 the  recognition  from  the  All
 India  Federation  of  Employees",

 SHRI  DINEN  BHATTACHARYYA
 (Seerampore):  Sir,  I  fully  support

 and  jom  my  voice  with  Shri  Vajpayee
 who  has  vary  ably  put  the  longstand-
 ing  cases  of  the  employees  of  the
 Audit  and  Accounts  Department
 throughout  India.

 My  first  point  is  this.  I  want  to
 know  whether  the  Government  have
 ever  declareg  the  employees  of  the
 Auditor  General's  Office  ug  essential
 services,  I¢  they  have  not  done  so,
 how  can  they  epply  D.LR.  against
 the  employees?  The  statement  about
 whith  Shr  Vajpayee  has  also  men-
 tioned,  was  a  misleading  statement
 made  by  the  Finanee  Minister.  He
 said  in  his  statement  that  the  em-
 ployees  who  have  been  arrested  and
 victimised  committed  violence.  Shri
 Vajpayee  has  given  example,  T[
 have  also  got  the  copies  of  F.LR.
 and  chargesheets  given  by  the  police,
 In  Rajkot,  nine  employees  were
 prosecuted.  But,  nowhere  you  will
 find  the  charge  of  violence.  (They
 simply  shouted  slogans  ang  they
 joined  the  strike.  These  are  the
 offences  for  which  they  had  been
 arrested  and  detailed  under  DLR.
 DLR.  has  been  misused  in  this  way
 in  the  cate  of  the  employees.

 Sir,  this  is  a  very  important  de-
 partment  in  all  respects.  Even  the
 Administrative  Reformg  Commission
 has  stated  that  it  is  a

 pomp  th
 of

 our  finances.  Ever  gince  the  existing
 Auditor-General  came  to  hold  that  |
 Office,  the  frduble  started.

 Before  that  there  were  goog  rela-
 tions  between  the  management  and
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 man  took  over,  he  marrily  goes  on
 with  the  gutocratic  actions  as  he  is

 ted  the  Presidimt  ang  there
 ig  no  body  to  check  him  in  any  way.
 The  employees  hav:  repeatedly  given
 representations  and  have  also
 approached  the  Central  authority  but
 nothing  has  been  done  uptil  now.

 g

 I  learn  that  till  today  6,000  em-
 Ployees  are  suffering  from  break  in
 service.  Is  it  tcue  or  not?  If  not,
 please  supply  us  the  total  number
 of  employees  in  whose  case  there
 is  break  in  service  or  who  have  been
 suspended  or  whose  services  have  been
 terminated.  Please  inform  the  House
 as  to  what  the  Government  is  going
 to  do,  so  that  normalcy  in  this  Depart-
 ment  throughout  the  country  may  be
 restored.  As  Mr.  Vajpayau  has  also
 Pointed  out  there  is  no  minimum
 right  of  functioning  ag  a  member  of
 the  Employties’  Association  there.
 Why  is  it  so?  In  other  departments
 of  the  Government  the  employees
 have  the  right  to  function  constitu-
 tionally  as  a  representative  of  the
 Association,  A  show-cause  notice
 was  issued  to  this  Association  and  it
 wag  practically  de-recognised.  I  ask
 why  an  opportunity  for  dialogue  and
 negotiation  on  matters  relating  to  em-
 ployees  ig  denied  to  them.  Govern-
 ment  has  taken  a  decision  in  respect
 of  railway  employees.  These  em-
 ployees  also  went  on  strike  in  sup-
 port  of  the  Railwaymen  strike  on
 l0th  May.  On  llth  and  12th  May,
 there  were  holidays.  On  ‘18th  they
 withdrew  from  the  strike.  I  do  not
 understand  why  thy  Government  has
 not  so  far  been  able  to  decide  to
 restore  the  two-days  (llth  and  I2th
 May,  974)  wage  cut  to  these  poor
 employees.

 At  the  present  moment  there  is
 functioning  joint  machinery  for  nego-
 tiation  in  other  departments.  There
 was  such  a  mechinery  in  the  Audit
 department  also  but  as  Mr.  Vajpayee
 has  pointed  out  it  was  practically
 disbanded  during  968  to  1970.  After
 27  LS.—l4
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 that  again  the  functioning  of  that
 hegotiating  machinery  started.

 But,  after  this  token  strike,  this
 machinery  hag  been  completely  made
 infructuous.  All  the  goors  have
 been  closeg  down.  There  is  no  way
 of  negotiation  on  amy  matter,  What-
 ever  importance  they  may  have,  they
 have  no  scope  to  place  their  grie-
 vances  before  thei  authorities.
 Therefore,  this  attitude  must  be
 checked  immediately.  Sir,  this  is  a
 very  important  thing.

 MR.  CHAIRMAN:  Go  ahead.  But,
 do  not  repeat  the  point.

 SHRI  DINEN  BHATTACHARYYA:
 No  question  of  repeating.  But,  this
 is  very  important.  Why  should  they
 not  hear  the  employees’  grievances?
 Where  will  they  go?  There  is  no

 system,  there  ig  no  way  out  and  there
 is  no  channel  to  approach  the  gutho-
 tities  The  grievances  may  or  may
 not  be  acceptable  ६०  the  authorties,
 but,  at  least,  they  must  have  the
 opportunity  to  put  the  demands  be-
 fore  the  concerneg  authorities,  They
 have  already  issued  the  show  cause
 notices  Yor  derecognition  of  the
 Association  of  the  Audit  Employees.
 Why  don't  you  end  it  here  and  now?
 Let  this  association  functlon  conati-
 tutionally  छत  let  them  have  a  full
 say  on  any  matter  concerning  the
 grievances  of  the  employees  as  a
 whole.

 Now,  some  victimisation  hag  ulrcady
 taken  place.  Over  and  above  break
 in  service,  suspension  and  teimine-
 tion  of  service,  you  have  de»arred
 them  from  appearing  in  any  uxami-
 nation  for  any  promotion,  Im  the
 name  of  loyal  employees,  the  claims
 of  the  regular  employees  are  being
 superseded  by  that  of  the  junior  em-
 Ployees.  This  is  the  policy  of  divide
 and  rule,  Twentyseven  thousand
 employees  participated  in  the  strike.
 They  are  not  even  allowed  to  cross
 the  efficiency  bar.  Their  increment
 is  also  stopped.  The  general  incre-
 ment,  usual  increment,  is  stopped  fh
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 an  illegal  way.  They  are  not  even
 allowed  to  send  any  deputation  for
 any  purpose  or  for  meeting  any
 authority  so  that  they  may  put  for-
 ward  their  claims  before  particular
 authority.  They  are  not  allowed  to
 appear In  any  all  India  competitive
 ¢<xamination  or  in  any  interview  for
 appointment  to  any  Iugher  post  in
 any  other  department.  But,  the
 other  employees  of  other  Government
 departments  have  the  privilege  to
 appear  in  certain  examunations  for
 promotion  and  better  chances  in  any
 other  department.  Here,  in  the  case
 of  the  Accounts  Department,  you
 have|  snatched  the  privilege.  All
 these  things  are  continune  and  the
 Government  is  keeping  silent  for
 what  reasons,  I  do  not  know.  This
 has  been  again  and  again  raised  herc;
 several  times.  His  senor  collcasuc
 made  a  statement  here.  His  state-
 ment  was  mis-leading.  He  must  cla-
 rify.  Where  is  the  charge  of  violence
 against  persons  against  whom  cases
 are  stil]  pending  in  Rajkot  and  other
 Places?  I  have|  got  a  copy.  No  charge
 of  violence  against  anybody,  Shout-
 ing  cannot  be  a  charge  of  viclence.
 participation  in  the  strike  cannot  be
 a  charge  of  violence  or  asking  the
 colleagues  to  jo  the  strike  cannot
 be  a  charge  of  violence.  The  Finance
 Minister  made  a  statement  here  in
 the  House  giving  a  mis-leading  im-
 pression  that  they  are  committing
 violence  The  Government  have  to
 clarify  that.  The  second  point  is,
 whether  the  Tights  that  they  were
 enjoying  prior  to  the  strike  will  he
 restored  or  not,  whether  the  so-
 calleqg  notice  on  the  association  will
 be  withdrawn  or  not  and  whether
 they  will  have  the  minimum  mght  to
 function  in  the  association  just  lke
 the  employces  of  other  Government
 departments?  |

 So  he  must  clarify  the  point  that
 हद  raised.  "

 Lastly,  I  would  pleag  with  him,  to
 kindly  see  that  normalcy  comes  back
 and  the  case  against  employees  who
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 have  been  victimised  either  in  the
 form  of  termination  of  service,  or  in
 the  form  of  break  in  service  or  in  the
 form  of  suspension  or  in  some  other
 form  are  immediately  withdrawn
 80  that  there  way  not  be  any  grie-
 vance  on  the  part  of  these  employees
 that  inspite  of  the  issues  being  raised
 in  the  Parliament  the  Government
 made  no  justice  to  them.

 SHRI  8,  M.  BANERJEE  (Kan-
 pur):  I  congratulate  my  hon  friend,
 Shri  Vajpayee.  on  bringing  this
 motion  before  the:  House.  We  have
 been  trying  since  the  last  six  or
 seven  months  io  bring  it  up  here,  but
 every  time  something  has  come  in
 between;  sometime  it  is  Tulmohan
 Ram,  some  other  time  it  iy  Jaya-
 prakashji  our  respected  leader
 Somebody  came  in  the  way  with  the
 result  4that  this  Aiscussion  did  not

 take  place  Now  on  the  last  but  one
 day  of  thi,  sehsion--we  are  adjourn-
 ing  tomorrow—at  least  this  discussion
 has  come  up  before  the  Houre.

 As  far  the  employees  of  this  parti-
 cular  department,  headed  hy  the  all
 powerful  Comptroller  and  Auditor
 Genera]  Shri  Bakshi,  for  whom  I
 have  the  greatest  regard,  75  in  Tri-
 vandrum,  33  an  Gwalior  and  9  in
 Rajkot  are  being  prosecuted  under
 Rule  119  (a}  and  (b)  of  DIR,  al-
 though  this  particular  department  was
 not  declared  as  essential  rcirvice  after
 the  strike  {nok  place  Because  it  was
 not  declared  an  essential  service,  T
 do  not  Kaow  how  they  brought  it
 under  DIR.  In  regard  to  vther
 departments,  al)  the  cases  practically,
 with  the  excepfion’  of  a  very  few,
 hava  been  withdrawn  in  the  railway
 department  Ag  for  othe,  1.1...
 metits  like  P  &  T  and  income-tax,

 all  jhe  staff  who  went  on  strike  have
 been  taken  back.

 The  strike  took  place  on  the  0th
 May.  The  l]th  wag  a  second  Saturday
 and  I2th  Sunday,  It  was  withdrawn
 on  the  i3th  May,  an  announcement  to
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 this  effect  being  made  on  jhe  2th
 itself.  There  were  5  terminations  in
 the  income-tax  department,  22  in
 Printing  &  Stationcdry  and  about  40  in
 the  P  &  T  gepartment.  All  of  them
 have  bee,  taken  back.  ‘The  number
 of  suspended  employees  in  ali  other
 departments  (excluding  Railways)  is
 less  than  those  in  the  audit  depart-
 ment  alone.

 Surprisingly  nobody  has  been  taken
 back.|  In  Gwelior,  I  met  some  of
 these  victimised  empluyces.  They
 told  me  that  they  were  buaten  mer-
 cilessly,  their  family  members  were
 tortured.  Even  among  the  railway
 employees,  some  of  them  were  not
 tortured  to  this  extent  as  the  em-
 ployees  in  Gwalior  and  in  Rajkot.
 There  was  no  question  of  violence.
 The  charge  aguinst  them  was  that
 they  shoutgg  slogans.  I¢  shouting  of
 slogans  is  violence  or  intimidation,
 then  Shri  Stephen  should  be  put  be-
 hind  bars  becnuse  he  ig  shouting  here
 from  morning  tll  evening,

 Break  in  service  wus  imposed  on
 12,000  employces  out  of  the  total  of
 27,000  employees,  Even  today  it  has
 not  been  regulariseg  ip  respect  of

 6,000  of  them.  1

 What  are  their  disabilities’  They
 are  debarred  once  from  appearing  in
 thel  deparfmental  examunations.
 There  is  no  permanent  negotiating
 machinery  functioning,  There  is  no
 JCM  functioning.  All  facilitios  to  the
 Association  have  been  withdrawn.
 In  regard  to  the  railwaymen’s  strike,
 the  All  Indig  Railwaymen's  Federa~
 tion  have  not  lost  their  recognition

 T  am  happy  about  it.

 They  have  not  been  debarred.  They
 ard  having  the  PNM.  The  Comptrol-
 ler  and  Auditor-General,  the  CAG
 enjoys  a  peculiar  position  under  the
 Constitution.  He  has  actually  dealt
 with  them  shabbily.  Article  48()
 of  the  Constitution  gays:

 “There  shal]  be  a  Comptroller  and
 Audity  :-General  of  India  who  shall
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 be  appointed  by  the  President  by
 warrant  under  his  hand  and  seal
 and  shall  only  be  removed  from
 Office  in  like  manner  and  on  the
 like  grounds  as  a  Judge  of  the
 Supreme  Court.”

 Both  the  Houses  have  to  he  consulted
 if  he  has  to  be  removed.  He  hold:
 office  under  the  pleasure  of  the  Pre-
 sident.  When  Mr,  Gir  was  the  Pre-
 sident,  he|  did  say  that  those  persons
 should  also  be  taken  back  along  with
 the  railway  employees.  When  Shri
 Chavan  was  Finance  Minister,  he
 made  a  concihatory  stutement  in
 response  to  a  call  witention  notice  or
 under  377  from  me,  Shri  Limaye  and
 Shri  Vajpayee  and  he  said:  please
 wait.  He  was  having  some  talk  with
 the  CAG.  In  2960  the  audit  peyple
 went  on  strike,  At  that  time  A  Roy
 was  the  CAG  and  Morarji  Desai  was
 tha  Finance  Minister,  All  those  peo-
 ple  were  taken  back,  Mr.  Ez
 Joseph  one  of  the  heroes  and  leader
 of  the  audit  employees,  wus  also  re-
 instated.  In  968  when  the  strike
 took  piace  Shri  Ranganathan  was  the
 CAG  and  he  did  not  resist  theur  re-
 instatement.  The  resistauce  of  the
 present  CAG  Bakshi,  is  thy  fusi  ins-
 tunee;  ihe  refuses  to  srecogmise  the
 union;  he  refuse;  to  talk  to  them.
 On  every  matter  they  have  to  de-
 monstrate.  I  congratulate  the  audit
 employees  through  out  the  country  for
 having  the  courage  to  fight  this  auto-
 erat.  The  Primg  Minister  should  in-
 tervene  and  the  Government  should
 give  an  assurance  that  whatever  Is
 upplicably  to  the  railway  employees
 should  be  applicable  to  the  audit
 employees.  Shri  Vajpayee  said  that
 uf  the  Government  did  not  give  a
 satisfactory  reply,  he  would  ask
 them  to  start  an  al]  India  agitation.

 Ho  fells  80  bad  about  it.  As  a  victl-
 mised  «mployee,  I  know  what  is
 huppening  in  Allahabag  and  other
 places.  The  A,  G,  of  that  particular
 Place  ig  behaving  like  8  Hitler  and
 is  trying  to  victimise  al]  those  who
 are  working  thure.  He  may  occupy
 a  peculiar  position  under  the  Consti-
 tution;  still  the  CAG  is  a  creature  of
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 the  Constitution  and  he  should  be
 summoned  here  in  this  Houge  amd  he
 should  be  impeached  accarding  to
 the  provisions  of  the  Constitution,
 unless  things  are  set  right.  We  can-
 not  tolerate  this  situation  any  more.
 The  time  hag  come  when  Shri  P.  K.
 Mukherjee  should  act  with  the
 courage  of  his  conviction,  The  CAG
 ig  not  above  law.  He  must  realise
 his  position  I  hope  the  hon.  Minis-
 ter  will  give  a  satisfactory  answer  to
 the  questions  raised.

 aft  राम  wer  पांडे  (रातव्दगाव)  :
 सताती  महोदय,

 सभापति  बहोरन  जरा  थोड़े  मे  बोलिये
 एक-दो  दूसरे  जोग  भों  जोग,  चाहते है  प्रौढ़
 मिनिस्टर  साहब  को  भो  ज॥ब  देता  है  |

 थी  ह. द  सहाय  पांडे  सभापति  महोदय,
 काम्पट्रोलर  एण्ड  प्राधिकर  जेनरल  के  दफतर
 के  कर  वासियों  की  हडताल  पर  श्री  वाजपेयी
 जो  ने  जो  मत दवा  प्रकट  की,  उन  की  भावनाओं
 को  मैं  बहुत  इज्जत  करता हू  ।  श्रम शोल  समाज
 के  प्रति,  श्रमिकों  के  प्रति  हमारी  हमदर्दी  सदर
 रहती  है  ।  सात  की  भो  ओर  पार्टी  को
 और।  केवल  दृष्टिकोण का  प्रकार  हो  सकता  है।
 लेकिन  जहा  तक  सहानुभूति  को  बात  है,  जहा
 तक  तस  को  लाभान्वित  करने  की  बात  है,
 उन  को  कोई  कष्ट  न  पहुं  जे,  वहा  तक  कोई  मत-
 चोद  नहीं  है।  लेकिन  बात  कहा  से  कहा  बताते
 है।  रेल  को  हडताल  हुई,
 रेलवे  जनता  को  सेवा  का  प्रतिष्ठान  है,
 उस  से  इस  का  कोई  सम्बन्ध  नही  है  ।  इस  में
 काम  करने  वाले  लोग  बाबू हैं हैं  माय  ।  हम  जातते
 हैं  कि  उनके  भी  प्र पने  हक  हैं,  उस  के  प्रति  हम
 जाय  के  है,  सहानुभूति  रखते  है  1  लेकिन
 रेलवे  जो  पब्लिक  पूटिलिटो  कंगनों  है.  उससे
 यह  जुड़  गया,  यह  बहुत  कुछ  उचित  बात  नहीं
 है।  उन  को  अम्नी  माग  है  तीसरे  पे  किशन

 की  रिपोर्ट  के  aa are  अनीस  मे  यह  राय  दी  गई
 की  कि  330-550  द ह  का  वेतन-मान
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 erie  महोदय  :  भाप  का  मतलब  है
 कि  बोली  दामन  का  माता  नहीं  हैं।

 थी  राम  सहाय  पांडे  जी  हा  t  कोई
 ग्रोचित्य  नही  है  ।  यह  आज,  लोग  हैं,  कलम
 पकड़  हड़ताल  कर  सकते  है;  बह  मजदूर  नही
 हैं  जो  फैक्टियों  मे ंकाम  करते  है  ।  लेकिन
 इन  को  भी  आवश्यकतायें  हैं  ।  बेसन-मान
 झगर  कम  है  तो  सोचा  जा  सकता  है  |  तो
 तोसरे  पे  कमीशन  के  प्रचुर  320-550
 के  बे  तन-मान  से  प्र सतोष  बत ।  शौर  लोक-
 तंत्र में  प्रमोद  को  प्रतिव्यक्ति  हवाल  हो
 सकती  ?,  कलम  पकड़ें  हड़ताल  हासन  पति  हैं
 बाहर  निकलने  को,  न  काम  करने  को  हडताल
 हो  सकता  है  1  उस  मे  12,000  लोगो  को  साबित
 में  बैंक  ब्रा था,  48  को  निकाल  देना,  बौर  72
 को  सस्पेंड  कर  देता,  सै  सरकार  से  कहूंगा  कि  बह्‌
 इस  बारे  में  सहानुभूति  से  सोचे  ।

 मैं  इन  की  हड़ताल  के।  मजदूरों  की  हडताल
 से  भिन्न  मानता  हु  क्यो  कि  इन  के  उार  परिवार
 का  ज्यादा  दायित्व  होता  है  ।  उस  का  कारण
 गह  है  कि  मजदूर  के  परिवार  में  दो,  तौर  ग्रामीण
 काम  करने  है,  कौर  इन  बाबू  लोगो  के  यहा  एक
 ही  प्रादमी  काम  करता  है  इसलिये  परिवार  का
 दायित्व  ज्यादा  है।  जैसा  वाजपेयी  जी  ने
 कहा  कि  केत्ती  की  हडताल  समाप्त  होने
 के  बाद  हिसा  करते  ब।ली  को  हो2  कर,  जेसे  बाप
 ने  सत्र  को  ले  लिया,  वैसे  ही  इत  कोकिले
 लीजिये  t  इस  से  एक  अच्छा  वातावरण  बने
 सकेगा  जिस  में  हड़ताल  को  प्र  [लि  भी  कम
 होगी  t

 मेरा  ऐसा  विचार  है  कि  विरोधी  दलों  के
 लोगो  का  काम  करने  का  एक  मापदंड  होना
 चाहिये  ।  जैमी  हमारी  प्राथमिक  स्थिति  है  वह
 भ्नच्छो  नहीं  है,  भौर  साथ  ही  बाप  इनफ्लेशन  की
 भी  शिकायत  करते  हैं।इपलिये  नोट  छाप  कर
 श्राप  कीमतों  को  नीचे  नहीं  क्या  सकते  ।  इस
 सम्बन्ध  में  कही  ने  कही  कोई  से  कल्प,  कोई
 लक्ष्मण  रैखा  खींचना  पड़ेंगी  जहां  पर  बाप  उन
 की  सहायता  बारे,  सहानुभूति  प्रकट  करें,  उस
 को  ऊपर  भी  ढाये,  जीवन  की  धारा  के  साथ
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 उन  को  भो  लागे।  लेकिन  नोट  छापने  की  स्थिति
 बदा  से  हो  जिस  से  इनफ्लेशन  हो  ।  तो  कम
 से  कम  प्रत्येक  क्षेत्र  मे  चाहे  कौबट्री
 हो,  बाबू  हो,  कोई  भो  एफ  ऐसी
 पंचर्षोधष..  मोजज़ा  बनानी  जाए
 लिप  में  एक  दंड[  टूल  ईस्ट  हो  ताकि  हड़ताल
 की  पब्रबूतति  को  प्रोत्साहन  न  मिले  दौर  सामान्‍य
 ह.  से  समझौते  को  स्थिति  को  लाये,  उसे  को
 अधिक  ते  प्रतीक  सुविधाएं  1  जैसे  झगर  पे
 कमीशन  के  श्नुतार  330-550  का  वेतन-
 मान  कम  है  तो  हम  समझो ते  से  बात  क  रे।  हड़ताल
 अ्रन्तिम  अस्त्र  है  ।  जब  कही  कूछ  न  ही  तब
 हड़ताल  करनी  चाहिये।  ज॑सा  माननीय  वाज-
 बेवी  जी  ने  कहा  वहा  यह  कहा  गया  कि  प्रधान
 मंत्री  के  दरवाजा  चले  है  न्याय  के  लिये।  मै

 साधुवाद  देता  हैं  ।  वह  दरवाजों  सदा  खले  है।
 इस  से  प्रकट  होता  है  कि  प्रधान  मंत्री  के  प्रति
 जोगों  में  प्रस्थान  है।  झोर  क्या  चाहिये  प्राय
 को  ।  बह  प्रतान  मंत्रों  के  दरवाजें  के  अन्दर
 बैठने  वाले  ही  लोग  है  जो  यहा  काम  करते  है,
 चाहे  वह  किसी  विभाग  का  मंत्री  हो,  प्रदान
 मंत्री  को  ओर  मे  ही  वह  काम  करते  है  1

 इसलिये  मेगा  कहना  है  कि  जो  सजा
 उन  को  दी  जा  रही  है  वह  न  दी  जाय  1  जो  कर”
 उत  को  पहुंचाया  गया  है  उप  पर  सहानुभूति
 के  साथ  सोचा  जाय  सौ  र  एक  शांत  बता  वरण  का
 सुजन  किया  जाय  ।  गो  कि  वह  लोग  भो
 बाच  डौग  हैं,  उन  की  सर्विस  महत्वपूर्ण  है  t
 वो  ०ए०सी  ०  में झाप  लोग  ही  बैठ  कर  पहनने
 हैं  कि  कहिये  क्‍या  हुआ  ।  और  फिर  यह  संस्था
 भी  स्वतंत्र  है,  राष्ट्रपति  क ेपति  उन  का  दायित्व
 है।  सानिया  वाजपेयी  को  भावना  का  समर्थन
 करता  हूं  बौर  सरकार  से  निवेदन  करता  हूं
 कि  कोई  ऐसी  रीति  त  भरा  जाए  जित  से
 उसे  का  सरोज  और  11  |

 फिसला  P.  M.  MEHTA  (Bhavnagar):
 Mr.  Chairman,  I  want  to  say  that  the
 behaviour  of  the  Government  against
 their  own  employees  amounts  to  naked
 aggression.  What  happened  in  the
 Office  of  the  Comptroller  and  Auditor-
 General  of  India?  On  the  7th  June
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 4974  there  was  a  demonstration  in  a
 peaceful  manner.  In  accordance  with
 the  Constitution,  they  have  a  right  to
 demonstrate,  or  associate  themselves
 with  the  demonstration,  in  a  peaceful
 manner.  Long  before,  they  had  placed
 before  Government  a  charter  of  their
 demands,  But  the  Department  never
 cared  to  listen  to  them,  never  res-
 ponded  to  their  demands.  Ultimately,
 they  were  compelled  to  demonstrate  on
 the  7th  June  1974.  For  that  offence
 they  were  arrested  under  the  DIR.
 This  is  grass  misuse  of  DIR.  That  is
 why  I  say  that  this  is  aggression  by
 Government  against  their  own  em-
 ployees.  Even  though  there  was  ne
 violence  in  the  office  of  the  Auditor
 General  at  Rajkot.  yet  9  employee:
 were  arrestel.  The  charges  given  t
 them  clearly  slate  thal  there  was  mi
 violence.  Sir,  with  your  permission
 I  will  read  the  charges  against  them,
 first  in  Gujarati  langunage,  and  then
 the  translation.  (Read  in  Gujarati).
 Now  I  will  give  the  English  tranala-
 tion.

 श्री  ए8०  एस०  बीजों  :  समक्ष  गए  है  |
 उन्‍होंने  करदे  का  उल्लंघन  किया  '

 SHRI  P.  M.  MEHTA:  There  is  no
 mention  of  vialance  even  in  the  charge
 sheet  of  the  Police  themselves,  and
 yet  they  were  arrested  under  DIR
 section  119(3).  The  then  Finance
 Minister,  Mr.  Chavan,  misled  the
 House,  On  22nd  August,  ‘1974,  he  said
 in  the  Lok  Sabha:

 “On  ist  May,  I974,  the  All  India
 Non-gazetied  Audit  and  Accounts
 Association  served  a  strike  notice  on

 the  Comptroller  and  Auditor  General
 The  notice  was  for  an  indefinite
 strike  from  6.00  A.M,  on  l0th  May
 i974,  It  was  to  be  preceded  by  ;
 pen-lown  strike  on  8th  and  जा
 May.

 The  strike  affected  about  20  Audit
 and  Accounts  Offices  in  the  country.
 In  the  offices  at  Rajkot  and  Gwalior,
 there  was  serious  intimidation  and
 violence  by  some  of  the  striking
 employees  with  the  consequence  that
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 they  were  arrested  by  the  police.
 The  strike  was  withdrawn  on  i3th
 May,  1974."
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 This  is  an  absolutely  false  state-
 ment,  The  incident  occurred  on  7th
 June,  ‘1974,  but  the  Finance  Minister
 says  that  in  connection  with  the  notive
 of  the  strike  and  the  strike  the  em.
 ployees  were  arrested.  The  Finance
 Minister  has  not  only  misled  the  House
 but  he  has  deliberately  given  false  in-
 formation.  Therefore,  it  is  the  duty
 of  this  House  to  ask  the  Government
 that  the  case  against  these  8  employees
 and  others  pending  in  the  courts  under
 DIR  section  Ilp(3)  should  be  un-
 medialely  withdrawn  and  the  Com-
 plroller  and  Auditor  Genera]  should
 be  askeqd  to  give  an  explanation  and
 he  should  be  penalised.

 SHRI  P.  G.  MAVALANKAR  (Ahmeu-
 abad):  Let  me  at  the  outset  sujy  how
 much  we  appreciate  Shr  Vajpayee  5
 bringing  this  motion,  because  without
 such  a  motion  and  discussion,  not  only
 these  employees  of  the  AG’s  alfice  all
 over  the  country  would  cuntunue  tu
 remain  under  a  hanging  sword,  but
 the  question  of  accountability  of  the
 Comptroller  and  Auditor-General  to
 thig  House  would  also  have  remained
 unattended  and  unsolved.  Therelore,
 lam  very  glad,  and  |  congratulate  my
 esicemed  trend  for  bringing  this
 motion.

 The  malter  is  very  serious  on
 several  grounds.  First  and  foremost,

 ‘we  have  to  decide  whether  the  Com-
 ptroller  and  Auditor  General  ot  India
 is  accountable  at  all,  und  if  he  is
 accountable  because  the  Constitution
 of  India  says  that  he  ig  accountable,
 then  he  ip  accountable  to  whom  and  in
 what  manner  will  his  action  be  brought
 to  book?  If  this  House  finds  that  what
 the  AG's  office,  and  particularly  the
 Auditor  General  does  is  something
 which  is  not  in  tune  with  his  duties
 and  obligations  and  rights  as  laid  down
 in  the  Constitution,  then  what  are  we
 to  do?  There  must  be  surely  some
 way  of  bringing  him  to  book,

 MAY  8,  975  Victimisation  of  36.
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 Of  course,  my  hon,  friend  Shri
 Banerjee  read  out  the  Constitutional
 provisions,  Articles  49  to  5l  make
 mention  of  the  functions  of  the  Com-
 ptroller  and  Auditor-General  of  India,
 but  nowhere  does  it  mention  that  the
 Auditor  General  has  such  wide  powers
 of  doing  whatever  he  likes  irrespective
 of  what  happens  in  the  other  parts  of
 the  Government  and  public  sectors  in
 regard  to  dealing  with  the  employees
 of  his  department.  ‘Therefore,  where
 does  he  get  these  powers?  Surely,  he
 does  not  get  this  power  from  the  Con-
 stitution;  he  does  not  get  this  power
 from  the  general  practice  obtaining  in
 this  country.

 Sir,  as  a  matter  of  fact,  it  is  a  well
 established  principle  and  a  well  estab-
 lushed  practice  in  all  democracies,  and
 I  would  say  im  all  civilized  and  pro-
 gressive  countnes  of  the  world,  that
 employees  have  a  right  to  come  to-
 gether,  form  unions,  establish  consul-
 tative  machinery  with  the  employers
 und  go  on  getting  their  grievances
 redressed,

 If  the  AG's  office  does  anything
 which  comes  in  the  way  of  this  normal
 practice  of  trade  union  activities  is  it
 really  permissible  and  if  it  is  not  per-
 mussible  can  we  keep  quite  and  can
 we  show  a  posture  of  helplessness?  Al)
 these  months  I  am  afraid  we  are  hav-
 ing  a  posture  of  sheer  helplessness
 although  we  cal!  ourselves,  this  Parlia-
 ment,  supreme,  not  sovereign,  bul
 supreme  in  many  respects.  This  House
 and  this  Constitution  which  is  soverign
 by  which  we  govern,  cannot  take  any
 action  against  this  kind  of  intimida-
 tion,  which  really  is  not  an  intimida-
 tion  by  the  employees  on  the  AG,  but
 by  the  AG  on  the  employees.  It  is  the
 other  way  round,  ‘Therefore,  this
 high-handedness,  this  arbitrary  action,
 this  cavalier  fashion  in  which  AG  and
 his  senior  colleagues  are  behaving  with
 the  vast  number  of  employees  must
 be  put  to  an  end.  Therefore,  I  must
 really  spell  out  thig  important  impli-
 cation  of  the  whole  matter.  It  is  not

 a  question  of  some  few  hundreds  or
 some  few  thousands  employees  of  this
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 country  who  afe  in  distress;  it  is  a
 question  of  certain  fundamental  princl-
 ples  of  democratic  functioning  which
 are  involved  in  this.

 Therefore,  I  want  to  know  from  the
 hon.  Minister  what  is  the  -Govern-
 ment’s  attitude  in  general  towards
 trade  union  activities?  Are  they  going
 to  tell  us  that  they  will  not  have  any
 legitimate  trade  union  activities  in
 their  public  sector,  in  the  Govern-
 ment  departments?  I  am  sure,  he  will
 say,  “no,  no,  the  attitude  of  the  Gov-
 erment  ig  very  good  and  sympathetic.”
 If  he  means  sympathy  by  taking  abso-
 lutely  an  uncalled  for  action  against
 the  employees  whose  only  fault  was
 that  either  they  were  fighting  for  their
 own  demands  or  they  were  expressing
 sympathy  for  their  fellow  hrethren  in
 other  walks  of  activitics  whether  it  is
 railway  or  other  governmental  activi-
 ties—then  I  am  sorry,  this  House  can-
 not  tolerate  it.  Therefore,  I  want  to
 say  that  all  this  int:midation,  thereats,
 suffocation,  which  are  being  experienc-
 ed  by  these  employees  are  something
 which  this  House  cannot  tolerate  even
 for  a  minute.

 I  do  not  want  to  repeat  the  grounds
 which  have  already  been  covered  very
 ably  both  by  Shri  Vajpayeeji  and  my
 friend,  Shri  Prasannabhai  Mehta,  when
 they  talked  about  what  happened  in
 Rajkot.  I  also  know  because  I  met
 fhese  people,  not  once,  but  several
 times.  But  I  am  quite  sure  of  the
 fact  that  even  the  police  did  not  say
 that  these  employee,  committed  any
 act  of  violence  But  the  aclion  taken
 against  the  employees  on  the  charge
 was  that  they  committed  an  act  of
 violence,  This  js  a  strange  way  of  he-
 having.  When  the  Government's  own
 machinery—the  police  says  that  the
 employees  have  not  done  any  vinlen-
 ce  and  the  AG's  office  says  that  vio-
 lence  hag  been  committed,  I  want  to
 tell  the  Minister  that  it  is  not  good
 on  their  part  to  say  so.

 Shri  Chavan  gave  an  answer,  when
 he  was  the  Finance  Minister,  which
 Wag  not  only  inadequate  and  incom-
 plete,  but  7s  very  misleading,  far
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 from  truth,  But  like  the  employees
 in  Rajkot  office  and  elsewhere,  either
 in  Trivandrum  or  in  Gwalior  and  other
 places;  what  did  they  do?  After  oll,
 they  were  on  a  token  strike,  on  a
 pen-down  strike,  on  a  short  duration
 strike,  which  was  in  nuture  of  regis-
 tering  a  protest  snd  to  express  sym-
 pathy  with  other  striking  people  or
 vther  striking  brethren.

 Mr,  Chairman,  just  now,  you  are  act-
 ing  in  the  capacity  of  8  Chairman,  But
 vou  are  also  a  very  well-known  trade
 unmonst,  You  are  very  much  con-
 cerned  with  the  problems  and  rights
 and  welfure  of  the  labourers  and
 workers  in  the  whole  country,  I  am
 quite  sure,  therefore,  you  will  agree
 with  me  when  J  say  that  it  con  never
 hg  considered  a  crime,  much  less  a
 sn,  for  one  set  of  employees  to  do
 something  by  way  of  expressing
 evmpathy  with  other  sets  of  employees.
 Alter  all,  the  workers  of  this  unit  or
 that  unit,  ultimately,  all  belong  to  the
 rume  fratermly.  They  are  all  wage
 earners  and  =  ihey  थी  have  certain
 cammon  goals,  certain  common  ideals
 दागों  certain  common  programmes  of
 action.

 i8  hrs.
 How  is  it  that  the  Auditor  General

 fonk  a  series  of  unfortunate,  extra-
 ordinary  and  terribly  oppressive  mea-
 sureg  ygainst  these  employees?  My
 hon.  friend,  Shri  R.  S,  Pandey.  was
 saying  that,  afler  all,  they  are  Babus:
 now,  Sir.  the  Babus  cannot  make  a
 revolution  in  terms  of  destroying  the
 State  and  removing  the  Government
 bv  violent  means  All  that  the  Babus
 can  do  js  to  go  on  strike.  That  is  what
 they  did.  But  what  did  the  Govern-
 ment  do  in  return?  They  used  DIR.
 Hlave  you  enacted  the  Defence  of
 India  Rules  for  the  defence  of  A.G.
 against  their  own  employees?  What  is
 the  idea?

 This  continued  hanging  sword  on
 these  unfortunate  fellow  citizens  is  9
 very  serioug  matter.  ‘You  will  be
 shocked  to  know  the  steps  taken  by
 the  A.G,  against  these  employees,  Mr.
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 Vajpayee  bas  already  given  the  Agures:
 48  dismissed,  72  suspended  and  12,000
 having  a  break-m-service  including
 cut  in  Salanes  Pay.  And,  Sir,  about
 these  12,000  people,  look  at  the  treat-
 ment  meteg  out  to  them,  I  would
 hike  to  read  out,  (l)  they  are  debar-
 red  from  appearing  in  the  department-
 al  examimation;  (2)  they  are  super-
 sedeq  in  promotions;  (3)  they  are  not
 illowed  to  cross  the  Efficiency  Bar;
 (4)  they  are  not  considered  for  send-
 ing  on  deputation;  ang  (5)  they  are
 not  allowed  to  appear  in  any  all-India
 competitive  examination  or  m  inter-
 views  for  any  higher  post  in  any  of
 the  departments.

 I  woulg  hke  to  ask,  Is  this  demo-
 cracy  or  ig  this  nothing  but  short  of
 high-handed  dictatorial,  authortarian,
 totalitaman,  regime?  What  ure  we  In
 tor?  I  want  to  conclude  by  saying
 that  the  Government  must  take  not
 only  an  earnest  and  sympathetic  and
 just  बाहा  in  the  matter  but,  ofter
 what  they  have  done  with  regard  to
 Roilway  employees,  with  regard  to
 Derkyard  employees,  and  the  hike,
 they  must  take  a  very  immeruate,
 concrete  and  realistic  view  of  the
 whole  matter  and  see  to  it  that  they
 create  a  climate  of  goodwill  so  that
 no  further  ill-will,  no  further  bitter-
 ness,  continues.  After  all,  in  the  inte-
 rest  of  efficiency  of  the  A.G.’s  depart-
 ments  all  over  the  country,  this  should
 be  done  Let  the  Government  take
 immediate  steps  to  ensure  justice,  to
 create  goodwill  and  to  create  a  cli-
 mate  of  normalcy  back  into  these
 departments  and  withdraw  all  the
 cases,  wrongly  and  falsely  made
 against  the  employees  of  the  various
 units  of  the  A.G.’s  office.  If  they  do
 it,  I  am  quite  sure,  they  will  have
 helper  in  restoring  normalcy.  But  if
 the  Government  does  not  see  reason
 and  0068  not  make  amends,  I  dare  say
 they  will  have  to  face  the  dire  conse-
 quences

 जी  नश्वर  मित्र  (इलाहाबाद)  !
 सभापति  महोदय,  माननीय  बाजपेयी  जी  ते
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 जो  प्रस्ताव  पेश  किया  है,  उसका  मैं  समर्थन
 करते  हुए  यह  निवेश  कहूंगा  कि  कट् टोलर  एण्ड
 आडीटर  जनरल  के  कार्यालय  में  काम  करने
 बले  लोगों  के  खिलाफ  पिछले  दिनों  जितनी
 कार्यवाहियां  हु  ई  हैं,  मगर  वे  सारो  को  सारी
 हिस्सा  और  तोडफ़ोड़  को  कार्यवाही  हैं,  किन्तु
 अलहदा  किस्म  का  अ/दोलनात्मक  कार्य  वासियों
 के  जिये  हुई  है,  तो  उनको  वापस  लेना  चाहिये  t
 मै  समझता  2  कि  रैन  मवा लय  ने  वित्त  मंत्रालय
 के  नये  एक  मार्ग  प्रशस्त  किया  है  1

 कंट्रोलर  एण्ड  ग्रा डो टर  जनरल  बढ़ती
 साहब  शायद  अपने  को  इस  लोक-सभा  जौर
 सरकार  से  भा  a  दा  झोर  ऊपर  भक्ति  मानते
 है  भ्र ौर  वह  यह  मानकर  चलते  है  कि  वह
 स्वायत्त  है  1  उनके  बारे  मे  हम  यहा  बहस  भी
 नहीं  कर  सकते  है  |  यह  लोक-प्पा  उसे  पर
 मूकदर्शक क  बनकर  बहुत  दिनो  तक  नहीं  रह
 सकता,  क्योंकि  उनके  अहमकपन  के  किस्से  एक
 कार्य तय  में  नहीं  अधिक  सभो  कार्यालयों  में
 सुनने  को  मिलत  है  ।  उनको  वजह  से  जितने
 दूसरे  बड़े  अधिकारी  हे,  उनके  भो  दिमाग
 विगत  जे!  “है  है  1

 राज काट  और  ग्वालियर  के  किस्से  मापकों
 सुनने  का  जिले  है।  यह  भा  बनने  की  मिला  है  कि
 l2  हजार  कम चार।  है  जिसको  सेवाओं  में

 भग  किया  गया  है  लेकिन  श्री  तक  उसको
 खत्म  नहीं  किया  गया  है  1  मैं  इलाहाबाद  का
 केबल  एक  किरपा  बताना  चाहता  हूँ  ।  वहां
 के  ए  ०  जो  ०  जीयरय  साहब  है  1  प्रा पकी  हो  परी
 के  माननीय  सदस्य  श्री  छे  लाल  जो,  झाल
 के 145  दिन  पहले  उस  दफ्तर  के  सामने  गये
 क्योंकि  बहा  के  कुछ  लोग  भुज-हड़ताल  कर  रहे
 थे  ।  मुझे  वहा  बताया  गया  कि  श्री  छंटे  लाल जी
 उसके  दफ्तर  के  सामने  3  घंटे  तक  बैठे  रहे
 भोर  उन्होने  उनको  इन्टरव्यू  की  इजाजत  नहीं
 दो।  इससे  पता  चलता  है  कि  कितना  to
 जो  ०  का  दिमाग  बिगड़  गया  हू  सही  है  कि
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 छोटेलाल  पहले  सद्दू  सदस्य  नहीं  ये,  उस
 दफ्तर  के  बाबू  वे  ।  लेकिन  इस  बकते  तो  मे
 में  पदनसस्य थ ेथे  |  इस  लिये  ०  जी  ०  का  टना
 दिमाग  बिगड़  गया  है  कि  व  वार  छोड़े  लाल  तोन
 82  कके  बैठ  रहे,  उनको  इंटरव्यू  तक  नही  वी
 गई  a  मुझे  बाबू  लोगों  ने  हा  कि  अगर  तुम
 होते  तो  दो  मिनट  नहीं  $54  उनका  पर्दा
 उठाते  बौर  भीतर  चले  जाते  |  तो  छोटे  नालजी
 का  बहुत  बड़ा  अपमान  ढपा  |

 ए०जी०  श्राप  के  बाबू  लगों  की  जा
 बंदर हुड  एसोसिएट  मत  है,  उसके  जनरल  गेकटरोी
 #पाती  श्रीवास्तव  है  ।  उनको  जय रथ  साहब
 ते  मुरत्तिब  कर  दिया.  मुझे  ए  ०  जी  ०  आदिम
 से  खबर  मित्री  कि  दफ्तर  में  पुलिस  और  पी  ०
 Go  सो०  ®  जवान  गये  है,  तो  मै  वहा  गया  |
 बाबू  लोगो  नेकी।  कि  दे  बो,  यह  पुलिस  ग्राम  है  1
 तो  हमने  कहा  कि  जब  तक  आपका  और  ए  ७
 जो  ०का  ताहा  गहने  ,  मै  बीच  मे  नही  ताऊ  गा,
 लेकिन  चुकी  सरकार  ने  पूनी  के  भेज  दिया
 है,  इसलिये  मेरा  काम  हो  गया  है  मोर  मैं  यहा
 झा ऊप  शरीर  दव  न  दूगा  t  वहुत  समझने  बुझाने
 के  बॉड  किमी  तरह  से  पुलिस  गई  और  झगड़ा
 खत्म  हो गया  |  जय रब  साहब  ने  हमारे  सामने
 कही  कि  थे  दफ्तर  के  बाबू  लोग  काम  नही  करते
 है,  बल्कि  जै  कर  कागज  की  पा  वी  फैला  करते
 है।  उन् हान  यह  भो  कहां  कि  श्राप  जितने
 चिन्तित  है  के  बारे  मे,  प्रौर  समझते  है  कि

 नकी  हालत  खराब  है,  जरनल  में  इन  लोगो  की
 हालत  हमारे  से  भी  अच्छी  है  ।  तो  मैने  जारी
 साहब  से  यही  कहा  T  कि  झगर  इनकी  हालत
 बेहतर  है  तो  तुन  बाबू  गरी  क्या  नही  कर  लेते,
 अपने  दफ्तर  में  भ्र फप रो  क्या  कर  रहे  हा

 राज  हालत  यह  है  वि  जा  नतिनी  हो  बड़ी
 कुर्सी  पर  रहता  है,  वह  अने  से  छोटे  लोगा
 को  समझना  है  कि  हमले  बेहतर  हालत  मे  है  1
 बड़े  प्रभाकर  समझते  है  कि  बाबू  हमसे  भ्न्छे
 हैं,  बहतर  हालत  में  ह ैऔर  बाबू  समझते  है  कि
 चपरासी  की  हालत  हमसे  बेहतर  है  ।  इस
 समय  दविन्दुस्तान  कीनौगरशाही  को  यह  रोग
 प्रा  हुमा है।

 con  &  A  G,  Employees  (M)

 जारी  साहेब  ने  भी  यही  4  हा  ।  छुपा-
 शकर  क्रीवारू।व  प्रा  भा  मश्तणिव  हैं  -  खन
 एड  केदौरान  मगण  ता  बल  बात  पर
 हो  सका कि  यह  मूर्तित  है  यह  केवल  दफ्तर
 में  द्र दर हुड  के  कार्यालय  के  भीतर  हीं  जा
 सकते  है  ।  उसके  अलावा  में  दफ्तर
 ते!  भीतर  नहीं  घुस  सकने  ।  लगाता”
 पलिस  का  पहरा  बहा  पर  ब्ह्ता  है  |  यह
 वहा  को  एक  मिसाल  मैने  दी  है  ।

 बाजपेयी  जी  ने  शासकों,  ग्वालियर
 इरादी  कई  जगहो  के  बारे  में  बताया  है।  मैं  चाहूं  गा
 कि  आप  इस  पर  ग॑  मारता  के  साथ  गौर  करे  ।
 जैसे  श्री  राम  सहाय  पाडे  मे  कहा  कि  थे  बाबु

 पेग  हडताल  करेगे  तो  हद  से  हद  कलम-पटक
 हड़ताल  करेंगे  ।  मै ंकहन  चाहता  हु  कि  प्यार
 इस  पर  श्राप  गंभीरता  के  साथ  विचार  नहीं
 करते  है  तो  ये  बाबु  केवल  कलम-पटक  आज़ादों-
 लग  तक  ने  रहकर,  य॑  की  सरकार-पटक
 प्रान्तायन  तक  न  पहुँच  जाये  ।

 इन्ही  शब्दों  के  साथ  मैं  अपनी  बात  कहता
 चाहता  हूं  |

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  MUKHERJEE):  Mr,  Chairman,
 Sir,  3  share  the  concern  of  Mr.  Atal
 Bihar.  Vajpayee  and  other  hon,  mem-
 bers  who  have  made  their  observa-
 tions  on  this  particular  problem,  80
 far  as  the  issues  are  concerned,  there
 arg  four  salient  features,  first,  with-
 diuwal  of  the  police  cases,  second,
 lieak  im  service,  third,  pay  cut;  and
 fourth,  derecognition  for  the  Assocla-
 tun  These  are  the  four  major
 EGULEE

 AN  HON.  MEMBER,  Suspension  and
 termination  also,

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE,  I  have  said,  break  in  service.
 Of  course,  termination  meang  petma-
 nent  break  in  service,  Anyway,  these
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 ate  the  points  which  have  been  high-
 lighted  by  the  hon.  members,  and  cer-

 intention  nor  ig  it  the  intention  of
 the  Comptroller  and  Auditor-zeneral
 fo  do  what  has  been  described  as

 hon,  Members  themselves  are  aware
 of  Therefore,  it  is  not  a  fact  to  say
 that  employees  of  the  C&AG  offices
 have  been  treated  absolutely  on  a
 different  footing  and  have  been  discri-
 minsted  against  the  general  principle
 which  hag  been  applied  to  all  other
 Government  employees  belonging  to
 Posts  and  Telegraphs  and  others.

 Regarding  the  withdrawal  of  the
 cases,  it  has  been  pointed  out  on  ear-
 Mer  otcasions  also  on  the  floor  of  the
 House  that  where  there  is  a  definite
 charge  of  violence  such  as  intimda-
 tlon  and  instigating  others  to  take  part
 in  the  strike,  only  in  those  cases,  the
 Police  caseg  should  be  pursued
 Otherwise,  if  I  remember  correctly,
 on  Sth  May  itself,  instructions  wae
 lasted  to  various  competent  authori
 ties’  at  the  lower  administrative  leval
 to  “teview  these  eaves  and  see  that
 these  ‘gre  Mot  being  applied  un:versak-
 ly“tn  wi  stvtking  employees  ee

 SHRI  8.  M.  BANERJEE;  May  I  ask
 Grip  thing?  Withdrawal  of  cases

 may
 be  therd!  But  why  should  they

 SHRI  PRANAB  KUMAR  MUKHER-
 ब्ड्  I  am  coming  to  that,  I  have
 noted  all  the  poin’

 It  ds
 bye  f oa

 i  Fig  Minis- livg  con  ance i
 झल  see  seaearute  partly for  its  functioning.  Practically,
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 the  C&AG  is  accountable  to  the  Far-
 liament  to  some  extent  far  ag  his
 services  and  other  things  are  concer
 तु  through  the  Ministry  of  Finance,
 but,  he  enjoys  a  constitutional  position
 ag  has  been  highlighted  by  the  hon
 Memberg  themselves,  Therefore,  I
 would  like  to  submit  my  obeervations
 and  would  lke  to  elarify  the  position
 as  it  ig  नसक़,

 Regarding  the  brédk  in  service  also,
 the  same  principle  hag  been  applied
 and  in  fact,  when  these  ismes  came
 tefore  the  government,  In  fact  the
 striking  employees  are  divided  into
 categories;  (a)  belonging  to  the  ag-
 gressive  categories  and  (2)  employees
 belonging  to  the  submissive  categories
 who  merely  compleg  with  the  call  of
 the  strike  Therefore,  in  all  these
 cases,  for  the  time  being,  action  was
 taken  against  them.  Certain  penal-
 ties  were  imposed.  But,  later  on,  at
 e  subsequent  stage,  after  review,  it
 was  withdrawan,  If  I  quote  some  of
 the  figures,  you  yourself  would  comé
 to  the  conclusion  that  it  is  not  a  fact
 ihat  the  Government  has  not  taken
 any  action  ang  has  not  reviewed  the
 position.

 Regarding  the  number  of  employees
 arrerted  by  the  Police  against  whom
 cases  are  pending  in  the  courts,  it
 Wag  originally  57.  Now  it  has  come
 down  to  53—-of  course,  not  much,  be-
 cause  of  reasong  I  have  already  Men-
 tioned  Here  in  thig  case  I  would  like
 to  have  one  clarification  from  Mr.
 Vajpayee.  While  replying  to  the  dis
 cussion,  he  can  give  it.  Someone  ha’
 quoteg  a  charge-sheet  from  the  Police.
 There  he  says  that  the  Police  had
 nothing  to  complain  against  the  em
 ployee  Here  I  would  ke  one  point
 to  be  clarified.  It  is  for  the  Police  to
 take  action  for  violent  activities,  If
 Police  people  do  not  fing  anything
 violent  against  the  man,  how  the  man
 can  be  prosecuted  against?  I  would
 hike  it  to  be  clarified  on  this  point  and
 1  would  hke  to  know  what  the  posi-
 tron  is...  So  far  as  the  employees
 under  suspension  are  concerned,  I  have
 said,  thig  number  which  was  over
 hundred  on  30th  April  has  come  dowa
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 to  77.  We  have  issued  instructions
 saying  that  in  those  cases  where  inti-
 midation  and  other  types  of  viclence
 and  violent  activities  were  indulged
 in,  they  should  be  caught,  and  if  there
 were  specific  charges  against  them,
 they  should  be  prosecuted.  Regarding
 the  number  of  employees  whose  ser-
 vices  were  terminated  originally  this
 was  96  and  now  it  ig  9l  and  regarding
 number  of  employees  whose  pay  was
 cut,  instead  of  7i80,  now  it  is  657l,
 and  in  regard  to  number  of  employees
 in  whose  cases  break  in  service  was
 ordered,  instead  of  3636  it  is  nuw
 2236,  And  regarding  the  court  cages
 by  the  employees  against  the  termi-
 nation  order  or  suspension  order,  that
 does  not  affect  the  position,  so  far  al
 the  present  discussion  is  concerned.
 And,  I  may  gay  clearly,  it  is  not  a  fact
 that  Government  hag  taken  a  rigid
 attitude,  or  that  they  are  sitting  tight
 over  it,  It  ig  not  at  all  correct.  The
 hon.  Member  askeg  regarding  pay-cut
 why  for  three  days,  pay  cut  was  order-
 ed.  H  is  mot  correct  to  say,  this  was
 4  token  strike  for  l0th  alone,  When
 the  strike  notice  wag  given  that  nolice
 wag  given  for  an  indefinite  strike,  It
 said  so.  And  it  started  from  the  l0th,
 llth  was  Secong  Saturday;  20  was
 Surday,  if  ]  remember  correctly.  And
 they  resumed  duty  on  the  IJth  Mon-
 day,  850,  it  is  not  q  fact  that  it  waa
 only  a  token  strike  for  one  day  on
 ‘10th  only.  The  notice  of  stmke  was
 for  an  indefinite  period.  I  may  repeat
 it,  the  notice  was  for  an  indetinite
 period.  But  the  strike  fizzled  out.
 That  is  also  the  position.

 SHRI  8,  M.  BANERJEE:  Shri  Morar-
 ji  Desal  said  he  is  going  on  indefinite
 hunger-strike,  Thig  indefinite  hunger
 Strike  ig  also  broken.  The  strike  was
 withdrawn.  How  could  it  be  indefi-
 nite  strike  when  holidays  are  inter-
 vening?

 SHRI  PRANAB  KUMAR  MUKHER-
 JER;  We  have  ideas  about  indefinite
 atrike  and  definite  strike  and  strike

 C,  &  A,  Ga  Etnployees  (7४)
 indefinite  strikes  and  80  many  definite
 strikes,  The  strike  notice  sald  inde-
 finite  gtrike.  It  was  not  ag  if  is  wa*
 ong  day's  token  strike.

 हप्ता  DINEN  BHATTACHARYYA:
 They  gave  notice  for  indefinite  strike
 but  it  is  also  a  fact  that  they  with-
 deew  the  strike  by  sending  timely
 mumation  to  the  Government  saying
 that  they  are  going  Hack  to  their  ser
 vices,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Thev  could  not  have  done  it  earlier
 on  uth  and  l2th—they  were  holidays—
 even  if  they  wanted  to  go  they  could
 not  have  come  holidays,  So,  first  op-
 portunity  was  on  i3th.

 MR.  CHAIRMAN:  On  those  days
 Gavernment  would  not  have  kmown
 whether  the  strike  was  Indefinite  or
 not

 SHRI  ATAL  BIHAR  VAJPAYSE-
 Now  they  know.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE,  My  point  is  this,

 Regarding  the  break  in  service  and
 surpension  also,  the  points  related  only
 to  the  aggressive  strikers  in  that
 State  Let  ug  come  to  the  bigge
 question  as  to  what  should  be  out
 uttitude  now.  It  hag  bean  pointed  put
 while  replying  to  the  questions  on
 eather  occasions  that  the  case  was  not
 closed,  So  far  as  darecognition  is
 coreerned,  Shri  Vajpayee  and  hon.

 dislogue  with  the  employees.  That
 discussion  will  take  place.  When  it
 tukes  place,  it  would  net  be  confined
 only  to  the  issue  of  recognition  oF
 derecognition  but  also  to  the  issue  of
 having  joint  ry
 and  other  issues.  I  hope  that  will
 give  us  en  opportunity  to-  reviep  all
 éther  cases  in  which  we  can  take  an
 overall  view  of  the  situation.

 consul tat tative  ma



 375  Victimisation  of
 v.  &  A,  6,  Employees  (M)

 (Shri  Pranab  Kumar  Mukharjee]
 It  is  mot  possible  for  me  just  at  the

 moment  to  commit  what  type  of  deci-
 sion  Government  can  take,  But,  we
 expect  that  if  a  dialogue  starts  or  if
 we  initiate  a  discussion,  it  would  be
 possible  for  us  to  come  to  a  decision.

 SHRI  DINEN  'BHATTACHARYYA:
 Let  us  know  when  that  dialogue  will
 take  place.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE.  That  will  start  very  goon,  That
 I  can  tell  you.  We  can  say  that  we
 can  discuss  the  problems  across  the
 table  and  many  of  the  problemg  could
 be  gorteg  out  during  discussions,

 The  last  point  which  Mr.  Mehta  and
 Shri  Mavalankar  mentioned  was  about
 Shri  Mavalankar  mentioned  wag  about
 the  House  by  Shri  Y.  B,  Chavin  when
 he  was  Finance  Minister.  Sir,  it  is
 not  a  misleading  information.  So  far
 ag  clarification  is  concerned,  |  am
 explaining  it.

 SHRI  s.  M,  BANERJEE:  He  has
 been  removed  from  that  Mintstry  only
 because  of  this!

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE-  The  position  is  this.  When  ac-
 tuelly  arrests  and  other  actions  took
 place,  it  was  on  the  7th  June  and  not
 in  the  month  of  May—on  10th,  That
 was  in  connection  with  action  that  took
 place  on  l0th  of  May.  Therefore  it
 was  8  continuation  of  the  action.  The
 7th  June  and  the  earlier  incidents  are
 as  &  consequence  of  the  strike  of  i0th
 May  and  subsequent  action  taken.  It
 he  says  that  action  taken  on  7th  June
 wae  a  continuation  of  the  action  of
 l0th  May  and  tries  to  emphasise  it  to
 be  go,  T  say  that  it  is  an  action  In
 chair’  it  is  not  an  isolated  one,  ‘th
 June  is  not  an  isolated  incident,

 T  hope  I  have  covered  all  the  points
 which  the  hon.  Memberg  have  raised,

 SHRI  P.M,  MEHTA.  Because  the
 service  of  one  employée  was  termi-
 nated,  the  minds  of  other  employees
 were  agitated,
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 श्री  भरत  विहारी बाजपेयी  (प्रीमियर  t
 सेनापति  जी,  मंत्री  महोदय  ने  यह  स्पष्ट
 नहीं  किया  कि  जिन  कर्मचारियों  के  विऋद्ध
 tte  झा  कार  के  अन्तरगत  केसेज  चलाये
 जा  रहे  है,  वे  कैसे  राज्य  सरकारें  चला  रही
 है  कौर  राज्य  सरकारों  ने  अलग  भ्र लग
 नीतियां  भ्रपनाई  है।  रेल्वे  कर्मचारियों  की
 हड़ताल  के  सम्बन्ध  में  गृह  मंत्रालय  की  झोर
 से  सभी  राज्य  सरकारों  को  कुछ  निदेश  दिये
 गये  थे,  क्या  इन  कम  चोरियों  के  बारे में  कोई
 निदेश  नही  दिये  गये  ?  डी०  ट्राइ  करा  के
 अन्तर्गत  केस  चले  या  न  चलें--इस  का
 निर्णय  कोन  करेगा,  क्‍या  राज्य  सरकारों
 पर  छोड  दया  जायेगा  ?

 SHRI  PRANAB  KUMAR  MUKHER- JEE  4  clarified  the  position  that  so
 far  as  the  Audit  and  Accounts  depart- me.il's  employecs  are  concerned,  they are  treated  on  par  with  the  other
 Government  employees  and  not  with
 the  railway  employees.  They  have
 been  treated  separately.

 श्री झटल  बिहारी  वाजपेयी  :  सभापति
 जी  मंत्री  जी  ने  जो  स्पष्टीकरण किया  है,  उस
 के  बाद  भी  स्थिति  स्पष्ट  नहीं  हुई  ,

 शो  रामवतार  श्षास्‍्त्री  (पटना)  :
 शौर  ज्यादा  धूमिल  हो  गई  है  t

 श्री  अर  बिहारी  वाजपेयी  :  लेकिन
 में  दो  तीन  बाते  कहना  चाहता  हूं  1  पहली
 बात  तो  यह  है  कि  मंत्री  महोदय  ने  जो  घोषणा
 की  है  कि  काम्पद्रोलर  एण्ड  झ्राडिटर  जनरल
 से  कहा  गया  है  कि  वे  कर्मचारियों  के  प्रति-
 नीतियों  से  वार्ता  प्रारम्भ  करें  ।  इस  का
 में  स्वागत  करता  हूं--दैर  से  सही,  लेकिन
 एक  ठीक  कदम  उठाया  गया  है  bh  परन्तु
 इस  बात  का  स्पष्टीकरण  उन्होंने  नहीं  दिया
 कि  यह वार्ता बन्द  क्यों  की  गई  थी?  i968
 से  यहां  डिपार्टमेन्टल  काउन्सिल  और  ज्वाइन
 कन्ससटेटिव  मशीनरी  काम  नहीं कर  रही  हैं।
 क्या  यह  कास्पट्रोलर  एण्ड  आडीटर
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 जनरल  के  भ्र धि कार  में  है  कि  वे  जब
 चाहें  कर्मचारियों  से  बात  करें  और  जब
 हं  बात  बन्द  कर  दे  ?  क्या  बात  शुरू  करने
 के  लिए  कैबिनेट  तक  जाता  पड़ेगा  i  प्रभी
 भो  वे  नहीं बता  सके  है  कि  बातचीत  कब
 से  शुरु  होगी  ।  लेकिन  हम  प्रा श्वा सन
 चाहते  है  कि  न्य  विभागों  की  तरह  से  To
 जी०  प्राफिट  के  कर्मचारियों  के  लिये  ज्वाइन्ट
 फत्सलटैटिव  मशीनरी  शौर  डिपार्टमेन्टल
 काउन्सिल  को  फिर  से  चालू  किया  जायगा।
 इस  तरह  का  भ्राश्वासन  पाना  बहुत  ज़रूरी
 ह।

 मंत्री  महोदय  ने  कहा  कि  कौर  चार्जशीट
 प्राप्त  में  नहीं  है  तो  फिर  कर्मचारियों
 पर  मुकदमा  कैसे  चल  सकता  है  ।  सभा-
 पति जी  श्राप  स्वय  वकील  है  प्राय  जानते  है
 कि  मुकदमा।  दायर  हो  सकता  है,  करें-
 चोरियों  को  नौकरी  से  निकाला  जा  सकता
 सकता  है  चाहे  बाद  में  अदालत  उसक,
 भले  रिरिहा  कर  दे  ।  लेकिन  तारीख
 पड़  सकती  हैं  कॉमेंचारी  परेशान हो  सकते है
 अदालत  में  उत  को  घसीटा  जा  सकता  है  1

 श्री  प्रसन् नन् नाई  मेहता  ने  जो  चार्जशीट
 पढ़  कर  सुनाई,  उस  की  कापी  मेरे  पास  भी
 है  ।  पुलिस  कही  नहीं  कहती  कि
 राजकोट  में  कर्मचारियों  ने  कोई  हिसा  की  t
 उनका  इतनाही  कहना  है  कि  उन्‍होंने
 नारे  लगाये।  पुलिस  तो  वहां  जाने  को  भी
 तैयार  नही  थी,.  लेकिन  इन  के  भ्राफिसर
 महोदय  खुद  थाने  गये,  कर्मचारियों  के  वीरुध
 to  ako  mito  का  मामला  दर्ज  करने  के
 लिये  पुलिस  को  मजबूर  किया।  चूकि  मामला
 Ho  झा  कार  में दर्जे  हुआ  था  हस
 लिये  उन  को  सबसे  सस्पेंड कर  दिया
 गधा  ।  कब  भले  ही  केस  अदालत  में
 चले  और  बाद  में  रह  हो  जाय,  लेकित  राज
 जो  विकठिमाइग्रेशन  हो  रहा  है  उस  का
 इलाज  क्या  है  ?  में  यह  चाहता  हूं कि

 C.  &  A.  6,  Employees  (M)

 भाप  जरूर  डायलॉग  कीजिये,  लेकिन  कैम्प-
 रोलर  एण्ड  प्राधिकार  जनरल  को  यह  कहा
 जाना  चाहिये  कि  वे  हर  मामले  पर  सहानुभूति
 के  साथ  विचार  करें

 एक  प्रश्नों  में  पहले  नहीं  उठा  सका  ,
 उस  की  शो  झब झपका  ध्यान  दिलाता
 चाहता  हूं।  कुछ  कर्मचारी  टेम्परेरी  थे,  उन
 की  सर्विसिज  को  टिने  कर  दिया
 गया,  अब  उन  का  कोई  पूछने  वाल।  नही  है  ।
 वे  प्रिया  दुखड़ा किस  के  स/मने  रोये  ।  उन्होने
 हड़ताल  में  भाग  लिपा  थका--यह  ठीक

 श्री  एस०  एम०  बनर्जी  :  उनका  दुबारा
 मिनिस्टर  '  सुन  सकते  है.  जिद  की  सर्विस
 भी  ऐसी ही  है  t

 श्री  झील  बिहारी  वाजपेयी  :  भाप  ठीक
 कर  रहें  है।  सेनापति  महोदय  में  चाहता  हूं
 कि  जब  सन्नी  कर्मचारियों  के  मामलों  पर
 विचार  किया  जा  रह  है  तो  उन  में  जो  ऐसे
 कर्मचारी  थे,  जो  टंम्पररी  थे  जिन  को
 ड्राप  एक  महीने  के  नोटिस  पर  निकाल  सकते
 है.

 ait  fata  भट्टाचार्य  :  बहुत  से  गवर्नमेंट
 सबन्ट्म  तो  सालों  से  टम्पररी  है।

 श्री  टल  बिहारी  वाजपेयी  सी०  पी०

 फ्लू  डी०  शौर  बे  में  तो  27-27
 साल  से  कमंचारी  टेंपरेरी  चल  रहें  हैं
 रिटायर  होने  क ेसमय  तक  भी  टम्परेरीही
 रहते  हैं।  ए०  जी०  भ्रान्ति  में  भी  ऐसे
 कर्मचारी  थे  जो  भ्र स्थायी  थे  भौर  जिन्हें
 नौकरी  से  निकाल  दिया  गया  ,  राज  उन  के
 मामलों  पर  कोई  भी  विचार  करने  को
 तैयार  नहीं  है  मेँ  प्लाजा  करता हूं  कि
 जब  बात  चीत  चलेगी  तो  कर्मचारियों
 के  प्रतिनिधि  दस  मामले  को  उठायेंगे,  इस
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 Ist  भ्रठत्-द्िद्वारी  बाण पवि]  आचरण  दोषपूर्ण  हैं  तो  क्यारियों  को  रत
 fe  हम  'बकाट्रोलर  एक
 भॉड्टिर  जनरल  से  कहेंगी  थे  इस  में  द...

 लुभाती  का  रवैया  अपनायें  1

 at  Gee  We  बनीं  :  उत  को  एक:
 बाहर  द...  ित्माइवे न

 ी  creer  बिहारी  बाजपे पो  :  प्रभो  मंत्नी
 महोदय  ते  कहा  कि  दबे  कर्मचारियों  का

 सिसला  प्रति है  भौर  बाकी  के  सब  कर्म

 धारियों के  लिये  जो  धाम  हिदायतें  दी  गई  हैं
 वे  ए०  Ho  कर्मचारियों  के  अाफिस  पर  भी

 सागू  होंगी  ।  श्री  बनर्जी  पम  बतलाया

 था  कि  हत् कम  टैक्स  में  5  कर्मचारियों  के'

 अच्दी  कर्पंपाही  हुई  थी,  पी०  एण्ड  टी०

 में  40  कर्मचारियों  के  विरुद्ध  कार्यवाही

 ह्  चौ,  पिन्टू  एण्ड  स्टेशन  में  22:

 कर्मचारियों  के  विऋद्ध  कार्यवाही हुई  थी,  सब

 को  बाक्स  नेलिया गया  ।  प्रखर  रास्ते

 कम  चोरियों को  भाप  छोड़  मीदें  तो  dio.

 एण्ड  do.  इनकम  टैक्स.  प्रिन्टिंग  एण्ड

 स्टेशनरी  डिपार्टमेन्ट  के  जो  कर्म  बारी  थे,  उन

 को  वापस  से  लिपा  गया  तो  क्या  कारण
 है  कि  ए०  जी०  प्राफिस  के  कम  नारियों  को

 बाप  ते  लिया  जाव।  इस  का  मतलब

 हैकि  समान  सूचना  नहीं  हैं  कौर  यदि
 है!  तो.  बनम्पट्रौलर  एप  प्राधिकर
 बैल:  उस  का  पावन  नहीं  कर  रहे  हैं।।

 मंत्री  महोदय  का  यह  कहता  करनी

 नहीं  है.  लि  हमारा  इरादा  अच्छा  है  हमें  इरादे
 कली  देखना है.  हमें  प्रा चरण  को

 कोरेक्स:  है  {  बदलने  Bon

 बढ़ींमिश  1...  मेला  निदेशन,  काकोरी
 'हिदायतें आरी  की  et:  हैं;  मे  ऋन्‍्यद्ोशर
 नम्य  प्राधिकर  जागरण  के  कार्मिकों  में  ठोक
 तरह  से  लागू.  हॉ--इस  ग्रो धार  पर  हम

 को  देखता  देगा।

 मंदी  महोदय.  ते  कद  का  मसला  कमा
 उनका यह  कहना  टीम  कि  और इस  से
 इनकार  नहीं  कर  सकता  कि  बहु  इन्हें
 फिनिश  स्ट्राइक  का  नोटिस  था,  लेकित
 तशन को नोटिस isa  नोटिस  वापस से  सिया  गया।
 we  सरकार को  लीनियन्ट व्यू  लेता  कहते।
 We  8  6it  2  को  छुट्टी
 थी,  कर्मचारी  यदि  चाहते  तो  भी  काम  पर
 वापस  नहीं  भरा  सकते  ये,  दफतर बन्द  थे  ,  ,

 थी  एस०  एम०  बनीं:  छू टूटी के  दिन
 जति  तो  गिरफ्तार  हो  जाते।

 नो  सरल  विहारों  बाजपेयी:  गिरफ्तार

 'महीं  भी  होते  तो  भी  थे  कास  सहीं  कर  सकते
 ये  ।  इस  लिये  जब  उस्हींते  देखा कि  हड़ताल
 को  ज्यादा  समर्थन  प्राप्त.  नही ंहै  कौर

 शुमारी  भी  उत  को  सलाह यही थी  किधाषने
 हड़ताल  कर  के  अच्छा नहीं  किला;  तो  सब
 wo  Lietz  की  तनख्वाह  उन्हें  वापस
 दी  जाय।  परसतल  डिपार्टमेंट  ते  इनकम-

 टैक्स  वालों  से  पूछा  था,  तो  यही  खलैरी-
 फीकेशन  विका-गया:कि  are.i  नौए 19
 की  तनख्वाह  ह... ल  नहीं  की:जानी  चाहिये।

 इस  पर  बाप  जरा  उदारता  से  विचार  कं

 कौर  कंट्रोलर  ऐंड  झपटा  जनरल  को  कहें.
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 C.&  A.  G,  Employees  (M)

 fe  मे  पनपता  रवैया  बदलें।  पब्लिक

 एकाउंट्स  कमेटी  की  बैठको ंमें  सांग  लेते
 के  लिए  पांतियामेंड्न  हाउस  में
 झामा  करते  हैं।

 सभापति  महोदय  :  3  को  जब  उन्होंने
 वापस  लियातो  उस  में  क्‍या  उन्होंने  यह
 कहा  कि  हम  यह  WW  से  वापस  मे  रहे  हैं!
 या  क्‍या  कहा,
 हैं?

 GMGPND—M-—737/L.S.—26-6-75—978,

 0%  वापस  ले  रहे

 C.  &  A.  0,  Employees  (M)

 sit  cee  बिहारी  बाजपेयी  :  20  को

 हड़ताल  हो  चुकी  थी।  भाष  तो  कानून
 बाली  बात कर रहे  हैं  ।  वह  कह  भो  देते

 हम  t0%  वापस ले  रहे  हैंतो  iod  बीत

 चुका  था  1रंग  तीर  निकल  चुका है
 इस  लिए  A1n12  के  बारे  में  सहानुभूति
 के  साथ  विचार  होता  चाहिए।

 8.3  brs.
 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Moy

 9,  975/Vaisakha  18,  897  (Saka).


